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#t IroreT 9 (MEQRT) ¢ S7ede HWEledl, ... (FaH)
AT STEAE ¢ AT (U qi a6 H [T H |
.. (o)

HON. SPEAKER: No, not now. [ will allow only Question Hour. After Question
Hour, I will allow.

... (Interruptions)
HON. SPEAKER: Shri Kharge, I have received your notice. I will give you one
minute or so to speak later but not now.

... (Interruptions)

11.01 hours

(At this stage, Shrimati K. Maragatham and some other hon. Members came and
stood on the floor near the Table.)
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11.02 hours
ORAL ANSWERS TO QUESTIONS
Hon. Speaker : Now Question Hour, Q. No. 181, Shri Lallu Singh
(Q. 181)

N doe] RiE: e wee, < W A (= witeRul gR1 9adl & TR U R H U
JoT IR 99T O doIe & o iR e € S9er ders W ured T8 fear Sirdr
gl..(@agmE) dshi & o § Y aul BT o WOuE @ uAf| FaRem b 31T JEd]
gl...(crag™) s SR 99T St 6 3R ATl & I 98 STl gl (SFau™) s TR A
Tl AT B H Py [AUNT B B ol (@) S - [HErg, YW SR 7AW & d8d
Tl R ATl B Ygarg B & ol (Fagr) offdhd, g3 ovan © fb ST weifal # s
AT 7 B9 B HRUT SN gRemd e @Ry, 7 afRemw w8 firer w® EL... (raem)

BRI e A HA Sff 9 I8 2 b [ers, Ya=y, @9 a1 o= fQ9mT S Sid
YEE 3R el WAIT D & W B bR W 8§, ST GHEY WU B B [ ARBR w1
DS 9F T BT [TOR R W[ 7. (Fag™) qUie 39 o # iR 3rew aRom e wah den
I H ST WA Bg <F H R AHR Fd @ g, A a¥aR I 693 & g R/ B
e giRT ol 87 IS 8 O T 98 d8d QX1 8 j@l 27 ... (agr) 99 wR gfday fhd
ESIRCERIRE 1
M. AR A A ¢ A fLheT RGN, AT3d] Ggauig ATl D d18 AR AR ARBR
B NG A A I il & R § IEeN & 9l 8, ged [ S| gl L (Faem)
Aifewrgs TRAT Wt 9T & 8, S8l W o Wd-arel & g Merem w afiee g 2l
. (cgae) waa GfHT arer & oy il e & forg defaa sifdesor | SrgAfa dex v
forar <1 w1 21 .. (FagH) S SEGHR Yokl 8, 396 gRT a9 Id aaR [hd JhR 9,
g URAT 3, W 91 G4 B, foell TRAT A 1T UHR &, HAGHT TRAT H T THR B,
9 IR &1 T 3ih ofe Bl g, ..(qa9H)  S9d MR TR Sd0] Tedigs! {har Sdl g

3R IMfYHIR BT BT AT 5T BRI g1 fRaT AT 8 . (@rag™) 396! iR fdl uaR
B TG DI AMEARGAT B B (Fa™) B Afast iR WAl RRew &t

JAMITIHAT Bl © Al ARG WRBR IS¢ U IR H 78 el gl .. (Faem)
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HON. SPEAKER: Please go back to your seats. I will allow you during the ‘Zero
Hour’ in the evening. You can speak, but not now. Please go back to your seats. I
am sorry. [ am requesting you. First of all, your notice was time barred. Now, you
please go to your seats. I am ready. I will allow you during the ‘Zero Hour’, but
not during the Question Hour.

.. ()
11.05 hours

(At this stage, Shrimati K. Maragatham and some other hon. Members went back
to their seats)

AT A& @ AUD! H qler BT Hibl < gifl, #9 Pel 2] dAfb it 78, S R |
qre BT HidhT gl

... (cgaym)

N o] Rie: sreue AEET], ARHR 7 I IR H I T 6 orf 9% dad 15 Il dw

TR JRIT 7 Hied fages & /gy Y ool faer s=mn &1 A9 Iodl gR1 g9 7 3791g
SN &1 RT BROT 27 VA Il BT /7 fJavor g den 99 oy Y 39 3, s9d forg

WRBR T HeH ST &l 87
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M. Wi AT SIS : W& HIGIT, 15 oAU, D5 AT YA ¥ 3 (YR Bl IR IRPR
bt geul I W qR-IR ARG DR W& 2 b AN Tl AHY H oTel T TRl S gY AU
A1 S (U AT S8l §9 T8 AU, T8 HRA ARBR B BIYA AR HRIars! sl ol
2 e TR0 ATed: JALheT HEIGAT, ARBR 7 (U SR d A & b 85 faferas w7 #ex
STl G9IE @ foY IW 80 TR FRIS $UY Wd X B | 9 folU 1.11 IS STl GRaTY
ST B PR B9 S AR Wew H W, A1 O dadd adl 99d 8 9dhdl § 99 Ble-BIe
ATelTd TR T IebT S| # A 31 St § Yo dredl g fb a1 4 g9 YR & Sfd
T Pl UiedTed B B [0 Pis fA9y avem o¥a? 1 &, /T 39D [0 Pls el
TRl qTGT R oidhel I8 el U &1 & 78l © dfed & furcic &1 M 2l 39
BRI BIs HIRAFSTIT & & B JaRAT ¥ I &l 8 & 2

W. WiER A SC @ 3fede HBledl, ol Hifh o el Hl fAvg 8, Faaq & oy wal
ST WadR 8 Ahdl 8, $ARI Bl W YRT WRPR Bl Tsagd I IT 30 WR R Iy
TRBN BT 2 TBTST URAT B AT 3TelT YHR BT Il a7, Fa1 TRAT H 3Tl THR T
BT S SIS ST dT X2l o Wiie & dvg Bl & d 981 I =11 oid1| a8 Sk axa
U A UgET MY 9 TR Bl ARy Bkl ] Sl oY WRBR gH A8 DR el 5, I
B IR-GR Y PR 32 &l T I AT G T I BT g, S9 aHl @ YR 7 HAied
gae fl o) e fha §1 A orgRg & {6 A off 98 ad X, W W 99 BV 39 aR H WS
P! T 89 @1 smaeadmdl gl QR S H SR Sarar gkt off, gl g8 Sfrar o fhR W
RIETforT Brar o, Freheldl &9 AT| U & Aedd | Ul A sRAeE A1 fgfh darer & waen
FHI SR | 3MoThel B UlaR & 39 ¥ AleY ol 81 gAfely # A 9awl ¥ 3R
SO fh 59 IR H T IIhT o=l B B AW Hal gl IR H B g bt S
FU A Fparar 5, S 2§ A §99 IR A o § W ST aied il g1 U
I & 9 IR W WA B B JMMAeIDhT 8| WAy H U Bl Iy, U Dl Frierdy
A R, s fou gfy orer 1 Qred sy gRar # ufcdfad 8, gav oRar & forg @
AN TSATgd © [ SMMaRIHdT 39K & SUDT algd el a1y
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sit fa=i R sremer wElqw, &0 offes <@ w2 5 o @) @ud {5 TeR & @ 2
I el fh R & qarfds el # 611 iR sRAOM # 350 & N9 IRdH ol SR @
At # fASIRA T 318t SaTeR B

3IERUNY H3T BT H 3MTUch AEAH A Byl el g (b A D A1 a7 I TeAqYS D
IR # wEsiar fhar 8 9 Al # U A Sired B Wid a9l § Fife gaR Al 7
W Afeat ¥ & €l 99 fay F Wi a9 w87
M. Wiax A SIE : AW Aedel Feied], el Bl Sireq & Ao freid 7 ok 9 I

DR A FeAd bR $9 AISHl W HH Y& S, a8 Fe9Yd T4l 81 A1 gad A, i
DI TEAC TR B IRAT & G H 3MYH U DI of ST Fahdd € R I T BT A< @
HT AR TAN BN ol & IR & aR H Sl HRATs B T8 § IB! IoE 4 s 18
UTS>e dick H SHYAHC BAT &, S MY ST H 5 H A 5 ToRIA H 4 H A 4, 7Y Yo H 7

Afehrse TRATS # 5, Flcd H 22 S H A 20 S W AR Aferg # 18 # | 16 T8
W gHEHS g3 81 M # o S dar g8 © b BH 9 UMl & AR H S¥i YR U @dwe
R AT M Tl T H d8 od G qb A |

DR. SHRIKANT EKNATH SHINDE: Madam Speaker, the irony with rainwater
harvesting is that on the one hand, the Government is trying to encourage people
to adopt this system by offering different concessions and on the other hand, there
is no scheme that could cover works for rainwater harvesting. The double irony is,
there is a Government scheme for digging bore well, but there is no scheme for
rainwater harvesting. Therefore, many existing Government buildings are finding
it difficult to adopt this system. So, is the Government planning to do away with

this anomaly and introduce any scheme which is specific for rainwater harvesting?

M. FiaR ol SIc :  3feYe] HBIGdl, S Wadd & folU YR IRPR 3R 5T IRBRI Bl
T B 399 S it 9 NhR BIe-BIC TR g4 8, 3P Sel-3rar & d fafdr=

YHR & A B Adhd g, dlel TNl CFax &l od dadq &1 #J1ed ¥ @ik I8 ffdaa v &

WRBHR GRI THAT ST 81 R SN H ISM-HERIST W 39 B I B8 S8 Yo-AEHR W
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U MG H UIER dTeld Gedld ¢] 3 99 Sl 9ad9 & AR 8 3iR gqd! Ioig I 3R TS

dfex 1ol Bl 81 A Wl ¥ # TRIY B o 3ue U Sl B ® Sd A1ed | Al
31T 3ra TR & 39 R [Hhd B
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(Q. 182)
ADV. JOICE GEORGE: Madam, Speaker, we have no quarrel on the issue of

conservation of nature and protection of wildlife at all. At the same time, we have
to meet the developmental aspirations of the nation by laying new roads and
National Highways. The Minister has given a very detailed reply regarding the
measures taken for minimizing the conflict between conservation of nature as well
as development of infrastructure especially with reference to wildlife conservation.
But as per the reply, at present 18 works of National Highways are being stalled.
So, I would like to ask the Minister, through you, Madam, whether the
Government has got any mechanism or any proposal to introduce common
guidelines for clearing all the works of National Highways and other roads
through wildlife sanctuaries as well as forest areas under the Forest Conservation
Act or the Wildlife Protection Act.
2t fAfee et ¢ W) AT, Joicel Q¥ H 411 Woided Uh €, Sl BN 3R SRR
B FHART & DHRU Sl U © R SHH 120 WIOaed Hddl TAYaUTs H ol $9 HRU S
AISIFed CHald g 8, Id! BRE dhad s ARG § & 3 aRg 80 TR Hls v I TGl
oft| BRI WRBR MM B 1§ TTE F2T S 7 AR WAl § Uh SIpREFAR HHS! TTfod a ot |
IT IS A garRHie B ey Yo fafex @ik gaq sifdaiRal & e o Aol fa,
I 3T Bt Refiw el Tl o/@ dadt 25 | 30 F9R TS I dd @ Hoided ool &l
ARIGT], AT W& <1 Sl Hel, 98 9el ¢ (& 39 BRI S § FHH! Yolaed T
g0 2l 3o o H ue, fER # uw, ddmr § AW, Rifdww # v, demeh @ @ v
Aol SR QAUEUss & 11 Woiged ©l 39 aRE 18 Weided Wl Wl ¥ gY Bl AN
SIPRCFR B H gaRRAIC Us B AR & @ o @i 8t 8 S9hT Breliai
B Bl AfHT qges ARH Tl & fory S IRASR T g7 &, 98 A AT &l § 3R Uh-
Teh S8 -1 AEM o7 S 8| ST dad g1 URUH I8 € b gras-mar s 1), o
IE U o1, A1 A AR AN B G Bl Y| AR-SEAR IS & dN H - BAT a9 2005 H
Trs fban, afep oY a¥ 2015 & 91€, AT & ATl & 18 Feiaed Far| a8 ff &9 |
HF 60 I 70 AN B I g3 Tl TAH AT BT A IHA® Bl Bl A PIS YAONS DI H
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AT ST B, A A I T S < &l IFD 18 Hex U PIC Al 2] 59 HRU [ HH 98
B ST 5, RN ARl B Jdei® Bl gl dfdhd oae S gea e 8, 8 srede is
BRI RS & 91 97| 89 s R BIRE BT 9T aied ol 89 Saoviic Wi amed
g IR SUD WU THY W BRC 3MB Ica@H ¥ Uh TS Wicy, oa-TliesH,
e Us Aded & oy @1 §l 89 oFTal |idl Wiiee™ & oy 1500 #rs 39Y &
B Y DA dldd 8, AT 8 TARRAC U B ARG & |1y 9o 39 I | fdaR
FHl & RAfafhae © 8 3R Seg | e o & fad § I dolaed d4 FollRR 8, S9@
fou &9 ORISR A oo o9 A & ged AT B 1 3R ST Gelrs bR di Hebrer
BT DI B |

ADV. JOICE GEORGE: The Forest Conservation Act 1980 came into force only
on 25" of October, 1980. It is the settled legal position that roads and other

infrastructures, which were in existence before the coming into force of the 1980
Act, the Act is not applicable to the development of such works. But,
unfortunately, the forest officials are intervening in the development of all these
works. This is happening in my constituency also in NH 19(85). For the
development of NH 85 also, forest officials are intervening without any reason.
This road is in existence since 1932 and the Forest Department cannot have any
claim over that. This is a major issue prevailing all over the nation.

So, I would like to know whether the Government has got any mechanism
to monitor all these things and they should apprise the Ministry of Environment
and Forests that they cannot have any say on the issues of development of roads
which came into existence before the Forest Conservation Act 1980 came into
force. I would like to know whether the Government has any mechanism to
monitor all these things. I would also like to know whether the Government has
any proposal to speed up the development of the existing roads passing through
reserved forests as you are taking earnest efforts to speed up the development of

the National Highways in our country.
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SHRI NITIN GADKARI: Hon. Speaker, what the hon. Member is telling to the
House is absolutely correct. But sometimes I am also helpless because when the
matter is sub judice in the Supreme Court, High Court and Green Tribunal and
NGOs, some time I feel it very embarrassing that I cannot give the result. I am
really helpless. 1 would request all of you and particularly leader of all the
political parties that we need environment, ecology; at the same time, we need
development. Every year, in our country, we have five lakh accidents on the
National Highways and 1,50,000 deaths are there. But I cannot improve the roads
because in a lot of places there are problems with land acquisition, somewhere the
Environment and Forest Ministry. The 1980 Act, which was passed by the
Parliament, already there are a lot of judgements from the Supreme Court, High
Courts and Green Tribunals. So the situation is very challenging and very
problematic. Sometimes the Government feels helpless. So it is time for the
country and the leaders belonging to different political party, to make equilibrium
between all the stakeholders. We need forests. We need ecology and environment.
At the same time, we have to save the lives of the people. We need development.
So, this integrated approach of all the political parties can be very useful for the
development of this country. Therefore, I will request all the leaders of various
political parties to come together and formulate some resolution. We have to take
some reformative decisions related to the 1980 Act with which we can give relief
to the people by and large.

As far as your case is concerned, I am personally looking into it and I will
try to find out some way out for that.
HON. SPEAKER: Shri Pralhad Joshi.
SHRI PRALHAD JOSHI: Madam, in fact, I had requested for Q. 183 on Civil
Aviation.
HON. SPEAKER: Okay, thank you very much.

Shri Kantilal Bhuria ji.
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N Bt A qRAT: AT e SN, F AYDT 9gA IMHRN g [P AT I U YA B
AT faaT| 8 AT TS SR WY AHHH &F B T BT 2, ORI B I AR S 2
# AR 73 St A dE gredl § 6 ol 9gd 9wis 9 §saR @ 91 & § A1 DI SR
I BT < © ofhd Fel QR H M P a1 B AlEy | JEE-TRI IS AR ATHAEE Ih
B A W UH T BT B T8 B @ R qE UH-UF BIT BT TSl gl AT B AN @l
TRiTSe H A1 81 gl 81 A W b Fqd SAET $aR A ATHS[EIE & BIR o § gl Bl
g1 98l gol 99 Y € AfhT 30D MU U fharier Bel gol ¥l Ug Ny & | g
ST @ 2l I8 AR Wl ORI ¥ $aR AT 21 39 a1 Pl ofdh? &7 D Gl Aige WA ©
ORI ¥ 3 arel ft aver €1 .. (aer) it (R § § At #= Sft @ S anedn g
6 a8 Ae Ha TP YR B SMYT? SHhaR AW & oAfhT BISHI N A ol ... (Fde) HHIeE
BT TSI T 3R THAR BISH W S 2| AT Y HIs FARAT BN dlfh FHI AT & 3R
US TP (AR 8 Y|

A reaet @ ue oy

Y wifar arer yRA: T- AT oTeder S D &F | A FIN © Sl H SMTUHT HREIUT AT
B AT Teer Sf, I8 3MMU AR WX & B AT gl A1 F2A1 § A% 3Ry 8 b wwy
AHT & 3fER R B AT b SH 18T, 8F 3MMTD A1 T & ol TR &, 3T Afrg A
HET| 3T SR <Ay g8f agd g9 8rerd

A fAfem Tew: AT sremer S, SUS! uar € © b U Aae &5 # Sl YhR &y
WS U I 3Mud AR H W digaex, ARGIRGT o1 Rorms wa uream ared @t oft| yRan
Sit, # MU U WA HRAT € 7Sl I SMMUSD! R WA AATwId el g3 | MU uret & S
Al Aige A oMb H o €, AW ugla € f6 # A SAABINGl B ATy, I qHSIDR
TSI BT T el g

2 ifer oretr gRAT: # S o, ayes! MfET off, 37y = MY |

st A TTe®NY: BIS 91T FE| 31T 37T AT bl | HUT MV 3ueh SN fY 49 8, SrfpriRal
Dl TR 15 faT & 3fer AR WHRATY Aied B |

SHRI PREM DAS RAI: Madam Speaker, thank you for allowing me to pose my

question. The replies of the hon. Minister, both written as well as verbal, lend us
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to believe that his Ministry is seized with the issue with balancing the
environmental concerns as well as moving forward in the path of development.

Hon. Speaker, since the Minister looks for modern methodologies and

technologies, I would like to know whether he is looking for any way in which we
can have this kind of a corridor for the wildlife in a way which gives them free
access because it is a crosscutting. It goes from West to East but then we have to
go South to North. So, there is obviously a crosscutting. I want to know from the
hon. Minister whether there are modern methods to solve this particular problem
and also whether modern technologies could be brought into play.
SHRI NITIN GADKARI: Hon. Speaker, we are facing the same problem in
Sikkim also, and because of elephants it is difficult for us to get permission from
the Ministry of Environment and Forests, particularly the Wildlife Board. The
procedure is very complicated. I am trying my level best. 1 am also sometimes
helpless. Contractor is ready; everything is ready but somewhere the Green
Tribunal, the High Court and the Supreme Court give Stay Orders. You know that
when there is an Order from the court, we cannot do anything. You are absolutely
correct. By using new approach and new technology, if we find out some
solutions, some alternatives, it can be made possible.

In Nagpur Jabalpur Road, there was a Sanctuary divided by the National
Highway and there were a lot of tigers in that area. So, we found out some
solution for that. Even for elephants also, we can do it.

Presently, it is a good thing for the country that our Minister of
Environment and Forests is very much committed for environment and ecology
but at the same he understands the importance of development. The Prime
Minister has also the same approach. So, in respect of all these projects, the
Committee, which is appointed under my Chairmanship, will look into them. We
will take new initiatives. We will adopt new solutions, new options which are
available in the world, and we will try to find out some way-out. But one thing,

which is very correct and [ want to put it on record, is that we are also facing the
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same problem in Sikkim. In Assam also, we are facing the same problem. We
will try to find out some way-out but we need cooperation from all of you. The
most important thing is that we have to save the lives of the people, where we
need cooperation from all the political parties to find out a solution. We will also
try to solve your problem.
A MUt ATt ¢ edE Heledl, AT HAl S 9gd WeH © olfchd qATaRel 9§ e fed R
Hl T A QM €, S AT Uerd A iR 1 iyl 9 & folt wiFe <d
T8l g1 (I S |er €, 9 B PRaT ofd © offdh 25 Ufderd Sl Hl-dice UdfaRvifdg &, S
P B B U ff 39 RE B B B B ol 39 G4 H b AT ABAoH WST Bl
TSI, S GATERYT & oY 18T M HRA & SAHT T | SHRAT G 3R S IR - &
SHd TR BRATs AT B AT

F AT FA S A ST ArEd € 5 R 9 U 18 S adr?
$it ffom TedHd ¢ § FHEY e W 39 AR H =@ S|
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HON. SPEAKER: Q.No. 183 — Shri Ajay Tamta.
Q. 183)

STt 3T T : e ARG, SRS Iod B AT AR gy &5 fUeikrre § R A+
A1 gaTg Uedt @1 aaHE A fARIR BT B T gl 81 gt §l $9 8alg Ueel Bl YLl
42 M & IO ARG 991 = T B

# MU A W AT HAT SN A S ArEar § 6 A G A qevigd 9 faeed
T BaTs AT Yo B B RT AT 8 qAT 39 G H T IIRES DR & &I FFIehel]
Ao & d8d fopdl URard W AR fhar T § 3R A+ 9 W ga1s WaTd e O URY B
B HHTET 87

SHRI ASHOK GAJAPATHI RAJU: Air services will depend on the airlines. We

put all suggestions of the hon. Members and also what we get from the people to

the airlines, and we will try to motivate them to fly to those places.

St IO T : HEIGY], VPR g A= &l # ga18 Jawrll & J8av 91 7g e fedadd
NS A SR @ g ol 7 MgS dAlg~ & ded DeiR-2 &3 B 4l § SR-$HeR,
IIR-YAT IS TGy A fhU Y 21 1 WRPR g9 AU H SRS Dl AMHSA B T
AR ol Fifs STds te Ry ol ura s de1 39 & dHia iR fes &5 &
arg AN { SIS B AR ©l AT 8 AT Ha a9 3R AT T8 A1 39D AT BRI 57

SHRI ASHOK GAJAPATHI RAJU: The Route Dispersal Guidelines have served

the country well. It was fixed very, very long time back. The Centre has helped
us in the regional connectivity. It is implemented in our country. From category-I
routes, all the Airlines have to do 10 per cent of minimum to the other categories.
We find that all the Airlines are doing more.

So, we are working on it, and the regional connectivity is a commitment of
the Government.
DR. KULMANI SAMAL: Hon. Speaker, I have gone through the written reply
given by the hon. Minister. In the list of non-operational airports of the Airports
Authority of India, there are 21 such non-operational Airports of the State
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Government of Odisha. In addition, Paradeep has been declared to be having an
airport, where no work has yet been started.

As Paradeep has become an industrial hub and people from abroad are
coming daily to the Paradeep port for their business purposes. So, communication
by train and by road is very difficult.

I would, therefore, like to know whether the Minister of Civil Aviation
would have a time-bound action plat to start it, to operationlise it from all these
places soon.

SHRI ASHOK GAJAPATHI RAJU: Madam, there are quite a few old airstrips in
Odisha and some of the ownerships are not even known. Otherwise, most of them
belong to the State Government. Right now, the State Capital is served. There is
also another airport coming in Jharsuguda. This is my information. If there is
anything specific, the hon. Member may tell us and we will look into it.

st Iola Waa: A g S, #A S A S Sae &, I9H S el B R TR
ST {7 ATt §, S 89 UIRATS bl Aol ©| 319 A I8 © b TR S o 3R & §
IR YTgdC TR TS 3qd He W el gl 2

AT STEAE & AT 37T 9% Yfoy|

2t Yoltg Waa:  qel I8 § P B W pH WR Sfedl # dAfdefdd el W AaE @
SIRVETH g TS & foly SRR & 915 Ife 31 WM T d1 98 Aias # goRk a1fed 2l
IS forg ot g AT @ off, 39 Wy 7 W 8F I - IR e 9@ €1 I8 HERIE, 3
forie @ 2 &, @ & ¥ dome @ ff Rals 21 W &7, e R R @ Se @
SRRT 8, PH I DH TR fSAT 9 SUB! dRB &9 | UD AT I IRGR I Ig A fa=dt
gl

A emel : AE Al e T 9gd WY 3MQIT | HUAT MY 3791 97 Yfoy|

Mr. Minister, you would get so many requests.
SHRI ASHOK GAJAPATHI RAJU: Madam, we have suggested to the Airlines.
No doubt, it is a public sector undertaking. The Government will facilitate the

Airlines. First of all, we do not compel them..
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I am happy to inform the hon. Members that Air India is coming out of
losses because non-interference is a very big part of it. We need Air India to fly
high and serve the Indian skies and the Indian people. We will suggest to them;
we will facilitate them; and we will work with them — both private and public. But
we will not force them.

HON. SPEAKER: Okay. Thank you. I think, everybody would be coming with
his request.

SHRI R. DHRUVANARAYANA: Madam, my Supplementary to the hon.
Minister is regarding Mysore Airport. Mysore is a tourist destination of our
country. Recently, the Ministry of Urban Development has also declared it as the
cleanest city of our country. But the Mysore Airport is non-operational.

So, I would like to know from the hon. Minister as to what measures are
being taken by the Centre to re-start the flight operation in our Mysore City.

SHRI ASHOK GAJAPATHI RAJU: Madam, Mysore is a beautiful city. On the
one side of the Mysore Airport, you have the National Highway and on the other
side, you have the Railway track. The Airlines hate lending and taking off from
places with load restrictions. So, this is one big problem. The aircraft sizes are
also growing and the passengers are also growing. It is an important city. So,
we have been trying to get people to understand this and find solutions to it.

$it AR T 3remE Heedn, § A HA SN ¥ S =@nedl g (b WRd famE we
TR & g1 o fafken @t i g 7o e # W dwdy &7 7 R i, dewik, Tt
TATS TS I ATl ® R Ao 39 foe # wifter T €| e a1 g4 erger oo &
Ugel ¥ a1 g1l T SR ggt HeRdt &1 qrErery §l ha ® aMl a’W, 200 fhdrieR &
JfeaE H wE | garg Ul Tl | T A HA S 59 WSSl dredl ?

AR 37eAe ¢ Ao 3R Bl |Wiadsl & q) 4§ Yfeg d1 ST&l 37aT 8|

SHRI ASHOK GAJAPATHI RAJU: There are about 160 airports with the State

Governments, which are fairly inoperative. So, whatever needs to be brought into

operation, we can help the State Government. The Government of India can be of
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help to them. Whatever the AAI can do, they can do.

together to solve this problem.

.. (o)
A J1ehet [l IS Gl B A1 986 Bl |

.. (eraEr)
AT ST : U GRAT 184, 3 HiUeT AR Uil S|

... (cgaym™)

25

Everybody has to work
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Q. 184)

#t Hfte ARTAER U ¢ feA, #H1 Weled 1 984 [IRa JaW 331 gl S 9d19 H Bl §
6 4 & gas 4 ISR <1 D1 S AT 8, a9 2012 B AT uArs W 8, AfbT o A
®HI A g fF a¥ 2012 FH A E HA Y, a9 2013 H [2d w@gsi & uR W YA
T FeiRa o fawnfidl @ & vhs A &1 dmr wara R gy, a4l favenfial o1 e
& S| IAHT UaD A QU S B W AR T iR T3 T @ T8 SHIE BT aaol o B
ff @i 21 |y &, 50 YRR el WR RAAAT Bl Al SHD! AT §1 H SUD wemH A AT
HAT WEIGT | ST ArEdl § (% T a¥ 2013 & WE™Ml & YR UR YA AN A B
IR ¥ ARBR =R B R &7 SR B, A IABT AR AT 27

#it W Mae: ey HeledT, 980 U DI A1 © b O <ivs ISR @1 T8 i &,
I FHY §F DIl DI g A A TR @1 AT AT, IFH Bidd A5 & oY ST et gk
TRATS Tae 8, fUsell ARAR gRT a9 2013 # I W Y Ivs YIfed wed ¥ deR <&l
AT ATl G978 A PIAC] B! WaMI @ [l Sl SHIF ot SRt 5, Sl W T A0 &1 o™
T e o1 @1 a1l € WER T A B JEEE § IGld I BRI HI, T W@GH Bl FaT
H @, <% © qHel ], H 9 &9 Bl bl W GHBE AT Dl IR B Y| guivgel
Ry Ut a1 6 &9 1 |\l T fe & Ru, S99 A8 AT @1 A8 S gyl R o,
URBR 7 28 M, 2015 DI Y Yrae™, S Refits Us Refdercsd & dad 7 2, dran fb o
& DI DI W Sl O, fTGA HH A HH I7] 3R s AR dfFfthe e 9 | a8 il
28 I, 2015 B A B T, T 97 a9 BrAl A Fafed wraemsi § 9 S S o
S, IBT AT T8 A9 e Wb | Wel B B9 Wed W ovs YIS fde uikd 7 @R Uy

l,...(Tag™) Ifh 3FRG, 2015 H 9 UALTE P oI T 2. (Faem)

HON. SPEAKER: Please sit down.

... (Interruptions)
HON. SPEAKER: Nothing will go on record. Only the Minister’s statement will
go on record.

... (Interruptions)... ~

* Not recorded.
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HON. SPEAKER: I just do not understand this.

s R e oewel WEledl, dld SieAuT 4 8 RyawR, 2015 I s IRSTR. e,
A0S (SR A.UA.) B ATET H Yo it Dieiede I T, ot Rue 3@ g9 ur
3 Tt 8 3R 379 Seg & IH! YYddl R I8 Ui foran Sgm b b Y vae & i
& Tg a1l @1 e wa et dvs off SRl 2

2 BT ARTAR TSR el HBIGAT, AT Bl Ufhdr & qgar YA & JToER & g 4§
ARBR B AT AT 87 @ Tb AT Dl Ufhar A o fha YA &1 gTogR fhar mar 8
T 9 A BT SN fHA FHR fHA1 AT 57 T 39 JBR DI YH DI g9 ol @IHl
DI Al B PIg Ao 27

#it dhqw e o9 fRT o i R AT @S 81 SRl @ 1 QeRvE: 9 W S B ave
faemfia far Siar 21 A 9eR 59 &3 4 od 8, 99 I H Al e did Bics &
HHT S T 5, o W 39 SR e fhte & I9 99§ dac fear w2l
q A e d AT @@ 8 SRl 8, SW 8w WA i B ke fAefia wRa g1 Ts-uid
AR DY S ghIalohell Saod fhaT WY, I8 8918 ufehar =<t 2l

AR Sremet: s AfRIfe RAfRn| amue 4R U9 Y8BT W Ugdl H S7Udl Ydh d1d Bl
e g 5 ofR @1 W3 9w < 2 @ A1 S 99 9 e wE T8 21 oy W W <@
o © gAY Ml Sd & 6 I8 WE a1d T8 Tl 31 AU dad Rb T YUl g
#H1 & gD T, AMUDT W FHIB! AW 2 AR M W gg dM A1 2] SAGY IR O Al
31feres |el Brm| A SHIfely o1 S & JTase R e Y8 & HidT & 7l

#it SfoRTfae weaRE fafden:  g=rare sreme werean| ol HAT St 7 U gaied H wEl [d
AR Y fads S o, O I 0., WRBHR 18 ofl, IGH S 13 AL BT Jae= el
@ AT A1 H HA S W AB-AH Je YO dredl g P 9% W w0 ¥ Wed Dl aarg P
I IRRA ofs gaioied vae #, i aiftwew faggs 4, 9 3dflg. @aRr dar oms
off, o1 IHH I8 U™ S 13 Uaed & folg o1 AT 8l {6 Ueh ATel Bl FHIEf & 3feR I
13 YaeH BT W IAT H oA AT SIQI A7 TE? SHhT W IR F&d H §, AN Al B
Bl A1 fAgells foar < et g, 98 7 @
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Y R mIe: seneT wE], BIE FenfeT & ged T8 & <@ g1 9 wage fey w9,
ITH g5 918} <1 AT ATl I8 Pl T T fh U A & 98 S s°d Afeyferd fpar
SITQAT, 98 ORPR Uh Al &t GA1 & forv off o} 81, S & d8d s 9NeR fedwR 2014 #
BRRCICEIERSIR]

#t Sforifemr e Riftmn: o ¥ w1 FE w® £

#it dR e ol a1 # I aa1 Je1 § 6 S areR @l 1L (Faer)

A JeheT: A8 el a1 78l g, qrd § 7 b |

$it Ty e T8 AR A TR 2014 3§ 9@ 39 AN B DI DI, d9 [queg 7 9607
R e T8 o el S v g7 AN B el Aandr on, SR S faere g g, St
RERY smTelTee TT 8 TS|

£ SEfoRifeer AeaRta Rt # siueT g=are < R8T § P A el 9 39 Hel 2| A
ST |
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HON. SPEAKER: Q. 185, Shri Kesineni Srinivas — Not present.
Shri K.N. Ramachandran
(Q. 185)

SHRI K.N. RAMACHANDRAN: The Government of India is doing a lot of
things for the rural self employment training. Just a few days back, we crossed the
Women’s Day. This is my humble opinion and I want to know whether the
Government has any idea to conduct training classes and set up centres
specifically for women.

SHRI CHAUDHARY BIRENDER SINGH: Madam Speaker, RSETI is our
programme where we give short duration training in certain trades, that is, about
227 trades, and that training ranges between one week and 45 days. That is how,
we are conducting this.

As the hon. Member has mentioned about women’s participation, I would
like to tell the hon. Member that we take care of this so that maximum number of
women should also come forward for self employment entrepreneurship. This is
what we are planning and it is already very successful. Up-till-now, this year we
may cross about four lakh figure as far as our training under RSETIs is concerned.
Overall there are 553 centres.

DR. MRIGANKA MAHATO: Madam, my humble submission to the Minister is
that regarding the setting up of Rural Self Employment Training Institutes, the
Member of Parliament of that area should be properly informed so that this
training institute can be run properly and people of that area are benefited properly
from this scheme.

SHRI CHAUDHARY BIRENDER SINGH: As I have already explained, these
institutions with the assistance of the lead bank of the particular district and the
local committee help us to finalize the entrepreneurs, who want to have training.

Under RSETIs programme, we have institutions in every district. Up till now we
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have covered about 553 districts. These institutions are almost in the district
headquarters. We provide Rs.1 crore for establishing an institution.

Of course, when such types of institutions are there, Members of

Parliament do get information about them. It is a very popular scheme. The
electorates of that area can get in touch with the Member of Parliament as well as
the bank for any help required in this regard.
N veee Rig wear: ey wEEn, § omUS Wew ¥ WA WA S | S @ g %
e Jow ¥ < ST IUreAry forAgpe uHiey W g1 vl e & Ao | figw |
A T ArSd &l B FhdT| AV TREE H B, S G AW b iy g, fhorera #
agl ol |iYa oreme € SR SUSD! Bleld a8 g9 8, 8F ol g8l A b R W T Al K
ST ATedT § 6 399 ST 39T arer-diel SaR A 7 Sd o1 o |fife, 9 sy Wi
W E AR AT D WR W B, 97 G JRHIRGT & 99 €, dPi BT FgAW 8, Ig F9 909 2
Afp fosll +ff d9e wew @1 T8 uar {6 s AL ue¥ &y fdl & Sooid §, I
gHE fl enfie 21 oifhd g9t T8 uar Safeh &4 @l arHior e 9 s g7 o £

# 3fTUe HIEH A WAl drEdl § (b iR A e @ Rl wdsrs disd o
Ieoid HAT AT A1 o & WiR fodt & St v o, @1 & Fweran € 6 w1 g9 w A S
I WHR [qarR s 6 REgpe S| died, SR Sufafme, omr sredl,  Suwie,

TRRAHG, db IR FRATY §a DR B X &, FT 3T I W [TaR B2

SHRI CHAUDHARY BIRENDER SINGH: Madam Speaker, this is for the
information of the hon. Member that as far as the NIRD, Hyderabad is concerned,
we have already appointed the Director-General of that Institute. Of course, it got
delayed for some time but the selection has been cleared by the Committee and at
any point in time he can take over the charge. As far as the Chitrakoot Institute
which the hon. Member has mentioned is concerned, I should say that it is one of
the famous institutes for rural employment or rural development. In the year
1982, the Rural Development and Self Employment Training Institute (RUDSETI)
was established with an MoU which was signed between Dharmasthala, Karnataka

led by Dr. D. Veerendra Heggade and two banks — Syndicate Bank and Canara
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Bank. They did a lot of work for imparting training to self-employment
entrepreneurs. We think that this is the prime institute and, therefore, we sent our
trainers there to get themselves trained and then impart training to the new
entrepreneurs. As far as Chitrakoot Institute is concerned, of course, if there is
any good thing which can help us to give latest training in different trades, we
would certainly like to have that model. Any model, which is good for the rural

youth, should be adopted by us.
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Q. 186)

it TaTORTa SeE: JreUel HElGUT, Y SN B WI-XWd b oy o ¥ el 9 g,
I S B Sl AUEE B B, S99 Aest # Riw Teed wufrat ofk 9t wufvat € warfawrs
B Hhdl §l dfh 98d IR VAT @1 H AT 2 6 9 eFa 1 91 HUfEi q9Hd d BIC
B B © oY G HM T8 SN, SaEC 999 S W H I8 TN Digded d HARE o
PR ITD! B AU T 21 A TEA B 3R Wl B & 2 U 2 R O W T g, a8
FHHITE § RS Tl Srar 21§ ofud wemw | "y #5 Aaey | I qu dred g 6
TR VY BI-BIC AT P DM 8ld o, J B a1 & U dex & v Farforsrs & faw o
oSBTy € o o gRar # @ we #, R Rrer # a8 @™ g, a8l & o ore
PiegN 8 9 W I9H FEIfABTs & T, 59 B9 ¥ 3R I9H B Slell ST al Sl
Aol @ € A1 g 98 Sdise dOR B WY H B BRI dlel AT 8, Il B IH DM B
Pide e FH| A8edT, I8 S digae QU A &, S99 997 AT Bl 21 980 R QAT
& 1 e 2 6 w9 | & iR A B B 81 Bl S oM IR e drel anil Bl
9gd dPel® Bl 2] 980 IR A1 Y41 <@ Bl i 2 6 9wt @ve @9 @ 99iE 9 Bie
AR ¥ GET SHAC B B, O S9! WF $H B 9 98 Is Wl WRE B SR 5l 39
WE-Ed & folg 390 @Is FaiRa &7 § ok O dfgae Ry o9 € a1 S9d Q41 draem
A T fp R Sl @ T R Biae BIsTd aldl &, S HUl Dl IHI A & 3R
e TE A B B I HIAT ATy | TE #-1 T2 2

£ ffom ¥ ¢ wElew, SIS #HW & &M @ Y AN W | Sl a1 B,
ITH T2 § Wifep ST RIIR 3R HeAw & dH Bd 8, SAD oy 1 el AR Brefrad
D-Farferfrpe 98 T8 8 U8 a8 & R ¥ iR I50 § B A dTd hiede]
FATIBTS el B & safeg § ST faear faamr arean g f 89 A AR 9ol iR B
Piodcd Bl Heid D B IGH oI, AT H IThT B e | guR, 4 89 dHe dbie
IS 1 I € 3R S SR I8 Al 89 Wa F © [P AT dblc IS 1 D 19 25 W1,
30 e, 50 ATl & qla #eod # $o T8l ol gafeg 3l S9s FWR U g9 Bl fagHT
FIRET W BRAT &, S SRR W SR S H BT © Al ST d@Ierc! W geR dahdl g,
DT W IR B @ 2l AR, Hedd & BM B foly, S d ARG HOHAT o A1 g
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ReR Rifaer goiffad & fow a8 @ a8 ot YRT WRPR & 3R T ff S SRR
IR IR & 31 SRR Jarsit &1 1 87 & <)

S FATORTE SEE: Jedel Heled], A HAl Sl 4 98 fIWIR R A% 37Ue A W 3wl 9T
& 21 ofT & o TR & U B WM W Sl & UB de 6 SR HIs Wisde
HUAT AL AW © R B B A0 FEiRa T 7 q@ 6w T A1 89 W R
SRS Bl St 87 3} dp Ul fhat priarel favd <1 a1t # bt s 87

2t ffow Tewwt ¢ AeH, TR fAurT # fSore Uiviacd U 99y H 384 9 3R DR o 3 @
80 TR PRI W | BN fawm 7 fEgW™ & d&i @1 Famn gl oy fheh ff % & Ju=dd
A T Al Udl goln F S fEers Ao 9, 1 Wies Hiolae ¥, 3@ e ol §l ST W
e o1 fh DGR I 8H TS T8l & UIY| BIRS SATIHC [Feravd 81 &R | gfeford)
fRrfte 78 T vl g9 Wic o1, a9 W 3ifeN ¢ U 3R S9d BRI &S BIE F o TV 37
gag H1 IFD! gal Bl Al Bicder Bl AN & HRO Sl Jiolae ol gY, 98 F&1 20
T Bl WY ST 3R D5 ARBR DI Al HRAT AT g8 ol B D DRU 80 YT Uolded
g1 Badl HRIATS! B A Al DIs Yieerd Aled T8I BN 3R BF AU IR A A0 a1 T
HW T A 98 WU B | fh 31 a8 gfier aedt gat 21 ot Ot Rufoat 7 7 eiR
UG A1 B9 80 WNIC WUS YRR &y fam aa 3ifer & el <d €1 80 TiT olvs uleafras
B, 9@ ISR i 21 s9a a8 Bivee YA feand, gfefard) faften +ft &a &
B 2l Bfge Are # I8 e AWM @1 € 81 3 dTdl q9Y | I8 Wiee™ T8l e 3R
g a7 B ag W d ol B & Al b SR 89 prIars! B |

*SHRIMATI SAKUNTALA LAGURI : Hon. Speaker Madam, Thank you for

allowing me to ask the supplementary question. I have gone through the replies
submitted by the Hon. Minister. As per the reply the O & M contracts are
assigned for two years, the works of private companies are received from time to
time and if there is any delay in the completion of work, damages are to be levied.
Madam I would like to mention here that the condition of national

highways in Odisha, particularly in my parliamentary constituency Keonjhar is

* English translation of the speech originally delivered in Oriya.
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very bad. Will the Minister please give assurance to me that maintenance work of
this road will be taken care of on an urgent basis? 1 would also request the
Minister to make every information available on the web-site regarding

maintenance, review etc of national highways.
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A fafem Tewdt @ ARG, T WS A MU AJQWT &, INfSR & aN H ¥ed gul g,
IHB! TFHN AR U T8l 8 AR U a1 99 ¢ [ 4Rd WRBR DI 3R A I5Y ARBR Bl
I AEMET HfeHq dA @ folw S U Sir g, S¥e doic Bl B dgd Biel Bl
Sy o AT 9T A €, I 89 9 B8 @ 3ieR el § Whd ol # SfUd! g aqml
aTEdl g 6 &9 I8 33 foo © o 50 SRR & otdig W 91 IS " € S|l didnd
RIS Aled § HUC IRD R & Y ISH a1GH A1 #Afeiq dive & fofg ART &3 Bl
AT &5 H S T8 U 3R GARN B, 9 IN # [f¥aq v & wnt fwrem ot a7 Sl
cadll

SHRIMATI R. VANAROJA: Respected Madam Speaker, I thank you for giving

me an opportunity to ask this supplementary question. The road projects
undertaken by many developers are yet to be taken up and completed in many
parts of the country. Many of them are under litigation in various courts. That is
why, our hon. Chief Minister Idhaye deivam Dr. Puratchi Thalaivi Amma has not
welcomed the proposal of privatisation of road. So, I would like to know from the
hon. Minister whether the Government is considering to infuse its own money for
the development of road projects in the country.

it fafem e ¥ : FEeT, AOR U SR AIETR U & N H MG ARt T8 21 12 HoR Ui
MRA WRBR P YT g R AR U I WRBR B A1 2| S URA ATAT BRD g T
qEME & U Ao TR B 8 99 OIS PpAlgedd I HEMN B Qi B bl 9d
fpar 8, 99 Sifevel a4l Jsd &1 faa fhar & 3R IHH UIc drfaefad i wu &

gftl ... (Interruptions)

SHRIMATI R. VANAROIJA : I have asked a different question. ... (Interruptions)
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(Q. 187)
SHRI A.P. JITHENDER REDDY: Madam Speaker, I thank you very much for

giving me this opportunity. ¥, 35T Gag 9@ # B { 7 @I AT A A7 AT BRIWDIY
<, IO foran gatm o b oSt $o areel 81 drell 81 § aarT arg & &1 |1 & a1e 3T
W (S e FITIT AT §all & 3R 98 Hl A1ad ek &1 dIea o W& © A1 Aqdd 31 749
sreel fad =re] 2

A JNLTET ¢ 31T TG HIBMUIRE HAT AT 3716, Al FaR FAe d% &4 Ugd 9hd 2l

SHRI A.P. JITHENDER REDDY: Water war is going across the country. Today,

Tamil Nadu is fighting with Karnataka for water; Karnataka is fighting with
Telangana for water; Odisha is fighting with Andhra Pradesh for water; and
Haryana is fighting for water with Punjab. In such a case, our Chief Minister KCR
has sat down with the Maharasthra Chief Minister and sorted out the Godavari
water issue amicably. That is really a feather in the cap of our Chief Minister
because instead of going into Courts or bringing placards into the House and
fighting or doing dharnas in Jantar Mantar and all, they sat together and have
come to an understanding for the betterment of the farmers and also wherever the
area is going to be submerged, that also has been solved.

When we come to the answer which has been given by the hon. Minister
for my questions, I really do not agree because the Minister has said that no
proposal regarding inclusion of integrated Pranahita and Kaleshwaram Lift
Irrigation Project of Telangana, in the scheme of National Projects has been
received in CWC and all that.

12.00 hours

Madam, in the month of February last year, my CM had written a letter to
the Prime Minister and also to the Irrigation Minister and asked them that as you
have a proposal for giving one national project for each State, this Kaleshwaram

and Pranahita-Chevella should be considered under that. But in this the answer is
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absolutely wrong saying that we have not received any proposal. So, I want to

know the answer for that.

WM. AR ol SIE : AT NeTeT HBIGdT, Sl ShN & SUae] B[S 8 SUd odd I
T SR ST 81 AT O B8 W 8, 99D aX H AR fegar o ok SHar § <A
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12.01 hours
PAPERS LAID ON THE TABLE
HON. SPEAKER: The House shall now take up papers to be laid on the Table.

fager =t (st g wRn) @ 9 oey ween, § FEfaRad TSl @ ge-ud il
(fE= o SRS TR0 [T Ued W I §i-
(1)  fac= #=1eT @1 a9 2016-2017 HI SEMT BI fa=ga Al |
[Placed in Library, See No. LT 4210/16/16]

(2)  facer #=re &1 99 2016-2017 &1 GRUMHT Tore|

[Placed in Library, See No. LT 4211/16/16]

THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA
GOWDA): I rise to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the
National Judicial Academy, India, Bhopal, for the year 2013-2014,
alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Judicial Academy, India,
Bhopal, for the year 2013-2014.

(2) Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (1) above.

[Placed in Library, See No. LT 4212/16/16]

(3) A copy of the Report of the Law Commission of India No. 257 —

Reforms in Guardianship and Custody Laws in India— May, 2015 (Hindi

and English versions).

[Placed in Library, See No. LT 4213/16/16]



10.03.2016 39

THE MINISTER OF RURAL DEVELOPMENT, MINISTER OF PANCHAYATI
RAJ AND MINISTER OF DRINKING WATER AND SANITATION (SHRI
CHAUDHARY BIRENDER SINGH): I rise to lay on the Table a copy each of the
following papers (Hindi and English versions):-
(1) Detailed Demands for Grants of the Ministry of Panchayati Raj for the
year 2016-2017.
[Placed in Library, See No. LT 4214/16/16]
(2) Outcome Budget of the Department of Land Resources, Ministry of
Rural Development for the year 2016-2017.
[Placed in Library, See No. LT 4215/16/16]
T HACE B T WA (s AW PAR TER): A e weiedl, # frefaRad o

FHT IS IR & g -

(1) (Tm) ST Ricdh YauIc JHIRM SIS, Hag & a4 2014-15 & ClINEg
gfded &I U afa (R a2 3Rl Wehsun) a7 oI@raNiferd o |
@) T Ricw o WA SN, Ha8 ® 99 2014-15 & HREIGII  BHI
DR gRI FHIET B U i (= T2 il dwho)
2 Sww (1) ¥ SfeaRad v & 99 ged W) W@ H gY e & drRom IR
arer faavor (fE=sr Qe Sl |xmvv) |

[Placed in Library, See No. LT 4216/16/16]
(3) IS S[E dre AR, 2008 BT GRT 3 DI SULURT 4 & IfAId SN AGAT A=A

PI.31M.35(31) ST 6 SN, 2016 & WIRA & ASUA § FhIRE gz o, 1 s g
SIfRGET @ dRIE 9§ A1 99 Y Ay & foIy I I € W S B W0 H B A b
fog, Sud Sfeafea afemal @1 amfafde foar w8 & e ufa (R den sish

HEDHRO) |

[Placed in Library, See No. LT 4217/16/16]
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(@) DT W 98 A, 1948 HT ORI 13 HF IUURT (3) b Ifda  F=ferRaa
SFfERgET @Y Uh-Ueh Ui (foil e 3ol Hwenvvl) —
(Th) H1.31M.2335(37) ST 21 fAAHR, 2015 & WRA & ST H TSI oM &7 Tl
forees g1 22 RIdwR, 2010 @1 ST H=AT PN 2333(3) H Hhoug
Fene frg g 2l
@)  B1.21.2336(30) Sl 21 AR, 2015 & WRA & AU H YHIRAT AT AT qAT
e gv1 Sad SfealRaa faftre g # fafafifa fey oM aral, Sad SfeaRaa vem
Fic 9 IR ST 51 & JHR A1 HAT 1 rfegfad fovar = 2l
[Placed in Library, See No. LT 4218/16/16]
THE MINISTER OF STATE OF THE MINISTRY OF POWER, MINISTER OF
STATE OF THE MINISTRY OF COAL AND MINISTER OF STATE OF THE
MINISTRY OF NEW AND RENEWABLE ENERGY (SHRI PIYUSH GOYAL):

I rise to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions) under
sub-section (1) of Section 619A of the Companies Act, 1956:-
(i) Review by the Government of the working of the Singareni
Collieries Company Limited, Khamman, for the year 2014-2015.
(i1)) Annual Report of the Singareni Collieries Company Limited,
Khamman, for the year 2014-2015, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.
[Placed in Library, See No. LT 4219/16/16]
(2) A copy each of the following Notifications (Hindi and English versions)
under Section 179 of the Electricity Act, 2003:-
(1) The Central Electricity Regulatory Commission (Recruitment,
Control and Service Conditions of Staff) (Second Amendment)
Regulations, 2015 published in Notification No. L-2/2(2)/2011-
Estt./CERC in Gazette of India dated 4th December, 2015.
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(i) The Central Electricity Regulatory Commission (Indoor/outdoor
Medical Facilities) (First Amendment) Regulations, 2015 published
in Notification No. L-2/1/2009-CERC in Gazette of India dated 4th
December, 2015.

[Placed in Library, See No. LT 4220/16/16]

(3) A copy each of the following papers (Hindi and English versions):-

(1) Detailed Demands for Grants of the Ministry of Power for the
year 2016-2017.

[Placed in Library, See No. LT 4221/16/16]
(i1)) Detailed Demands for Grants of the Ministry of New and
Renewable Energy for the year 2016-2017.

[Placed in Library, See No. LT 4222/16/16]

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE, MINISTER
OF STATE OF THE MINISTRY OF TOURISM AND MINISTER OF STATE
IN THE MINISTRY OF CIVIL AVIATION (DR. MAHESH SHARMA): I rise to
lay on the Table:-
(1) A copy of the Airports Economic Regulatory Authority of India
(Transaction of Business) Regulations, 2012 (Hindi and English versions)
published in Notification No. AERA/35014/TOB/2009 in Gazette of India
dated 31st December, 2013 under Section 53 of the Airports Economic
Regulatory Authority of India Act, 2008.
(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.
[Placed in Library, See No. LT 4223/16/16]
(3) A copy each of the following Notifications (Hindi and English versions)
under Section 14A of the Aircraft Act, 1934:-
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(1) The Aircraft (Fourth Amendment) Rules, 2015 published in
Notification No. G.S.R. 909(E) in Gazette of India dated 30th
November, 2015.
(1) The Aircraft (Investigation of Accidents and Incidents)
Amendment Rules, 2015 published in Notification No. G.S.R.
808(E) in Gazette of India dated 27th October, 2015.
(4) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at item No. (ii) of (3) above.

[Placed in Library, See No. LT 4224/16/16]

o SR W@ea #A W e FWAt (sft YW U Ared): AFAY orede Heiedn, H
frferRad 73t & -t afa (fF= Jorr sReh H¥epsvT) W1 Ued IR JEd § -

(1) a9 2015-16 & fo UISTe iR <A1 HATAT BT TR D

faega A |

[Placed in Library, See No. LT 4225/16/16]
(2) a9 2015-16 & foIy Taoier iR WBdr AT BT TR goic|
[Placed in Library, See No. LT 4226/16/16]
THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS AND MINISTER OF STATE IN THE MINISTRY OF
SHIPPING (SHRI PON RADHAKRISHNAN): I rise to lay on the Table:-

(1) A copy each of the following Notifications (Hindi and English versions)
under Section 10 of the National Highways Act, 1956:-
(1) S.0. 330(E) to S.O. 332(E) published in Gazette of India dated
2nd February, 2015, regarding acquisition of land for building,
maintenance, management and operation of different stretches of
National Highway No. 12A (Jabalpur-Mandla-Chilpi Section) in the
State of Madhya Pradesh.
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(i1) S.O. 1178(E) published in Gazette of India dated 5th May, 2015,
making certain amendments in the Notification No. S.O. 1162(E)
dated 29th April, 2014.

(111) S.O. 1179(E) published in Gazette of India dated 5th May, 2015,
regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 565 in the State of Andhra
Pradesh.

(iv) S.0O. 1358(E) to S.O. 1360(E) published in Gazette of India
dated 21st May, 2015, regarding acquisition of land for building,
maintenance, management and operation of different stretches of
National Highway No. 78 (New NH No. 43) (Pathalgaon to CG/JH
Border Section) in the State of Chhattisgarh.

(v) S.0. 1361(E) and S.O. 1362(E) published in Gazette of India
dated 21st May, 2015, regarding acquisition of land for building,
maintenance, management and operation of different stretches of
National Highway No. 200 (New NH 49) (Bilaspur-Urdawal
Section) in the State of Chhattisgarh.

(vi) S.0. 1419(E) and S.O. 1420(E) published in Gazette of India
dated 28th May, 2015, regarding acquisition of land for building,
maintenance, management and operation of different stretches of
National Highway No. 222 (New NH 61) (Maharastra/Telangana
border to Nirmal Section) in the State of Telangana.

(vil) S.O. 1524(E) published in Gazette of India dated 10th June,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 89 (Sri Balajee
Bypass) (Nagaur-Bikaner Section) in the State of Rajasthan.

(viii) S.O. 1525(E) published in Gazette of India dated 10th June,
2015, regarding acquisition of land for building, maintenance,

management and operation of National Highway No. 216 (New NH
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No. 153) (Raigarh-Sarangarh-Saraipali Section) in the State of
Chhattisgarh.

(ix) S.O. 1553(E) published in Gazette of India dated 11th June,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 233 (Indo
Nepal Border to Varanasi Section) in the State of Uttar Pradesh.

(x) S.0. 1698(E) published in Gazette of India dated 25th June,
2015, making certain amendments in the Notification No. S.O.
2243(E) dated 27th September, 2011.

(xi) S.0. 1699(E) to S.0.1702(E) published in Gazette of India dated
25th June, 2015, regarding acquisition of land for building,
maintenance, management and operation of different stretches of
National Highway No. 75 Ext. (Rewa-Sidhi Section) in the State of
Madhya Pradesh.

(xii) S.0. 1730(E) and S.O. 1731(E) published in Gazette of India
dated 26th June, 2015, regarding acquisition of land for building,
maintenance, management and operation of different stretches of
National Highway No. 70 (Jalandhar-Hoshiarpur Section) in the
State of Punjab.

(xiii) S.O. 1805(E) to S.O. 1807(E) published in Gazette of India
dated 3rd July, 2015, regarding acquisition of land for building,
maintenance, management and operation of different stretches of
National Highway No. 75 (Satna-Bela Section) in the State of
Madhya Pradesh.

(xiv) S.O. 1875(E) published in Gazette of India dated 10th July,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway numbers,

mentioned therein, in the State of Andhra Pradesh.
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(xv) S.0. 1872(E) and S.O. 1873(E) published in Gazette of India
dated 10th July, 2015, regarding acquisition of land for building,
maintenance, management and operation of different stretches of
National Highway No. 12A (New NH 30) (Kawardha to Simga
Section) in the State of Chhattisgarh.

(xvi) S.O. 1871(E) published in Gazette of India dated 10th July,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 565
(Vaggampalli to Dornala ‘T’ Junction) in the State of Andhra
Pradesh.

(xvii) S.0. 1879(E) published in Gazette of India dated 13th July,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 565
(Vaggampalli to Dornala ‘T’ Junction) in the State of Andhra
Pradesh.

(xviii) S.0. 1925(E) published in Gazette of India dated 16th July,
2015, regarding rates of fees to be recovered from the users of
National Highway No. 75 in the State of Madhya Pradesh

(xix) S.O. 2036(E) published in Gazette of India dated 24th July,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 565 in the
State of Andhra Pradesh.

(xx) S.0. 2009(E) and S.O. 2010(E) published in Gazette of India
dated 22nd July, 2015, regarding acquisition of land for building,
maintenance, management and operation of different stretches of
National Highway No. 200 (New NH 49) (Bilaspur Urdawal
Section) in the State of Chhattisgarh.

(xx1) S.0. 2032(E) published in Gazette of India dated 24th July,

2015, regarding acquisition of land for building, maintenance,
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management and operation of National Highway No. 565
(Vaggampalli to Dornala ‘T’ Junction) in the State of Andhra
Pradesh.

(xxi1) S.O. 2034(E) published in Gazette of India dated 24th July,
2015, making certain amendments in the Notification No. S.0. 42(E)
dated 7th January, 2014.

(xxiii) S.O. 2035(E) published in Gazette of India dated 24th July,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 214 (New NH
216) (Chirala to Ongole Section) in the State of Andhra Pradesh.
(xx1v) S.0O. 2111(E) published in Gazette of India dated 3rd August,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 365
(Thanamcherla to Jamandlapally Section) in the State of Telangana.
(xxv) S.0O. 2147(E) to S.O. 2150(E) published in Gazette of India
dated 7th August, 2015, regarding acquisition of land for building,
maintenance, management and operation of different stretches of
National Highway No. 43 (Dhamtari-Jagdalpur Section) in the State
of Chhattisgarh.

(xxvi) S.0O. 2138(E) published in Gazette of India dated 7th August,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 28C (New NH
927) in the State of Uttar Pradesh.

(xxvii) S.O. 2139(E) published in Gazette of India dated 7th August,
2015, making certain amendments in the Notification No. S.O.
2582(E) dated 1st October, 2014.

(xxviii) S.O. 2140(E) published in Gazette of India dated 7th
August, 2015, regarding acquisition of land for building,

maintenance, management and operation of National Highway No.
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67 (Dornala T Junction to Atmakur Section) in the State of Andhra
Pradesh.

(xxix) S.O. 2144(E) published in Gazette of India dated 7th August,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 67 (Mydukur
to Dornala T Junction Section) in the State of Andhra Pradesh.

(xxx) S.O. 2145(E) published in Gazette of India dated 7th August,
2015, making certain amendments in the Notification No. S.O.
2744(E) dated 22nd October, 2014.

(xxxi) S.0. 2189(E) published in Gazette of India dated 11th August,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 565
(Penchalakona to Yerpedu Section) in the State of Andhra Pradesh.
(xxxii) S.O. 2233(E) published in Gazette of India dated 14th
August, 2015, regarding acquisition of land for building,
maintenance, management and operation of National Highway No.
28C (New NH 927) in the State of Uttar Pradesh.

(xxxii1) S.O. 2479(E) published in Gazette of India dated 14th
September, 2015, regarding acquisition of land for building,
maintenance, management and operation of National Highway No.
43 (New NH 30) (Dhamtari-Jagdalpur Section) in the State of
Chhattisgarh.

(xxxiv) S.O. 2478(E) published in Gazette of India dated 14th
September, 2015, regarding acquisition of land for building,
maintenance, management and operation of National Highway No.
565 (Vaggampalli to Dornala ‘T’ Junction) in the State of Andhra
Pradesh.

(xxxv) S.0O. 2516(E) published in Gazette of India dated 17th
September, 2015, regarding acquisition of land for building,
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maintenance, management and operation of National Highway No.
89 in the State of Rajasthan.

(xxxvi) S.0. 2513(E) published in Gazette of India dated 17th
September, 2015, regarding acquisition of land for building,
maintenance, management and operation of National Highway No.
233 (Indo Nepal Border to Varanasi) in the State of Uttar Pradesh.
(xxxvii) S.0. 2518(E) to S.0.2525(E) published in Gazette of India
dated 17th September, 2015, regarding acquisition of land for
building, maintenance, management and operation of different
stretches of National Highway No. 71 (Jalandhar-Barnala Section) in
the State of Punjab.

(xxxviii) S.O. 706(E) published in Gazette of India dated 10th
March, 2015, regarding acquisition of land for building,
maintenance, management and operation of National Highway No.
32 (Pupanki to Mirdha Section) in the State of Jharkhand.

(xxxix) S.0O. 1092(E) published in Gazette of India dated 27th April,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 34
(Berhampore Farakka Section) in the State of West Bengal.

(x) S.0. 1030(E) published in Gazette of India dated 17th April,
2015, authorising the Additional District Magistrate (LA), Bankura,
as the competent authority to acquire land for building, maintenance,
management and operation of National Highway No. 60 in the State
of West Bengal.

(xli) S.O. 1019(E) published in Gazette of India dated 16th April,
2015, authorising the Additional District Magistrate (LA), Bankura,
as the competent authority to acquire land for building, maintenance,
management and operation of National Highway No. 60 in the State

of West Bengal.
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(xlii) S.O. 1018(E) published in Gazette of India dated 16th April,
2015, making certain amendments in the Notification No. S.O.
2558(E) dated 30th September, 2014.

(xlii1) S.O. 1224(E) published in Gazette of India dated 7th May,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 104 (Banjariya
to Sheohar Section) in the State of Bihar.

(xliv) S.O. 1287(E) published in Gazette of India dated 14th May,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway Nos. AH-48 in the
State of West Bengal.

(xIv) S.O. 1020(E) published in Gazette of India dated 16th April,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. AH-48 in the
State of West Bengal.

(xIvi) S.0O. 1630(E) published in Gazette of India dated 17th June,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. AH-02 in the
State of West Bengal.

(xIvii) S.0. 1733(E) published in Gazette of India dated 26th June,
2015, authorising the officers, mentioned therein, as the competent
authority to acquire land for building, maintenance, management and
operation of National Highway No. 82 (Gaya-Hisua-Rajgir-
Biharsharif Section) in the State of Bihar.

(xIviii) S.O. 1628(E) published in Gazette of India dated 17th June,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. AH-02 in the
State of West Bengal.
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(xlix) S.O. 1029(E) published in Gazette of India dated 17th April,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. AH-48 in the
State of West Bengal.

(1) S.0O. 2498(E) published in Gazette of India dated 15th September,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. AH-48 in the
State of West Bengal.

(l) S.O. 2661(E) published in Gazette of India dated 29th
September, 2015, authorising the Special Land Acquisition Officer,
Birbhum as the competent authority in respect of installation of
weight in motion cum automatic traffic counter cum classifier
machines at National Highway No. 60 in the State of West Bengal.
(li1) S.O. 2659(E) published in Gazette of India dated 29th
September, 2015, authorising the Special Land Acquisition Officer,
mentioned therein, as the competent authority to acquire land for
building, maintenance, management and operation of National
Highway No. 31 in the State of West Bengal.

(liii) S.O. 1086(E) published in Gazette of India dated 27th April,
2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 131A in the
State of West Bengal.

(liv) S.0. 3158(E) published in Gazette of India dated the 24th
November, 2015, regarding rates of fees to be recovered from the
users of National Highway No. 1A (Jalandhar-Pathankot Section) in
the State of Punjab.

(Iv) S.0. 3513(E) published in Gazette of India dated the 23rd

December, 2015, regarding rates of fees to be recovered from the
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users of National Highway No. 7 (Nagpur to Hyderabad Section) in
the State of Andhra Pradesh.

(Ivi) S.O. 513(E) published in Gazette of India dated the 17th
February, 2016, regarding rates of fees to be recovered from the
users of National Highway No. 6 (Orrisa/Chhattisgarh Border-
Aurang Section) in the State of Chhattisgarh.

(Ivii) S.O. 409(E) published in Gazette of India dated the 9th
February, 2016, regarding rates of fees to be recovered from the
users of National Highway No. 8B in the State of Gujarat.

(Iviii) S.O. 353(E) published in Gazette of India dated the 3rd
February, 2016, regarding rates of fees to be recovered from the
users of National Highway No. 2 (Haryana/Uttar Pradesh Border to
Kanpur Section) in the State of Uttar Pradesh.

(lix) S.O. 263(E) published in Gazette of India dated 28th January,
2016, making certain amendments in the Notification No. S.O. 50(E)
dated 6th January, 2015.

(Ix) S.O. 225(E) published in Gazette of India dated the 22nd
January, 2016, regarding rates of fees to be recovered from the users
of National Highway No. 40 (New NH 6) in the State of Meghalaya.
(Ixi) S.O. 174(E) published in Gazette of India dated the 19th
January, 2016, regarding rates of fees to be recovered from the users
of National Highway No. 8B in the State of Gujarat.

(Ixii) S.O. 3323(E) published in Gazette of India dated the 9th
December, 2015, regarding rates of fees to be recovered from the
users of National Highway No. 5 (New NH 16) (Divancheruvu to
Gundugolanu Section) in the State of Andhra Pradesh.

(Ixiii) S.O. 2(E) published in Gazette of India dated the 1st January,

2016, regarding rates of fees to be recovered from the users of
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National Highway No. 57 (Purnea-Forbesganj-Jhanjharpur-
Darbhanga-Muzaffarpur Section) in the State of Bihar.
(2) Two statements (Hindi and English versions) showing reasons for delay
in laying the papers mentioned at item No. (1) to (lii1) of (1) above.
[Placed in Library, See No. LT 4227/16/16]
(3) A copy each of the following Notifications (Hindi and English versions)
issued under sub-section (3) of Section 458 Merchant Shipping Act, 1958:-
(i) The Merchant Shipping (Recruitment and Placement of
Seafarers) Rules, 2016 published in Notification No. G.S.R. 169(E)
in Gazette of India dated 16th February, 2016.
(1) The Merchant Shipping (Medical Examination) Amendment
Rules, 2016 published in Notification No. G.S.R. 128(E) in Gazette
of India dated 29th January, 2016.
[Placed in Library, See No. LT 4228/16/16]

TR R ATera | g WA (S geE WiW) ¢ A Jiee weledl, H frAfaRed uF

JHT I W G § -

(1)

@

(Th) Tl IR ATgdeligesd THIRM AL, T3 fooell & av 2014-15

& A gfades @t Ua ufa (R den Rt dvmwon) qen

STETaRIeTd o |

@) A IR Agdeiged WM AR, T3 faeelt & av 2014-15

& HRIGIU DI ARGR gRT FHeT B v iy (= qenm ofeh

TEhRO) |

S (1) # SfeaRad w3l 1 991 gedl TR @ H g fdeva & HrRol IR

arer faavor (Rt qen el Avavo) |

[Placed in Library, See No. LT 4229/16/16]



10.03.2016 53

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN RATHORE): I rise to lay on the
Table:-
(1) A copy of the Annual Accounts (Hindi and English versions) of the
Prasar Bharati, New Delhi, for the year 2014-2015, together with Audit
Report thereon.
(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.
[Placed in Library, See No. LT 4230/16/16]
(3) A copy of the Detailed Demands for Grants (Hindi and English
versions) of the Ministry of Information and Broadcasting for the year
2016-2017.
[Placed in Library, See No. LT 4231/16/16]
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12.02 hours

COMMITTEE ON PRIVATE MEMBERS’ BILLS AND RESOLUTIONS
20™ Report

SHRI SHIVKUMAR UDASI (HAVERI): I beg to present the Twentieth Report
(Hindi and English versions) of the Committee on Private Members’ Bills and

Resolutions.

12.03 hours
COMMITTEE ON PETITIONS
11™ Report

$it W Rie et (Aard - Sew g TR): 9 send weiedn, § TR Sfedn & e
H HHAIRAT & 9 3R WAl H BIAT JFAAN JAT Ih! 3 AT Tl § IR ATY S B
TN ¥ YR QR SISl T & AT Affd I W uw a1 2 R @ed, d8e
I, Al AW gRI PA rvardes R arfaat [afdfa &1 11a7 ufades (= dom sReh

AEPRYT) IR BT G

12.03 % hours

STANDING COMMITTEE ON PERSONNEL, PUBLIC GRIEVANCES,
LAW AND JUSTICE
80™ Report
SHRI VINCENT H. PALA (SHILLONG): I beg to lay on the Table the Eightieth
Report (Hindi and English versions) of the Standing Committee on Personnel,

Public Grievances, Law and Justice on the Subject 'Synergy between Tribal Justice

System and Regular Justice System in the Country'.
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12.04 hours
STATEMENTS BY MINISTERS

(i) Status of implementation of the recommendations contained in the 8th
Report of the Standing Committee on Rural Development on Demands for
Grants (2015-16), pertaining to the Ministry of Panchayati Raj"

THE MINISTER OF RURAL DEVELOPMENT, MINISTER OF PANCHAYATI
RAJ AND MINISTER OF DRINKING WATER AND SANITATION (SHRI
CHAUDHARY BIRENDER SINGH): Madam Speaker, I rise to lay a statement
on the status of implementation of recommendations contained in the 8" Report
(16™ Lok Sabha) of the Standing Committee on the Rural Development in
pursuance of Rule 389 of the Rules of Procedures and Conduct of Business in Lok

Sabha and following the new direction (73A) by the Speaker of the Lok Sabha.

* Laid on the Table and also placed in Library, See No. LT 4232/16/16
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12.04 2 hours

(i) Status of implementation of the recommendations contained in the 4th
Report of the Standing Committee on Labour on 'Regularization of casual
workers/Artists of Radio Kashmir, CBS Radio Kashmir and Doordarshan
Kendra, Srinagar', pertaining to the Ministry of Information and
Broadcasting.”

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN RATHORE): Madam, I rise to lay
a statement on the status of implementation of recommendations contained in the
4™ Report of Parliamentary Standing Committee on Labour on issues regarding
regularization of casual workers/artists of Radio Kashmir, CBS Radio Kashmir

and Doordarshan Kendra Srinagar, pertaining to Ministry of Information and

Broadcasting.

* Laid on the Table and also placed in Library, See No. LT 4233/16/16
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12.05 hours
(iii)Regarding certain important decisions taken by the
Government in different fields”

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): Hon. Speaker Madam,
the Government today took certain important decisions with far-reaching
implications in hydrocarbon sector. These include Pradhan Mantri Ujwala
Yojana, a new Hydrocarbon Exploration and Licensing Policy, a policy for
extension of Production Sharing Contracts of 28 pre-NELP discovered fields and
marketing and pricing freedom for the gas to be produced from the deep, ultra-
deep, high pressure and high temperature areas. These cabinet decisions will
cover the entire spectrum of oil and gas sector right from enhancing exploration
and production activities to distribution to the LPG to women from BPL families.

In a historic decision, the Government decided to allocate Rs 8,000 crore to
provide free LPG connection to five crore women from BPL families. The
scheme will be implemented over a period of three years and will be a significant
intervention in the lives of poor women as it will free them from adverse health
impact of cooking, based on unclean fuels. This will also provide significant
ecological dividend for the country.

The oil and gas sector was opened up for private and foreign investment
since early 1990s. We have moved from nomination regime till 1990s to pre-
NELP and NELP rounds in last 25 years. In a paradigm shift, we have not
introduced in what we can term as Hydrocarbon Exploration and Licensing Policy.
Similarly, the Government approved a common non-discretionary policy for
extension of contract of 28 pre-NELP discovered fields. To incentivize production
of gas from difficult areas like deep, ultra-deep, high pressure and high
temperature areas, the Government has decided to allow them pricing and

marketing freedom with a reasonable ceiling on price.

* Placed in Library, See No. LT 4233A/16/16.
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These decisions will enhance domestic oil and gas production and reduce
import dependency, bring substantial investment in the sector, promote Make In
India and generate sizeable employment. These decisions are also in tune with the
Government’s commitment of enhancing transparency and reducing
administrative discretion under policy of Minimum Government, Maximum
Governance. Resources with Rs 2.61 lakh crore will be brought to production as a

result of today’s decision.
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HON. SPEAKER: Hon. Members, I have received notices of Adjournment Motion
from Shri Mallikarjun Kharge, Shri Jyotiraditya M. Scindia, Shri K.C. Venugopal,
Shri Rajesh Ranjan and Shri M.B. Rajesh regarding alleged inaction against
industrialist by banks. The matter is sub judice. It is under the consideration of
the Supreme Court. I have also received notices of Adjournment Motion from
Prof. Saugata Roy, Prof. K.V. Thomas, Dr. A. Sampath, Shri P. Karunakaran and
Shrimati P.K. Shreemathi Teacher on different issues. The matters, though
important, do not warrant interruption of business of the day. The matters can be
raised through other opportunities. I have therefore disallowed all the notices of
Adjournment Motion.

... (Interruptions)
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12.08 hours

SUBMISSION BY MEMBER
Re: Alleged inaction by security agencies and the Public Sector Banks
which facilitated an Industrialist to leave the country despite having an
order for impounding his passport

HON. SPEAKER: I have allowed you to speak in the evening during Zero Hour,
not now. Shri Mallikarjun Kharge.
SHRI MALLIKARJUN KHARGE (GULBARGA): Hon. Speaker Madam, I do
not want to take much of your time but it is very important. 1 know that it is
pending before the Court and you have already told that the matter may be sub
judice.
HON. SPEAKER: Not ‘may be’, it is.
SHRI MALLIKARJUN KHARGE: I am not going into the merit of the case. The
only question that I have raised here is the complete inaction from the public
sector banks which facilitated Vijay Mallya to leave the country despite having
order for impounding his passport as part of loan recovery proceedings and this
raises a serious apprehension. Therefore, I want to bring a few facts within two
minutes. The first is, Vijay Mallya and his UB Group is a defaulter to the tune of
nearly Rs 10,000 crore to the consortium of banks led by the State Bank of India.

Instead of paying up the money, Shri Vijay Mallya has since fled from
India to London. He was allowed to go on the 2" March in spite of the warning
from the SBI Law Officer that he was going outside the country. Therefore, some
action should be taken in this regard. Why have the SBI officers not taken action
against Shri Vijay Mallya and why have they not impounded his passport though
the CBI already told that action should be taken against him.

Secondly, the present Government came to power on the solemn promise of
bringing black money within 100 days. In actuality, a single defaulter with a
default of over Rs. 9,000 crore has run away under the watch of the Government.

All this has happened despite the fact that a criminal case for financial
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irregularities and diversion of funds was lodged by the CBI nearly seven months
ago, that is on 29" July, 2015. Shri Vijay Mallya was also interrogated but he was
neither arrested nor his passport impounded. Enforcement Directorate had also
initiated an investigation without any avail. Similarly, investigations were initiated
by SEBI and SFIO without much consequent action.

It is given to understand that the ‘Look Out Notice’ was also issued by the
CBI to all the ports of embarkation in the country vis-a-vis Shri Vijay Mallya. The
consortium of banks led by SBI has also moved the Debt Recovery Tribunal for
action against Shri Vijay Mallya and confiscation of his passport. Regrettably, in a
petition moved by the consortium of banks led by SBI, the Attorney-General of
India has informed the Supreme Court. ... (Interruptions) Seventeen banks are
involved. ... (Interruptions)
AR e @ TS Sfl, 999, D! a1 o T4 |

.. (2T
THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): Hon.
Speaker, I would like to respond to the issues raised by Shri Kharge with all due
respects. ... (Interruptions)
HON. SPEAKER: Yes, you will.
... (Interruptions)
SHRI RAJIV PRATAP RUDY: Will the Government not speak on the issues that
have been raised? ... (Interruptions)
A & ¢ TSI SN, q9, MU v Iar ol
.. ()

SHRI RAJIV PRATAP RUDY: Will the Government not speak?
HON. SPEAKER: You have raised the issue. Please take your seat.

... (Interruptions)
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AT LAY : TSI Sfl, 99, YD 91 8 AT &RAT TS 37T §H YR Y2 QT &1 il
gl

.. (2T
SHRI RAJIV PRATAP RUDY: Will the Government not speak on the issues
being raised? ... (Interruptions)
A JNehe ¢ WS Sfl, 3 vy ot f3a| e 98 gy

... (cgaeT)
SHRI RAJIV PRATAP RUDY: The Government has every right to respond. ...
(Interruptions)

He has raised a very important issue. It is a fact that the gentleman whose
name is figuring here is being talked about. ... (Interruptions) It is not just the
figure of Rs. 9,000 crore.

SHRI M.B. RAJESH (PALAKKAD): Madam, I have given notice on this. ...
(Interruptions)
HON. SPEAKER: I know. No discussion is going on, on this.

... (Interruptions)
SHRI RAJIV PRATAP RUDY: There is much more money which is involved.
There is a larger debt. ... (Interruptions)
SHRI M.B. RAJESH: Why are you not allowing me? ... (Interruptions)
HON. SPEAKER: You give some notice and a discussion will be there; no
Adjournment Motion is being allowed.

... (Interruptions)

SHRI RAJIV PRATAP RUDY: The hon. Finance Minister is here. On the issue
related to Shri Vijay Mallya he would like to respond but I would just like to add a
small thing. ... (Interruptions)

A & : G Sfl, 3(UD] il BT 9T AT, 31 & BBl 2l 39 W Bls fowha
T8 & @ Bl

.. (cgagm)
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SHRI RAJIV PRATAP RUDY: Shri Kharge has raised his issue. The Government
is fully prepared. Shri Vijay Mallya is not a saint for us. Whatever has happened
has happened across the country. It is not just the banks. There are other small
vendors, other small individuals, other people who used to work in the company,
and employees who are involved. There are huge debts and money which he has to
pay back. The point is, whatever has happened, has even a single penny been
given by the NDA Government? All which has gone is during the tenure of the
UPA Government. Even the accounts which were faulted in 2004, they found
reasons to give money to them. This question has to be answered. The Finance
Minister would take the rest of it.
HON. SPEAKER: Yes, Mr. Minister.
... (Interruptions)

HON. SPEAKER: Nothing, except whatever the Finance Minister wishes to say,
will go on record.

... (Interruptions) ... "
THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): Madam, Shri Kharge has raised a very important issue and certainly I
am sure every Member of this House will share his concern. Let me just give you
a few basic facts that he wants to know.

As far as these accounts are concerned, they are concerned with a large
number of companies with which the person he has named is associated. The first
sanction for these amounts was made by a consortium of banks in September,
2004. The additional amounts, second renewal, were given on 7" of February,
2008. The accounts were declared as Non Performing Accounts on 30™ of April,
2009. Thereafter, notwithstanding the fact that they had been declared non
performing accounts in 2009, a restructuring was done on 21% of December, 2010.

So, these dates speak for themselves.

* Not recorded
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I am just giving you a total amount with interest. As on 30" of November,
2015, that is four months ago, along with all interests compounded, the total
amount due is to the tune of Rs.9,091.40 crore.

The banks and their consortiums have all started taking active action
against them. Attachment orders have been passed by several courts. Assets are
being attached and banks have even moved the Supreme Court with regard to
restraint on his movement etc. I can only tell this House that the banks would go
on to recover the entire amount which is due to them. There are some accounts for
which there are securities. [ have the details of all those amounts. Cases have
been filed all over the country. There are some counter-cases also which the
concerned companies and the persons have filed. Banks are going to certainly
take every possible action to recover not only from him but from many other
defaulters. I have a list of willful defaulters with me.

There are two categories when we speak in terms of the large NPAs. One,
because of the overall economic climate, some companies run into losses; sectors
like steel, power which are facing some difficulties and because of this revival
takes place. Due to the steps taken by the Government some of those accounts are
likely to be revived. But there are some cases of willful default, even bordering on
fraud. These are two categories of cases.

As far as the Government is concerned, the clear instructions are that the
banks must go all out to take every possible action to protect this account....

(Interruptions)
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HON. SPEAKER: Now, the House shall take up Calling Attention. Shri Nishikant
Dubey.
We will have the ‘Zero Hour’ in the evening.

... (Interruptions)
HON. SPEAKER: Mr. Kumar, I may tell you that yesterday only I had allowed
your Leader. He had spoken on the same issue during ‘Zero Hour’. Today also,
notice on the same issue is there. Your notice was time-bar still I am saying that
during ‘Zero Hour’ I will allow you to speak in the evening. Every now and then
you are raising the same issue. This is not proper.

... (Interruptions)
HON. SPEAKER: Please cooperate. I will allow you to speak but not now.

... (Interruptions)

HON. SPEAKER: The House cannot work if it goes on like this.

... (Interruptions)
SHRI P. KUMAR (TIRUCHIRAPPALLI): Please allow me to speak for only one
minute.... (Interruptions)
HON. SPEAKER: I will give you only one minute. You will not read the whole
thing.

... (Interruptions)
HON. SPEAKER: If you do like this, it is not proper. Yesterday only I had
allowed you.

... (Interruptions)
SHRI P. KUMAR: Madam Speaker, hon. Chief Minister of Tamil Nadu, Dr.
Puratchi Thalaivi Amma had expressed strong objection to any move by the
Centre to introduce the National Eligibility-cum-Entrance Test for admission to
UG and PG Medical Courses. Regarding this issue, hon. Chief Minister Amma

has written so many letters to the Prime Minister of India.
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In view of this, I urge upon the Government to withdraw the review petition
listed for 15" of this month ... (Interruptions)
12.20 hours

(At this stage, Shri Mallikarjun Kharge and some other
hon. Members left the House.)
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12.21 hours
CALLING ATTENTION TO THE MATTER
OF URGENT PUBLIC IMPORTANCE

Reported alleged alteration of affidavit relating to Ishrat Jahan Case

SHRI NISHIKANT DUBEY (GODDA): Sir, I call the attention of the Minister of
Home Affairs to the following matter of urgent public importance and request that
he may make a statement thereon:

"Alleged alteration of affidavit relating to Ishrat Jahan case."

THE MINISTER OF HOME AFFAIRS (SHRI RAJNATH SINGH): Madam, I
beg to lay a statement on the Table of the House regarding alleged alteration of
affidavit in Ishrat Jahan case.

“In a police action with the Ahmedabad police on 15.6.2004, four persons
namely Javed Sheikh, Jishan Johar, Amjad Ali and Ishrat Jahan were killed.

Ms.Shamima Kausar, mother of Ishrat Jahan, filed a Special Criminal
Application n0.822 of 2004 in Gujarat High Court requesting inter-alia, that the
Central Bureau of investigation may be directed to carry out investigation of FIR
No.8 of 2004 dated 15.6.2004 relating to the said incident registered with DCB
Ahmedabad City and to direct the Union of India to provide compensation to the
petitioner. The Respondents to the Petition were the Union of India, the State of
Gujarat and others.

The first affidavit on behalf of Union of India was filed in the Hon'ble
Gujarat High Court on 6.8.2009 by the then Under Secretary in the Ministry of
Home Affairs, after it was approved by the then Union Home Minister. In the said
affidavit it was submitted that Union of India had received specific inputs to
suggest that Lashker-e-Toiba (LeT) had been planning to carry out the terrorist
activities in various parts of the country, including the state of Gujarat. It was also

submitted that the Union of India was aware of the inputs that the LeT was

* Laid on the Table.
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planning to carry out assassination of some top-level national and state leaders and
LeT in this regard had tasked its India based cadres to monitor their movements. It
was further stated that Union of India had learnt that LeT had inducted its cadres
including Pakistani LeT terrorists in Gujarat for specific terrorist action and that
Uol and its agencies were and are regularly sharing such inputs with the state
Governments concerned. The affidavit also provided the background and linkages
of Javed Sheikh, Amjad Ali, Jishan Johar and Ishrat Jahan and the contradictions
in the averments of the petitioner and that of Mr. M.R.Gopinath Pillai, father of
Javed Sheikh, in his Writ Petition (CR) No. 63/2007 filed in the Hon'ble Supreme
Court, which was not entertained by the Hon'ble Supreme Court but Mr. Pillai was
given liberty to approach the Hon'ble Gujarat High Court. In so far as Petitioner's
prayer for investigation by the CBI was concerned, it was submitted that no
proposal for CBI investigation into the case is under consideration of the Central
Government nor does it consider the present case fit for investigation by the CBI.

Thereafter, on 29/9/2009, a Further Affidavit on behalf of Uol was also
filed by the then Under Secretary, MHA, in SCA n0.822/2004 before the Gujarat
High Court, after it was apparently vetted by the learned Attorney General and
approved by the Union Home Minister. The notings on the concerned file do not
provide any reason for filing of the affidavit dated 29.9.2009. It has been
mentioned in the affidavit that the further affidavit was being made in view of
subsequent developments in relation to the issues connected with the Petition and
to clarify apprehensions expressed in regard to the affidavit filed by Uol (dated
6.8.2009) as well as to refute attempts to misinterpret portions of the affidavit.

In the further affidavit, it was stated that all intelligence inputs do not
constitute conclusive proof and it is for the State Government and the State Police
to act on such inputs. It was further submitted that the central Government is in no
way concerned with such action nor does it condone or endorse any unjustified or
excessive action. It was also mentioned that the main purpose of the First Affidavit

was to highlight the contradiction in the pleadings averred in the Petition filed by
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Mrs. Shamima Kausar and the Petition which had been filed by Mr. Pillai. It was
also submitted that at the time the First Affidavit was filed, the Central
Government was not aware of the fact that a judicial enquiry under Section 176 in
relation to the deaths was underway. As such and otherwise, the Central
Government was not concerned with the merits of the action taken by the Gujarat
Police and anything stated in the first affidavit was not intended to support or
justify the action of the State Police. It was also submitted that the Union of India
would have no objection, if on proper consideration of facts it is found that an
independent inquiry and investigation has to be carried out by the CBI or
otherwise.

Thereafter, the Hon'ble Gujarat High Court ordered an investigation into
the incident, first, by a Court appointed SIT and thereafter by the CBI vide
Judgement dated 01.12.2011. The CBI, after investigation, filed the first
chargesheet on 03.07.2013 u/s 302,364,368, 346, 120-B, 201, 203, 204, 217, 218
of IPC and Sections 25, 27 of Arms Act, against 7 Gujarat Police officials.
Subsequently, the CBI filed a Supplementary charge sheet against 4 IB officials on
06.02.2014 u/s 120B r/w 302, 346, 364, 365 and 368 of IPC and various Sections
of the Arms Act. However, the MHA upon consideration of facts and
circumstances of the case did not find it a fit case for grant of prosecution sanction
against IB officials. The case is presently sub-judice in the Court of Special Judge,
CBI, Ahmedabad.

Further, David Coleman Headley, an accused in the 26/11 Mumbai terror
attack, had expressed a desire to become approver in sessions case no. 198/2013,
provided he is granted pardon by the Court. The Court of competent jurisdiction in
Mumbai had tendered pardon under Section 307 of the Criminal Procedure Code
1973 to David Coleman Headley. Thereafter, Headley was examined by the
prosecution as a witness in the trial case relating to 26/11 Mumbai terror attack.
During his testimony in the Mumbai Court through video conferencing, David

Coleman Headley mentioned that he had learnt from his accomplices that there
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was a 'botched up operation' in India in which one female terrorist was killed in a
shootout with the police. The Public Prosecutor gave the option of three names to
identify the said female terrorist, whereupon Headley identified Ishrat Jahan as the

terrorist concerned.
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“The report of 1% June — K R Kaushik, the then Commissioner of
Police, Ahmedabad City received the three suspected terrorists on
their way to Ahmedabad to attempt a suicidal attack on CM Modi.
Soon after on 14™ June, 2004 at around 11.00 p.m. P P Pandey the
then Joint Commissioner of Police received information that a bluec-
coloured Indica car carrying three men with fire arms and explosives
would reach Ahmedabad from Mumbai the following morning.”

# 7% B @1 § [P I8 P8 @ ¢ [P e A &1 AaRT & oy smsdl @1 Rare ot
2 3R I sl B RUIE R SeRE Bl 2, SAD 918 I8 TIPSR aidl 2l 317 Ig g9y
et @ TR A St TR SN, 9D 9% ¥ Ufded Bl g 39 a8 @) I B, 39
TRE HI gfear Ao Folif? UHIMSAR gl AF-G I8 #A1 Sft &1 Sl A ol 8, I8
HIHT JAHT B I8 39 < & oy Aram arelt a9 g {6 99 e & ¥eid 99 91g aF 39
<9 B FAT BN Y HE I8 © b 06.08.2009 I Ueh BABH], SR S8 bl AR bIc H Fail

TS 3R BIc H dgd e 7 gAHH [T IFT Bl 6 ARG WRBR BT 39 ol & N
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IS fIaR B & UZard I8 Uil S 2 b Adieg R $9a! Sid &R & I¢| A7, d
HEd © b sHD qrg AT 3Sdl BT Sl YT 8, HRATE] HAT I DR R 5T Yfeld Bl
&b ©l Tgi ot Ao wiiéai 98t € S foau ft @8 weaql © fb afe et st @
SIS & IMYR W ST ARBR DI BH AT & Al Iod ABR 7 IAUAT B DR o], 6
TAhTSe] BN T, adearedl ol AR RRET 39 918 dg GRPR gR-aR ST S 6 & 8
3R WS B THINI §s, S oY 8 H! Sl B $H < DI g1 ANV b Brgell @
TT| 3D d18 A-d11 YHIMSC! & 28 G Y| UHINSS! @ Udh o8 AMHIg daurel {8 off
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TN & oY T8 HFATT & HIS ABIR TAH ool PR 35 |

PR He¥, gD 91 AUl ©l UHRSY HUE WRBR 7 9111 2010 H TSl Bl
SR B3NT| FBT & TAIMSY B AJHER Y| ordl ARBR § BIg dIS 8l gs | TA3MSY D
RIS &t S R 414 2

The report reads — on being asked about Ishrat Jahan, Headley stated that in
late 2005 Zakir Rahman Laqvi introduced Mozammbil to me. Having introduced
Mozammbil, Zakir talked about the accomplice of Laskar Commander and Zakir
also sarcastically mentioned Mozammbil was a top commander whose every
project ended in failure. Zakir ended that Ishrat Jahan model also was one of the
Mozammbil’s botched up operation.

TAATEY JU TR 4, 2009, TAARY 16104 faieh 13 3facay, 2010 - TAAGY &9
TE TR, TAATSY B ABAR BAR el Al T DU B MUR W ARG SAMSH ATEd B
HIEINT WRHR 7 Ml BT &€ a7 o, g7 T8 g9 ol In its reply to CBI letter,
Sefefola /R @1 AEIsTs & T HINAUSH gs | SHH HRawl, 2013 -

RC5/S/2011/CBI/SSB/Mumbai/43 dated 13™ February, 2013, the IB

mentions about the Intelligence input that it received the post Godhra riots
indicating a threat to several leaders including Narendra Modi. The same input

was shared with all IB Police heads vide IB TP No. 0327 dated 22™ April, 2004.



10.03.2016 74

STD! TS B, P! UFASY € 98 99 H8 & § [ 3IRa ol andamardr off, 2004
H UBIMSIR BIdT 8, 2004 A 2009 Th PIS BRATg &l Bl & clfh 2009 & dTa ADBR Dbl
T8 I o fh g A O & YEHAT 81 Wohd §, R ST TS, S AREBR a1
Al T AT IS AlGl 3R T AE BT O H e & oy SAwAMT o fhan 9 g, 39
WRE B YfFefd S 21 orfl H=aT HAR B 9gd 91 ddf & g1 A &1 SiRpie §
o gorer AR SN fha1, 3R S8l WR 69 I8 @1 oI gs, WIUIEUH &8 <&l

g f& “The court was referring to the cases of Sohrabuddin and Tulsiram Prajapati.
The most shocking details are emerging in the ongoing case of the brutal
encounter killing of Ishrat Jahan and three others. The CBI chargesheet squarely
describes, it is hardly describing that there should be so many such killings
because the Chief Minister himself had, in election rally in 2007, stated that
Sohrabuddin got what he deserved - A clear message of encouragement of illegal
killing.” oI e d& &I oifa T8l g a1 &1 872

D d1€ 2014 D AWM H ST G (JAECE) B AR IS HI FAN T I8 R
HE @ o, ARG el B8R B 98 gl el f[d8R &1 98§, dic b B IS B
qrell & foIU g1 Haral &1 T AN Bl Shley i fors <dr € @difeh 3 e | ofvy
WY G BT 8| SR A IAoriifad RIe 3R SIS AMESIaioll bl IR 6 B
forg, dvmet & gAR A T 919, 93 gU €, 98 9N a9 HU A & 91 1968 W 1971 b
@A H T 3N, TIAAGS & A SARIC AMEH B ART {6 T8 AR1, 1983 | 1993 TH

U § T 1T, MU TaAelse & M W AR b T8l AR, 18] $%¢ H AT B3N, MU AT
fasre ok fiell fasie & a9 W &A@ 91 6 T8 AR11 oMUl onrar © 6 s 3wt
JMMAHATE | FoITl AT | ZARIT SMEH BT MY ARG & 3R AT B & SR 3MYd! e &
5 Wl e urdl & gegHE & sy # Al BIs Yo SATard] bl AR <l § Al a8
IHT AN 2 3R W Al § S <A1 §l R T8l B? TG gl HeR B gall, ASA dllel
YA BT ABIGCR B T, I8 X Y AR TG 1 Y| 9 a0 & dchleiid A1 BT 9419 37Tl
g 5 fen I M, Imue [ BT OIg] H wE e AR O @7 ¥ SR TR YA
qEl WY § A€ BN B die S B diffeay B ... @y sw sEde Bae §, 98 U8 §

for sfeforora ™ 3R &1 9en g sfefooid msdt w1 87 |ad ST 941 © &
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P I8 W HRIGRM & SN B [HA1 TN, e HRATA 8 Sl 8, Wield™e d fch
B ST 2 3R H9E W AT B Il g AT USHBIC W EHA Bl § A WR N8 8 HEd ©

N ON

sfefooid &1 BRR 8 8 99 Ugdl QN gfeforoid &l Sd © Sy gfefooid a-iol

SRR &1 g1 |ara 21 “Intelligence is a matter of probabilities.” I8 81 |har 7
3R IE T8 B AHAT 8, 39 I9E W g gfeferord & oI e w8l faa gl
IfS iR T8 fear g, O SReas Fidiegy™ & snféaa 20 wear ® 5

“This would be contrary to the provision of article 20 of the
Constitution which prohibits an accused person to be compelled to
be a witness against himself.”

9 AT 3Mgdl DI bly Yfoffam e T8l 1, A1 M7 AMfher 20 BT arel?= HR T A Al
T, FIfh MU AT AIIarTs SravaeR qr, o Aidiang SRRaeR o agdl © URITREH &
fog AT @, ¥ oMU e & Rotae fhan o1l S84 ugal ot Hidieng & SRRaeR 9, I8
DI ST BT FATA © 6 98 ITH AR A1 58 JRIR JHAR B 301 BT I Adisrs
BT SRINFCR T AT 3R Ueh R e 1 HI3MS T SRNGSR I1T, Rifh Y] Tl 8
fp S TEl W TN Td W@ R SN dhlee IS SRRaRR 9, S SmEdt @
AT AT %2 9, 972 GUH DIC 1 Bl o1 b M0 SRS T8 Y, A Ao T8
HAT| IS W Tt W@ 8 fh S Tgl ... (erage) du? S HRU A ydied Uae §, H U8
®E Il § [P o o¥ B [Hd IR A g1 Rufeerss a1 faan 6 asdl, Aidisrs, vHamsy
¥, AR ARA1e H IS Ude 74 91 HEAl 87 98 I8 DEdl © [

“If there is a case against the IB officer concerned it would have to

be proved by evidence other than the intelligence report which has
allegedly been made by the officer concerned. It is certainly not a
public document as defined by Section 74, Evidence Act.”

SIS TARSH Uae &1 I8 99 991 9aTd & # I8 HT <&l § ... (Faum)
A oremet @ IR S, oMY oS 9HY Bl S j |
2t R g9 ¢ sy wEewT, § e e # Sl a1d Wi | § U8 e JEl §
o5 g7oie Aidlang ®1 31 folw Jof fpam| sHoidl # 1. A Bl AIeTs SRNGER THR U
o ave I WIes B T fhar iR o ave § I BIc WIss bl gicde o El g,
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I @A Y W) FaTd GUH B F W B I DI I8 Bedl ¢ 6 AGemE Fad IR T,
AfpT 39 < H Aidlens R B A TE dedl 8, i vae § dordt gl A% Al
uifetfeer =1 & g ©, gud Bic I a9y AR @R g g1 The Supreme Court insists that
the Government should have nothing to do with the CBI. The logic of this
completely defeats me because whether the Supreme Court and the so-called
activists like it or not, the CBI is a police force and is neither above nor below any
police force. In fact, in view of the Seventh Schedule of the Constitution, List 2

which makes police as a State subject, even the existence of CBI as a legal entity

is very much in doubt. I8 FHIREICHTE 2 R WIS BT 8 FWR IR W® T 3R Hidlamg
B AR S B 32 2] I TRE A 1 Aiehl AR S & 3SR Nfhd 227, S BT 7
g -

The superintendence over all courts vests in the High Court and this
superintendence cannot be diluted. Under the Indian Police Act and even the
Model Police Act drafted by Soli Sorabjee Committee superintendence vests in the
Government. The CBI cannot have a separate provision because it is, when all is
said and done, a police force.

# U8 %E @ g 5 390 95 AW DI HY AT B Tt 7 I8 9 wifefeer
@ forg Arae-wwee & Fare ¥ R B ft A9 ot ® @1 g B, w18 ft e o,
I B AR BH 39 WAMHE H =4l DR & (oY AR T80 Bl & A&es S e,
BIEAC BT & 2AE A Tl 3R AT HREISIIA & ATfchd ¢ HI IR Bial & al 88
@l & feIg e 1 ware € 6 8H a8 B

3reme Heled, o H, H ¥g bEm & ba & SfeyT veadiw # wE M 2 b
“Crowds Swelling at Militant’s Funeral”. <21 § S dlc §& &I IoHIfd 9 & g, 98
STehaTal Pl BRI a1 R 81 SIRA S8l aTdl 9 H 7 ke A [l (oo aifédi 7 o™

[hT, IUHT A€ A &l H I8 HE B § b Podl AR BT S B 94 YT B Bl

AT Bl H MU a1 @ § f6 DA PIT BT qIere 81 @ 2| 98 AW &g & ¢ & a8t 3
S St B, 98 X0 el 21 U8 St e $HR T SRl iR B BT 7 S Sorie e, S

®al ¢ f& - As President of the Jawaharlal Nehru University, the petitioner was
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expected to be responsible and accountable. While dealing with the bail
application of the petitioner, it has to be kept in mind by all concerned that they
are enjoying this freedom only because our borders are guarded by our armed and
para military forces. 3< I ufeA | ... (@gM) 9 H FHer 147 2 ... (FaE)

T I Sl PIE F FE ¢ ...(Fag™) 99 Fal T 2 & — [ consider this as a
kind of infection from which such students are suffering which needs to be
controlled. I8 $HaRM 2| AT A H Had I Hedl © &b ... (FIUF) H AYD] Ig B
5 S are do 31 wifetfea 8, R $IRA S8l &1 J8f a% Jgarl| # I8 &8 @l § (&
IR & I8 MBRITS 8 81 98 ®aar & - Oblivious of the trend of events and

all warnings, the Congress persisted in its Muslim Mass Contact Campaign hoping

to gain authority it could not do through the campaign of Congress Muslim Mass

Contact. S¥l # el 71 ® fb Ol BIUW 8, I8 Hield! 3R ool BT WUIC of T &l S
AT Bics AR[ERATE! 8, B el Sl TAferod B a1d B W 2| Tofered ol a9 o ge #
JTIhT AT a8l gl ... (aE)

HON. SPEAKER: Conclude now.

... (Interruptions)
#ft fAf¥reT g 3@ 95 TRA T Bl (@EgH) S T SR, wga mdt 7 =@t R
W AT R, . e T 96 Ia # R A L * e A o R (@) #
dedl § b azar atal § - Wi g Bl 8w g B8, gSRiEr JTE Bl
AT FHE G| . (FaEE) MY fH aRE B IO HAT A1 22 MU FEl fF N
A St g8t Tl Y. (SFgET)
2 IIGEA MM (FREE) : ... * 7 g wd o 9, IFD IR H 76 Bl
it AR g9 ¢ # &8 @ g 6 I=|M 0 IHA! DI gerdl| PEAl W Al S Y
o, IFDT I/ Pal AR ITb JHA g8 AT a1 2 A ... * HYST d8ed gU TR AT
I IL...(Tau™) AR BT § B $H <« BT q91gy, HAY St Srare QT

* Not recorded.
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# SrEdR Sl @I U BIe B Y AU a1 AW el g - Political scientist
speaking on the occasion found a note — if parliamentary democracy fails in this
country and it is bound to fail because of the attitude of the Party in power.
Rebellion, anarchy and communism would be the only result... @& 8 @1 &, ¥
WRHRE A AE © 6 ¥ &1 gy R Ul &1 gl BN I9 gad =1 Rgues gs off,
gaTgU| < Bl 913V b 3IRA Sigf & TAbrS—<x ¥ fhad 30 B Bl aalT|

S wI@l & WY oY fig, 5 Wl
AW Sreme st dfoaw v, g <@l oy ool 91d 9gd o Wl § SRyl ddr-dreT
o1 e < B
$t arfde wEa (Fws <fdon) @ AT 9 S WiaRe] S & IR H & W T SR R
gfgr ATeH B7... (raem)

AT 3redet : aRfde S 9f3v|

.. ()
AAT L& ¢ Sl A IALAD T8l 8 © A (I # fAY I & IR-AR T 1 died
81?7 IR T8 BT FaATd 9l V81 8, 3 UR qTal| -3 M el o anfeg| 39 Rl 4
[BEARECISIY
.. (eaem)”
SHRI KALIKESH N. SINGH DEO (BOLANGIR): Thank you, Madam, for
giving me an opportunity to speak on this Motion of Calling Attention.
(Interruptions)
A & ¢ RIS SN, AT WIST 3P IATS 87 AL Al AT I DI I del Ve B
.. (2T
it eRfde WEd : AT 3regel Sft, . * & aN H Fgl 7 Bl . (T9gm)
A Stemet ¢ 31 AT B AiaRa] St B A ff a9 Surer uQr g1 g9 U US, HSEl
US| A 9 He™ T &, Sl 398 T8l exfiedT anfev|

... (cgaym)

* Not recorded.
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SHRI KALIKESH N. SINGH DEO : Let me finish. I am the only non-BJP
Member to speak on this.
A STEhET ¢ MU (AT 8, MY 1 AT 147
SHRI KALIKESH N. SINGH DEO: I am requesting the House, through you,
Madam, to please bear with me; be little indulgent with me; and be a little patient
to me.

The passion we have seen in this debate is reflective of the politics around
the Ishrat Jahan case. ... (Interruptions)
A JEhET @ 37U UM 9gd TSl F4Y &, I H 3701 a1 Ry
SHRI KALIKESH N. SINGH DEO: I am requesting your indulgence, Madam.

You have given 20 minutes to the first mover. I request your indulgence.

Madam, I have read the reply of the hon. Minister. It is what I expected. An
example of the politics brought out in this particular case. The reply of the hon.
Minister has selectively quoted certain parts of the affidavit and left out, to the
imagination, other parts. I say that with authority because I have copies of both the
affidavits — the first affidavit as well as the second affidavit. Madam, this is the
case of extra-judicial killing of Ishrat Jahan and the other terrorists. I say that
because three enquiries have found it to be so. However, this matter is now sub
judice and to be decided by the Courts.

These inquiries have said that this is an extra judicial killing. This was first
said by the Additional Judicial Magistrate of Ahmedabad, secondly by the SIT and
thirdly by the CBI. All three inquiries have said that the encounter was fake, the
encounter was staged. I am surprised that my friend, the hon. Member, Shri
Nishikant Dubey has said, ‘if terrorists come to kill us, we will kill them.’ Is this
the law of the land? Even if Ishrat Jahan was a terrorist, she has a right, as per the
Constitution, to follow the judicial process and she has a right to a trial in Court.
The courts have to decide what the punishment of any terrorist is. If we give that
power of judge, jury and executioner to the police, we will have no control on the

excesses made by the police and I am certain the hon. Home Minister will agree
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with me on that. ... (Interruptions) And if she was innocent and collateral damage
was done in a genuine encounter, that is well within the law, ownership should
have been taken.
HON. SPEAKER: Actually, as per the rule, you have to ask only clarifications.

... (Interruptions)
SHRI KALIKESH N. SINGH DEO: Madam, I beg your indulgence.
HON. SPEAKER: According to rule, the mover can speak.

... (Interruptions)
HON. SPEAKER: I am allowing him.

... (Interruptions)
HON. SPEAKER: You read the rule about Calling Attention.

... (Interruptions)
SHRI KALIKESH N. SINGH DEO: Madam, I agree with you. The first mover
has 10 minutes and we, as second movers, have five minutes each. I beg your
indulgence.
HON. SPEAKER: I am giving you time. Please use that time nicely.
SHRI KALIKESH N. SINGH DEO : Thank you, Madam.

Madam, three SIT Chiefs were named in this case. I am responding to my

friend Shri Nishikant Dubey.
HON. SPEAKER: You do not respond to him. You say what you want to say.
Please understand it is not against somebody.
SHRI KALIKESH N. SINGH DEO: Alright Madam. I apologize, I take it back.
HON. SPEAKER: Please understand what Calling Attention is. You do not
respond to him. Otherwise, your time will be wasted.

... (Interruptions)
SHRI KALIKESH N. SINGH DEO: Madam, I understand. I am not talking about
Kanhaiya Kumar. I am talking about Ishrat Jahan’s case, I am talking about the
affidavits of Ishrat Jahan’s case. ... (Interruptions) Madam, with respect, I will

urge you that this disturbance is not to be taken out of my time. ... (Interruptions)
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Madam, the politics around the Ishrat Jahan’s case has ensured or exemplified the
deep rooted political rot which has set into our criminal judicial system and it is
not that I am saying that this Government has done it or that Government has done
it. I am saying political parties across the board — and I say this with responsibility
— both the UPA, in its time, and the NDA, in its time, have attempted to play
politics with the case of Ishrat Jahan rather than give justice to the entire incident
or the case which has been registered.

Madam, this particular incident has destroyed the credibility of the IB and
the CBI. Cases of coercion and cases of torture have been referred to both
members of the IB, members of the Home Ministry and the person who wrote this
affidavit. The Home Minister has alluded to the change in the affidavit in his
reply, but has not elaborated on is the basic change that is the kind of intelligence
input the first affidavit suggests.

There are three primary reasons where one may assume that Ishrat Jahan
was a terrorist. The first one was that she was in the company of three people who
are known to be having links with the LeT or were activists of the LeT. The
second is that at some point of time, the mouthpiece, a web site of the LeT,
Ghazwa Times admitted to Ishrat Jahan being a LeT activist. Further to that,
Jamaat-ud-Dawa, another mouthpiece of the same LeT retracted that information.
This was the basis of which, in the first affidavit, the Home Ministry came to a
conclusion that she was a terrorist. I want to ask you, is this the level of
intelligence that we have in our country that we quote newspapers as intelligence
and act upon them without corroborating evidence? ... (Interruptions) Both the
UPA, in its time, and the NDA today need to realize that intelligence cannot be
gossip. Please allow me to speak. ... (Interruptions)

HON. SPEAKER: Please try to conclude now.
SHRI KALIKESH N. SINGH DEO: Madam, if by the mention of our names in a
foreign website, in a foreign newspaper, we become terrorists, then tomorrow your

name, my name, the Prime Minister’s name could be mentioned by them. Does
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that make us terrorists? There was investigation by the CBI and the IB. There
was investigation on this matter. Out of 45 days that Ishrat Jahan had known
Javed, for 30 days she was present in her college proved by the attendance
register; 15 days is the leave of absence, which the CBI investigated. It has been
12 years; not one case has been brought forward to corroborate that evidence.
What has happened now as a result of this is the political machination of the entire
case. The patronage was shown both by the UPA in his time and now shown by
the NDA. One out of the three SIT chiefs is a Member of our House; he is a
Member of the BJP. He resigned by his own admission in court saying that he did
not understand Gujarati and he was a friend of the chief accused Mr. P.P. Pandey.
The second SIT chief who resigned is now the Director of the Enforcement
Directorate. Mr. Verma — I say that because it has been quoted in many
newspapers; | am not trying to implicate anybody — the man that the UPA put in
place to try the case, where cases of torture have been registered against him, was
in the making or finding a high position in the then Government. But the politics
is not restricted only to the UPA.

HON. SPEAKER: Now you conclude.

SHRI KALIKESH N. SINGH DEO: I am concluding, Madam. The politics was
also in the Government of Gujarat.

I quote to you from a sting operation which has been given as evidence to
the CBI and it finds its place in the court. Somehow, Gujarat has a lot of sting
operations but this sting operation is a conversation between the then Joint
Commissioner of Police in charge of this case and the Investigating Officer, Mr.
Singhal. This sting operation is done by Mr. Singhal himself.

He says: “That order for Abhichandani (advocate for RVS Mani through
whom the first affidavit was filed in the Gujarat High Court), is that order done?”
Mr. Singhal says: Si-sft = 8 1] Mr. Pandey says: “Tell Abhichandani, if he

does properly, we may try to make him a High Court Judge.”
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So the influence or the attempt to influence this investigation has happened
from both the sides, the Government of India as well as the State Government.
There are serious allegations that the previous UPA Government used influence to
change the course of the investigation to blame the then Gujarat Chief Minister
and now Prime Minister as he was fast rising to become the biggest challenge in
the 2014 General Elections. What has suffered in this whole event? Justice has
suffered, Madam. The CBI and the IB have suffered. The case is not whether
Ishrat Jahan was a terrorist or not. The case is of an extra-judicial killing and a
fake encounter which is now pending in the High Court of Gujarat. The case has
not found any traction even after the charge-sheet was filed in 2013. It has been
three years. First the UPA Government did not give permission for prosecuting
the four IB officials. Now this Government is not giving the permission for
prosecuting the four IB officials. The seven accused from the Gujarat Police,
three of which have retired, four are still in service; they have all been promoted.
One of them is the Director-General of Police (DGP) in Gujarat right now. What
is the impact of this case? What are we discussing? My friend is right when he
says they are doing vote bank politics. They are both doing vote bank politics.
Both the NDA and the UPA are doing vote bank politics.

My clarification from the Minister is this. I have a lot to say. You have
been very indulgent; I am grateful to you. But my clarification from the Minister
is very specific. Both these affidavits do not find any mention in the charge-sheet.
Are they relevant to the case in any manner? If they were relevant, they would
have found place in the charge-sheet. But I would like to know from the hon.
Minister whether these two affidavits, if the second affidavit was not given, would
it have impacted the case in any manner. My belief is, it is not. If not, why is it
that three years have passed and the case has not come to a natural conclusion?
Why are we seeking an eye for an eye revenge rather than allowing the courts to
do their duty? We are eating into the very roots of democracy and weakening the

institutions of our democracy. We, as law makers, cannot be seen as partisan. We
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cannot be seen as breaking the laws, manipulating the laws or trying to influence

natural progress of investigation.

Thank you Madam.
ST, auTe [{E (InTTa) @ sTeel WRledl, TSy GRET Si WUl e UR AT ST arel Bl
Hieet ez, g9 forg # anmue Ufd SMYR &Jad &-al §1 SIRT S8l oI UAdISeR & & BRI
Y B YRR ORI TR 39 ¥ B qifcifeche ofex¥U R SR 39 3w B R w®
T geafaet o & R W oSt 89 |l 1 dgd IHRAT I faR B B SR Bl
9 UIHiSe] &4 H B QG q3 WISl Pl IIHA a7 &1 Al e safay $o ad
{eT & AT FERT @ 9, not as a BJP Member but as a professional, @1 argdn

2139 HeAl &l Hedls o1 o), $B a2 3fUs AHA A1 arsdl gl... (ragH) 999 Ugd 39
9 & BN H, I B UIRe Favel & SKIE § Sl UHeNSCl &1 TS gall, 7 dl I U
3R 7 & WA ygel Bl dfcth RN B YR & Sfery 3§ YHsIEel &l 169 39 a8 o
TE ol | A U A e 2 Afhs # <Rl & 94 7@l o Argl... (Saem)

[T 3eALT : SHAD! SR -Tal 2

1. AT RiE: srege wRied], O UaR 9 ORI 818 dIc & &l STolel & 49 1 THsga
BT TS B BT 3T o1, SHH el AT P T AT o Ufeor R 9, S S99 UAdiSeR |
SN AR Y A - SAE I iR TIRA W@, AN 9 Bl B S RE B g™
MR TG M| §9d IfATET ORI ARBR b U9er <ifl, IqH A Uah SRl Riciae
fopaT SITET SR THRMEE) &1 dIRAY MR WRBR g QU 77 39 & ¥ 818 I a7 | §
S ATl HRAT ATET § [P FIT WRA WRDR AR ST ARBR TR 3MEH Pl =1 o1 ¥ R
TATdTS BT Ul BT H QT IST-37eT T B Ahdl gl TR & 39 < & YT STfIHr T
I sfeaT Ifd 1 AT BRI €, R Sv JAT-37 WHI § giel 5 AhdT gl I§ Ugell IR
U S B YRR B] 7 o, S U HHl T8l ol 3R 7 s I A gIATl IAD
qg 59 # ggt Tl (aam) # amudst ard &1 ft Srae Gl et wnfwy Raw ). (crawm) #
I8 AT ATedl § [ TRIATZE! B HaR T8 IR 1, AT 9 # 37 99 D1 SR &
foQ gam =redn g - wder aq, oy Ufee ™ &) dR% |, AR MY AN B RS A ferar
oT| ST Tgel &, THIAES BT B YH a9 I U8l & 88 BIe & A 391 Yfhsfae Afere
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P 6 I8 TTHISR Bb TABISSR AT| U8l ¥ & VT I R I P Bl Yo
fepan| ol Bfetpar STt a1 BR %@ o, IS a8 THIATSS! DI Sl Ul FARAT 1 - 30 Beicl
g Sfl, S W1 FA™ THT T PIATINS A A A1 B [QAT| Yo AT&H! P, Yo fae=9 19
Rrararelt &1 I a1 I fhar f6 99 99 RaaT® dieic O 3R THINsl 7 SU 'S
BIC H AT B, AfhT I B B 81 QAT TAT R YA B g8 a1q4q 31 747| a8 o
T TR &, AR I[ORIT | DIg o-aA1 T8 2l

13.00 hours

S A AW @, W AT B dax g9 dolae a1 Tl 59 # a8t W ugar a1 4 dal
5 st d@ S Wt faew, S W @l &1 Wede g0 & H 99 9 W v T8
HRATT, 59 Th d TR AX T 3B T8l areidl] ..." B Bed W TP AAN, Th gldex .. *
g, 991 39 3 ANl & weHe (ol

A Sremer: 4 |l M STR 3awds el § ar 7 oy Sid| ag 49 Redve & wifh &
WG BT T fpsdt &1 1w foram ol

1. AauTa Rig: 3 91 T8 #ed, v M Mata Y 9 SWaex &, (Fragm)

A Jeaer: §9 bE faar ® f € g eyl

<. WU Rg: # I8 @8 @ g 5 9 oo faew, R ugdl a8 der on 6 Q1 |rl @
e O/g 3R IR S8l Bl i &7 Ugel YoRId Ifer o 998 & el 1 W Sl H <l
3R @IS gfor arel, 8 UAT &, R Q| o9 H 99 ofel @fdadl & garn s
S U1 TE B, TR AAF IO RUIS fhy 0| A sew fear b g9 ga.ams. & & SR
9 UHR & SWIR AN & dI5 HHT $9H HM el B3l (@@e™) o9 93y, ugd g |
S8l db Wedls Dl 91d ©, JW TR AT g9 S UA.SMS.U. b IR H 91 B A1 T9 gl Bl
weHe N UA.AE.T. & i o Reré far, #7 ok X 4 @ 93-iT 7t gLy
ABHIRAT A R B, ek W oiex Aol b g4 geell B1 WeHe A1Mey| I=-M F1 R e
SBH FEl fF g T 7 ot & I fRend ® fF gsel @1 wede Th.ems Al @1 A8 o
At @1 M TE S| T ORI BS BIC § Radwe el | ToR 85 dic 9 Rade @ &

* Not recorded.
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UF.31S.U. Dl SIRINGE fhAT ST 3R gl BT Wehe g8 fear 9u| ¥ead Ugd UA.88.U. &
AN T8l W U §8 fTHIHI ofehr Y| I9 98 T # IHHI TeHe o, offdh ORI 88

HIc B Solol 7 I8 fTBIRT T8l Wiell, S9! 91d 919 off| g9+ fhy Radve fpar, S99 91

gScll dI Ieahe ¥, fTad $9Ra gl &1 1o o, a8 IR1 8 e R a1 Tl S9d 91 I8

UAhTSex el A7 AT FTal, Ig & Al AT AT 781, 89 Al 7 Jodd BRRYD Rl 3R 3ie

SfeaT SRISE 3i% AfSHe AEAS Bl < DI el 17|
AR SeAet: oFTR A 09 Wl WD T © Al AT WIBRU Jfoy
ST, wud g P R B9 D Ragae [Ha1 v 31 3R dgd BRRG odRg @1 <F
@ AN F I8 B, I8 9 AR Sl Dl AIH ©, [ 39 D9 bl Rebwgae fbar M gl agf
R AT 997 3R e T I 596 9 B RAOE T 160 U9 B RO | S| Far B
ORI YT &1 S a9 8, AR e 4 a8 fAepel W8l €1 99 arg a1 gal, AR Raarh
LR GEl & ANl @ HE IR ORI &S Bl H Yh e aiked @t 15| R g8 on &
9 I Ig TIGT 99 B, Ig fIeTaT Bl ERCIgd PR W © IR oI S IS ANl & IeHS
e fou safov U TR & dIRAS B SRd el ol S9d d16, H AT T8l o drEd,
FIIfH 3R M I A PO ARl DI 9gd g1 L. (Faem)

HIF B U 98 S T 7 3 BIF AT AR W A HRAT, 3R A FAUSA 2,
# W9 A g, 3B el Al gl i Y3 BIF BRANT 3R B W IS Pl [ AD! 8
= 9 ARel Rictge fbar 8, v agd a1 e & 3R e @8 ® & suer fosft =1
el THR ¥ 3 o1 WIfNd AT ¥ SR IR ORI & I HA I uga gl # dwer
g BM & B Whdl gl W A AT Hedl &, 99D (20 A H DM HH| SE AR
AIATERYT ¥ ARG BT BT S & AT, Y31 Alerd a1 1 A1 {4 bal fb g1 g A1 diferieda
el § 99 AHY TAHA TR T, H AERIS B TSI S, o Us 3ifeX 27| 3T STThR
UD Wb B, HERTG, & 9 & 4 HA Pl H1 H8l, I Abel & AT I8 1 Dl & 7
A g HUF B AN JIRSS B Fehd © 3R 7 dofdl & AT IIRISS PR Gobd 8, o1 Sl
3Ih AT &, § 98 M S, Al bl & JeR #, 5l & drera 5 § &M T8 Hom|
T o fh 39 B9 H ORI A G $B ool T8l 8, Yb IRB B B Al ©, U IRb

* Not recorded
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o & AT ©, U IR% fegel &, U IR% G| 5, U kW% Yford g, a1 gfe g,
5 931 399 TR Mo gl 1 W Rue forg, fhaet W =g & Rure ford, #=1 desve
ITH $aled o1, # fhadt ff SHMER W B &%, 99 Wl T W TR s 3iR UfereE
M drel 21 gaferg #7 g8 a e Radwe @ fp § o T8 wWsan § o Wl 9|
qrefl, #9 g9D1 W YD BT 1 IR ID 16 Y8 HAl Sl A Gl AT AT G4 b 8
=l St W g Whd B, H9 Pel fb ug warg € 3R A 30 RE B ARy § B AS bR
AHdT| T P P Aded I8 © [P I8 U VAT &4 © 6 39 < & difdafchd e =,
IE ol 9a g, # Rdie 78 o wear S tisfic s aIRA s gl s a9 @ IR H
R YEARIET o T SR 59 GbR A QX <% Bl gqd fhar @, {5 gerR d stferentRar
B! yarfed fean |

# 3TYD! T 91 3R I A1edl g [ ANhuana & ARGl 7 a8 Rig fean &
SR T8l SAE AW & A1 <X H Pei-dal vl | a8 e § Tbl, I8 Holde § B,
g IEHSETE § B! AR a8 STgi-otal, H-RF Bledl § dbl, R I8 SAB! gevrgie g2
AUHTATa & US| Rig fhar {5 a8 soRa o8l & 8 geigfen gl oife Aidieng 3iv
TSl & AfTBRAT 7 AUHTHVA b SNABIRAT BT ga1 <R Ba1, ga=r W= fhar, 3
QANT M Fhd 8, 3R Dls sy @ 6 I8 RUE @@ aqarl # didem & 39 aRs
IABRY BT A o Feball E| otfh STa I=i- RUIS T8 gaell, I8 SH o &1 b, Il
oTs fScaexr e &t RUIE &1 T8 foran, =M RS Argd o Rue o1 =86 foranl o
THR A B AN A IS wM A, O geR W veurd § o fhar f6 gH g9 g
HRAT 2
MMdHard! 8 3R a8 S Tell AR <7 gl 918 # e gford waah € 5 & o & TS|
IqB IR H T FHH AIRSA 7 $ dren, T B I 7 T HEll TR S B AR 3R TR
P 9 BRI B, SADT B W TGM Bl 910 B ol I8 fha go1 (RBEAIE g s
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frHTRAT BT fhaT EAIATRd B BT B Bl 39 IRE A B B BTl gafery § A
T8 #A1 Sl 9 198w b 39! 0 St & Oy, $9 [y Hidlang & Sffaarl iR
THIMMSC! & ATABRI, H AUDT Uh 1 AR I Tl &, (Faem) | Al St & oy qrer
S E fF W e # S OIRAT ST, S WIe-NS Bl s, S 29 W dM fHar wmm
IABT T 9 i, O IR H IEuey A g SUd Radae sHRN O @ oft, 89
SFERR @1 45 fwar w1l (Interruptions)

HON. SPEAKER: No names will go on record.

... (Interruptions)...

31, "ot Rig: S R wraetie aredht off, S9a fRae & & e Tl (craem)

HeH, Sa1 a1 HEdR § 3fd H Dl Aedl g (b A 8 HAT S |9 9l B S
& oI Usp IR Jor WY, A1 I8 FaTs 59 <9 & WA I 9 | ggars]
AN R RiE ogR (FRUR): sty wEIGA, MU {980 "e[@yul vy W e @
3faeR faar 81 g9 dacl a1 ol © [ S T Afdeafa @1 srerdl @1 9 PR ©, 9
SIRA OEl & B W gU I 8, TG FI 27 TSN A8 Pl e W I d9dd A TS B
BT H e @ @ ... * I B I gl MR TTSH 1S IMRI3MS Bl Bl & b a8
wIgel A1zy b Si&l W g8 AT gl .. (@ayr)
AEAR eqd @ T4 et AR, fasf &1 w9 @ g |

.. (eTaEr)
AT 37eAe ¢ gq1 T Meper faar 2

.. (orTE)
A orRTT Rig I1gR: 3R T8 Wisdl a1y & Jef wR a8 A 2 6 wef & a8 frw #40 1
g forgarn o, (ery™) ufhsfac feam o9 dRamm @ omel 98 wisd Wt TRE g
... (Tg) 98 B & e WX & P =g ¥ w7 S A @ O dRdT @R
Ufthsfae &1 e HRan| ... (eraer)

AT 3eme ;. H9 919 Uagus arar QU 2l

... (cgaym™)

* Not recorded.
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N IFRET RiE ogpR: fisA, I8 Y8 &1 AW ANGR Tl MRIHR T 2004 H 3MSdl P I8
SFEN off fh T2 & R W AHAral WSl 7 e HY, ATHI-dIE & GR A A
FR, H U 33RA ofgl W oY, S/ ORI & 9 AT DI GH B DI TIN fHAr, I
AHAE & A1 ORI H S A1 ... T T T gud & AT IMSY, 3T I S FHIS
qd1sq| ... (F99)

A AEAL : IR-9R Ig el 2l 2l

... (g )
N SR (g SrpR: Hew, U8 O a1d B Ml € fb 31U usel IRy 6 98 KRR © A1 Tl
2l ... (craar)

AR JTSTET ¢ 37T T T Rfhb I HIFY

.. ()
2 3R Rig o/ #sH, IE A € Sl $8 <d © (& 3Tholdl T Weie 8, S9d! YRR
fopferT PeT AT Bl R AMAdhdral ®1 WH ol BRI dl Addbdiel g dkg A 39d] GeH
HRA AT AT, AN AT [ O AR ST 31T TR 3BT W WH FR | 87 T BT a8
87 Y91 39 91d BT Sard d1ey b @r § 2004 H S eI, 2009 IAW-3Md I8 B TAT o7
FT FHIUE B I§ A @1 AT fb 9 9 2014 BT gAG 3fbel T8 ofs UG QI UTpr

A JMcpdriad] & A Uh 91 Meded fhal 1| ... (Faer) S &H $IRA ST&l Y1 el
PR UTS, I8 AP dR TR GH 7T&l B U, a1 JoHiad diRk W s ufagfeal & @
B BT A [HAT| Yeh-Ueh A TR IMMCT 2| I8 dddl HiIg urel g1 | .. (raerm)

A A& ¢ TolloT IR SN, ST oiqT-dieT W T8l 2l &l

... (caym)

3t IRTT g oTpe: Aed, ofal <sR A W forar & {6 SeRa Sigl dereR-u- duen @l
UEll AT @t B, SN WA g5 1 9 S AGoIl oI Tl NS gl vihsfae # B9 ffd
A 2 fh 98 TaEd & IR WA A ¥ Y| Sfas Brom geel Pear © fb 8 S I A

IRa gt ot e Sefooi @R & A% L. T ded € 5 B a8 iddard oftl s diew

* Not recorded.
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qrEd P, ... DI, B9 fAfReR 989 @ qq@] dRER L. * S gd # UeEy & S99, S
31g TaR |1 ©, 3MSdl @ BIFR SAlgc SRINGER g PAR Sfl, R S A AN+ BHal, A
g wEd off {5 SeRA i@l Jid@ardl 2, Wfh iU Uil @& Al SEd! Sddhard qal
A .. (Tagm)

A STEAE ¢ RN Sfl, R ATYD! DIy FAR(bebe @12y al a8 oy |

. ()
£t st Rig orgR: Hew, ol A1 H9 g R gl . (=raem)
AT A& : DiferT AT H WINUT T8 I 2

. ()
AN IR [ SR dew, § WV T < @1 g, PP AFDINAT AT W 8T gl R TS
Teas ¥ fh I g U e wE <& oft {5 ag nd@mardl g WiondT & 9 Al Bl @
BT 3MMs © Al S AoHIfae diR UR 31T T8l & 07 38 O a1 MU S9P A1 TS B B
SIDT GH B BT YA fHar| .. (STaem) IS o {has daS? SUHT o el al =
B A1l 7 ITHT X WA FE PR I URAR ATl D AT AT §l SHH 3fbell HIUA T
off, T g1 TegeT oAl ... (@@u™) R S et w1 W Hf a9 ameit & A S @)

foran STram ol 3T B & W B WY Y&l & b A B R, Apd AT IR IR
SRl S M SSd §l .. (Fagr) JREaR Ig UM R MT? S ISl &, I B IR TS
JfABR A, ST Fehe 3R @ AR R Sl ! &Aarg off, ITh 3Afac AR diac AN Bl
WH B BT BT 4 T fham 8 g9 JMSdl SR 3 ST Yol Bl W B BT fhedt
AT AT 8 A1 49 @l WRBR 1 98 B [HAT 21 AeH, S 3D B AT T8 BNl

HON. SPEAKER: If you have question, you ask. I am sorry, now it is enough.
2 3R g o AsH, A1 U A1 g9 IuH Qg
AT 37eAeT ¢ 39 Rt 37aeT o gfou|

* Not recorded.
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2 SR g STR: HEIGAT, I¥ 2008 BT Sl BHAT BAT, SAD A& B BRI BRI WY T
frg, o a¥ 2011 # g § g9 gU AT L. T S9 9Tl {6 geforol Bk TE el
T SR ... <1 Pel 6 gefooi & gaT R o R P snddard T8l A wdhd | g
S 3R B & a1 bed o, “He is suffering from intellectual arrogance.” &darst
TR 76 ARMRGUE & SIa &S 8 &1... (raem)

HON. SPEAKER: No, I am sorry.

Y eI g oy AeH, W T O g ge o dIRY| 97 39 |efd 2

HON. SPEAKER: I am sorry. You are not asking any question.
R R orge: fen, 9 fire o gia & forg A, g9 e e &t il
A S7eA8t @ 98 o1 Bl ©, 3MUehl T8l e &l

£ R [ o dew, Y9 @1 fme ff T8 Y 1 & M @ e QY| oS ge
RTeT B HE & © 6 AR a1 fFe R 81 I R WiEg, urd e &1 dem QL. (@aer)
HON. SPEAKER: No, I am sorry. S f7H g, a8 2|

. ()
HON. SPEAKER: Otherwise, I will not allow anybody.

2 R R SrgR: deH, ansdl, ¥ R Yot @ AUDINAT DI WH PRI B YA (hT,
T8 HRU § fb a¥ 2011 H Yag§ & gHTD B ©, Hifh S dI-dR aNl H Ifsdl, A B
JAAHTRAT BT ATt BRT o1, I B¥el WRa I dI 3T HRUl I | I9 RgaThs &Hd TG
ST S IS Y P Y GAU <, ITD! AT G D ARID db B IS T qE @,
TP SHMER FfYBR Bl AR &1 fhdl 7w fhar a1 o uret ° farl § /=g w231
St { godl dTedl § b R S GRBR H IR Hls dacld gl 87 &I 39 3f7sdl, I 3R
gferd & SMUHIRAT BI, RFeT Siadl § Y1 gsl, e Rael® ®oll Johad SRR §Y, 8919
WHR TP = et ar 7€ feamghl, a8 § sruss Ares A godr drsdr gl $eRA gl
BT Aol B <A B AW MU AT T M, T <9 I8 S DT PR I[GT & AT 817
T8 HA Sfl, # oM e drEdl § % WR S & Ut & 9 ] g Ad1 Udh i ¥mE
Sfl, FTRM 39 W ST Uret &1 Gl &1 |a¥y g1 Aeq a9/ 3R X X Al ofl,

* Not recorded as ordered by the Chair.
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ST 282 AIE AR A ST UIEN DT YU IgHT H oY | RIT I TH DR BT JA Sl
JMAHATS! T8l BR UIT &, IH HIUF Ul 3 HR1 BT Y fhar a1 =g1 fFan? My 59 a1d
B T o B

AR oreme Sft, L. T A @ US gford SieTt @t A eng | R 98w @
MR 31 TET W AU (g St 7 qars| 9 IR BT 3y WS § R bR T,
IMRIR BT B ST RT AiaTic MN? YD TS & dIF-dI9 JIRAT T dgel S 87
FT MY I W &A@ I &, WRAG SHdl 9Tel & SMABINAT BT oA H STl P, 3]
RISTICres WIS WS PR B, IR § A8 DI ST $9 <2 H 81 & off a1 A I8 Pl A
fiepar w=ars & 6 S af 2014 &1 GG HE fdal T& s Fdhal ofl, ST BT TH
A SATdpariadl & Wi oSl sl oY T HRU g b AT W gH W UGl Sl Bl
wr fopar STar 2., (@raum)
AT emet : ©f. fHde AT S, R MY die T =T A1 T Y 3R D! T Al o
ar # #3 S PI 3T Bl

2N o1 Rig ogR: § dact a1 e dredl g b 39 YAT Aseq b A W Y&l 7 Sl
SMY| S 3MAHATedl & AR & 916 SHD] Ielg HEd & AR STh! TSs aed B TN B
?7... (caum)

S, fPde At (Ts SR qd) @ Sl SURG Sf8l AR BR A R% Ui fherier g ved
off|...(cag™) § g W s H Ba1 g 3R $IRA S8l 3R IqH! IRAR s 4 G 4 Ui

[N

fhelfiler & 3T} R Igdl Tl
e, § AR 7 @5 ugel 9g wwedr e 6 g S ufhefie g u' St e
IR &A1 5, I8 SIRA @ B A H, S ysal osd & “In a police action with the

Ahmedabad police on 15.6.2004, four persons namely Javed Sheikh, Jishan Johar,
Amjad Ali and Ishrat Jahan were killed.” % ugell faelt € &5 ug 9mag 9@ & g
YT S SIER BIF 8, JHOIG 3fell PIF 27 A a1 I8 © b I8 $IRA ofel 3R A BR |
Ui fHaHiey & ok IR gwg ¥ el off O 98 SEHa[EIE, ORI $U Jgdl? d Ugdl 3iiR

* Not recorded as ordered by the Chair.
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S WY T PR @ AT gAY I A8 [ R a8 HewarErs § oAl A1 st A I8 gl b
a8 gRIR ¥ T offl 3FR IRAR & a9 off ik uRaR &1 uar T o1 % a8 we & @
IRAR 7 39 Fdg § DI H AT Yol W § He Rwrd &1 o, a1 Rred &1 | seRd
el 39D Usd 9 ] W off, 3He uwEn R AR B oAl F® Tmen § = g
.. (cxaam) # wer # qg @5  Sf @ 7% ft R &= 9w 6 geRa Siwl 99 wWa R
HR I A, S TSl B A1 Hidlang B AT 9 FHY Bl I ABR DI gfer off, I/
39 WY H Bls TGN off fi? PR TGN off o a1 T Rprs R or™T TAT a1? 3R
RepTe R amar M o @ g HAY ... 7 IR AFE L. * Y SIRA OTEl @ deret @ foraet iy
IR I8 HAT H A &, vihsfae wiga fhy, vithsfae ameex fvy w1, 39 wdg & @
IEM FIRA S8l BT JHASS A AT AT?

# 7 N gor A & I 1 IF AR, 9 B §, 9 R PR W@ Y, DT dHUSS
FIT 87 T 99 FEV W FHF vet ofR gl AN R W © Al T A9 B A? H g A e
T el 7 ot YW ATy ¥ B YaTiee # fed axe o 99 3, 98
SO afae foram g1 s1ae Sifcr IR # foran © -

“During his testimony in the Mumbai Court through video
conferencing David Coleman Headley mentioned that he had learnt
from his accomplishes that there was a ‘botched of operation’ in
India.”

# AT e AwA S A gE A1 A B I diEeiT IwRE w1 e T Bl B, I
TR T o1, I8 fohdaad v fhar ar o, S8 dI-aI9 e 97 $IRT STal 9 oAhR I
ST AT A B AT TS, SBT T IR AT, T IR 3iR =T et a1? IR g WY

BEI ¢ -

“in which one female terrorist was killed in a shoot out with the
police. The public prosecutor gave the option of three names to
identify the said female terrorist whereupon Headley identified
Ishrat Jahan as the terrorist concerned.”

# A 78 WA S 9 98 ge 9rew 6 I S e gg, Sue 6dg A oS e ©
R T § gaV b RIT URARI ST UIET BT PIs BRIBA! SFERIBT F BSell I fem an? &a

* Not recorded.
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e o, gell 1 I=M HY TSN 6 o7 4w | B9 fAei B A1 oY 39 YR A
ZING S8l R oft, 39 UBR BT 9 iy, I8 ARG SHar el & fooeft srdaar 3
SAD! AT AT, SFRIBA TaHe I R gSell I e four o, 39 ddg & Y § o
SISCaNECIEIRS]

AT e #Eledl, § U AR A9 W IMeR drgm 6 I8 S gt Yfhefie

BT, 6 3T 2009 I, IFH T forar 1T -

“Insofar as petitioner’s prayer for investigation by the CBI was
concerned, it was submitted that no proposal for CBI investigation
into the case is under consideration of the Central Government.”

FT AFE Ao ({98 S, 39 a9 I8 HAT Sl A AT Ihreld J8 HAl ® HUR ATIDT ST
TuTg AT? Y8 WHe FT 99 WHY & HRAI Sl TSl & driddl 1 I8 Uithsfae fHar oar?
S AT forar 2

“... nor does it consider the present case fit for investigation by the

CBL”.

o 0N

TE YHIsfae st o, TR TREGR &1 o, Afd wE &1 o, Ivg A & a1? I
THIsiae fhe TR A IR fhar 1 o, fhas Fee R IR far /=n? 98 IR &R arel
ABR BIF o, IF THI TE HA BT ¥, gHH I AFBR Fed R FeT & gRI YN

G 3T 3MUR ST T8l 272

AT Jedel HeledT, H ANl geal gl U Sl Sa1e far 8, I9d I foran § 1%
thereafter on 29.09.2009, # &7 9 @1 o, 6 o7R<, 2009 ¥ 29 RHAwR, 2009, Fel
R 50-55 fad # I8 UBISfae aaa & 1 AMHAT TSI, Ag fhdAd SR gqall 14T,
[P Pe R daall AT AR I§ 98ad T §¢ 3MMU & SR A a1 8, H BRU ST
e A1, S BT A § H forar o, IqH HROT S AT8T o, oAfhT AU Sfarg |
Hs BRI T TE E| S 39 a9 § BIE HRU @ T8 < @ € 5 9w wwsfae |
AT 7| BRER ARBR ARBR 8, WRA WBHR IRA IR 8, T8 JATed I8 FATed 2l AT
fof B dA HI M A TE WG BT Rbre g T H S AT A ® B oaw
UHISfae Rl 98e1, B dadll, [h¥d e R ed1? 98 YR B8l 8, 98 UWR g AT 78l ¢,
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Aifcw € a1 76 € SrRpAcy § A1 e 22 § Wy § ¥ Wt S @ & What is the
procedure and system in the Home Ministry to prepare such Affidavits? &Iifd #=1
S E B, WA S AT 2, 98 U8 © P wed I8 bEd © 6 A A, S AR A Bisd
AT IR Bl €, Ui dR R ST 8, 6 IR A1 AN ©l ITH aq19d DHYaR Ml g1 g
ft T8 A9 31 HRA BN 3 SraTg # g #A wrory R St 3 @ foran g SR fora
g

“... The notings on the concerned file do not provide any reason for
filing of the affidavit dated 29/9/2009...”.

SHRI BHARTRUHARI MAHTAB (CUTTACK): The word used is ‘subsequent
developments’.

DR. KIRIT SOMAIYA: Yes, I am coming to that point. # #=1F 8 #=31 it 4 ToAT

TSI, I FHlgde STAwE ¥, 50-55 fa H Ta-HE & B B & Wod, MgSalsd dacl
T, A1 g9 55 fou § o # o fhr T P 39 ueR I il wiga ey i 9 oW
S forar 8 98 w9 e &R e S| IR WAl & U SR @S9 UER @t St fewdcae
gt A1 S g H#E @1 W forar @ B A1 TR eTd @), BreaR TN | B aR 34
THA B e WA S RN, S € e, I W H qeelra T o, < gaA, g wt
AT ST ATEd 82 [T St A1 FRiebr<r g@ 7 S Wig a5, 98 U a1d B, ol
¥ W g, TaHe aHe 8, We would like to know about it. # I8 Wt ST @@ &

il ST 8RR fF 9 S ®al, 98 diidde Saoufic Bigd AlleT ¥ il T8 87
AR et HRIG, ST # el (raem)

A D& ¢ 7Y 984 FolI[ b I8 (o]

<. frdie | ¢ 1 99 9a @ 7, 9 g9ty Oid W8 € 5 geRa et @t o T g/
ge, S9 fod ok I¥a d16 UM U], FHrSdEl urel, ALY, b a1 S9D R R T,
ITPT ERI3 IR IEle Afyd fhar| S9aT aral vuam sy fear waml 8RR = o |

* Not recorded.
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SIRT ST81 Bl BRNISH T8l ST BT, U8led Aol & BIdl, A HA BT B A6l il 26/11
TE B IR W S & TOR URAR dai T8l B | 3 forg ¥ Rer 2l

# I TSt | ST A 5 U SR ST $IRA STET O oRRRE B UEE FEd ©
3R GO 3R MUST AT ...~ DI ... * FEdl Bl (@) B et B AEe T L., F
cdie ol 8 & ... * Tpell Bl

3eTe RG], # U Jaaed WA Hd FHI UH-al i iR S =@ 6 98

THISfde # Sl 98eld 3T &, 99 98 @ UIw diF o017 1 99 99 & JaH #4 97 39
AT ARBR D] f? ¥ 7T Sl WBR oAfl, I¥ ABR DI IIRUAT HiA Af1? R I8
A ... * AT ... * HE GG A AEEE T8 FA ST dwE U {6 ag 95 A s
gaT?.... (ger)

T & : fhdl &1 919 T8l ooyl

... (cgaym)

AT STEAE : 37U AT AT YT $B SIdb a¥icb A S|
... (cgaym)

<. fohdic WA I8 95aTd fhad HRUT §3lT, SHGH! JHDHRI <., (Faer)

I H, AT ST & P © fb | ... *AT ... * By U fF A 959 fhad HRO
gaAT?.... (ger)
AT el : A€ 9 8] gl greiy|

ST, fple | ¢ I8 AR ST S 9aT |, (@raer)

gIATg ... (IET)
3t AfcAdTol WS ([era) : HSH, I RAT T @ 27... (TIgm)
SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam, let it be discussed under
Rule 193 and this cannot be a one-sided discussion. ... (Interruptions)
SHRI MALLIKARJUN KHARGE: Madam, we should also be heard. We also

wish to take part in this discussion. ... (Interruptions)

* Not recorded.



10.03.2016 97

HON. SPEAKER: No, you cannot do that because this is a Calling Attention
Notice.

... (Interruptions)
SHRI K.C. VENUGOPAL: Madam, it cannot be a one-sided discussion. ...

(Interruptions)

A A& ¢ AT oTT? DifeldT A H SH! 7 & 78 gl § F1 Hwe
.. (o)
AT oeae ¢ 4 1 97 9 {5y B & drel?
.. (o)
AT & 2 TS Sff, AT R HEAT a8 27
.. ()
N afcerdriof @S AH, AU I8 W S & BH STUD! Do Bl oxd 8l ol T g
e B
AT I ¢ e, 7 AR
it AfcABTO @SN: 99 Io 8 AFRTR BT Hifer e fohan, @1 wede @aR T8 J8l
TAH BT ¢l Afhd, g ¢ ¥ Spad 9d @ .. (@@gm) Sk & mierat Ry, wga St
o1 7 forg, Aifn St &1 AW ol (sraem)
SHRI K.C. VENUGOPAL: Why are you not allowing Shri Veerappa Moily? ...

(Interruptions)

AFAIT eme : I8 98 W T8 el gl Wede & 91 they can ask clarifications. 1

have already asked them to expunge all the names. ¥+ a1 g & |qa 99 gaaUS R
fag g

SHRI MALLIKARJUN KHARGE : Shri Veerappa Moily has already given his
name. We have requested in writing that he should be allowed to speak. ...
(Interruptions)

HON. SPEAKER: Your request is not there, I am sorry. Nobody has requested me
in this regard. It cannot be done like that.

... (Interruptions)
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A wfcsmA weN: R B9 ffex @1 9 forg| fisedt Taiic &1 9 forg, 818 e 3R
I HIC B T AU, (Fagm) I8 F1 8 @ 50 (FagH)
AR reaet : 49 drer © 6 g AW T8l 81 Ayl
... ()
3 afcorrol @e: fen, &F ¥ FHW AW 3 YA (raum)
A ehe : § DY F 7 Y41 T e B
... ()
A 3eme ¢ R 31 9t 1 UaTs A1 9, S-S 9Ted ©

... (cTaym)

HON. SPEAKER: This is not the way. Nothing is before me.
... (Interruptions)

A e : [l 31 Redve & 5

.. ()
HON. SPEAKER: Only the statement of the hon. Minister will go on record.

... (Interruptions)... ~

AT Jemet ¢ A BEl § 6 S W R AW MY 8, 99 Uaus B]1| Sl W Ae T8 g,
I W 3R F! sraggepar 78], T 7 Wt 3R foy v &, 9 9 vaidst 81 S =nfev|

.. (2T
HON. SPEAKER: Mr. Minister, please start your reply. Only your statement will
go on record.
TR WAl (s o ) @ sreuet HEledl, $IRA S8l B9 & 6" H S Uhisfde agell T g,
I W A [ gd, 2N B v, (g <a, #1 srgReT (8 3gR &R Sl e | &
N U SAFIHYUl WRATd o AT (aem) offh 39 WR S WY 8A9 3101 STk fam ®

... (cgagr)

* Not recorded.
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AT A& : AT IR DI dRB @D AIIG| I8 AT Bl 1 WX B | rarst T8l |
Sic &, ARR faa 1 & T Rers|

... (Interruptions)... ~
Y Trorne (g ¢ oty wEET, 9 Wdy # S 3o o g HEl o, 98 U Wode § @

TE A W IR faar gl # a1 & He1 drsdl g (& Acihde 9 dhadl WRd o 8 T T8

g, d9fch Idmae ¥ 9N fawd s 99y ywifad gl gafg & Wl sddae S g W
IS @l B ARy, I8 ART A g .. (@ragm)

13.36 hours

(At this stage, Shri Kanti Lal Bhuria and some other hon. Members came and
stood on the floor near the Table. )

... (cTaeT)

STEl qb SIRA TTEl B9 B Gy 7, H Al I8 AFDR ol g [P S FIRA I8l B

BT T B AT DTS 3T AN 39 THR BT AWHAE 9 8T g1 AR HIE 77 8, A 39
W fHA Al IWBR & gR1 By (Tau-valiy T8I B =1fey, fhd # g & A He1 aradl
g 5 IR &t 9 & AW H el TeR & R fFau-wely gor 2| .. (Fag ) a8 FEn
H g1 e w1 W ebrd T8l ol .. (Fagr)

Ugel JORIA 88 PIc H FIRA Sigl P YaAsel 1 YAINUC Jardl Sl 8 3R U A8
& WR & Uh TSP Ufhsfde Brgel BI Sl & AT S WY 927 8, Il Yeb 71 SHIT
S feam o € O% 9gd & gugue B L (r@dH) o e ® R Sas ufthefae # S o A
FHE TS T, SAH U d DI HAGR P DI DIV B TS ¢ H I8 SIRT @ gAsed
IJMRes A, SUH I Ig PHel AT Uge Ufthsfae § fh 39Rd S8l Tasal mRes off 3R I8
FEd g fF MR A RIS &1 Fwraeifia qw T € iR 78 I e gad Rurd § & 8
2l ... (aur)

HEIGAT, oAl 8 b qehlelis YoM WRPR DI gaM BT B oY R Iq A9 &
gl & JEEAl B 9T T B g, I BN B fog iR ST =T @l agt O, I
BN B oY, Th YR B T8 Tl | off| g9R1 I8 A1 2 [F fcipare & yed W

* Not recorded.



10.03.2016 100

Stifa, ¥oted &1 91 el Bl ST aley| Mdhars], Jfddbaral Bl &l SHd! Bl S T8l
B, IADT DI AOgd el B, SADT BIg gH & Bal 2 . (STauT)

# a8 Al T HAT AW 6 SR T80 BT MDAl 81 badl AF gSell & qAN
W & AR TE 21 . (FaeE) qdiY AR T AU UBd & Ufhsfae § S w1, AT B
A3 Beell 7 fhar 3 # I8 FHET Aed g gl 7 S HE, 98 IR 9@ B AT
BN BT TP AR W Abd 8l T&l qb AU TRBR BT U &, 4 YIS WHR Bl TRb A
WS HRAT ATEAT § AR T A& 3R AR < B ARERK HRAT A g b IMciharg & HR
TR WRHR Bl ft JeR & D5 IoHifd Tal S| . (TagE) rddbde W rae o)

Hers ¥ fUeT S Adhdl 8, 8N IRGR Ia-l dels | Fue| .. (Faum)

gl qb fUoell WRBR BT FaTel &, fEhe HBIGAT 3Uh] W JIHeN ¢ f6 fhq gor
Y 3MKIepaTe BT Ueh Bk ol & DIRIN DI T ... (@a€r) § goT dredl g & b <R Bl
qd fra®s gRT el TR? .. (JAYH) R I8 F9 6§ [ I I D [ HAl B gRI A
TR BT I HE TS| ... (AET) T&E 6 % Y BRIGH H TN GHIGR TS H GBI FIT 2T,
Teh S & e, Yob HRGIc] & W I Sl 11, f8g R Bl a1d &l T .. (FFaer)

37T AEIGH], W IE FeAl g fF TV 99 a0 For, B AR Refiow o) iddwarg &
HEg H G B S AMBY, offeh (U YD APeR Heal™ drel o, fawg ¥R 4§ ugell IR
SR ATTHATE BT Teh BRIl Dok N BT B Bl Tl .. (TAF) I T8 Bl § b Y
Rycifeed afiR sraaRarsl AHRSH AR < DI fHA W YR # WDHR T8 8 Feball 2

$Y ANl 1 47E § 6 39 A9 H AR & §N Bls 7 Hls HNAG sl ARy
..(c9eT™) PO dT H $H WaH D WM H o o1 d1edl gl BH Ao D & T Sl 37
SR, dTeqadt P forg &, a8 3ol W Suyeres 7El €l ... (Wau™) 98 UF 18.09.2009 B J
73 forRd T SR 23.09.2009 S THI b B Wbl o ISHl SR BT a uF for@mr o, 9
W vt 7L ... (@ag) sreHl oeel 7 o ufthsfae @t afem @ off, a8 ot Sucter &l
2l...(au) davs gfhsfae &1 S gue sieHl ke A oM, S9H 1 B HvaR ol
T, IFH W DI 3F GHAY UG &l B U1 @ 2l L. (FaEH) § 78 W garm g 6 S|
[AT B T HA T Sl IT HGR [hdT A1, I8 24.09.2009 BT IT HNae [haT A1l (@)
gSell BT S SfF THMSTY < d¥ 2013 ¥ 3MR&1 & fhar o, a9 ¥ S99 39Rd <& &
TASC! TS B &I a1 Hel M. (@r@e) S 59 99y Hqag die | fafed dibw & g™




10.03.2016 101

gSell 3 Pal Bl ... (AAYF) oAb o/ ARIE T TSl BT ICSHTS AAT dl I8 HEIeg Bl
A & gR1 SUdE & BT 7L (FaEE) U 9gd 9R U & O W $% erdE

FRA DY IMAADHAT Tl .. (FIaer)
3reme Heredl, § FE HeT dAredl g b g qd AR ASH Bl U ekl SHAN B8H
AT AT & WR R R W@ Bl (Fa) B9 AN d2F SHeol B Bl HIR IR [ 7 3R
S $B A1 BN, 39 W9y H Ara-faaR wR g4 sifaw vl &l (eraem)
[Placed in Library, See No. LT 4234/16/16]

13.41 hours

(At this stage, Shrimati Ranjeet Ranjan, Shri Ravneet Singh and some other Hon.
Members went back to their seats.)
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13.41 V2 hours

MOTION RE: TWENTY-SEVENTH REPORT OF
BUSINESS ADVISORY COMMITTEE

HON. SPEAKER: Item No. 18. Shri Rajiv Pratap Rudy.

... (cTaeT)

B fAam iR Sufar doem @ W w3t dun WHd e 'Wetem § wew WA (sh
ol FaTT wel): # Freforiad wRarg BRar g

“f5 g |HT 9 ATE, 2016 BT G H UKIA Hrd HHAUN AHNT H1 27d gfdde & weqd &l

HON. SPEAKER: The question is:

“That this House do agree with the Twenty-seventh Report of the
Business Advisory Committee presented to the House on 9" March,
2016.”

The motion was adopted.

HON. SPEAKER: The House stands adjourned to meet again at 2.45 p.m.
13.42 hours

The Lok Sabha then adjourned till
Forty-Five Minutes past Fourteen of the Clock
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14.48 hours
The Lok Sabha re-assembled at Forty-Eight Minutes
past Fourteen of the Clock.

(Shri Hukum Singh in the Chair)

MATTERS UNDER RULE 377 °

HON. CHAIRPERSON: Hon. Members, the matters under Rule 377 shall be laid
on the Table of the House. Members who have been permitted to raise matters
under Rule 377 today and are desirous of laying them may personally hand over
text of the matter at the Table of the House within 20 minutes. Only those matters
shall be treated as laid for which text of the matter has been received at the Table

within the stipulated time. The rest will be treated as lapsed.

* Treated as laid on the Table.
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(i) Need to establish a Kendriya Vidyalaya in Sirohi district headquarter
in Rajasthan.

$it qaont i, Ted (RRE) : RIS e demar vd e & &3 3 ada fUssr gom 2
3MhSl & FFAR RIS Bl 10 G 36 BWR 346 IAM@GI H A 9T 5 o 34 IR 364
SN A B SuETRes A1 STITaTRe e Ugor TE B gl A & d 57.28 3R AL &
# 28.94 Ufrerd AT B el A= H TE Y| e g € 6 por e s # |
i AT ARSI B § AT 2011 DI SV & JAR el 3§ AfSARAT BT F1eRaT &
H1A 37 Ufererd g

39 rel @t 14 gfaerd SR 10 9§ W HH MY B Bl 1 F 8 I F Bl Bl P
ST 9 1,72,520 €1 399 W AfHaR urAl Bl Ren & fow o fderey @ wRor §
ST gSdr g1 F@f urHivn & # el o 9gd BHI § a2 Diersl W RE-gA gl

RIS e & f2a wor ASe g W U dara faeme 21 fen & @ 59 e
B G I 80 fhellley & Wt i €1 fel o 81 & BRU Y&l W T8 4 A-SI Bl
Td 9gd & U BT § 9 9 iR TR9 B W't @ Ue 9ad| W fed sriera
2009-2014 % Hal fTeme™ | 9T $Ue W 39 [Jema™ | U A B 1 AMieT T8 Bl

el & 3ch TR BT SIS AreH b1 e @ e € o 2| faemlRian & wrer-ane
Hftwraepi, Rienfasl g SFufiE RS e J=ared W dar f[Tened &1 sawdhdl 7™
PR I © O TR SR 0T &5 & AGTEl BIAT Pl Juragul e e dd |
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(ii) Need to recognize the three years certificate course of Aircraft
Maintenance Engineering at par with Graduation
SHRIMATI RAKSHATAI KHADSE (RAVER): Keeping in view the need of
the expanding field of aviation and requirement of specially trained personnel for
the aircraft maintenance, the Director General of Civil Aviation (DGCA) has
introduced a three-year certificate course “Aircraft Maintenance Engineering”.
Since long it has been training the personnel at various places across India through
private institutions registered with DGCA. As on today, 53 such private
institutes/organizations are on the approved criteria of DGCA. The course is
having full three-year duration and after successful completion the “Certificate of
Competency” is issued to the candidates. The pre-requisite qualification for
admission to this course is 10+2. It has been learnt that many candidates after
successful completion of course are presently facing serious survival issues. As
because they have undergone specific training of aircraft maintenance and having
only course competency certificate they are not eligible to appear for any of the
examinations for which Graduation is the minimum qualification. These
candidates have undergone special training in the maintenance of aircraft. By
following the same pattern of 10+2+3 which is the normal Graduation pattern in
any of the stream in India. In view of a number of candidates joining and passing
every year which is not less than 5000 to 6000 and with limited intake in this field,
the candidates must be allowed to switch to other stream for better career
prospects. There are a large number of AME Course Completed candidates also
who are unemployed or because of the constraints of the Certificate, they are not
eligible to apply in any other field. Even the private companies are not
considering them for job. Hence, I request to grant such candidates the status of

being graduate.
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(iii) Need to declare Bargi dam project as a national project and provide
adequate funds for the project.

$it Torer Rig (W) @ weuey @ 9 aRareE (@) @1 ISt aRaee 9ifva 5
S qrad H SR 2010 | A BRAT @1 g, I<h URATSHT Bl Siel AQ1e JATTd b1 8Ty
e e dAE g™ 2010 ¥ SrRifia foan on, faxiy = wfdfa (Th.Uw.) & g
A favrd 5 auf § ezl

S WRBR F WAHSHAT HH H IA1d Wl §l o § ALY & U Ul 97 8, Sfei
FH PN B R 24 9ired I f8F 5l AR 4 991§ HY HA REBR 9 A @1 281 7
AT TR RIATS &1 BT JQIdR 36 @ aedR (Bl 1 21 Ih URATSHIS & Wihiad A
FHel, e, dar e 1 IR A IfdE AT AR 81 o # 39 uRAoE B IS
TRATSHT # A B IR 2936.45 HRIS WA DI AR &Y S BT AT a1 g1 10 7
F YR H S demed 7 & Sard # ol ergaed aRaorie @ e @R feE g

SPT T HRUT &2
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(iv) Need to construct Road Over Bridge at level crossing on eastern side of
Rafiganj Railway Station and western side of Guraru Railway Station
in Bihar.

2 | AR Riz (imER) @ A I9ey &7 ATETE @8R 3 yd 78 Yeld & JIeRRE
TR HHY: AGTHIT I T . 68 3R A9HI I 9 (TH.7F.) 9. 69 IR Hal gl

Sl BT I YAl W BB g1 AT H BIC-a$ Foll Td eqawniyed argHl b
gRarer™ BT B ofths QM1 & Tl &) Yol algd W As R 3o (@mRaendt) & w1 &
PR A SAT B 3D T B & BRI HH FHI B 3R W 3fAT IR-GR R I8

R IH Yd BIEH 95 BT TSal & Oy IMaead il & o 8 dsdh IE, JA07 7,
wienefl, gEeT # " RN Bl SUTdDld BRI H BIH! HISASAT BT AHAT HIAT TSl
21 I8 XA s Reel-aM g SSidec he HiReR &1 T T 2

H YA St A AN BT § b SuRh QM 8 Wl W) SHfed H afddd RaEl
®1 Ao HRE B HUT B MY
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(v)  Need to impress upon Government of Uttar Pradesh to take action
against the anti-social elements who indulged in violence during the
procession of Sant Shiromani Guru Ravidas Ji Maharaj in Sharanpur
district, Uttar Pradesh.

Y ET TGS (WERAUR) : § WREHR B S SR QY F gford] W B W IATART B

3R TP HRAT dTed gl

TS TS AY TS WERAYR & U ARBS! YAR DI 8, S8l 19 BRad Bl oM

Pl Fd RREMT o1 % (ISR S AERIS SN Bl S & IUAed H Gfefdl §RI Geb SMHTIRITAT
FrepTell S & off, Rrast srgafd i iy wome & WdfRa v g1 ot W off| fhg v
T fAAY B AR A STERA MARTAT BY A 1| sforal 7 o9 gt Ry Far ar Sexew
ARG qedrgdl gR1 4 Rtk enHrmaT R A wan &1t sferal & el iR A g€, TR SRAY
Y 3R S B_1 H§ AR AfGsl A A8 d% HI BIC =i ddb A ARUIC B T | §6 HR
T Sferd @R @ Al 8 TR iR goHl gy iR Afeard s9H e g9 ©

HeAT arel T 519 # 9 g™ H ugar a1 49 <@ kW @ A ferlt 3¢ TRl |
T ) off, M T ik SISl B TR W AW T B Breax Jg-aat U gy |

WY 3R AT TSR A SIUE GeRAYR & & U [Uah!, [Sh guell, YWHYR 3Me ATD
Tifal % fUocl $o aul § @fed & gal o

# STl WRBR A Y8 AT AT & [ g ARPR, IR J¥ Bl ARBR Bl &l By
5 TR TR I WHS! AR & el Joagdl & f%g HOR wrad o iR fifsa

eforal &1 IaileT d¢ Bl
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(vi) Need to include people belonging to 'Lohar' caste of Bihar in the list of
Scheduled Tribes.

siwett T ot (RaeR) @ # WRaR &1 & [A8R | AR Sifd & a1 81 & SUell & IR
feerrn =mear €1 faeR 4 |eR Sfd &t d&a1 o 22 o g1 S8R I & T a9 1931
H B AT ST BT S WTQ B 8§, a9 1976 H UIRA Uae GRAT 108/1976 &
IMIR TR ST ITfad Sonfadl & gl &N, 39 gt # W .. 9oft § deR &1 Tm
3ifhd 2 3R 9 Gl & AR AR S BT YA.EL. P ST JA0T 95 W1 1S 2007 Th
frerar Je1 uvg . M.U.-1 ARBR b SR UIRT Yo fdararae Uae 48/2006 & HIRUT ABR I
IS AT H BT BRI B a1 Tl Sefe [TeR § BN 9™ ¥ Bl SIfd & T8
gl fUoe 8 gul | HeId: sfearf “ABR" A BT FAdTh &b B TA1 81 TA.E. BT S
TETOT O T8l e A [9BR H dreR T 1 o1 fUwst @t A # 8 SR T & .l Bl Ao |
aferfera g1 R SR 39 TS & oW JMRRTOT & ot | dfad § o anfdes, derfors ud
SRR & gfee | fUssd o % &l

3 A ARBR A ARY 2 [ Tae AW 48/2006 W HHT PR ABR S DI
. &L B Aot 7 e H @ BREE B SR, R ant | SRefv 9 dfd deR A
& AN &1 e vd derfrw fawmra dwa 8 b |
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(vii) Need to release balance funds for disbursement of scholarships to
students belonging to backward classes in Maharastra.

St MU AN (TNS-SW) @ HASRIS, DR & gHIoh <[ U9 faey ggryar fawmr &
afea gR1 e wrfoe =g v ifeiRar #ate & wfad @ fies o & fou &g @t
3R I a9 2001-2002 A TY 2013-14 Tb & A9 Bl AT B IHRAT 1392.61 HIS WY B
IRSEECAUN ARSI ER BRI BCISIC I S I DI EES S NI N ECA IS N E 2 I I i )
Rargsy o Wt UG fRY € JfhT $g IRPR B 3R W 9 ddb I fqern Iy sy =81
FH TS BT & e oot & a7y vl & oY BEghil 3 IHR HErg 89 & sded fw
gfeaa fear s =y

3T: AT AR |G =a71d Tad AYHIRGT 731 St & 3Ry 7 & a8 "eRrg, a7
& fUss a1 & I BEl & fov BEERT ¥ 9GRS g9 &7 ded g gifeaa e
S Bg AaegD G Y& B Dl HE DY
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(viii) Need to improve health care services in Banda Parliamentary
Constituency, Uttar Pradesh.

sit AR wwe @ (dien) @ W A9 & 9| (ST USw) & I wrHiT e # wrfie
@R bl H SIFR P Ug I [Hl STE R 21 el Wl Siaek e 81 el U 37 S
g & M @ I TS 2| FE-bel Al BRRRS a@ T8l ol AR R Jasll &1 ged 9gd
& @RI 8] Uy ATl Bl W AL BTed o, NMUDAR 98 IS § IR WBR A N © b
JHl STTE BN Slaer U PR g 9 Sail AJSll Bl e, $9P oy Fa=r <7 &1 par
|
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(ix) Need to construct railway line from Muzaffarpur to Darbhanga in
Bihar.

2 3o e (FAFRRYR) : § $Hg WRPR BT LA 301 A& & JOIrhRYR A ST P
= W Yo e B RAREE 7 $ iR T AT ArEdl g AE & 68-69 A
B B T, AP S0 SATD P AN AT W HOIFHRYR A SIS & foly FHARINYR B
Sdl A TI DA BT HOER B Aebleli A Xl AB-—T T ARl B @A 3R 59 N
TS B STEFIT DI AHSI §U 1997 H SHHBI WAGTT BT 3R 2008 H THT 281.3 HRIS
TAY P AN dlell 66.9 fHaAFIeR &I 39 X argd aRASHT &1 Rra=ma fear en, i
el & T 3TER W TSl goTl B, oA dodt famre @t el gfiret gt o & 2

3d: AR A Xl HAl S @ Ry ¢ b SAfed § gw faeufaferd Yo uRarsrn o
W P P (Y R q9E yraem fhar oMy, @ & U a9 q9a-dM1 & a9
RIS BT YR BT ST |
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(x) Need to take measures to supply water from Narmada dam for
drinking and irrigation purposes in districts of Gujarat facing severe
water crisis.

31, e @, Aid®t (sEveER) @ # AR & A § dF1 dredl g [ AY G99y aF
3TEAEETE 9 o & 17 frell § 99 & gt 9 RiEE & ur & 9gd B gl THa are”
qIoree & d1ase W IORM & AR, $e0 AR qdl TR H Yol 9 Rigg S ! Mgl
DI AT eI &1 ARG, 3R Heo & & GR AR IRERET dqTerd I a1 gR1 a'8 A G
gh T A ST FT & A B TR & oA AT 7| HF TR R - I ERETT,
goIRT, W, 3MS, WSl 3R Ml TR A Ul Bl B1H! WA gl A & qoia: T9ar 9T &
S W & R 21 U | AT STEHGEIE DI ST Bl Bl AT 900 TH.UA S UM &b Ul bl
SRR 2| Safep IHD! MY HH gl M arelt MHAT b foAi H YISt by AT g fawa
DB a1 F AN U b Sh™i A U HIEA [ 81 A1 & A1, VA &A1 A YT Dl debledeh
MYt @t ST B

3: WRBR A W IRY & b WX AU &5 3feAarEis |ied JoRe & 17 el |
N g Ri=rg &g a B AR THar aig | Y S 2g Wy avad Hridars! &l S|
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(xi) Need to check the illegal sand mining in Betwa river in Jalaun
Parliamentary Constituency, Uttar Pradesh.

£t Wi g Rig a@i (SE) @ W G &3 STl RN HFIGR H 9dar T W Ay
qTe], W TR S AT T TS EL o A o W 2| 39P qras 31y @ SN Bl

S 2015 DI Sed IRTAT AT TS, o GATERT Bl G @ gU S, el 3R
BHRYR & FHAel &l § g8 drell dadl &l H qre] @1 W Ab o & Y| 37D drasa
SIS STele & qeEATerd 9 20-25 fhartier g ddten, e, RafaRan, gem onfe t& wia g
TRl AR @A ORI ¢ JMaR AlSS bl gRT A foham o @1 8, oy ora &1 ARy
gy & & T FifP 39 30y W B T I yeER #§ fow @ Anfthanett iR ge fora
STfeIRAT @1 oI | S <& 2

I W A< T SR ASS B &, fora! aoie § I oM 39 @R 9 el &
AT B, fd SR 59 A6 W Y & gHeA B & 2| yAiaRvifdal b1 A a8 w2 B
i T BT FE AT @ AT 9T T b1 AR [FREd WA WaAX H USSR R 41
W W 39 AfA] & UTH I8 I UTHIUN Bl AT Sl fATRAT BT RreR 291 U <&l 21 gataRo
F 39 QAT & HRO G A P AU F &S A A A T wWR gAaH & g
ARl B e wiasr # aora 3R Ri=E & 991 9 A1 &R 0S| 3R Q9T Bl
e @1 T w0 9 )y WA B 39 B B M 9fosy ¥ WRUTS BT 3RIMa 8 Sie |

3 AN g WHR A AN & fb I AWy & H U herd S AR e AT
TN SR T QX I 1S Bl deAse gR FIRMT @ S iR o/ dg @F9 3R gl @l
MARAST &g BT S A1fes wafarvr & & iR AT ASFR BT FamT ST 6 |
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(xii) Need to develop sites of mythological importance as tourist destinations
in Lalganj Parliamentary Constituency, Uttar Pradesh.

S T WD (ATeioT) : H ATSHIG UG P ATS AlhaHl A DR AT §, SN
gafad & $5 A4 e 2 e dRfve gfe § 7emvRd iR MR &1 9§ 167 96 g,
de-qRIoT et =ral el 81 FEl W Rig uRig enfiep-diNifore verel €, Stel <e-faqe & o
A oA 3R whed & oy o €1 Seoia i © P g8, W], 789 & o/adR $He: TS
FN, AT XY 3R Gard RN Bl qURST &, S S8l & I | UG & ST S
I YA Srdfdepr g, e Wi FHHETE, goeHn wia-vedT B Rig <l HieR ik Ak
qrET HAR WEROETS A T & U RIS Al Bl SRR & g B

# YRA WRBR W A Bl g b dRIfOre Hewa & g1 WM SR a8l (R Aa”i bl
TieT W & W9 ¥ e R S, R g AR Wi, SRAT & dhal BT A-Ew,
I 3R ATMR & ATAR BT oI 8l qbh |
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(xiii) Need to take steps for revival of Fertilizers Plant in Barauni, Bihar.

ST, Wen Rig (FRRME) : IR § 9 RN 3dvs HREHT 13 I8! F I0 & RN &b e B
UliE R @l 8] A e Sff & HETTHA] Pidd H 2002 5. H I AeTRA IRAT HRET
T & P foy I8 de fhar mar o1 Wi d9e § 8RB S Bl S 94y I8
e el el

FETTHA S A ATl fhel @ U A IS, Bl HEIAT DR gU AR SR BRI
DI AT, BT B BT AT B &Y | (U =V &b BRI b Y I'M Py HeA Hl IS |
SeTAT-SIEETQR 99 U189 189 &1 aRI+ &1 3R Ale & Hed 1 IS| e # $0d HrITad
A oIl Ygiforas wd wipfaes 9 w21 30 a¥fs e St 3 sdeT Igared W fan| fawnf
H3 gRT RN H Ak HRET & URER § FAGET T Dl G Hd gY HIoI &)
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(xiv) Need for a comprehensive legislation to check use of insecticides,
pesticides and preservatives
SHRI MULLAPPALLY RAMACHANDRAN (VADAKARA): An alarming
situation has arisen in the health delivery system of our country as a result of
contamination of food items from excessive use of insecticides, pesticides,
preservatives and other hazardous substances. The food we eat, the water we
drink and the air we breathe have all become injurious to health. The rising
incidence of Cancer across the country, even among young children, is a clear
manifestation of the malady facing our health sector. There is, therefore, an urgent
need to revisit our Prevention of Food Adulteration Act, The Insecticides Act, Air
and Water (Prevention & Control of Pollution) Acts and all health Laws and to
bring about a new, comprehensive legislation to check the use of insecticides,
pesticides and preservatives, right from the farms up to the sales counter. I urge
upon the Government to take immediate steps to bring about strict legislation in

this matter.
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(xv) Need to encourage the spirit of free thought and expression in all
educational institutions in the country

DR.. SHASHI THAROOR (THIRUVANANTHAPURAM): Independent thought,
uninhibited deliberation, right to dissent, and fee speech in institutions of higher
education, is indispensable to the democratic character of India. However, the
recent incident in two prominent Central universities of our country are evidence
that we have failed to protect our students and scholars from political interference
by individuals and organizations that used arbitrary processes to uproot academic
freedom.

Academicians form hundreds of varsities in India abroad have joined in
solidarity to uphold tolerance, freedom of expression and autonomy in education.
It is imperative for India, as a youthful democracy, to encourage this spirit of free
thought and expression in all educational institutions and uphold the fundamental
rights guaranteed under Article 19 of the Constitution.

I, therefore, urge the Government to ensure that there is no interference in
the function of educational institutions and uphold academic and intellectual

freedom to promote an open and democratic society.
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(xvi) Need to include Tapioca starch, sago and modified starch in negative list
to Free Trade Agreement

SHRI P.R. SUNDARAM (NAMAKKAL): There are currently about 450 starch
and sago manufacturing units operating in various districts in Tamil Nadu
generating employment directly or indirectly to over 70,000 workers, a majority of
whom are women. About 1.2 lakh farmers are dependent on cultivation of
tapioca, a raw material for starch and sago industry. Abolition of Special
Additional Duty of 4% and reduction in customs duty on modified starch from
30% to 20% has resulted in indiscriminate imports from Thailand, etc. As a result,
the domestic price came down drastically threatening the entire industry. To
protect domestic industry, there is a need to include Tapioca starch, sago and
modified starch in negative list to Free Trade Agreement. Therefore, I urge upon
the government to raise tariff rates and effective rates of customs duty for these 3
commodities to protect the domestic industry as demanded by our Hon’ble Chief

Minister.
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(xvii)Need to take steps to make veterinary Science more attractive

SHRI P.R. SENTHILNATHAN (SIVAGANGA): Animal husbandry is the oldest
profession of mankind. The majority of rural households depend on Animal
Husbandry for their livelihood. About 50% of 2™ year BVSc students move to
MBBS or BE whenever the cut-off marks for MBBS and BE fall. This results in
the shortage of students in BVSc colleges as the vacancies that crop up mid way
cannot be filled again for the remaining duration of the course causing injustice to
deserving candidates who lost their opportunity to join the course.

The migration of students from BV Sc to MBBS results in genuine shortfall
of Vets. The shortage of Vets badly affects the veterinary dispensaries. This also
results in a proliferation of quacks which badly affect the Animal Husbandry
sector.

In Tamil Nadu, Hon’ble Chief Minister has created more job opportunities
for Vets by upgrading 1200 veterinary dispensaries and making Vet Science an
attractive and respectable course. The Centre should also generate more
opportunities and avenues for Vets in the country. Therefore, I urge the Union
Government to devise methods to support the State Governments to increase the
opportunities and growth potential for Vets and also to stop the mid way migration

prevailing at present.
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(xviii)Regarding shortage of faculty in Indian Universities and Institutes of
higher education

SHRIMATI PRATIMA MONDAL (JAYANAGAR): A huge shortage of faculty
in Indian universities is crippling the growth and quality of higher education India.
Central universities face a vacancy rate of more than 35% of teaching positions.
Even our leading institutions such as the IITs and IIMs face huge faculty
shortages, as high as 46% in some cases- especially in new institutes. The
situation has not improved over the years- even in 2013, more than 38% of
teaching positions in the IITs were vacant.

The process of appointing directors and heads of these institutions is also
flawed. Increasingly, we are seeing more reports of the Government appointing
unqualified people to head our leading institutions, with little consultation with
experts and unheeding of students protests. Increasing pressure and control by the
Government had often led to resignations of institute directors thereby worsening
an already critical situation.

This inadequacy of our faculty appointments and selection systems is
gravely affecting the quality of higher education. Teacher-student ratio is rising,
the attention and support to students are falling, and the research capabilities and
reputation of our institutions have been seriously affected.

The Government must take immediate steps to enhance availability of
qualified faculty by encouraging students to take up PhD and M Phil programmes
by attracting more students with research grants and scholarships. Academic and
industry experts must be consulted in the appointment of institution directors and
chairperson. The Government should also increase funding of educational
institutions at the Central and State levels to allow them to hire and retain the best

faculty.
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(xix) Need to protect the environment form harmful effects on account of
setting up of Super Thermal Power Plant of NTPC at Lora on the
Chhattisgarh-Odisha Border
DR. PRABHAS KUMAR SINGH (BARGARH): The Super Thermal Power
Plant (STPP) being set up by the National Thermal Power Corporation Limited
(NTPC) at Lara on the Chhattisgarh—Odisha border will have a devastating impact
on the Mahanadi river, local ecology and people’s livelihood such as farming and
fishery in at least six gram panchayats in Jharsuguda district which is a part of my
constituency. Besides the pollution from the plant, the Fly Ash from the plant
located at a small distance from villages in Odisha is a matter of concern.
Pollution caused by the plant as well as its ash pond will impact the river

Mahanadi and its tributary river Kelo badly.

The plant Authority/Ministry of Environment and Forest and Climate
Change did not conduct the mandatory public hearing in Odisha despite clear
evidence that the plant will impact villagers, ecology and the Mahanadi River in
Odisha. By not conducting public hearing in Odisha, the NTPC Lara plant has
clearly and openly violated the EIA Notification 2006 which states “a public
hearing at the site or in its close proximity district wise, to be carried out in the
manner prescribed in Appendix IV, for ascertaining concerns of local affected
persons” and “obtain responses in writing from other concerned persons having a
plausible stake in the environmental aspects of the project or activity”. 1 would
request the Minister of Power to give the reasons for not conducting public
hearing in the affected villages of Odisha. I would like to ask the Minister of
Environment, Forest and Climate Change to furnish reason for giving clearance
for the construction of the plant without obtaining the opinion of the affected

people of Odisha through public hearing.
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(xx) Regarding problems of textile mill workers in Mumbai

SHRI RAHUL SHEWALE (MUMBAI SOUTH CENTRAL): It is a matter of
pride for Mumbaikar that Textile Mills have tremendously contributed in making
Mumbai India’s financial capital. We also cannot forget the great contributions
made by the Textile mill workers for development of the Textile Industry in
Mumbai. But it is very sad that the hundreds of hardworking mill workers have
lost their lives waiting to get their legal dues. Thousands of mill workers are
waiting to get their dues after closure of most of the mills long back in Mumbai.
Dues of the workers are outstanding since 1982 which should be paid
immediately.

In this connection, I would like to make some suggestions that all existing
running mills in Mumbai including the joint ventures may be operated in Mumbai
only in full capacity rather than shifting to other places. It is reported that NTC
has agreed to give jobs to the children of the workmen who opted VRS as per
agreement. But NTC is not abiding by the agreement. NTC should be instructed
to give jobs to the children of workmen in its organization. I also suggest that the
Bonus Act may be amended do that all the mill workers may get their bonus as
they are now out of the purview of present Bonus Act.

National Textiles Corporation is getting Transfer of Development Right
(TDR) on sale of mill land in Mumbai. My submission to the Government is that
aforesaid TDR should be utilized for the benefit of the mill workers. I suggest that
Government should build houses on the land of closed mills and allot the same to
the workmen. I request the Textiles Minister that the dues of the mill workers may

be cleared and paid to them immediately.
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(xxi) Need to provide special assistance to build the new capital
of Andhra Pradesh
SHRI RAM MOHAN NAIDU KINJARAPU (SRIKAKULAM): Andhra Pradesh,
after separation, is trying to build a new capital city Amravati. Despite repeated
assurances, the Central Government has failed in providing any sort of assistance
to the state of Andhra Pradesh towards the same. Our Hon’ble Chief Minister is
pulling out all stops to ensure the already bruised State gets a world class capital.
The plans are ready, but the only thing that is lacking is the assistance from the
Centre. As per the State Government estimate , there is need of Rs.1,00,213
crores but the Central Government has released only a fraction of that amount,
about Rs.1000 crores. This is of utmost importance that even to kick start basic
governance functioning, we need capital city infrastructure in place. The work
towards the construction of the capital city has just begun and to ensure that the
work does not stop, we need a steady flow of funds. Telangana did not face such a
problem as they inherited our capital city but we have to bear the additional
burden of constructing a quality capital city from a scratch. Therefore, I request

the government to please give the assistance that the State deserves.
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(xxii) Need to regularize the services of Gramin Dak employees
SHRI P. KARUNAKARAN (KASARGOD): The Gramin Dak employees earlier
known as Extra Departmental Workers are the heart of the postal department in
India. There are about 250000 persons in this Department. They have very close
contact with common people. They have to visit villagers to deliver letters and
money orders. Many of them have completed 30years of service and are not
regularized. As a result, they are not getting any benefits from the Government.
They get very poor wages. Even after their long service they have to leave the
department without gratuity or other financial benefits. So, I request Government

to take immediate steps to regularize them.
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(xxiii) Need to augment rail services in Nalanda Parliamentary Constituency,
Bihar.
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(xxiv) Need to put in place a mechanism for better co-ordination of matters
dealing with disbursement of relief and financial assistance to the
poeple in the drought affected states.
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14.49 hours

GENERAL BUDGET (2016-17) -GENERAL DISCUSSION
DEMANDS FOR GRANTS ON ACCOUNT (GENERAL), 2016-17

HON. CHAIRPERSON: Motion moved:

“That the respective sums not exceeding the amounts on Revenue
Account and Capital Account shown in the third column of the
Order Paper, be granted to the President out of the Consolidated
Fund of India, on account, for or towards defraying the charges
during the year ending the 31* day of March, 2017 in respect of the
heads of demands entered in the second column thereof against
Demand Nos. 1 to 30, 32, 34 to 56, 58 to 64, 66 to 68, 70, 71 and 73
to 98.”
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Demands for Grants on Account (General) for 2016-17 submitted
to the vote of Lok Sabha
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DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Mr. Chairman, Sir, |
thank you for the opportunity.

Sir, what does the aam admi look for in a Budget? At the personal level, he
would obviously like more income, lower costs. At the broader level, he would
like policies that will increase his job opportunities, reduce prices he has to pay for
daily essentials and widen his life prospects.

What does the economist look for? At the macro level, he would look for
policies that will create growth and jobs, improve exports, promote economic
stability, tackle inflation and still help the Government keep its fiscal deficit under
control.

What does the politician look for? He looks for sops that he can sell to the
voters. This Budget, Mr. Chairman, has much to disappoint the aam aadmi,
frustrate the economist and prove a mixed bag for the politician.

Any budget must address five issues, One, fiscal consolidation, that is, the
policy aimed at reducing the fiscal deficit. Two, job creation, usually through
boosting manufacturing. Three, increasing savings in order to boost investments.
Four, inflation control in our country, this is obvious. And five, improving
investor sentiment, both domestic and foreign, so we can promote growth. I am
sorry to say, Mr. Chairman, this Budget falls short on all these five criteria.

Yes, it is a political Budget. The Government has at last discovered the
virtues of attending to the needs of the agriculture sector and the rural poor. But
this has much more to do with the upcoming State elections than with the coherent
economic vision. This Budget falls between two stools, between sending
reassuring signals to the rating agencies abroad and sending even more reassuring
signals to the voters at home. In other words, it tries to satisfy both Modi’s
interest and Moody’s interest. Nowhere is this contradiction more apparent than

in the alarming unreality of some of the Government’s numbers, specially a 3.5
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per cent fiscal deficit, when it is very clear from the Budget that there will be
unplanned expenses and unrealised revenue.

The Finance Minister knows that he must fund expenditure for rural
development, farmer welfare, housing for all, sanitation projects, grant of ‘one
rank one pension’, recapitalisation of stressed public sector banks. He also has to
eventually accommodate expenditure of 0.65 per cent of GDP for the Seventh Pay
Commission recommendations, and a further investment of about 2 per cent of
GDP to fund massive infrastructure projects. What about the additional expenses
for implementing the National Food Security Act? This exhaustive shopping list
is certainly going to oblige the NDA Government to breach Mr. Jaitley’s
commitments of a fiscal deficit of 3.5 per cent.

More so, because the tax collection targets are going to be very difficult to
meet. The revenue expenditure balance-sheet is not encouraging. In addition, the
disinvestment targets mentioned by the Minister in previous budgets have been
completely missed by the Government. But the Finance Minister is still optimistic
because he has budgeted a 12.74 per cent increase in the net tax revenue
collections for next year. These rely heavily on indirect taxation, which already
grew by 34.8 per cent last year, and they rely on multiple hikes on excise duties
even as oil prices fall which brings, of course, unpleasant news for every middle
class and lower middle class tax-paying citizen.

Any economist will tell you that indirect taxes are essentially regressive.
They hurt the poor more because the poor and the rich alike, both have to pay
more for the same essential services. A rich man is buying petrol for his stretch
limousine or a poor man is buying petrol for his scooter; they are paying the same
price. So the Government has been meeting its fiscal deficit targets on the backs
of the aam aadmi instead of boosting the real incomes of the poor by cutting
indirect taxes.

So oil prices drop; excise duties go up. The aam aadmi in India gets no

benefits while people in the rest of the world are saving at the petrol pump. No
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wonder this fiscal year, the Centre was able to rake in Rs. 54,334 crore over the
estimates for the Union excise duties and it has also increased its estimate for the

year by 27 per cent to Rs. 3.18 lakh crore.
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On top of that, the recent Paris Commitments create an onus to encourage
sustainable and eco-friendly consumption habits and yet the Minister goes and
levies one per cent Infrastructure Cess on small LPG and CNG cars. That defeats
the very objective of the commitment that his colleague has made in Paris. The
tax exemption on profits for start-ups is a far cry from the much needed
rationalisation of a tax on angel investors. In fact, because more start ups are
there, let us face it, most start ups do not, actually, book profits in the first few
years of their operation. So, telling him you do not have to pay tax on profits
makes no difference because they do not have profits anywhere in the beginning.
What you really need is to give angel investments, which are the bread and butter
of these cash starved start-ups, give them a removal of the angel tax which would
have, actually, strengthen the start-up eco system.

That is not all, Mr. Chairman. Corporates were hoping for tax cuts, but that
never happened. Where is the proposed time table for a roll out of the Direct

Taxes Code?
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If a middle class of four in Delhi wants to go to a restaurant, they would
have to incur the following expanses — five litres of petrol on an average, given
our distances and traffic, at Rs. 56.61 per litre which would cost them Rs. 283 and
which includes a tax of Rs. 190. It is 204 per cent more than the global oil price.

Then, let us give them a nominal restaurant bill of just Rs. 1000, which
would attract a tax of Rs. 303.50 paise — Service Charge of 10 per cent, VAT of
12.5 per cent, Service Tax of 14 per cent plus Swachh Bharat Cess of 0.5 per cent
plus Krishi Kalyan Cess of 0.5 per cent. That all collectively levied on 40 per cent
of the bill. In other words, for this middle class family to go to a restaurant in
Delhi, a person would have to earn Rs. 2240 and, of course, pay a tax of Rs. 660
on the income. Therefore, from that income of Rs. 2240, this person would spend
Rs. 1087 on the actual value of the goods consumed and Rs. 1153 or 51.5 per cent,
as tax. In other words, your tax costs more than your dinner and even your
transport. This increase has really troubled the middle class in our country. I must
also say a word about the increase in power prices. Power prices have also
impacted the budget of every family. In fact, in many cases the electricity bill has
doubled, thanks to the Budget announcements of our Government.

A9 48 & R B T W T G B qoic B d1G,
3MSIdHel ®IF @ 2d W R A frar o= g1

In a bid to achieve its ambitious GDP growth figures, the Government has,
therefore, burdened the Aam Admi. That is my principal point here. But, has the

Finance Minister done enough to stimulate growth in the coming year and
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beyond? I am afraid, not. It does seem that he has made a conscious decision to
tone down previous years, growth aspirations. Given the sluggish environment of
investment, there is a need for both enhancing public investment in social and
physical infrastructure and also undertaking innovative measures to stimulate
private investment. It is because private investment is largely not happening.
That simply is not in the Budget on either count.

As per the Government’s optimistic estimates of growth, I must point out,
Mr. Chairman that normally growth implies that production, profits, wages, jobs
and exports are all growing. That is what we understand by growth. Here we
have a peculiar situation where none of these elements is growing, production is
not growing, profits are not growing, wages are not growing, jobs are not growing
and exports are not growing.

15.00 hours

So, how does still the Government project a seven per cent GDP growth?
At present, the external debt of the country is already at all time high of 31.7 lakh
crore, and the Finance Minister carefully did not mention the number in his
presentation. Growth has slowed in all the key sectors in 2015-16 in
manufacturing, in construction, in mining, in industries, in electricity and in
agriculture. The index of industrial production is in the red , -1.3 per cent in
December. This is as compared with 3.6 per cent in December, 2014.

Corporate sector profitability has been weak. The proportion of corporate
debt that is owned by stressed companies has increased to 41 per cent this year
from 35 per cent in 2014. So, I only hope, Jaitley sahab that unlike the black
money estimates floated by the ruling party, you are not getting your economics
from Baba Ramdev. The black into white scheme of the Government has
identified only Rs.3,770 crore of undisclosed foreign assets, which boils down to
30 rupees for every Indian instead of Rs.15 lakh per person promised to us. But,
of course, we have been informed by the senior leader of the BJP that this is only a

jumla and we should not take this figure too seriously.
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Now, whatever it may be the tough truth is that the official GDP data may
well be accurate but it does not reflect the actual state of the Indian economy
today. What is worse is what lies ahead, which is that the battle is with the
volatile global economy, declining exports, possible increase in oil prices from the
anticipated 35 dollars a barrel at which the Budget has been pitched; the risk of a
poor monsoon and static domestic consumption.

Let us face it the monetary institutions like the World Bank and the IMF,
have already lowered their estimates for global economic growth, and they have
to take into account the slowdown in China, the declining in oil and commodity
prices, on-going geo-political tensions in many Regions, particularly the Middle
East which will affect trade to divert funds from infrastructure and development
needs. So, for us, in India, it is a long established principle that one percentage
point decrease in global economic growth normally translates into a 0.42 per cent
decrease in our domestic growth. This is a rough rule of thumb. I do not know if
the Minister has a different yardstick. But we are facing, therefore, some of the
backwash from global decline in growth. On top of that, there is a decline in
exports. For two consecutive years, our exports have gone down. Now, what is
curious, Sir, is that world trade has actually gone up by a modest three per cent.
But how can we profit from that increase in world trade when our own exports
have actually shown a negative growth? So, clearly, global markets are not as
ready for Indian goods and services as we would like, to believe. We have the
‘Make in India’ slogan going around for a while but it looks like that if we do not
increase domestic consumption, we are not going to push up our growth rates
because foreigners are not buying our goods.

Now, obviously, the monsoon is something that we are all praying for, that
it will be good for the farmers. But the truth of the matter is again that the El Nino
effect last year took away 0.7 percentage points from our GDP growth, and this
year the Government in its optimism has clearly overlooked the warnings of the

Inter Governmental Panel on Climate Change about the adverse and continuing
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impact of climate change on rainfall. I certainly wish our Finance Minister luck in
reversing the climate change forecast within a few months and inducing a
favourable monsoon to improve the rural economy. But what happens if it does
not happen? What happens if we do not have a favourable monsoon; where do
these numbers go?

But to return to the Government’s numbers, on disinvestment the
Government announced last year a target of Rs.69,500 crore but it raised only
Rs.25,312 crore. Okay, it was a massive shortfall. Despite this dose of coldwater
from the markets, the Government has again announced an ambitious target of
Rs.56,000 crore for the fiscal year 2016-17. Is this credible or is it an example of
what one might call, with this very faith-based Government, one might call faith-
based budgeting?

Now, there are some positives, Sir. I do not want to stand here and only
say negatives about the Budget. We welcome the increased allocations for
Swachh Bharat. I may point out that so far the allocations of Swachh Bharat have
been below the levels of the UPA sanitation budgets. But now, it has gone up.
About the roads and highways, we know. About MNREGA, the Finance Minister
said that it was the highest ever allocation. It is not. It is still below the 2010-11
levels of the MNREGA Budget of the UPA.

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): In the UPA, the system of accounting was: Budget for Rs. 45,000
crore and spend Rs. 29,000 crore... (Interruptions)

DR. SHASHI THAROOR: What was actually spent, we will take the comparison.
Right now, we are comparing Budget to Budget.

SHRI ARUN JAITLEY: Current year, we have spent much higher. This is the
first Budget after a decade where the Revised Estimates are higher than the Budget

Estimates.
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DR. SHASHI THAROOR: So, when we see you actually spending that money,
we will accept your point with pleasure, Mr. Finance Minister.

Gram Panchayat should get more money. We have been calling for that for
years; we are pleased. LPG for cooking, for poor rural women is a very important
point. No one, who has been to a village hut and seen these women struggling,
with a smoke from choolah, from wood fires, coal fires, cow dung fires, can
possibly disagree with the Finance Minister. LPG is wonderful. I only hope that
the Government’s policy will leave these poor women and their families enough
money so they can have something to cook with the LPG. That is the big anxiety
we have. I also hope, of course, that the Government will find the money to fulfill
all the promises that I have just summarized.

Certainly, the urban component of the Swachh Bharat Abhiyan did not exist
in the last year’s Budget. It will strengthen, I believe, drainage and sewerage
systems of the cities. I am only sorry that it took the Chennai floods to clear the
haze of the eyes of the Government and put this very valuable new idea in.

And, as a Member of the previous Government, I could not help feeling
vindicated to see the Government embracing UPA ideas that it has earlier bitterly
opposed, from strengthening the Aadhaar platform to MGNREGA itself, to
welcoming 100 per cent FDI in food processing. 1 am very glad that the
Government has seen the errors of its ways in withdrawing the proposal to tax
EPF. This was an unwelcome proposal, which really overlooked the reality of why
middle-class people actually withdraw their money from the Provident Fund.
They do it for major expenses ,not to create new annuities. So, I am glad that the
Government has withdrawn this proposal.

If I can look at all the lists of UPA achievements and their actions, I can

certainly quote another poet:

“TOR BT geell dl 9N d8cT S &,
A B geall a Riar 98e 99 8,
PHITTAT IS B SR T,

faer & ggell @1 PR Y geat o &l
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That would be the right thing for the NDA to do, taking more of the very good
ideas the UPA implemented over the last few years

Now, Mr. Jaitley has also increased the allocation for housing under the
Pradhan Mantri Awas Yojana. But it is only 6.6 per cent of the total estimate of
Rs. 300,000 crore, which was required for the scheme, according to the
Government, over the next seven years. Even more surprising, Mr. Chairman, is
that it is lower than the Rs. 24,600 crore announced by the President. The hon.
President in his Address mentioned it. So, who is misleading the Parliament? Is it
the Finance Minister or the hon. President? One of them must be wrong, and the
House needs to be told which number you are withdrawing.

Similarly, the hon. Prime Minister has announced a generous corpus of Rs.
10,000 crore for Startup India, Standup India in Vigyan Bhavan in January. But
North Block has translated his promise of Rs. 10,000 crore into an allocation of
Rs. 1,100 crore. So, where is the remaining corpus for innovation and
entrepreneurship? Are we again hearing announcements from the Prime Minister
that the Finance Minister has no intention to fulfill?

Many of Mr. Jaitley’s budgetary cuts are matters of grave concern. Food
Security is down by Rs. 5,000 crore; Fertilizer Subsidies are cut by Rs. 2,000
crore. About Higher Education, we had already objected last year when for five
new IITs, he had allotted Rs. 1,000 crore. We said that by any yardstick, this is
not enough. There are certain rules to be followed for much it costs to set up an
IIT. By the way, one of them is in Kerala and so, I have a strong interest in it. He
has hacked the five IITs allotment to Rs.190 crore this year. This is honestly
laughable, Mr. Chairman. We cannot take these figures seriously. They are not
going to set up one-eighth of an IIT with Rs. 190 crore, let alone do it for five
IITs.

In allocations to the Ministry of Minority Affairs, there is a cut; in

allocation of the Ministry of Women and Child Development, there is a cut again.
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Nirbhaya Fund has been reduced from Rs.1,000 crore to just Rs.500 crore. Even
though of the 31 sanctioned One Stop Crisis Centres, only eight have become
operational.

The Minister for Women and Child Development had cited the Nirbhaya
case when she talked about subjecting juveniles between 16 and 18 years of age to
an adult correctional system. I strongly objected to it at that time but she said that
it was necessary to protect women and yet this Government has not done enough
to set up facilities to assist victims of violence and rape. It is, of course, much
easy to shirk off responsibility by holding children accountable. I am sure that
serves a very expedient political purpose but there is no money to actually help the
women even for what has been pledged by this Government in the last two years.

Now, we have seen the merger of the Ministry of External Affairs with the
Ministry of Overseas Indian Affairs. I will not go into the substantive merits of
that. My Party has its own views and they will speak about it. But the fact is
when you combine the two Budgets of these two Ministries of last year and you
see what is the combined Budget of this year, the Finance Minister has cut Rs. 420
crore. The Prime Minister talks of the Indian diaspora. He addressed the Indian
diaspora. He talks about how important it is to support the well-being of the
Indian diaspora but the funds allotted to their well-being have been cut by the
Finance Ministry. As the Standing Committee on External Affairs has repeatedly
pointed out, the Ministry of External Affairs is grossly under-funded. Now, we
see in this year’s Budget, it became the worst. The development assistance for the
SAARC countries has been cut. The allocation for Nepal has been reduced by
28.5 per cent, even though this is a country still recovering from a devastating
earthquake, a terrible natural disaster, facing nation-wide shortages. Now, I must
say this. I have really been seeing the way in which every request of the MEA 1is
hacked by North Block that the biggest challenge for Indian Foreign Policy is not

Pakistan Sir, but it is the Finance Ministry.
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Even the Central Plan Outlay for the Ministry of Environment and Forests,
including the National Afforestation Programme, has seen a budgetary cut of 66
per cent. They had Rs. 1,446 crore in 2015-16 and now it is down to Rs. 480 crore
and that too just after the Minister has gone and made these extravagant
commitments at the Climate Summit in Paris. No additional funds have been
earmarked for the pledges made by India at COP-21. One cannot even find the
faintest mention about the reserve to start fulfilling our requirements of 2.5 trillion
dollars announced by the Government of India for the Paris commitments over the
next 15 years. Now, if we are going to spend 2.5 trillion over the next 15 years,
you better start now, but the Finance Minister has not given even a one paisa for
these commitments.

Let us face it. Making promises with no intention to fulfil them is not
exactly unfamiliar territory for this Government. Too many promises from the
previous Budget’s have not been executed or fulfilled.

What happened to the Expenditure Reforms Commission which was
announced in Mr. Jaitley’s first Budget speech? We have never heard about it.
What about last year’s SETU- Self Employment and Talent Utilization? ...
(Interruptions)

SHRI ARUN JAITLEY: We have submitted three reforms. They are extremely
valuable. Therefore, you should keep yourself informed.
DR. SHASHI THAROOR: You have not placed them in Parliament Mr. Minister.

So, what happened to the Self Employment and Talent Utilization or SETU
and the Atal Innovation Mission or AIM which were announced with great fanfare
by you last year but were not funded or even mentioned by you this year?

Anyway, let me as an MP from Kerala also point out that despite the State
Government of Kerala submitting its final logistics funds have not been found yet
for an All India Institute of Medical Sciences in my State. The promise made by,
if not this Minister, another Minister - I cannot remember which - to declare

Sabarimala as a National Pilgrimage Center with extra resources to boost tourism,
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remains unfulfilled. Where is the promised corpus for rubber farmers and
assistance for economically vulnerable immigrants returning from the gulf
countries? None of these commitments are mentioned in the Budget. My own
request for establishing a National Institute of Medicinal Plants in Trivandrum has
been over-looked, as has National Centre for Ayurveda, despite the
Government’s declared desire to promote Ayurveda for which it had even
constituted a separate Ministry. The Court has failed to harness Kerala’s potential
in traditional knowledge and Ayurvedic medicines in herbs. But that is perhaps
seen as a parochial point. I am sure as one State has concerns, every State has
concerns, Mr. Chairman.

The Government’s implementation rate of its previous promises is not
encouraging. Last year, Mr. Jaitley promised that six crore toilets would be built.
The actual achievement is barely ten per cent, 62 lakh toilets and not all of those
have water or electricity. The Government should have completed the mammoth
task of laying pipes or water supply for more than 60 per cent of rural households
that do not have piped water.

While Rs.5,000 crore for 2016 is a bit of an increase from last year’s
allocation for water supply, it is much less than the allocation of Rs.11,000 crore
by the UPA in 2013. I know this is a leap year Budget clearly because it requires a
leap of faith to trust the BJP’s numbers.

The Finance Minister also missed an opportunity to devote more resources,
in a targeted way, to something that his colleagues have trumpeted repeatedly in
this House. They need to install broadband and increase internet speed in both
rural and urban areas. The National Optical Fibre Network is far behind its
intended coverage of two lakh and a half Gram Panchayats. They have only
reached 40,000 Gram Panchayats. The only progress has been in renaming the
scheme as BharatNet. We have often said this is not a game changing

Government. It is a name changing Government. ¥R 79 d&at Q|
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But they have also given a 300 per cent increase in the project cost which
they have not funded in this Budget. Now I do not know if the Prime Minister
actually intended to include rural India in his vision for digitisation. Digitisation
through public wi-fi, hot spots, e-books, online medical consultation, medicine
supply, mobile banking, e-courts, e-police—he mentioned all this in Parliament.
Of course, 70 per cent of our rural households are operating without the internet
and mobile phones that do not have internet connectivity. How can they access
any of these services? How will you have the direct benefit transfers? The
Minister has been proudly talking about the so called JAM trinity. I mean this may
be JAM in the urban areas. But there is no butter or JAM in the rural areas
because only 27 per cent of the villages in our country have a bank within a radius
of five kilometres. And, of course, all the online services the Government wants
to bring on stream. You have poor internet speed, and India is struggling today
with the connection speed of 2.3 Mbps when the global average is 5 Mbps or
more. How are we going to be able to deliver these services?

Then, many of the promises are not new. Even though the Government has
budgeted an increase in the allocation for Central Plan for agriculture, including
this newly named Pradhan Mantri Fasal Bima Yojana, it is still lower than the
amount of Rs.19,047 crore allotted by the UPA in the last fiscal year 2014 in our
Budget. At that time, already the UPA had provided for weather-based crop
insurance, agriculture insurance, Rashtriya Krishi Vikas Yojana and National
Horticulture Mission. Clearly, there is nothing for farmer welfare that was not
already provided for earlier. In fact, the NDA reduced the UPA’s allocations last
year and then increased it this year. So, they have gone down. They are now
atoning for their mistake by raising the budget. Plagiarism is, of course, the
sincerest flattery. Interest subsidy subvention is also there in the UPA Budget.

Anyway, the fact is, insurance schemes are very well but they are not a
credible substitute for the missing capital expenditure on agriculture which alone

can help pull farmers out of distress. I might say Arun Jaitley Saheb, this is the
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first time in living memory--I have asked many senior colleagues who have been
here longer--that a Finance Minister has not even mentioned the defence allocation
in the entire current fiscal year in his speech.

Some of the Budget’s other omissions are also interesting. The Government
has raised taxes on tobacco products saying it causes cancer but not beedis. So, is
it signalling that it is okay for the poor beedi smoker to die of cancer but the rich,
middle-class and upper middle-class cigarette smoker must stay alive? So, we
must tax him.

And, what about social sector spending? According to the latest World
Development Indicators data, public spending on health and education is just 4.7
per cent of GDP in India compared with seven per cent in Sub-Saharan Africa.
People think Sub-Saharan Africa is the poorest part of the world. They are
spending seven per cent on health and education. We are spending 4.7 per cent.
East Asia is spending 7.2 per cent. Latin America is spending 8.5 per cent and the
rich OECD countries are spending 13.3 per cent. So, it is not a question of wealth
or the amounts of money you are spending. It is the percentage and what priority
you are giving it. Frankly, if you take the entire basket of least developed
countries, the figure for least developed countries is 6.4 per cent and we are only
spending 4.2 per cent.

Let me take education. This year’s allocation for the Sarva Shiksha
Abhiyan falls beyond whatever numbers they have come up with. It is much below
the UPA’s allocation of Rs.26,608 crore in our period. Public spending on
education is not only inadequate but it is also under-utilised. Only 57 per cent of
the estimates were released last year. So, Arun Jaitley Saheb was speaking about
expenditure as opposed to Budget Estimates.

But on education, only 57 per cent of his own estimates were spent. ...
(Interruptions) Only one-fourth of the amount was spent in the first few months of

the year and the quality of education has been suffering. The Prime Minister said
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that he saw this Budget as an examination. In this case, his report card will have to
say ‘must try harder’!

Enrolment in schools is not the only thing, we must have much more
academic freedom. The fact is that at a time when independent thought,
uninhibited deliberations and right to dissent in educational institutions are under
threat, if you also starve them of money, how are we going to get better, well
informed citizens of modern India to serve our nation?

In regard to health, if you look at the fact that we need a colossal amount of
money in order to achieve anything remotely like the declared objective of
universal health coverage by 2030, the fact is that public health system is in a
pretty bad shape. The Government has taken so long to deliberate on the National
Health Policy, but the Budget for the Transport Ministry is 2.6 times the Budget of
the Health Ministry. Even customs duty exemptions on 76 life-saving drugs —
cancer drugs, HIV drugs — have been withdrawn by this Budget.

Regarding the welfare measures for people with disabilities, it is
particularly said that they have raised the budget, but there is no comprehensive
legislation yet to guide the expenditure that they have raised in a futile manner
because there is no disabilities law. It has been pending for two years in this
Government. We must have a disabilities law in consonance with the international
standards before we can usefully and effectively spend this money.

Funds needed to spur infrastructure growth, as I mentioned in the
beginning, are down by 12 per cent this year. This is Rs. 2.21 lakh crore this year
while it was Rs. 2.51 lakh crore last year.

What about the money for addressing the problems of the banking sector?
At least the Finance Minister could have offered us a roadmap on how he intends
to recapitalize public sector banks with an allocation of Rs. 25,000 crore. In fact,
we all know that there are so many NPAs. Mr. Chairman, it has been mentioned
there are NPAs worth Rs. 3.6 lakh crore. Banks are unable to fund long-term

infrastructure projects so many of which are stuck in the implementation stage.
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Mr. Jaitley, of course, will call it a legacy of the past, but it is his Government
which failed to acknowledge the crisis in 2014 and resolve it as per the RBI’s
recommendations on revitalization of distressed assets that year.

The fact is that manufacturing is down. For manufacturing to be
internationally competitive, you require policies that would reduce the cost of
manufacturing, affordable interest rates, improved infrastructure, better trade
facilitation, lower cost of power and, in other words, an entire ecosystem. Just
having a slogan saying ‘Make in India’ will not do it. You need all of these and in
any case, the budget for ‘Make in India’ has been cut by 35 per cent.

I come to job creation. 17.5 million people have found themselves
unemployed under the BJP. The labour force participation rate has been going
down. I have a former Labour Minister sitting in front of me. It is now as low as
47.2 per cent in rural areas and only 54 per cent in urban areas. Another 30 million
will enter the workforce in the remainder term of Mr. Modi. What work will this
Budget help them find? The female participation rate, by the way, is even lower at
30 per cent. Are there any targeted measures to help females work?

Wage demands of the organized sector are not being met. I have received a
delegation of nurses, for example. The wage demands of our staff nurses are low
even in the Seventh Pay Commission. Without satisfied nurses, how will our

health care system function effectively? T 9 & a1 &=ad g, fad #= &9 @&

1d BYd 8, AT TE ARBN ST Bl d1d hd B2

Finally, we must ensure that this Government is held to the last of its earlier
commitments. The Budget has confirmed the fears of many foreign observers that
this Government is not going to make any significant institutional reforms. What
will be the effect of all this on the rupee? During the election campaign, Mr. Modi
was withering about the decline in the value of rupee, but it has fallen 16.5 per
cent on his watch. It was 58.50 when he became the Prime Minister. He talked
about it crossing the Finance Minister’s age, but now it has overtaken his age.

Having plummeted to the depths of 68.85, even though it is slightly better at 67.41
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today, the overall trend is that it seems to be well on the way to crossing all
numbers and joining the BJP’s marg darshak mandal.

You know, Sir, Mr. Modi wrote an article in the Economic Times on the
last Budget of the UPA and he wrote saying : “This Budget is piecemeal. UPA
wants to play safe.” He had repeatedly mocked the UPA for not thinking big. It is
all the more disappointing that this Budget has also failed to think big, tried to play
it safe and approach the country’s economic challenges piecemeal.

Jaitley ji, the joke going around is that this is a good Budget only for the
Aadhaar Card holding beedi smoker in need of dialysis who lost his Degree
certificate and plans to launch a loss-making Start-up in a Gram Panchayat with
MGNREGA funds. For everybody else, it is a huge disappointment.

As Ghalib has observed and this time it is really him and not my version of
Ghalib -

“ggr o ¥ Ry B A B BN F A
B IR DR 841 D A BT 8l sl

This is what has happened to our country. @R &l 3R &1 & 8, WIS WIed, 3MIDH!
ARBR H & dT Bl BT 2
Jai Hind, Mr. Chairman.
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N TePAR T dem (Fsan) @ QUi weiedd A a7 @3 AT 31Ul Sl S gRI
U< golc B FHAA H 3R WH & Y Wl garm gl H Ioic W a1 Yo b, 39D UgA
aft wed # A OfY o SN 7 - 9 FE 7 SR 9= $u orsd W ARt 71 #
A1 =T oRR S & foTg &1 TS AT R 37U a7 Dl 3R TGS | AR Sfl, § goic & IR 4
qret @ §

‘U @ J Ug A% B MU 3rral Y gaferar e
PEl @B 7 < WA BT | ORI B A eI g
AR FUTAfT W8S, . (QIag) AR [Taf 7eIed. . (@raem)

- |AUfa @ 319 3 93|

.. ()
N Tepar R dem: Iufy wEey, I8 e, WY &R fFae &1 a9 gl 7 39 9ed A
& IoIc IRJd B §U < 21 AT UGH S9 919 ¥ WeAd arn P JIendl & 916 39 <9 &
gfaer W R 9ot I [P T, ITH I8 goic FASS oic H YAR BRN| I8 qole ATIH
fAhTT & S BT qoIC 8, JU & TS Bl qolC ] AT AR St 1l Igf R BE 2 o &
MBI ITRGIRE B JHE 8l [ T & WBR A 3N D WRBR DI 3w i
et €1 # W & WM I§ el AR §, ANHIG AR Al SN B FAged | ofeel! Sff 4 S
golc U fhar &, fava a1 aul # g9 9w B 1 ki R 8 S| Rgadie oAl
BTN T g g #& o) Tve # B, v @t o fawm )X o ugdl 3.4 off, a8 we v
3.1 gfrerd & Wi 21 9E gAY & 99 g @ e &R 6.3 ufiera off S el qeaR
7.6 Ufed B g gl fava d w B rfemdwen fers of @ gl # de g P
TS, .. (FagT)

JuTafy #EIey, ded # R a9t <& &, ... (@raem)
A @R A S, A /G A

... (cgaym)

it widd A (WIER) : RAT 3MY Tl dreld 7. (TIe)

M TepaR g diem: &4 ol T8l drerd ... ()
AR wumafa ¢ A7 WTES, il dfo|
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... (cgaym™)

#t WIEd A B IOV BT &5 ... (Fadm)
AT |AUTA ¢ 3T 31941 &g 916 § 9arsy, It 98 Ssvl
... (cgaym™)

AT [UTART @ HUAT AT I91Y R | Fofe Bl GHRAT q91Y [ |

... (FFagT)

#it TepaR Rig dem: U WRHR & T ol I 9.4 URre off ST o9 " 915
5.4 UREId & TS ¥ U8 T sreferaven @t wordl a1 FEIl ] g faselt Har WeR 350
fafora= aria! STelR oIS dd & BT &1 |a¥ g9l faael a1 HeR aad AR & QR A
AN U RN 2. (@r@er) & we aredr g 5 A Sft ok Seelt S ¥ X 9w & Far ®

5 &1 39 < BT AP & I} W I § BT B 3R HIR T WA ... (@1a9m)
1 R T 89 q9 B AR B ol
f sregi-arel B FH1 TS fegwE & |
g RV 1 T8 ) F IR W A gl §, A W g g @l srefeawern o
IRI% HR RE & I8 goic fhari D1 gole &, Al BT qoic 8, TRIdl b1 goic gl g4 J3i

A T AT 39 <9 B fham @ J & fol 9ed a6 B 1 A AR TR
HIE St bR 3MMY 2., (Faem) JNY & AT 50 <« H S BEel 91 Ao oI o, 3y ot
I 91 & el ©, gad W el 8 b 9 A A B1e! St off | fFEH wae &1 e ar
BRAT AT AT A BT JHA Bl W IA 48 DI AR & Fyefdt ol (@ragm) st &1
A T ATSHT ST ST dTel JdT & W9 A1 B, YT w21 waaet 4141 Ao H T <
HH W B OfFE & IR N S| g & sfas d g8 wae | A Sl BH A BA
e o fra & BHa &1 I SN, AT Al B A H Ud A B0 B Havel B
forg a1 s9R U s foram Sgam &k Ay s 59 WRBR 3R 9RA ARBR WA DIg
DT TEN 2| YD BAA BT AT VRSt eI -, AT B 91 81 JUY & [87A Sl
HAd 9T Ao oft, § ff fpa € S99 wWy wua & 99 T@l B o, fa g &l &
1 B ol wae i IAH Wi TE o1, Ugell IR B &1 1 B9, 39D fy B
St 72 21 T e HEed 8RN Sad &1 G 2| gAY & 9T B HEe T IS
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BT Y o7 b T Uiicper TR, i a1 dediicl § Sfd ®¥el @R Bl o al iy &1 ¥
et off| adae | A1 ARBR g AT el T IS A Ueh UH W BHSA BT Jhl
B3N & Al IHH HEe drH1 BT A1 e

FuTfer wEe, ¥ AR ST ordl B a_e W SufT ) T g and g die
T et 7 W o vy e g1 L (crae)
AEAR QAT @ 9Tl AN Dl T @i 8, 8% &l dial ol
N TR Rig dtem: d ol & Wy A S qHY TS | WEEHA iy RErs Arer
& dBd 28 A BN gaIR Y B Rfd w7 &1 deg 39 ol | w1 B a8 9w & sfosw
H fpami ok WideR B B arel N & ol 98 & qo/qd Hed Iordl AT 2| varrgardy
AT U8 W A W& 2| GersdId) gRie W # 89 a6t f=rs Ao A1 @1 Sl ust § A
4 7Sl 2 S9H o g U W <% @1 REA @ i @ gl 39 WReR 7 a9 e g fe
TEAt & TEd o Rrars Ao orgul € A1 d € S Aol ¥ U e e 3 s
REarg &1 a9 39 < B AR S| IAM WRBR 7 HY ST & oY g9l Bl T8 A
ST &R e 21 38,984 TS $UY FHfY weuol & foly goic # wrage g 21 39 o¥ #
s W & A &1 S=fa 9R 21 P &1 g &1 899 QAT B BT ded 99
gl M aTel Ui 9§t H W Q9 ® fHAEI B M B AN B, 39 fory g & e
ST BRI & [T §a-gg Tl P FeS PR ET & (oY AT BT AR I 20,000 FRIS SIA
T A1ems & A aTel wwy H Rarg 1 & 989 9| o B YT STl WeR @I ol
Jp faar T8 gSl SW YA S| HSR Bl WM @W & oy, dalgd @ ® forg
..(x7auT™) 9 99IC H 6000 HRIS T YEEH &1 AT 2
AT AHIAR ¢ S19 3T dieidl 9 F9T qd1 Qg | I8 Rers § T8l S, dad 61 ol
S T #9 die & oy &ifga fear 21 S Wt A 9o 9 W E A1 &S § a8

HNATs BT T T8l =

%

... (cTagT)

* Not recorded.
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AN TR R dem: quUld @Eey, § oud Hewm § e AW AT g 9§ A,
A & ... (FJeT)
AT AU : 719 9189 @IS, Uh IR 68 [T BIh! g1 BIs Rars § T8 e |

...(eTagm) ¢
AR WAt 2 3MUh! d1e § |l e, ey St ¥t B8 @ & 98 SRAls bl fRwdr T8l

T Wil 96 SgU|

... (¥ggm) *

N TR g diem: QU WEIeY, WY Ui ARG W, died 9 o% W g9 Bl
o g & &R Pl 1 M7 f5am SRR Sifdes @re & fofg w9vem &1 g fam s,
dqifs a8 e Bl W GHRT §1| SAAY 10 o RS WiE B T8al d oy fHaArl
AT BT U 991 SRAL, 1fh BAIRT <91 Sifdd Wil &l aR% 96|

AT 9T HETed, 39 < ¥ A Be didr o, i Ul B B g DI
I WiE o 8 BIF W dcdl bl 39 STHIF H B g, fhd SN | w1 911 ST a1y, ST
S DI S e ATl AHRI AR TR g OIT AHSIAT o, a)1 WG BT STAN BT AT| S
fram & o7 ot B Bkt R o A1 SN T W Db FHRAS! fHA & oI U 98 1 wed
IR &, s Ted 14 IS [HOMl & AIA o Pl T iR IFd 7 ¥ fhame |
g wg Uar Bt f6 wa # &= e 9 &R B o @ig Srel S|

A U #EIGd, I8 [ed 3R ORI o 9 a1 &l el 8 {6 iy ARbR b
Y T < H B YRAT BT fpeera et oY | gRAr & fou afeai @emt off Sk &g w1
W IRAT & 9@ A e Bl A ¢ e I off iR et 9@ Fdt | A8 ;BT AR
o1, Rifh I FHA YRAT 9 pice &l At| JRAT B 9 HICS SAMGSIDBR & @M 7T o],
e BROT fhar @ Wd § IRAT 7 UgabR TSI g1 WSl Bl Hihed HaeRal § i |
Tl STt oY SiR fbar gRAT & g qRAd W1 I8 ATl Ueh UM ISl 747 3R 37T 14
PIcs JRAT fHAET BT G & HRU <9 & G S # gRar & & @ a1 gRar & forg
ST Fell, AT AMUDBT Y- BT T1 [Hel | 30 < | 17 g Hfeep 7 IRAT BT Sq1e

*Not recorded.
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FoTIT TATI ST ST B B, St I aRom fieit 3R Y 8resT B, S 1T BhEq &l Al
W 59 < H a1 BT g

AR QTR AEIGY, I8 doic TRIET &1 d9IC 8, 37 3MMEH! &1 goic =1 § gd ard
3fTUch WeAH A Hel dredl § [ 4 < § qgr H3 GRE 1 Ao dAr] b w2, e
JEd MG & 91§ U NI S Bl GHTAT BT dHavsl AT 12 30T H o @I Aol W
A1 B WHR 7 Y& | i geedn § dId Bl & a1 a o duAn Fe | g4t ave wee
) Siige A 91 Ao 21 39 d8d U A=y Afdd 330 B9 U d¥ & folv WX 3R
Iaa@ AT ol W HRO | g Bl B, NIRRT B BISH], dTe AR ¥ &, 918 e ¥
g, A1 Y% WE SMGH! I Al o 9 &1 dHavol Jg #A1 Siiad RN 1 Ao &
H1eH | el 81 81 1 U8 DI VIS d1d 57 DHadd 12 BT H WX I8 & VA GHSARRGA A
BT S A AT B S S AT 2. (SFaeT)

A AU S, <% § $Y TS W AN el B A M8 W Fol offh oI 39
qI Bl BT H Tl 8 & § b SN Q¥ A S Bl T W ORI bRl & 3R A S
HI I P AT D W H WHR HAT 5l § SHD IR ATYDH A &1 dredl gl A& i
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SHRI S.R. VIJAYA KUMAR (CHENNAI CENTRAL): Mr. Chairman, Sir, I
express my gratitude and sincere thanks to our beloved leader hon. Chief Minister
of Tamil Nadu, Puratchi Thalaivi Amma for giving me this great opportunity to
speak in this august House on the discussion on the General Budget for the year
2016-17.

Tamil Nadu, under the dynamic leadership of hon. Chief Minister Puratchi
Thalaivi Amma has given utmost priority to the infrastructure sector and we
welcome the proposed enhancement of outlay for the infrastructure sectors. The
performance of the National Highways Authority of India in Tamil Nadu is still
somewhat wanting and needs to be improved with greater coordination with the
State Government and greater sensitivity to State specific issues.

16.11 hours (Shri Hukmdeo Narayan Yadav in the Chair)

Hon. Chief Minister Puratchi Thalaivi Amma had expressed her concerns
about the proposal to privatize the Road Transport Sector through a Central
legislation by amending the Motor Vehicles Act. Amma has consistently opposed
to encroachment of powers of State Governments by this proposed legislation.
Therefore, we oppose any move by the Union Government to infringe upon the
powers of the State Government.

We welcome some of the measures proposed to ease Public-Private
Partnership in infrastructure. The proposal to establish a new credit rating system
for infrastructure is particularly welcome. We, however, have our reservations on
the renegotiation of PPP contracts in view of the inbuilt moral hazard. This is a
task which should be approached with great care.

In the area of FDI Policy, the proposal to permit 100 per cent FDI for
marketing food products produced in India appears to be a backdoor entry for FDI
in retail which our hon. Chief Minister Puratchi Thalaivi Amma has been
opposing consistently.

We also welcome the proposal to enact a comprehensive law to compact

illicit deposit taking. However, Puratchi Thalaivi Amma has urged that there
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should be adequate consultation with States and it should also be ensured that the
State Government machinery is given an adequate and appropriate role in
preventing such activity.

We welcome the announcement of providing Rs. 25,000 crore to
recapitalize public sector banks and the assurance to provide further funding if
required. This will enhance confidence and enable greater lending and spur
economic activity. I welcome the announcement of a Committee to review the
Fiscal Responsibility and Budget Management Act, something that we have been
calling for since some time. It must be ensured that the States are also consulted by
this Committee.

It is unfortunate that the Finance Minister has not avoided the tendency to
levy cess and surcharges on various items of central taxes which are not shareable
with the States. The levy of Krishi Kalyan Cess on Service Tax, the Infrastructure
Cess on Excise Duty on vehicles, the doubling of the Clean Environment Cess on
coal and lignite and the levy of a surcharge even under the new Tax Compliance
Schemes are retrograde measures and ways by which the Centre is trying to avoid
sharing its tax proceeds with States. I strongly deprecate this practice. The
proposal to treat assignment of spectrum usage as a service and not as a sale of
intangible goods also eats into the tax base of State Governments, while enhancing
the tax base of the Government of India and so we oppose this proposal.

However, on the whole, the tax proposals in the Budget are regressive.
There are Direct Tax concessions amounting to Rs. 1,060 crore mostly due to
Corporate Income Tax concessions, while indirect taxes worth Rs. 20,670 crore
have been levied, which come on top of the periodic increases in central excise
levies on petroleum products which have seen an overall increase in yield of more
than 90 per cent in the first 10 months of the current fiscal year as per the
Economic Survey. This is a regressive approach which cannot be supported.

This Budget lacks flavour as it does not have any specific announcement of

schemes which would have enthused different segments including the States. It
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also does not speak of the status of implementation of many schemes announced
earlier. The people of the State of Tamil Nadu had still higher expectations which
have not been met.

The launch of the National Rural Digital Literacy Mission is a recognition
of the pioneering role that our hon. Chief Minister Puratchi Thalaivi Amma had
played in launching and implementing the free laptop scheme for school and
college students studying in Government and Government aided institutions. It
was intended as an effort to bridge the digital divide, which the Government of
India has also now recognized.

Our hon. Chief Minister Puratchi Thalaivi Amma has welcomed the
announcement of the scheme to cover five crore poor families with LPG
connections, aimed at reducing domestic drudgery, the same objective with which
the Tamil Nadu State Government, under the dynamic leadership of our hon. Chief
Minister Puratchi Thalaivi Amma has implemented the scheme for distribution of
fans, mixies and Grinders to housecholds in the State.

Our hon. Chief Minister Puratchi Thalaivi Amma has urged the
Government of India to ensure that the beneficiary identification under the
subsidized LPG scheme is done in such a way to ensure that States like Tamil
Nadu, which already have a sizeable coverage under LPG connections, are not left
out since the families that still do not have such connections in the State tend to be
amongst the poorest.

The Pradhan Mantri Jan Aushadi Yojana, under which 3000 new medical
stores are selling generic medicines, which is also very similar to the Amma
Marunthagam Scheme launched by the Tamil Nadu Government lead by our hon.
Chief Minister Puratchi Thalaivi Amma.

The launch of a new Health Protection Scheme to provide insurance cover
for poor families which requires hospitalization is welcome. This scheme is very
similar to the Chief Minister's Comprehensive Health Insurance scheme launched

by hon. Chief Minister Puratchi Thalaivi Amma in Tamil Nadu in 2011. I request
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the Government of India to converge their new scheme with the Tamil Nadu
scheme of health insurance. This will enable smoother roll out of the Central
scheme in Tamil Nadu, and reduce overlap and administrative burden.

The launch of schemes to sustain and encourage education, skills and job
creation is most welcome. I would urge the Government of India to consult the
States in the design and implementation of these initiatives. A provision of Rs.
3700 crore for the Rashtriya Madhiyamik Shiksha Abhiyan (RMSA) is
inadequate. The proposal to develop a National Career Service Platform into
which the State Employment Exchanges will be linked is a welcome measure.

The Pradhan Mantri Jan Dhan Yojana is the most successful financial
inclusion programme which has gone beyond opening of bank accounts for all
poor people, by becoming a platform for poverty eradication, by offering basic
financial services and social security to the poor. I would like to mention here that
this is only a tool in the hands of administrators and it will bear any fruit if and
when this tool is used in an appropriate time to serve poor and deprived people. In
Tamil Nadu — aftermath of the heavy floods — more than 34 lakh people affected
by floods were provided Rs.5000 each and the cash transfer were effected directly
into their bank accounts. This massive work done under record quick time is the
perfect example of a true federal system where a State Government works in
perfect cohesion with the Centre. The Union Government should give full credit to
our hon. Chief Minister of Tamil Nadu Puratchi Thalaivi Amma for having proved
the effectiveness of this scheme to reach the needy in record quick time.

The three new insurance and pension schemes launched by the Union
Government namely, Pradhan Mantri Suraksha Bima Yojana, Pradhan Mantri
Jeevan Jyoti Bima Yojana and Atal Pension Yojana afford insurance cover
hitherto uncovered sections of society to universalize social security which will be
a boon for all sections of poor people.

To reduce the burden of loan repayment on farmers, a provision of Rs.

15,000 crore has been made in the Budget Estimate 2016-17 towards interest



10.03.2016 162

subvention. An allocation of Rs. 5500 crore has been made under Prime Minister
Fasal Bima Yojana. There is an allocation of 850 crore for four dairying projects —
‘Pashudhan Sanjivani’, ‘Nakul Swasthya Petre’, ‘E-Pashudhan Haat’ and National
Genomic Centre for indigenous breeds which is very meagre to cater the needs of
the huge volume of dairy farmers in our Industry.

Animal Husbandry, Dairy and Fisheries sectors play a very important role
in the socio-economic development of the country. India continues to be the
biggest milk producing country with an impressive growth rate of 6.3 per cent.
Cattle rearing needs government patronage and as rightly implemented by our hon.
Chief Minister Puratchi Thalaivi Amma the distribution of priceless cows, Goats
and Sheep to poor cattle rearers in Tamil Nadu has indeed produced remarkable
success in the socio-economic development of the poor and deprived people
particularly in the villages and remote areas. Implementation of Poultry Venture
Capital Fund and Rural Backyard Poultry Development has led to highest ever egg
production. In Poultry farming too, Tamil Nadu stands tall and is the second
largest producer and exporter of eggs in the country. More than 90 per cent of
poultry or poultry products exported from India originates from Tamil Nadu. At
present poultry concentration is in the poultry belts such as Namakkal, Erode and
Coimbatore. The poultry keeping has evinced great interest among poultry
farmers. There is a good potential for export of eggs, egg products and frozen
chicken meat from our State to Gulf countries, Russia etc. Further, due to the
changes in consumption behaviour of the people in the State towards desi chicken
and desi eggs, there is great scope for the development of backyard poultry.

A Blue Revolution is underway to ensure the integrated development and
management of fisheries with a Central outlay of Rs. 3000 crore. Tamil Nadu is
one of the leading States in India in fisheries development having coastal length of
1076 kilometres. The different types of aquatic resources in Tamil Nadu like
marine, freshwater, brackish water, riverine stretches, cold water streams in upland

area are bestowed with rich biodiversity of aquatic fauna and flora. There are 2500
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species of fishes found in different aquatic environments. The fisheries in the State
is one of the vital sources for food security. The Department of Fisheries in Tamil
Nadu has pioneered many fishery development activities in India. The Union
Government has promised to form a separate Ministry to develop and conserve the
fisheries resources and to ameliorate the socio-economic status of the fishermen
community and to provide protection, ensure safety and security of the fishermen
who toil hard and brave both sea and deploring militant activities of neighbouring
countries Sri Lanka and Pakistan. I would like the Government of the day will
create a separate Ministry for fisheries and development of fishermen community
in the country and focus exclusively on the subject to provide a permanent and
everlasting solution for the serious life challenging problems faced by Indian
fishermen community.

Our hon. Chief Minister Puratchi Thalaivi Amma has consistently opposed
Direct Benefit Transfer to replace subsidized commodities like food and fertilizer
with cash payments since the availability of these critical commodities is more
important than saving on the subsidies. There is a New Urea Policy-2015 with the
objective of maximizing indigenous production and improving energy efficiency.
Providing 100 per cent neem-coated urea has not only improved efficiency but has
also helped in plugging subsidy leakages by preventing illegal diversion of
subsidized urea to non-agricultural use. The highest ever urea fertilizer production
was achieved in 2015. I request the Union Government to allocate and ensure the
supply of urea fertilizers and other agro products at subsidized prices to Tamil
Nadu and other productive States, proportionate to the yield and production. In
this regard Tamil Nadu entitles more supply of subsidized urea and other
fertilizers.

Allocation under Pradhan Mantri Gram Sadak Yojana increased to
Rs.19,000 crore. This will connect remaining 65,000 eligible habitations by 2019.
The stepped up outlay for the Pradhan Mantri Gram Sadak Yojana also responds

to the request made by our hon. Chief Minister Puratchi Thalaivi Amma to the
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Prime Minister for a substantially enhanced outlay for this programme, to ensure
speedy completion of approved projects taken up in Tamil Nadu. I expect an early
release of Central funds under this scheme.

I once again wish to convey my profound gratitude to my beloved leader
Puratchi Thalaivi Amma for having given me this opportunity to speak in this
august House. I also wish to convey my sincere thanks to the hon. Speaker and

members of this august House for the patient hearing. Thank you.
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PROF. SUGATA BOSE (JADAVPUR): Hon. Chairperson, Sir, for the third time,
my esteemed friend, Shri Arun Jaitley, a distinguished lawyer, has presented a
dissertation on macro economic management in the form of the Union Budget.
For the third time, I rise in this august House to offer my critique, a constructive
one, [ hope, of his Budget proposals.

Shri Arun Jaitley’s third Budget is better than his first two attempts. But is
it good enough for our toiling millions? Mounting evidence of agrarian distress
combined with electoral set back in Bihar has ensured that this Government does

not wish to be seen anymore as ‘Ye-g§e¢ &l WHRI. The sarkar now wishes to

appear in simple farmer’s garb. As my friend from the BJP reiterated in ringing

tones - ‘g fHAMT BT goic & Ig RG] &1 Ioic g, I8 Tidl &1 goie 2 But does the

Change in attire putting on farmer’s clothes signal a genuine change of heart? To
answer this question, we must closely examine the budgetary allocations. It would
appear that the shift in rhetoric has run far ahead of any real shift in economic
priorities.

The hon. Finance Minister could not bring himself to utter the phrase
‘farmers’ suicides’ in his lengthy Budget speech. Yet, the spectre of an agrarian
crisis in Bharat has made him foreground agriculture and farmers’ welfare
together with the rural sector as two of the nine pillars on which his budgetary
edifice is constructed.

There is a belated recognition that irrigation, agricultural extension services
and rural roads count as infrastructure and require enhanced public investment. A
Long Term Irrigation Fund with an initial corpus of Rs.20,000 crore is a small
beginning. That has to be welcomed. It must be targeted towards those about
whom Rabindranath Tagore had written: “Ora mathe mathe bij bone, paka dhan
kate, ora kaaj kore”. They sow seeds in our fields; they reap the harvest, they

work. ... (Interruptions)
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Shri Jaitley has resorted to a conjurer’s trick to claim a massive increase in
the Ministry of Agriculture’s allocation. If you look at the figures, at first sight it
appears that he has almost doubled the allocation for the Ministry of Agriculture.
But a close look at the numbers reveals that as much as Rs.15,000 crore of this
amount — the interest subsidy given to banks for extending credit to farmers — has
simply been shifted from the Head of the Finance Ministry to that of the
Agriculture Ministry. If we discount for this sleight of hand, total spending on
agriculture rises from paltry 0.17 per cent of GDP to 0.19 per cent of GDP. It is
not enough to make a material difference in the lives of those who work in our
farms and fields.

Shri Jaitley has congratulated himself for providing the highest ever
allocation of Rs.38,500 crore for MGNREGA, a programme that had been earlier
scorned by the Prime Minister. I do not want to enter into the quibble that we had
between Shri Shashi Tharoor and the hon. Finance Minister as to whether it was in
fact the highest ever allocation that he had announced. I will simply say that the
Rural Employment Programme i1s demand-driven and the Government is required
by law to fund it. The State Government of West Bengal led by Kumari Mamata
Banerjee has efficiently administered this programme. Yet, it is one of at least 14
States that suffer from the slow and late disbursement of MGNREGA funds by the
Central Government.

This Government — I will praise you now — has, from the outset, been
reasonably clear-eyed about the need to invest in roads and railways, ports and
airports. The total projected outlay of Rs. 2,18,000 crore in 2016-17 on roads and
railways is the best that can be expected if the fiscal target of 3.5 per cent of GDP
is to be met. I appreciate that the Finance Minister, in his Budget Speech, frankly
acknowledged that he had received two contradictory opinions about the fiscal
deficit. In my view, an excessive tightening of the fiscal belt is neither necessary

nor desirable in the current economic climate.
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I am, therefore, in favour of the announcement that he has made for a
review of the FRBM Act by an Expert Committee as there is need for flexibility in
the context of global volatility.

The Finance Minister’s two earlier Budgets had grossly neglected health
and education. There is a feeble attempt made this year to rectify past mistakes by
restoring spending levels on some flagship health and educational programmes.

A mission to provide LPG connection to women members of poor
households will begin to combat the health hazards of cooking on open fires.
However the launch of a new health protection schemes comes nowhere close to
addressing the looming public health crisis facing our country. There is a yawning
gap between the slogan of healthcare for all and the dismal state of our public
hospitals and Primary Healthcare Centres. Women and children’s health and
education continue to face the cold winds of neglect. The ICDS Budget has
actually been cut to only Rs. 14,000 crore from Rs. 15,309 crore to be spent this
year.

Just day before yesterday, we observed Women’s Day in Parliament. Is
this the way, Mr. Chairman, to treat our Anganwadi Workers and helpers who take
care of our deprived and underprivileged children?

The Budget promises to devote a larger share of allocation under Sarva
Shiksha Abhiyan to the quality of primary education assuming the challenge of
universalisation has been largely met. Both continued access and quality of
school education deserve attention.

So far as higher education is concerned, I have repeatedly stated in
Parliament that the ritual of announcing a few new IITs, [IMs and AIIMS like
institutions every year, does very little to achieve excellence in the field of higher
education. It results in spending on brick and mortar for a few years, doing
nothing for the improvement of the quality of human resources. Since 2014, I
have been calling for investment in 10 of the most promising institutions of higher

education to make them truly world class. That call seems to have been heard in
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the Finance Minister’s announcement that an enabling regulatory architecture will
be provided to 10 public and 10 private institutions to emerge as world class
teaching and research institutions. The formulation of a detailed scheme still lies
in the future, and the devil is likely to be in the details. We need to ensure that
there is a good mix of Central and State institutions in the 10 public institutions
that are selected as part of this scheme.

I hope that the hon. Finance Minister, who is sitting here, will, in his reply,
give us more information on the kind of enabling regulatory structure he has in
mind for the proposed world class institutions. I hope very much that, at least, one
or two heritage institutions from West Bengal, a State that has led in the field of
higher education in this country historically, will find their place in the final list of
10 public institutions to be selected.

The hon. Finance Minister constantly reminds us of the Asian Norm of a
Corporate Tax Rate pegged at 25 per cent and has taken tentative steps towards
that goal in this Budget.

The manifesto of the Ruling Party had proclaimed that spending on
education would be raised from three per cent to six per cent of GDP. That is the
norm in much of Asia. We still await the Finance Minister’s roadmap towards
fulfilling that campaign promise.

As a Member of the External Affairs Committee, I share Shri Shashi
Tharoor’s dismay that the allocation for this key Ministry has been reduced from
Rs. 15,085 crore in 2015-16 to Rs. 14,662 crore in 2016-17. Arun Jaitley Ji must
be more generous to Sushma Ji not just because she is a wonderful colleague but
because it is essential for the efficient and imaginative conduct of our Foreign
Policy. We cannot meet our Foreign Policy objectives by having our Prime
Minister flying solo to different destinations. We need a larger and more capable
Foreign Policy establishment suited for meeting the challenges of the 21 century.

The banking crisis has elicited a few new initiatives from Mr. Jaitley in this

sphere of financial sector reforms. We welcome them. But [ am sure you will
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also agree that there is much more to be done. Only this morning we had a debate
here about a big defaulter who has just escaped from this country.

An area where the Budget falls woefully short is in its response to the jobs
emergency. There are various nice sounding schemes that have been announced
but they have not yet helped our youth to stand up. A budgetary provision of
Rs. 1,000 crore to incentivise employers to hire unemployed persons is a pittance.
The youth of this country are becoming increasingly impatient and restive and see
Mr. Modi’s promise of remunerative jobs during his campaign as nothing but a
mirage. The youth are being alienated for other reasons. You cannot alienate
them on the jobs front as well. Healthy output growth with anaemic jobs growth
will spell political doom for this Government. I say to the Government of this day
that you campaigned on hope. Do not dash the hopes of the young.

On the taxation side, we are relieved that the Government has withdrawn its
ill-advised proposal to cast covetous eyes on the life savings of our senior citizens.
I think your niyath was good. Your intention was good. I know that Shri Jayant
Sinha has lived in America for many years. You have a Chief Economic Advisor
who has international experience. [ know there are advanced countries that
require pension funds to be taken in the form of annual distributions. In addition
to having a comprehensive social security net, the Governments and employers of
those countries provide a good deal of choice as to where pension contributions
are invested. India has neither choice nor a proper social security net. That is
why, for once, I agree with the Prime Minister when he responded to popular
pressure and directed the Finance Ministry to roll back this particular measure.
The salaried class under today’s circumstances must have full freedom on what to
do with their pensions.

I remember being very worried when my mother withdrew her provident
fund as a senior citizen to contest two parliamentary elections in the late 1990s. 1
had thought then it was a very rash thing to do but what else could she do as an

honest and public spirited person. When will this Government introduce State
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funding for elections to root out corruption in our political system? We are much
too beholden to big business who finance political parties and political candidates.
As before, this year’s Budget relies less on direct taxes - in fact the Finance
Minister has given away some of the direct taxes that he could have collected -
and more on indirect taxes and the imbalance is inherently regressive.

Taking advantage of low global oil prices, the Government has raised
revenues by indirectly taxing petroleum products instead of passing on the benefits
to consumers. By all means, tax the rich merchants. By all means, introduce
transparency in their transactions. But the proposed excise tax on gold jewellery
may, in fact, adversely affect goldsmith workers who are poor skilled artisanal
workers. So, please direct your attention to the merchants who may be avoiding
the system but please also take care of many artisanal workers who rely on
employment in this industry. This year’s Budget is littered with cess and
surcharges.

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI JAYANT SINHA): I would like to explain to the hon. Member that as far
as the question on applying excise on jewellers is concerned, that applies only to
jewellers whose turnover exceeds Rs.12 crore... (Interruptions) It is a far cry from
the small workers, the artisans that the hon. Member is pointing out. So, it is good
for rhetorical purposes but frankly wrong from the factual point of view.

PROF. SUGATA BOSE : Thank you for the response. But I do think that there is
a bearing on the employment prospects of these poor and skilled workers. That is
all that I am saying.

This year’s Budget is littered with cesses and surcharges that will go
straight to the Centre’s kitty and here I share the sentiment expressed by my friend
from the ATADMK. It is a clever way of circumventing the Fourteenth Finance
Commission’s recommendations regarding the State’s share of tax revenues, and

needless to say, it violates the spirit of cooperative federalism. Already in this
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financial year, the Centre has collected a larger proportion of the revenues than the
Finance Minister had anticipated at the beginning of this year.

In conclusion, Mr. Chairman, Mr. Arun Jaitley’s third Budget is cautious
like his earlier ones even though it does attempt some course corrections, reacting
to changing economic and political circumstances. The discourse remains trapped
in the binary between pro-rich versus pro-poor. In his anxiety to avoid being
labeled pro-rich, the hon. Finance Minister has not been bold enough to introduce
some pro-market measures that may, in fact, benefit the poor beyond making them
recipients of direct benefit transfers of LPG and fertilizer subsidies. The
expectation that had been raised of big bang economic reforms since 2014 has
finally ended with a whimper in 2016. Our farmers and our youth will demand a
reckoning in 2019, if not sooner, whether the promises made in the Budget of
2016 backed by inadequate resources so far have been, in fact, redeemed or not.

Thank you, Mr. Chairman.
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Sir, I stand here today to
participate in the discussion on the General Budget 2016-17.

Unlike the first two Budgets of the NDA Government, this year’s Union
Budget of 2016-17 involving an expenditure of close to Rs.20 lakh crore is overtly
political even as it escapes being populist. Rural and social sector emphasis
suggests that it has been clearly influenced by the prevailing political climate. To
be fair, the Finance Minister has brought under focus a distressed rural economy
without being populist and throwing freebies.

We are told Rs.87,765 crore investment in the countryside is earmarked in
building the much required infrastructure in irrigation, rural roads, digging of
ponds, and above all doubling the farmers’ income by 2022. Some quality is also
being infused into the rural jobs scheme with an outlay of Rs.38,500 crore.

With repeated monsoon failures, low wages and small raises in the MSPs,
the rural sector is in deep trouble. Such realisation is not only good politics but
also excellent economics since it would lead to a bottom of demand growth. I
remember that just the day the Budget was placed and read out by the Finance
Minister, I was asked by an English finance newspaper to note down my
comments immediately which were published the next day. There, I had
mentioned ‘a good turn for the better’. But while I will be deliberating on the
debates today, I have some more reactions to make.

The external environment is both uncertain and volatile. A logjam has been
caused by stressed banks and stressed private sector. Demand, a central pillar of
growth, has been tepid. This Budget has a much greater sense of purpose and
direction. This Budget continues a greater reliance on indirect taxes as opposed to
a concerted effort to expand the direct tax net.

This Government is investing in four Ministries. I do not know, Mr.
Chairman, Sir, whether you will like it or not. These are the Ministries headed by

Shri Piyush Goyal, Shri Nitin Gadkari and Shri Suresh Prabhu and all these three
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Ministers belong to Maharashtra. ... (Interruptions) Of course, the Ministry
headed by Shri Dharmendra Pradhan is also there. He belongs to Odisha, but he is
elected from Bihar. A lot will depend on their capacity to implement.

The Budget makes a clear statement that it is time to boost domestic
demand. There is an overall slowdown in demand in the economy, less than
expected private investment, low credit off-take and excess capacity in the
industry. Therefore, this Budget’s focus on infrastructure and rural development
needs to be complimented. The huge budgetary allocation to both the sectors will
help the stress to rural economy and propel demand in the months to come. That is
the expectation.

Now, I come to the basics. The Finance Minister says : ‘“additional
resources for vulnerable sections, rural areas, social and physical infrastructure”
have been provided, but since aggregate expenditure in nominal terms is slated to
rise by just 10.8 per cent between this financial year and the next, that seems
difficult to believe. I would like to understand from the Finance Minister on this
aspect.

MGNREGA can be taken as an example. The number of man-days of
employment provided was down to less than 40 per household as compared to the
demand of 100. Many workers have not been paid. With large accumulated
arrears, in 2016-17, Rs. 38,500 crore have been provided, which is not much
higher than the revised estimate for the poor performance year 2015-16. If you
calculate the arrears from the previous year, the allocation in all probability will
fall.

Total allocation for agriculture, cooperation and farmers’ welfare is Rs.
35,984 crore. On the surface, this seems to be a huge increase in allocation for this
sector compared to revised estimate of Rs. 15,809.54 crore for 2015-16, but this is
a result of a change in classification. The Budget Estimate for 2016-17 includes
another Rs. 15,000 crore for interest subsidy, for short-term credit to farmers. This

head earlier appeared as a part of the Demand for Grants of the Finance Ministry
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and its inclusion inflates the ACFW figure for 2016-17. If I am wrong, then I need
to be told.

Irrigation is the life-line of agriculture and we expected a huge jump in
irrigation. It is hugely disappointing to note that there has been an insignificant
increase under PMKSY, the flagship irrigation scheme of the Government of
India, from Rs. 5,300 crore to Rs. 5,700 crore. This is for the whole country and
for a realistic comparison, Odisha’s State Budget for Water Resources last year

was more than Rs. 6,500 crore. This is supposed to be for & @d & |

SHRI MALLIKARJUN KHARGE (GULBARGA): Mr. Mahtab, with this meagre
amount they want to complete all 89 pending projects. WTHGTAATE H & Wd BT T
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under PMKSY in Water Resources Ministry is Rs. 1,377 crore; per drop more

crop 39& oIy 2340 TS 0 €| UG 3 THIA H FeT YW DI 39 IR G SIRAT, and
Integrated Watershed Management Programme, which is a continuous programme

another Rs. 1,500 crore have been provided. But the crux of the matter here is that
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SHRI BHARTRUHARI MAHTAB : Sir, I am coming to that. Regarding
irrigation, this is one of the major issue, which we thought because after the hon.
President’s speech, we had high expectation on that scale, but the money that has

been allocated this year and in the speech specifically it has been mentioned that :
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“...Implementation of 89 irrigation projects under AIBP, which have
been languishing, will be fast tracked. This will help to irrigate 80.6
lakh hectares. These projects require Rs. 17,000 crore next year and
Rs. 86,500 crore in the next five years...”.

Here comes the commitment. It states that :

“...We will ensure that 23 of these projects are completed before

31st March, 2017..”.
SHRI TATHAGATA SATPATHY : It is impossible!
SHRI BHARTRUHARI MAHTAB: How much money has been provided? We
would like to understand. Where is that money reflected in this Budget? Or will it
be coming from NABARD where another Rs. 20,000 crore has been placed and
accordingly that will be distributed for this specific programme? This is my
assumption and nothing has been spelt out, but I believe that when a commitment
has been made, then adequate provision also will be made accordingly.

I will come to tribal affairs and education at a later stage, but in this
PMKSY including AIBP there is a growth of around 7.87 per cent. I come to the
share in Central taxes where devolution of revenue is being done, but before
coming to that let me come to the recommendation of the 14™ Finance
Commission. I will just give an instance of our State. As per the recommendations
of the 14™ Finance Commission, according to our calculation, in 2015-2016, we
would have got Rs. 27,000 crore.

The Budget Estimate of 2015-16 came to Rs. 24,411.60 crore; the Revised
Estimate came down to Rs. 23,573.75 crore; and the loss here is Rs. 3,427.25
crore. In 2016-17, as per the recommendation of the 14™ Finance Commission,
Odisha would have got Rs. 31,158 crore, but the Budget Estimate of 2016-17 is
Rs. 26,567 crore; and here the loss is Rs. 4,590 crore. The Finance Minister or
someone like Shri Nishikant Dubey can stand up and say that this is not the actual

loss. Yes, it is a notional loss, but this is what the 14™ Finance Commission has
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recommended. Accordingly, our expectation is that this much of money would
flow.

One may say that it all depends on how much tax has been realised by the
Government. As was being told by Prof. Sugata Bose earlier, it is not that the tax
or the revenue is not being collected by the Government. The Government is
collecting the revenue. It may not be tax; it is Cess; it is on different account that
money is being collected where the State Government does not get its share. If all
those things would have been calculated, Odisha would not have borne this loss.
Every State, I believe, is undergoing this loss.

I come to the share in Central taxes to Odisha. In 2015-16, the Budget
Estimate was Rs. 24,411 crore; and the Budget Estimate of 2016-17 is Rs. 26,567
crore. In this mathematical calculation, one can understand that there is a growth
of 8.83 per cent. You have given us the Economic Survey Report just the day
before the Budget was placed on the floor. What did it signify? The Economic
Survey said that there is growth, or there was growth, or there will be growth this
year — 7 per cent to 7.5 per cent; and inflation is four per cent. So, this growth has
to be factored into previous year and this year’s estimates. Does this synchronize?
It does not. Here lies our complaint and our demand that keeping the inflation and
the growth in view, our allocation, or invariably every State’s allocation — I have
not calculated other States’ allocations — has to be much more.

Uy 89 IR-9R IE hed I&d ol NfISAT 1947, 1957, 1977 H S8l HEAATA BN
<gT o7 3ot ft I 2016 H T8l HeHdIA PR & 2| BH BRAS AT Bl 2] BH SN 98T
3R BH 3N d@ & oy heAdrer Sl Tellehed & qfad < =2yl

We are emerging States; we have developed our economy; we have brought
in more investment; and we have regulated our expenditure to a very great extent.
Of course, nature has been unkind to us — not now, since centuries — and we have
to withstand cyclone, flood, drought, etc.

We have a large number of tribal people. Coming to the welfare of SC/ST, I
will say that around 38 per cent of Tribals and Dalits live in Odisha. What is the
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allocation? I would request the Finance Minister to go through the allocations of
last 10 years or 15 years -- nothing has changed, not a single per cent has been
increased. Article 275 (1) of the Constitution is a statutory provision that the
Central Government will provide this much of money. Last year, the Budget
Estimate was Rs. 1,367 crore; this year, the Budget Estimate is Rs. 1400 crore.
Should we be satisfied with the increase of 2.41 per cent!

17.00 hours
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is the condition. ... (Interruptions) There is hardly 1.26 per cent increase. We have
a Minister of Tribal Affairs who represents Odisha in this House. What type of
justice you are doing to him? I would say that this is a huge disappointment. I was
mentioning about the net tax revenue to the Centre that has been projected to
increase by about three per cent from Rs.9.2 lakh crore in the Budget Estimate of
2015-16 to Rs. 9.48 lakh crore in the Revised Estimates of 2015-16 whereas the
tax devolution to the State has gone down by about 3.5 per cent in the Revised
Estimates. This is indicative of the fact that the Union Government is depriving
the States of their share through levy of cess and surcharge which do not form part
of a sharable pool. When compared with the recommendations of the 14™ Finance
Commission, it is seen that the share of Odisha is less by about Rs.3,500 crore,
about which I had just mentioned.

One of the most important issues which needs to be discussed is about
NPAs in the banks. Our nationalised banks are bleeding. The condition is so
critical that metaphorically they can be said to be in the ICU. The vision that led to

bank nationalization so that banks became accessible to the poor and help
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transform the nation’s economy is fast falling apart. It was a great dream in 1969.
About 29 State-owned banks wrote off a total of Rs.1.14 lakh crore of bad debt
between financial year 2013 and 2015. Bad loans of public sector banks grew at
four per cent per annum between 2004 and 2012. But in the financial year of 2013
to 2015, they rose at almost 60 per cent. In last ten years, a staggering Rs.2.5 lakh
crore of public money has been lost by public sector banks. This bad loan is
greater than the loss to the Exchequer from 2G scam which was Rs.1.76 lakh crore
or Coalgate Scam which was Rs.1.86 lakh crore. The worse fact is that the bad
loan scam is continuing to unfold. A conservative estimate has shown that by
2018, NPAs may cross 6.5 lakh crore.

17.03 hours (Shri Anandrao Adsul in the Chair)

You can add another Rs.8,734 crore on account of loans disbursed on fake
documents. The Standing Committee on Finance has given a detailed report to this
House. It also states the laxness of the Reserve Bank of India.

I may be permitted to just quote a few lines. Of course, the Standing
Committee Reports are taken seriously, I believe, by the Ministry. The total credit
off-take of public sector banks in December 2014 stood at Rs.60 lakh crore. As on
September 2015, net NPA of public sector banks stood at Rs. 2 lakh and odd crore.
Gross NPAs during the corresponding period stood at Rs.3,69,900 crore. Such
high incidence of NPAs obviously raises a serious question on the credibility of
the mechanism to deal with NPAs. It is alarming that nearly Rs.6.8 lakh crore
worth of bank loans were in stressed category compared with Rs.5.91 lakh crore of
the previous year. I am not going into all those details that the Committee has
mentioned. But here I would just like to mention this. “The Committee are
constrained to observe that the RBI does not seem to have quite succeeded as a
regulator insofar as implementation and enforcement in letter and spirit of its own
guidelines on stressed accounts is concerned. Mere using of guidelines by RBI

does not seem to have yielded the desired result. Committee would not like the
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RBI to be a passive regulator when major lapses occur in banks”. These are very
harsh words for a Standing Committee of Parliament to mention like this about
RBI. And we expect the Government to sit down with the RBI and find a policy.

Fearing attachment and disgrace, a poor unfortunate farmer ends his life for
not being able to repay a few thousand rupees to the bank. Why cannot the
Government consider reviewing Kisan Credit Card? This is a suggestion for your
consideration. Kisan Credit Card has a limit and that has to be repayed every year
after the crop is harvested. Many of these farmers who are committing suicide are
doing so because the demand is more and in addition to availing KCC when they
need more money for their crop they go to self-help groups or other moneylenders.
They get that money at an exorbitant rate of interest like 32 per cent or 36 per cent.

I am not arguing that you try to waive off that loan. My suggestion is that
you increase the KCC limit. If it is Rs.1,00,000, raise it to Rs.3 lakh. Give them a
three-year period to pay that amount back. At least the interest component will
come down because of subvention of different schemes and it will come down to
at least one per cent or two per cent. He will be in a position to pay back that
money which he has got at 26 per cent or 36 per cent and he can survive.

At the same time, I would say that small entrepreneurs’ property is
attached, everyday small people are bullied. In contrast there are the favourites
who have taken thousands of crores of rupees of bank money. Without fearing
attachment or punitive measures they flaunt this money and siphon it off. This is
India’s grimmest irony. RBI Governor has emphasised that a corporate borrower
must be made to pay for a bad business decision. These are his words. Given the
mounting bad debts of banks, MoS Finance is here, Parliament should amend the
law to ensure the recovery of corporate loans if a business fails.

SHRI JAYANT SINHA: Bankruptcy Code.
SHRI BHARTRUHARI MAHTAB: To a certain extent yes, but that will not

cover the whole picture.
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On December 16, 2015, a two-member bench of Supreme Court in a 71-
page judgment, dismissed Reserve Bank of India’s submission as a petitioner in
eight cases and ruled that information sought by Respondents has to be provided.
In this significant judgement, the Supreme Court upheld the orders of the Central
Information Commissioner. This same ruling also dismissed petitions of the
NABARD in two cases and one in which ICICI Bank was the petitioner. The
Supreme Court agreed with the Chief Information Commissioner’s counsel that
the Right to Information is inherent in Article 19 of our Constitution and is thus a
Fundamental Right of citizens. The judgement also stated that RBI’s submission
that exceptions should be carved out of the RTI Act to accommodate provisions of
the RBI Act and Banking Regulation Act is not tenable.

This is the judgement of December 2015. I was given to understand that
the Minister of Finance is carrying a file today where he has all the names of
defaulters. People say they are wilful defaulters. Today, he was giving a reply to
the deliberation in the morning relating to a “Woodpecker’ company which has
flown off to London or Paris or somewhere else. He has full details, names and
who are the defaulters. But the RBI has been fighting it out that until and unless
the Parliament changes the law, they cannot name and shame them. But here, [ am
giving an instance. In the United Kingdom where the ‘Woodpecker’ company’s
head has gone, the legal position about disclosure of information harks back to a
seminal 1924 case called Tournier vs. National Provincial and Union Bank of
England. At that time, the English Court of Appeal held that under normal
circumstances banks must maintain confidentiality in their relationship with
clients. Importantly, it also ruled that such confidentiality was subject to a few
exceptions including when (a) disclosure is compulsory under law, and (b) when
there is a duty to the public to disclose.

I would just like to say it in my fullest command. Is it not the time when
there is a duty to reveal those names? If the Chair permits me, I will reveal it. ...

(Interruptions) It is not just one Member of Parliament. A dozen of current and
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former Members of Parliament are also big defaulters and they are all corporate
defaulters.

There is an Ethics Committee and before that Ethics Committee, certain
things have to be disclosed. They are skilful defaulters and not willful defaulters
(Interruptions) Y& @ # a1 waar gl There is a family company, top 20 bank
defaulters and the bank is IDBI Bank. The bad debt is around Rs 16,000 crore in
one bank. It is Rs. 16,000 crore in one bank and out of that 16.5 per cent is of this
family-owned company. ... (Interruptions) 3115 S1.91.3M8. &1 da1 &A1 8, ITehb! A U
PR | 3T 3R AT B B <4 @l 9T 3T g8 Be A H 93 B |

T UdH 910 Ugiferad dimd Us Ugl died savcHe I & ax # &al 2] Very

recently the Prime Minister had been to Paradip to inaugurate a facility of Indian

Oil Corporation Limited. It was proposed to develop a Petroleum, Chemical and
Petrochemical Investment Region (PCPIR) at Paradip which has been sanctioned
by the Government of India. The Indian Oil Corporation, as the anchor tenant has
still not firmed up its plans for a petrochemical complex because of which the
PCPIR has been a non-starter. Unless a cracker complex is set up in PCPIR
Paradip with basic infrastructure by Government of India and IOC it would not be
possible to attract the private investors. The company invested around Rs. 35,000
crore. The expectation is another Rs. 1 lakh crore or another Rs. 65,000 crore
would be invested on this; that should start. Accordingly, the Budgetary provision
also should be made.

Here I would also mention this. There is a compulsory mechanism for coal
mining and coal-based power plants. The Government of India collects clean
energy cess of Rs. 200 per tonne of coal to finance clean environment initiatives.
The cess, at current level, aggregates to Rs. 6,000 crore every year. With mining
activity picking up, there is a need for compensating the coal bearing States

suffering the brunt of the negative externalities of coal mining and coal-based
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power plants out of the cess on coal through appropriate fiscal instruments and
policy measures in the Union Budget. That has not been reflected.

There were some more issues which I thought I should flag here but I
would say the fate of the GST Bill still lies in a limbo. Corporate India, small and
medium enterprises, and financial markets are all awaiting the passage of the GST
Bill as al of them believe that it would help create a common market for their
goods and services within India. Is it not extra-ordinary that even though India has
been a strong political union for the last seven decades, political parties have failed
to create a common market? Political differences are an integral part of a liberal
democracy. There ought to be differences but political opportunism should not
turn into political obstruction.

The Budget speaks of the weaknesses. Despite the promise of new
insurance schemes it is hard to avoid the conclusion that health and education still
remain black holes for this Government. The allocation for education is up but
only marginally. It is very marginal. Let me not go into the details since there are
other Members who want to speak.

To conclude, I would say my last two lines. Do not take it otherwise. While
the rhetoric is pro-farmer and pro-poor, inadequate resource mobilization and
obsession with fiscal deficit target ensures that the Government cannot give its
growth strategy a much needed human face. But at the same time I would also like
to say that there has been a shift from the past two Budgets towards rural and agro
economy. That will generate demand in the rural area. This generation of demand
in rural area will help MSME sector to grow and that will generate employment.
But by that time 2019 would have come.

Thank you.
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SHRI P. KARUNAKARAN (KASARGOD): Sir, thank you very much for giving
me this opportunity. I would like to participate in the discussion on the General
Budget for the year 2016-17 presented by our hon. Finance Minister, Shri Arun
Jaitley. This is the third Budget of the NDA Government. This is also the 86"
Budget of Independent India.

Sir, Budget is not merely an account of assets and liabilities. It is something
more than that. It should have a perspective as well as a short-term vision that is to
make promote development and make better social atmosphere. It is reported that
there is 7.5 per cent growth rate and also the fiscal deficit is 3.9 per cent; revenue
deficit is 2.1 per cent and CPI is 5.4 per cent. When we take all these parameters
into account, of course, anyone will have to say that this is a good Budget with
regard to these figures. I think that the Finance Minister is very firm to control the
fiscal deficit. I do not think that even if there is some more fiscal deficit, it would
not be a sin. The main issue is not whether it is a surplus Budget or a deficit
Budget. The focus of the Budget should be on the benefits to common man. On
the one hand the hon. Finance Minister has increased the allocation in some
sectors, while on the other hand many sectors are lagging behind in their amounts
of allocation in this Budget.

Sir, I would like to give my own views with regard to the suggestions made
by the hon. Finance Minister. The Finance Minister has said in his Budget speech
that there is a very huge increase in the agriculture sector which comes to about
Rs. 35,984 crore. It is very good. But when we go through the Budget we could
see the magic that the hon. Finance Minister has made. Out of this Rs. 35,984
crore, Rs. 15000 crore is agricultural subsidy for short-term loan taken by the
farmers. It was there earlier with the Finance Ministry. Then, how can the hon.
Finance Minister say that there is an addition of Rs. 15,000 in the allocation for
the agricultural sector? With this amount the total comes to about Rs. 35,984

crore. So, it amounts to misleading the House and also the people that the
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Government is allocating more amount and investing more in the agriculture
sector. It is not true.

Sir, the Finance Minister is committed to controlling the fiscal deficit. It is
true. How is that possible? There are two methods that any Finance Minister can
adopt. One is to reduce the subsidy given to the corporate sector and the other is to
increase the rate of the Direct Taxes. But from experience it is very clear that the
Government is reluctant to take such steps. Despite increase in the Indirect Taxes
and reduction in the subsidies to the common people and reduce the corporate tax,
the Government earns money from disinvestment of the Public Sector
Undertakings. It means that the Finance Minister is making an attempt to control
the fiscal deficit at the cost of the common people. It is really like giving benefits
to the rich but not to the common people. It is true that there is global recession. It
does not mean that export is increasing. Due to the stagnation in the agriculture
sector, the purchasing power of the people is not increasing.

In such a situation, any big company is reluctant to invest in infrastructure
sector. Banks who have given loans to these projects are in a crisis due to the non-
remittance of the huge loans by these big companies. As a result, the Government
has to give Rs. 25,000 crore to these banks which are not able to get back the loans
from the big companies. Again, if these projects are not completed on time, these
banks are going to be in trouble. We see that Rs. 1.14 lakh crores have been
written off because of the bad policy that the Government has formed.

The Government is saying that they are making huge investments. As far
as some sectors are concerned, the crux of the policy of this Government is FDI
and PPP. Somebody has defined PPP as Problem, Problem and Problem. That is
what we see as far as infrastructure is concerned. The banks become bankrupt.
They are not getting the money back from the persons who had taken them. When
we go into the details of such persons, we can see that they are from the real estate
or other projects. Earlier, banks were permitted to give short term loans to

individuals and institutions. The Government has changed its policy to give loans
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to big persons to invest in projects. That has become the major difficulty
nowadays as far as these projects are concerned.

The Government has a very favourable atmosphere because crude oil price
has declined in the international market from 110 dollars for one barrel to 30
dollars for one barrel. But there is no decline in the price of petrol and diesel. At
the same time, they have increased excise duty seventh time. The Government
could gain at least Rs. 1 lakh crore. The Government is not ready to transfer this
benefit to the common people. Even BJP leaders and workers thought that when
there is such a change, there would be some decision to decrease the price but the
Finance Minister was not ready to give or not kind enough to make any change as
far as excise duty is concerned.

The reduction in corporate tax is five per cent, that is, from 30 per cent to
25 per cent, and it would continue. There was a reduction in the income tax of Rs.
46,000 crore for the last year. But by increasing the excise duty, it has been
compensated. It means that tax burden goes to the shoulders of the common
people. This shows how the Finance Minister showed a better growth rate. It is a
most important issue as to how he has shown this.

Economists are of different views on the growth rate itself because the
Government has changed the base year from 2004-05 to 2011-12. Anyway, I am
not going to contradict the figures because we want better growth rate.

Here, I would like to ask the Finance Minister one question. We can agree
that there is 7.5 per cent of growth rate and the Consumer Price Index is 5.4 per
cent. Are you able to translate this benefit as far as the people are concerned? Are
you able to translate the fruits of the 7.5 per cent growth rate in the life of the
common people especially taking into account the price rise?

I want to know from the Government whether they have achieved better
growth rate. Why have you failed to address the issue of price rise?

Prices of crude oil has come down. You have better and favourable

atmosphere but you could not control the prices of any item. You are blaming the
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earlier Government. You say that CPI was 9.6 per cent and now it is 5.4 per cent.
The price of rice was Rs. 25.75 per kilogram and now it is Rs. 38. The cost of
sugar was at Rs. 30 per kilogram and now it is available at Rs. 40 per kilogram.
Chilly power was available at Rs. 113 per kilogram whereas now, it is available at
Rs. 160. The price of onion was Rs. 19 per kilo, now it is Rs. 30; the price of
shallot was Rs. 26, now it is Rs. 50; the price of garlic was Rs. 80 per kilo, now it
is Rs. 200; the price of potato was Rs. 17 per kilo, now it is Rs. 35; the price of pea
was Rs. 69 per kilo, now it is Rs. 190; the price of tea was Rs. 215, now it is Rs.
300; the price of milk was Rs. 23, now it is Rs. 48; the price of coconut oil was Rs.
80 per kilo, now it is more. I want to get the answer from you. If you have 7.5 per
cent growth rate, then why have you failed to reach the benefit to the common
people? So, there is something wrong. Either the figure is wrong or the calculation
is wrong. We want to get the answer for that.

HON. CHAIRPERSON: Your time is over.

SHRI P. KARUNAKARAN :I have started just now.

There is a reduction in the Budget allocation towards urban development,
minority sector; there is only a normal increase for health, education and social
sectors; only Rs. 56 crore more has been given to the women beneficiaries; the
honorarium for anganwadi teachers and helpers has not been increased.

There is a shocking decline in the allocation for Scheduled Tribes. In
relation to the proportion of their population, 8.6 per cent should have been
allocated, but the actual figure is only 4.4 per cent. With regard to Schedule
Tribes, it should have been 16.6 per cent, but the actual figure is only 7 per cent.
So, there is a big loss as far as the Scheduled Castes and Scheduled Tribes are
concerned.

The Government has decided to sell the shares of the public undertakings,
which comes to Rs. 56,000 crore. It really means reduction in employment of the

youth and also means the looting the public sector.
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According to the noble scheme, the MNREGA passed by the Parliament,
they have to give 100 days work to the rural people. Now, they are given work
only for 40 days. But the Act was passed for 100 days. An allocation of Rs. 38,000
crore has been made. I really appreciate it. But at the same time, there is only a
meagre increase of Rs. 2,000 crore. An amount of Rs. 8,880 crore is spent as
wages. That means there is no increase at all.

The Government has given concession to higher income people. There is a
loss of Rs. 1,660 crore in the direct tax revenue; but there is a gain of Rs. 20,670
crore in the indirect tax revenue. It means that you are again taxing the common
people. So, the vision of the Budget is very clear as far as this Government is
concerned.

In an international magazine it is reported that India is in the sixth position
as far as the number of millionaires are concerned. In 2020, India would be in the
fourth position in that list. But on the other side, crores and crores of people are
suffering. We speak about the digital India, etc. But in the rural areas, we are not
able to get even the mobile connectivity. In the rural areas, we are not getting the
mobile connectivity. How is it possible to achieve digital India?

The House has discussed the relentless service of our army men. If
anybody dies, we give financial assistance. I request the Government not only to
give the financial assistance but also to give employment to any member of the
family because that is most important.

Let me say a few things with regard to Kerala because I come from the
State of Kerala. I am very sorry to say that the Finance Minister has not at all been
kind to the State of Kerala. All the Members from Kerala raised the issue of
rubber. The rubber farmers there are at the receiving end. They are left with no
other option but to commit suicide. That is the next stage. Earlier, the price was
Rs. 280, now it is only Rs. 80. How is it possible for them to survive? We made a
demand to increase the import duty, but the Government is not ready. We also

have been demanding for a special package. For that also the Government is not
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ready. So, I would request the Government to take immediate steps towards that.
The Prime Minister, the Finance Minister, and the Commerce Minister promised
our people that they will give anything because Kerala is the God’s own country.
But as far as the rubber sector in Kerala is concerned, it is facing a very serious
crisis and the Government should take some steps immediately to save the rubber
farmers of Kerala.

Sir, the three pillars of Kerala’s economy are cash crops and agriculture,
NRIs and traditional industries. We get Rs. One lakh crore as foreign exchange
from NRIs of Kerala. But the Government is not ready to give any benefits to
them. So, I request the Government that they should provide them pension,
insurance and create a welfare fund for them. I urge the Government to at least
reduce the air fare. This has to be given.

The cooperative sector is a model movement in the State of Kerala and the
cooperative movement in Kerala is well-known throughout the country. But some
of the amendments made in the Cooperative Act have made it very difficult for the
cooperative sector to function effectively. It is a massive movement in Kerala. So,
I request the Government to take some steps to save the cooperative sector.

The Central Government has changed the pattern of financial share of most
of the Centrally sponsored schemes. For example, in schemes like MNREGA,
SSA, TAY etc. State Governments have to give more share. This puts additional
burden on the States. This needs to be considered.

Then, the allocation to public sector undertakings like KMML, BHEL,
KEL, HOCL, Cochin Ship Yard, and Cochin Port needs to be increased because
many of them are facing very serious financial crisis.

I congratulate the Government for giving AIIMS to Jammu and Kashmir,
Himachal Pradesh, Assam, Bihar and Tamil Nadu. But what was wrong with us?
What mistake have we committed? I would like to know from the Government
whether the State of Kerala does not deserve an AIIMS. It is really a

discrimination shown towards the State of Kerala. This needs to be looked into.
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HON. CHAIRPERSON : Please conclude now.
SHRI P. KARUNAKARAN : Sir, I am concluding.

Sir, when the Finance Minister came to present the Budget, I thought that
he may take some strong measures against black money because the BJP had
promised earlier to bring back the black money stashed abroad and they also said
that every citizen would get Rs. 15 lakh in their account. I would like to know
whether any of my BJP friends got that amount. In the Budget, there is no scheme
for bringing back the black money stashed abroad. But at the same time, there is a
scheme of licensing the black money. The name has changed. It says that they may
disclose the accounts. I suspect that it is because elections are coming. They say
that persons who are having black money may give 45 per cent. So, I would say
that this is an election tax that the Government has taken. This is really against the
election promise that they made.

With these words, I conclude.
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SHRI ADHALRAO PATIL SHIVAJIRAO (SHIRUR): Mr. Chairman, Sir, I thank
you for giving me this opportunity to speak on the General Budget for the
financial year 2016-17. I stand in this august House to speak on behalf of my party
Shiv Sena and my party chief Shri Uddhav Thackeray.

Sir, while analyzing this Budget, we need to understand the prevailing
global and domestic economic environment. Globally, all major and other so-
called emerging economies of the world are facing strong headwinds. At the same
time, India is posting a strong GDP growth with declining inflation. On the
brighter side, the fiscal and current account deficits have been in check. But there
are warning signals that need to be paid attention to ensure that the Indian growth
story remains sustainable. Agricultural growth has been sluggish, our banks are
facing rising spate of NPAs and most severely, today the value of the American
Dollar is close to touching Rs. 70. Amidst all these challenges, it was a daunting
task for the hon. Finance Minister to present a Budget that not only tackles current
challenges but also lays down the foundation for making the Indian economy truly
resilient in turbulent times. At a macro level, the Finance Minister has managed to
placate all sectors of Indian economy and citizens. He has also strived hard for
keeping the fiscal deficit to 3.5 per cent.This is admirable especially because a
major push has been given to agriculture sector, rural economy and bolstering the
infrastructure. But, at the same time, there are several fronts on which I would
urge the hon. Finance Minister to have a re-look.

Through the Make in India Campaign, it can be seen that the Government
and the hon. Prime Minister personally have been making all-out efforts to
position India as a global manufacturing hub. But in my opinion, we need to play
smart in order to realize the objective of making India into a manufacturing player
in the international economic arena. The closer analysis of the Budget suggests
that the Government is planning to withdraw the incentives for research and
development it provided to the indigenous companies. For example, the present

200 per cent tax incentives to the in-house research and development expenditure
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has been reduced to 150 per cent from 1% April this year onwards. It would be
further reduced to 100 per cent from 1% April 2020 onwards. Now, Indian
companies, especially the SME sector, have just recently started to invest in
ramping up R&D activities. The cost of hiring skilled manpower in India is
consistently rising. In such a scenario, the proposed measures would have
dampening effects on indigenous research and development initiatives.

I would like to draw the attention of the hon. House to the Income
disclosure scheme for revealing hidden incomes. The Finance Minister has rightly
created conducive environment for defaulters to pay a 45 per cent levy inclusive of
penalty and seek immunity. Sir, a huge number of cases worth more than Rs. 3
lakh crore are pending before the various Income Tax tribunals. By making the
disclosure procedures fair and transparent, the Finance Minister is trying his best
to get money under litigation transferred to the mainstream economy. There is also
a time-bound limit set in disposing of tax disputes. This would create a fear free
environment in the minds of tax payers.

The evolving security and geo-political environment for India has never
been this critical, especially with ever-growing threat of our hostile neighbours
and also internal dissent. There is no doubt on the resolve of the Government to
face these challenges head on, but a strong military requires constant strategic
investments to maintain its edge.

Unfortunately, the capital expenditure outlay has been slashed to 8.5 per
cent from last year's capital expenditure estimate. This pegs the allocated figure at
Rs. 78,586 crore. Out of this Rs. 60,000 is already earmarked for issuing payments
against purchases of the equipment already made or commitment already made.
Another Rs. 6000 crore would be utilized as initial advances for the Rafale fighter
aircraft. This leaves a mere Rs. 12,000 crore against new capital equipment
purchases at a juncture when we are talking about increasing the level of Defence

preparedness.
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Now I would like to talk about one of the important issues which is really a
burning issue throughout the country today. I would like to talk about one per cent
excise duty levied on gold. At a time when we are talking about giving boost to
the rural and agricultural economies, such a measure restricts their investment
avenues as jewellery and gold are the most convenient avenues for rural
population. The gem and jewellery industry in India has already been facing
unfavourable market conditions over the past few years. Additional excise duty on
gold would prove detrimental to the sustainability of the industry. There is yet
another aspect to this particular issue. In this House, I must state a fact that the
traders and labourers engaged in small-scale jewellery business are not well-
versed with book keeping and accounting regulations.

SHRI JAYANT SINHA: I would just like to explain that this is only applicable to
jewelers whose turn over last year is less than Rs. 12 crore. So the question is, 8~
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state the fact that the cost and efforts required to comply with the new guidelines
would pose different set of challenges before small scale jewellery business.
Moreover, they fear intrusion and harassment by Central Excise authorities once
this policy comes into effect. It should be noted that the gem and jewellery
industry is known to employ a significant number of workers in the skilled and
semi-skilled category. Livelithood of millions is dependent on this sector. This
measure would not only affect the workers but also greatly impact the consumers
who look at gold as an investment and security asset. It is pertinent to note that the
then Finance Minister Shri Pranab Mukharjee tried to impose the similar 1 per

cent Central Excise duty on unbranded gold jewellery in the year 2012. But
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jewellers went on strike for 12 days as a mark of protest. That time, the decision to
levy 1 per cent extra Excise duty was strongly opposed by the BJP including the
present hon. Prime Minister and Mr. Yashwant Sinha ji. I was present in this
House when he delivered the speech. We supported his speech at that time. As a
result of which, the then UPA Government rolled back that decision. But it is
disappointing to see that the present day Government is making the same mistake
and contradicting its own stand on this issue.

Another fundamental policy pertaining to MPs and the MPLADS funding is
what I would like to stress here. Chairman, Sir, all esteemed Members of this
house would agree when I say that the inadequate funding under the MPLADS
Scheme poses a grave challenge in meeting the needs of a vast constituency. I
represent more than 25 lakh or 26 lakh voters, spread over 6000 square kilometres.
An MLA in my State Maharashtra gets Rs. 2 crore every year to spend in his
assembly constituency where he has only one constituency. I represent the area
which is six times larger than his constituency. In Kerala, an MLA gets Rs. 6
crore. That is very important. I would like to request the hon. Finance Minister to
look into it because it is a very important issue. Besides that, ML A in each State
gets a lot of access to various schemes under the State Governments whereas an
MP has a very limited to scope to satisfy the voters of his constituency. That is
why, it is very important. You either cancel the MPLADS Fund or increase it to
Rs. 10 crore to 12 crore minimum or even Rs. 25 crore. 12 @RIs Ul 8 o1 4
T .. (TagT)

There is another Scheme called Sansad Adarsh Gram Yojana. The Scheme
has raised people's expectations to a great level but corresponding budgetary and
administrative measures are still not in place. The Government should support the
SAGY. This is a very very important Yojana.

Continuing on the theme of Make-in-India and boosting the
manufacturing sector, the automobile industry was awaiting this budget with a lot

of hopes. I come from Pune District where India’s largest automobile hub exists,
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that 1s Shirur. Most of the world’s player and Indian automobile players are in my
constituency. [ do not want to name the company but all major Indian and
international companies are there. Yet, in this scenario, an infrastructure cess on
small petrol cars (one per cent), small diesel cars (2.5 per cent) and higher engine
capacity SUVs and big sedans (four per cent) will impact automobile
manufacturers at a time when they are already facing difficult market conditions.
It looks like that the Government wants to exert brakes on the growth story of
Indian automobiles and auto component manufacturers.

Hon. Chairperson, Sir, the Budget has rightly put an emphasis on reviving
the agricultural and rural sector by introducing a string of measures such as a time-
bound programme for electrifying 18,000 villages; fast-tracking 89 irrigation
schemes to cover an additional 28.5 million hectares; allocating an unprecedented
Rs.2.8 lakh crore to Gram Panchayats and Municipalities as directed by the 14™
Finance Commission; a first-time allocation of Rs.6,000 crore for groundwater
management; setting up a long-term irrigation fund of Rs.20,000 -crore;
rehabilitating 5,00,000 ponds and dug wells under MGNREGS; raising the
allocation for rural roads under PMGSY-II to Rs.19,000 crore. I have been asking
the Government for many years to raise this amount, which has been finally
raised, and it is a welcome step by the Government.

While all these measures are truly appreciable, emphasis on public health in
rural areas also needs to be adequately given. The agricultural practice of sugar
production is closely linked to farmers, labourers and co-operative factories that
have a bearing on 65 per cent of our population. The sugar industry is facing
innumerable challenges such as volatile prices, shortage of labour, high transport
prices. Yet, there has been no mention of any relief measures towards this
important sector. This is very important for our State, Maharashtra because
majority of the sugar industries are in Maharashtra.

Another major development in the Indian economy over the last two to

three years has been the growth of e-commerce and traditional start-ups. The
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Indian entrepreneurial talent in tech sectors has always made its mark at the
domestic and global scale for many years. While the hon. Finance Minister has
offered some perks to such start-ups, (for example, 100 per cent of profits can be
claimed as deduction for tax purposes for three years) the definition of start-ups
needs to be clearly defined. Does a start-up that is using technology to deliver just
a tiffin qualify as a start-up? What kind of innovation are we trying to encourage
in this country? We are all aware that the prevailing business models of our
popular e-commerce companies are an imitation of similar companies in the US
and other Western countries. I understand that a new company would be qualified
as an “Eligible Start-up” by an Inter-Ministerial Board. We would like to know
the criteria that would be applied for granting such a certification. Ultimately, the
benefits of extending such a tax incentive should be the creation of new
technologies; innovative products that help make India a technological
powerhouse.

Every Budget sees an additional imposition of excise duty or taxes on so-
called sin products such as alcohol and tobacco. This is primarily done to
discourage people from consuming unhealthy products. The 2016 Budget has
followed suit and increased the excise duty on tobacco-related products by 10 to
15 per cent. While such measures cannot and should not be disputed, a similar
measure should have been introduced on the consumption of bidis. Around 11 per
cent of tobacco consumed is in the form of legal cigarettes and tobacco products,
while 89 per cent is in the form of other tobacco products made illegally. Bidi and
other unregulated forms of tobacco contribute only 12 per cent of excise tax in
spite of clinching evidence that increasing taxation reduces tobacco consumption.
It is important to note that consumption of Bidis is the highest amongst rural and
poor population and its consumption leads to oral cancer and lung cancer. This
has an enormous socio-economic impact for the rural population who have limited
access to quality healthcare. I would request the hon. Finance Minister to address

this discrepancy.
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Sir, once again, I would extend my heartiest congratulations to the hon.
Finance Minister and the hon. Prime Minister for addressing the necessities of all

the sectors of economy in the best possible ways.

With these words, I support this Budget on behalf of my party Shiv Sena.
Thank you.
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SHRI JAYADEV GALLA (GUNTUR): Thank you, hon. Chairperson, for giving
me this opportunity to speak on the General discussion on the Budget for 2016-17.

As I rise to support the General Budget of the Government of India for
2016-17 presented by the hon. Finance Minister, it is with a sense of both
optimism for the country as a whole and with a sense of disappointment for my
State of Andhra Pradesh, a new State with an old name, and many challenges.

Sir, this is a pro-poor, pro-farmer, pro-women, pro-youth and pro-worker
Budget with unprecedented focus on the rural sector and investments for the
growth of the future of India.

Before getting to my views on the Budget, in general, I would like to first
take up the issues facing my State because in case, I do not have the time to
complete, I want to make sure that these points are made and are heard in this
House.

Sir, the agitation for the bifurcation of Andhra Pradesh, though decades old,
was at its peak for almost ten years prior to the actual bifurcation which took place
in 2014, when the Parliament passed the A.P. Reorganization Act, 2014 in the
most undemocratic, unscientific, and unfair manner. The State suffered a great
deal due the uncertainty during this decade.

I am sorry to say that even two years later, we are still suffering from
uncertainty. Like the farmers of the country who live on unpredictable income, we
are also living with unclear and unpredictable financial assistance from the
Government of India. We still do not know how much we we get nor when we
will get it.

Many promises were made by the leaders of both the Congress Party and
the BJP, which are yet to be fulfilled. Even the promises made in the Act
itself are yet to be fulfilled. While we appreciate the constant assurances
that are being given, it is not enough in order for us to plan our finances in a
responsible manner. The people of Andhra Pradesh continue to be in a state of

suspense and uncertainty. As per the 14™ Finance Commission analysis, Andhra
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Pradesh is the only large State in the country with Budget deficit at the end of the
Award period. And, the promise of filling the Budget deficit is yet
to be realized; we are getting it piecemeal!

Sir, I would like to remind this House that Andhra Pradesh is not a non-
performing State unlike other States, which are deficit States. We are a
performing State. But by the acts of this very Parliament, we are put into this
financial crisis. So, it is for this very Parliament to rectify the situation. The people
of Andhra Pradesh have been waiting patiently, but this patience is
evaporating to put it mildly. The real response is much more vociferous
than I am able to state in this House today. I wish to reiterate for brevity that
in my last two years Budget speeches, we are asking you this as
investment rather than expenditure. If we continue to be in financial
crisis, it would be at the cost of the nation. If you invest in us, we will
quickly turnaround and become a growth engine of the country which we are very
capable of becoming.

Our people are our greatest strength and
source. They are educated, confident, skilled, entrepreneurial, and
proving their capabilities not only in the country but also overseas.

So, with a little support from the Centre, we can certainly create miracles.
We need priority on funding our Budget deficit in full; we need priority
on Polavaram, which was declared as National Project and is the lifeline
of farmers of Andhra Pradesh; and we need clarity on funding support for the new
Capital that we are building in Amravati

Our Chief Minister is known for his golden touch, discipline, and effective
leadership, and anyone in India who knows him, would never contest the
plans and programs that he has set for Andhra Pradesh. With the existing financial
crunch, if Andhra Pradesh is able to achieve the second best State in ease of doing
business as per the World Bank and able to achieve double digit GDP

growth, one can imagine what kind of miracles we can do with a little help from
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the Union Government.

As per the 14" Finance Commission analysis, Andhra Pradesh is the only
large State in the country with a Budget deficit even after five years. Andhra
Pradesh’s revenue deficit in 2014-15, the first year after bifurcation, was
Rs.16,200 crore. As per the Andhra Pradesh Reorganization Act, this was to be
given to Andrha Pradesh as a Revenue Deficit Grant. So far we have received only
Rs. 2,303 crore. There is no indication of when we will receive the balance
Rs.13,897 crore due to us.

18.00 hours

We demand a clarification on this. All the people of the united State from all
regions have invested heavily to develop the Capital city of Hyderabad and the
lion’s share of revenue was coming from this city which we have lost. We are in
the process of building a new Greenfield Capital, Amravati on the banks of river
Krishna. It will be a matter of pride not only for the people of Andhra Pradesh but
for the whole country. Our Chief Minister Shri Nara Chandrababu Naidu garu’s
vision is to have a smart, green, blue, efficient, vibrant, diverse, inclusive, livable
and happy people’s capital.

The hon. Prime Minister during the election campaign promised the people
of Andhra Pradesh to support us in the building up of world class Capital and has
pointed us in the direction of many fantastic new Capitals around the world that
have been built recently. It will take Rs. 3 to 5 lakh crore to achieve the vision of
both our Chief Minister and our Prime Minister. Our estimate is that it will
require Rs. 15,000 crore in the next three years just for the basic infrastructure and
the Government complex. We demand that the hon. Finance Minister to release
Rs. 4,000 crore this year to get started on this most important project.

HON. CHAIRPERSON: Hon. Members , I have a long list of speakers to speak on
the General Budget. If the House agrees, the time for the discussion may be
extended by two hours.

SEVERAL HON. MEMBERS: Sir, we agree with you.
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HON. CHAIRPERSON : Those who want to lay their written speeches on the
Table, they can do so. It will be treated as a part of the proceedings.

SHRI JAYADEV GALLA: I was talking about the building of our new Capital
Amravati. We demand that the hon. Finance Minister release Rs. 4,000 crore this
year to get started on this most important project, for which more than five crore
people are having aspirations and hopes.

The Polavaram project is a multi-purpose irrigation project which has been
accorded national project status by the Central Government.

18.02 hours (Shri K.H. Muniyappa in the Chair)

It is part of the National River Linking Project and is designed to contribute
to the over-coming deficit of water in the country. As per the A.P. Re-
organisation Act, the Centre is to provide hundred per cent funds for the cost of
the project. The Union Budget 2016-17 allocations for the project are identical to
the 2015 allocation and it is a standard Rs. 100 crore despite an estimated cost of
Rs. 20,000 crore. Polavaram has been the dream of the people of Andhra Pradesh
for nearly seven decades. It will provide irrigation facilities to about 2.9 lakh
hectares. It will provide drinking water to the people of Visakhapatnam, East
Godavari, West Godavari and Krishna districts of Andhra Pradesh and also
generate 960 megawatts of clean hydro-power. Once the project is completed, it
will save nearly 3,000 TMC of Godavari water which will otherwise flow into the
Bay of Bengal.

I am happy to note that the hon. Finance Minister has set a target of
irrigating 28.5 lakh hectares and has earmarked Rs. 20,000 crore for NABARD for
this purpose. We demand the hon. Finance Minister to provide Rs. 3,500 crore
this year for Polavaram and also request the reimbursement of Rs. 2,000 crore
which has already been spent.

Recently, the Government of Andhra Pradesh has completed the Pattiseema

project and for the first time in the country, I can proudly say that our CM has
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been able to successfully link the Godavari and Krishna rivers to provide water to
the drought prone region of Rayalaseema.

Assistance of Rs. 24,350 crore from 2014-15 to 2018-19 for development
of seven districts of Rayalaseema and North Coastal Andhra Pradesh districts has
been assured. However, the Government of India has released only Rs. 700 crore
(Rs. 350 crore in 2014-15 and Rs. 350 crore in 2015-16). We requested Rs. 200
crore to each district to be released in this Budget. However, the plea of Andhra
Pradesh for allocation of annual development grant for the seven backward
districts of the State has been ignored in this Budget. We demand that this is
allocated in this Budget.

On the incentives for industrial development as per the Andhra Pradesh Re-
organisation Act, the Government of India has very kindly provided 15 per cent
additional accelerated depreciation and 15 per cent additional investment
allowance. This is not adequate to attract substantial investments. We need the
promised industrial incentives in line with Himachal Pradesh and Uttarakhand,
which is excise duty, income tax and service tax exemptions for the next 15 years.
We also requested the Government of India to provide Rs. 1,500 crore in the
Budget to develop industrial estates in Andhra Pradesh to make the ‘Make in
India’ vision a huge success. This also does not find place in the Budget.

What do we say on the issue of special category status for Andhra Pradesh?
We should be treated separately and given grants as per the Andhra Pradesh Re-
organisation Act. Normal grants cannot be shown as a special financial package.
The State of Andhra Pradesh is starringo at a revenue shortfall and this could have
a huge impact on our sustained development. Also the Government of India has
been requested to provide externally financed project assistance as grant to the
extent of 90 per cent with the State contributing the remaining on par with special

category status States.



10.03.2016 202

The AP Re-organisation Act, 2014 also mentions setting up of a National
Institute of Disaster Management in Andhra Pradesh, a State which gets ravaged
by natural disasters. With almost 1000 kilometres of coastline and Hudhud types
of cyclone affecting us regularly, we need this institution.

The 2015-16 Budget carried an allotment of Rs.919 crore for this, which
was revised to Rs.650 crore. However, 2016-17 Budget has no mention of this
allotment. We demand a clarification.

The farmers of the new capital area have come forward to the call of the
CM of Andhra Pradesh in a novel scheme of land pooling wherein the farmers,
who voluntarily surrendered land, will be given developed land in lieu of cash
compensation. It is a case of win-win for the farmers and the State. The
Government of AP has requested for exempting the proceeds of first sale of the
developed plot in the hands of farmers from capital gain tax as land compensation
on acquisition is exempted from capital gains tax already. The hon. Prime Minister
during the Bhoomi puja last year had declared at Amaravati that all possible
assistance will be given to AP. Unfortunately, the request of AP for the benefit of
farmers, who sacrificed their land for the people’s Capital, has not been acceded
to. I demand that this exemption be given with clear procedures laid out.

Second one is giving income tax exemption for donations to build
Amaravati. Building a new Greenfield capital city is a Herculean task. The CM
has taken up the issue of income tax exemption to donation given for the
construction of Amaravati. There is no mention about it in the Budget. We are part
of the NDA alliance, and still we could not get this simple assistance which is a
city specific and donors are one time individuals.

Third is income tax exemption to donations for Smart Village and Smart
Ward. The hon. CM of AP has requested for exempting donations given to Smart
Village and Smart Ward from income tax. The hon. Prime Minister has been a
great advocate of rural India and smart towns. The request for an exemption for

this important project of the Prime Minister has not been dealt in the Budget
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despite the Government of AP flagging it several times with the Finance Ministry.
Any donations for charity or good cause are limited. Each segment of the needy
will compete for the pie. The Government of India will not lose any revenue as the
pool of money to be donated for good causes is limited and will not expand
because there is an exemption. Hence, I request the hon. Finance Minister to agree
with us for an exemption as it benefits all citizens in rural and urban India.

Fourth one is central excise duty exemption for pre-fab items for housing
for poor. The hon. CM has requested for exempting prefabricated building
materials used in construction of housing for poor. This request has been made
in line with the objectives of the Pradhan Mantri Awas Yojana. We are now left
with just four years and many millions of houses have to be constructed within
the available financial resources to meet this objective. Unfortunately, the
Budget 1s silent on this. Exemption will not only help AP but all others in
achieving the targets regarding housing.

Prefab structures can be mass produced economically and speedily to
meet the requirements. Our visionary Chief Minister has requested but the
issues have not been adequately examined by the Finance Ministry. I request
the matter to be re-examined and exemption to be given. If need be, a sunset
clause of March 2020 may be inserted to see that the exemption is for a limited
period. As of now, there is no production of prefab structures but now the
technologies are available. The Finance Ministry need not worry about any
revenue loss as at present there is no production of such goods in large number.
The exemption will create a new sunrise industry of prefab building materials
and provide employment in the organized sector as well.

Sir, to be frank, I am very happy with the announcement made by the
Finance Minister in paragraph 111 of his Budget that he will constitute a
Committee to review the FRMB Act. I am happy because AP is one State in the
entire country reeling under severe financial crunch after its bifurcation. The

CM of AP has been requesting for increasing the FRMB limit from three per
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cent to seven per cent keeping in view the dire financial situation in our State. I
had raised this very issue in this very House exactly a year ago, on 12" March,
2015. Now, our fiscal deficit is 2.9 per cent and we cannot go beyond three per
cent as per the FRBM Act.

Now that we have not got any help either from the 14" Finance
Commission or the Budget to come out of the fiscal deficit - and moreover,
Andhra Pradesh would be the only large State in 2019-20 with revenue deficit -
there is no other go for the Andhra Pradesh Government, but to request the Union
Government to permit it to cross the three per cent limit and give it elbowroom to
borrow up to seven per cent of GSDP so that it can, at least, address some of the
important areas of its economy. So, I request the Finance Minister to give
enhancing FRBM limit as one of the terms of reference to the Committee.

The main thrust of the Budget is that it maintained fiscal deficit in spite of
global economic slowdown. The Government has been able to increase its
revenue. The Finance Minister has brought down direct taxes by Rs. 1,000 crore.
Of course, if you look at the overall scenario, it has gone up to Rs. 19,000 crore. It
is a good sign that incomes are going up, direct taxes on income are coming down
which benefits the lower income categories. In the current economic scenario,
with all the needs of the country, the Government spending on infrastructure,
education, healthcare, social sector, rural development, agriculture, skill
development are all investments for the future. If we need to maintain our fiscal
deficit and continue to spend on these sectors, the revenue generation is equally
important and this Budget has done that. It has raised revenue, maintains fiscal
deficit and has increased spending on social sector. The rural economy, because of
increasing distress that the farmers are under, has been given a huge push. This
Government is sensitive to understand the plight of farmers and increased the
spending on agriculture, rural economy at an unprecedented level. All farmers,
regardless of which State they are from, will benefit from this.

The rich have also been taxed which indicates that the Finance Minister has
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shown social justice. Sir, we are all one family - Vasudaivaka Kutumbakam. And,
in a family those who are doing well have to contribute more to the welfare of
other members of the family. Anyone who is impacted by this should feel that they
are contributing, rather than feeling the weight of their wallet.

The important role of any Government is to create opportunities for
fostering human capabilities that are equal and empowering. And,
fundamental to this are: Health, Education and Livelihood. While the JAM was
spoken as a magic Trinity, but the real trinity to my mind is Health, Education and
Livelihood and in the rural context this will be Health, Education, Agriculture and
Livelihood or HEAL. So, JAM Trinity and 'HEAL' touch only can cure Bharat.
And, it is for everybody to see this very thrust in the Budget.

Sir, the President has outlined three fundamental tenets to achieve the
Government's goal of Sab ka Saath Sabka Vikas. Following his footsteps, the
Finance Minister has built his Budget on nine distinct pillars to transform the
country. The pillars start from agriculture and farmers' welfare, rural development,
social sector to tax reforms. But, due to time constraint, I wish to touch upon only
some of these pillars.

Sir, I first touch upon first two pillars of agriculture and rural Development.
As I said in the beginning that back-to-back drought years really made the
Government to focus on agriculture and rural development so that farming does
not entirely depend on monsoon. Finance Minister has set a target of irrigating
28.5 lakh hectares this year. Allocation of Rs. 17,000 crore has been made this
year for irrigation, but the total requirement is Rs. 86,500 crore in the next five
years. Of course, there is a dedicated fund of Rs. 20,000 crore in NABARD. Itis a
very ambitious target which has never been achieved in the past. I am confident
that we will definitely achieve this.

Secondly, I welcome enhancing agriculture credit target to Rs. 9,00,000
crores. Here, the problem is not with regard to loan, but the problem is with regard

to rate of interest. Now, the rate of interest is seven per cent and the Government is
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giving three per cent interest subvention if farmer pays the loan regularly. With
vagaries of nature like drought and floods, farmers are not able to pay their loans
regularly. So, there is a genuine demand from farmers to make the interest four per
cent. So, I urge the Government to look into this genuine demand and reduce the
interest on farm loans to four per cent irrespective of repayment conditions.

Thirdly, I come to the recently launched Prime Minister Fasal Bima Yojna.
The objective is to provide insurance coverage and financial support to the farmers
in the event of failure of crop as a result of natural calamities, pests and diseases.
Under this new scheme, farmers will have to pay a uniform premium of two per
cent for all kharif crops, 1.5 per cent for all rabi crops and for commercial and
horticultural crops, farmers will have to pay a premium of five per cent. The
remaining share of the premium, as in previous schemes, will continue to be borne
equally by the Centre and the respective state Governments. The Scheme shall be
implemented on an area approach basis. It means that a village is proposed to be
taken as a unit. But my suggestion for consideration of the Finance Minster is to
take every acre of farm land as unit so that every farmer
is benefited and this is what is precisely the objective of this Scheme and this is
the demand of the farmers.

Our CM of Andhra Pradesh has also taken  various
measures for farmers and the most courageous decision is to waive-off
farm loans and he has implemented it successfully. The State has also taken an
initiative called Polam Pilustondi or farm is calling. It aims to integrate
technology and agriculture to make it profitable and sustainable.

It is welcome that the Direct Benefit Transfer (DBT) has also been
introduced on a pilot basis in some districts on some social sector schemes. The
Budget is also proposed to bring in fertilizer under this. But I only urge the
Finance Minister to study the way it is being implemented with regard to food

security in the two Union Territories of Chandigarh and Puducherry where people
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are finding it difficult since they are not getting quality food grains with money
that they are getting through DBT.

I also welcome 100 per cent FDI in food processing sector. It is a
progressive decision. I am saying that it is progressive because Rs. 44,000 crore
worth of fruits, vegetables and grains are wasted in the country every year and it is
one of the contributors of food inflation. As per the recently released Report by
FICCI-KPMG, we are losing 30 per cent of farm products due to lack of cold
storage facilities.

Coming to AP, which is one of the leading producers of horticulture
products with more than 9,300 units, we are losing more than Rs. 5,600 crore
annually due to lack of processing facilities. So, there is a need for post-harvest
infrastructure in the country to achieve 20 per cent growth from the existing 8.4
per cent and there is also a need to increase India's share in world food production
from 2.75 per cent to 5 per cent. I am confident that with FDI in food processing
we can achieve this.

Sir, to conclude, the hon. former Finance Minister has correctly said in
2008 that if ploughmen keep their hands folded, even sages claiming renunciation
cannot find salvation. This Budget, by Mr. Arun Jaitley ji sincerely attempted to
unfold those very hands, which are folded for the last decade or so.

With these observations, I once again support the Budget. Thank you, Sir.
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"SHRI P.K. BIJU (ALATHUR): I express my views and concerns on the budget
2016 presented by honorable Finance Minister, Shri Arun Jaitely.

At the outset, | am sorry to say that the tone and tenor of the Budget 2016 is
pro-rich and is detrimental to the poor in India. It is devoid of any vision and a
blatant attack to on the poor and marginalized and will further worsen the
problems of unemployment and inequality. It is clear that many of the schemes are
mere policy documents with little budgetary implications.

Through the announcement of budget, the Government is pretending pro-
poor. But what is the reality? Like all Union budgets, the budget 2016 also is long
on promises but hides the real dynamics. While, social sectors such as education,
health care, drinking water, SC/ST, Women and Child development are neglected
fully or partially, corporates are blessed with a tax reduction on a platter. While
the rich and corporates were given a tax reduction of whopping rupees 1000 crore,
the government plans to net an extra rupees 19000 crore in indirect taxes which
are contributed by all. This reveals a regressive intent. Direct taxes are paid by the
well-off, who constitute only 4 percent of the Indian population. The hike in the
indirect taxes will have cascading effects on the poor. It is a political gimmick to
hide the fact that a decline in the share of direct taxes is an indication of a sordid
scheme of the government.

Please have a look at the recent Economic Survey 2016. It has clearly
indicated that taxes on the rich have to be raised and their subsidies cut. But apart
from some tinkering, the overall reduction in direct taxes indicates that the rich are
not likely to bear any major increase in taxation. Based on the declaration of
rupees 19 lakh crore Budget expenditure, the Finance Minister claims that the
budget is pro-farmer and pro-other marginalized sections of the society. The
budget has been tagged as farmer and agriculture friendly. But as far as the

farmers are concerned, much may have been promised, but nothing was delivered

* Speech was laid on the Table
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by the Government till now. Majority of the farmers have not received the higher
compensation declared last year for crop loss.

The Finance Minister announced proudly that in 2015-16 the plan
expenditure have not been cut to attain the fiscal deficit target. But how this good
performance was made possible and at whose expense? This was made possible
due to the decline in the petroleum goods prices and the non-passing of that
decrease to the public by raising excise duties. When the present government
came to power at the Centre, the international price of crude oil was 108.56 dollars
a barrel. Recently the price was 38 dollars. The price has fallen to third, but only a
small part of that fall was passed on to people. The government and companies
cannot take the burden of rising crude oil price. But when the price slumps, the
government and companies compete to reap the benefits. Even during the term of
the previous government, this promise was broken on some occasions. The
criticism that companies and the government are making use of lower price was
raised even then. Now it has become more clear and huge. The signal from the
duty hike in six weeks during October-November 2015 is this: additional excise
duty imposed now is 30 paise for a liter of petrol and Rs.1.17 for a liter of diesel.
In November, duty on a liter of petrol and diesel was increased by Rs.1.60 and 30
paise respectively. Through this, the government has pocketed 1.87 lakh core and
an additional 1 lakh crore earned from cutting the subsidies. But it has never been
passed to any priority sector such as agriculture, education and Health.

The budget which boasts of a farmer’s budget is escaping from the sordid
realities of the Indian agrarian sector. The government is showing a blind eye
towards the average of 52 a day farmer suicide in 2015. As per the economic
survey 2016, around 48.9 per cent of the population is solely dependent on
agriculture for their livelihood. It is the biggest contributor of country’s GDP with
17 percent of the total. But the growth of the agriculture is only a staggering 2.2
percent. The nomenclature of Agriculture also includes livestock, forestry and

fishery. Considering this fact, the actual growth of the agriculture would be
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farfetched from the current growth. It is a shame on the government that except
sugarcane, all crops have been showing a negative growth. Growth of rice is -1.6%
wheat is -7.6% pulses is -10.8% ground nut is -32.2% and only sugar shows a
positive growth with 2.7%.

Simply mentioning agriculture numerous time in the budget and hollow
promises of doubling their income by 2022 provides no succor to a sector that is
languishing in neglect and apathy. The overall hike of 94% in the agriculture
sector is highly misleading. This is largely due to the interest subsidy to the
farmers on short term credit. The budget shows an estimated Rupees 15000 crore
for interest subvention that has been added this year in Department of Agriculture
and Cooperation raising the overall spending. Interest subvention was never part
of the agriculture ministry’s budget and the budget has included it in this year to
inflate the allocation and fooling the public. The budget also claims the rural credit
a boost from a target of rupees 8.5 trillion in 2015-2016 to 9 trillion next year. But
the actual beneficiaries are not farmers but the corporates. In 2015, the
government has merged the direct and indirect agriculture in to one under the
priority sector lending. Direct agriculture refers to individual famers or groups
directly engaged in agriculture and allied activities. The indirect sector is mainly
engaged by the corporates. Now the banks can meet their entire agriculture
lending taget-18 percent of their net loans by lending it to corporates. The budget
is chanting farmer frequently and helping the corporates by taking name of the
poor. The announcement of online market national agriculture marketplace and
organic farming is merely a policy announcement and not to be included in the
budget.

What is the larger picture? Agriculture land declined to 181.98 million
hectare in 2011-12 from 182.44 million hectare in 2007-08. 85% of all
landholdings in the country belongs to small and marginal farmers. Census 2011
data reveal a shrinking farmer population in country, 42% farmers wants to quit

agriculture if given an alternative. Reasons are many including the policy of
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cutting in budgetary allotment from irrigation, subsides for fertilizers to
inadequate credit facilities. The farmers, who are the back bone of our economy,
are rendered speechless on the kind of treatment they received from the NDA
government. The amount allocated for micro-irrigation projects is a paltry sum.
Allocation of rupees 8.5 lakh crore as agriculture loan was another promise in the
last year budget. It is a fact that around 94% of the existing farm credit corpus
goes directly to agro-based industries and not to the farmers. I wonder how many
promises made by PM in this speeches have been implemented and have seen
results.

The Minimum Support Price, which is supposed to insure the farmer from
price fluctuations, should raise the bar in order to protect the small and marginal
farmers. India faces serious problems of hunger and under-nutrition. According to
National Sample Survey data, average calorie and protein intake have been
steadily declining over the past few decades. In rural areas, the average calories
intake per person per day declined from 2,221 kcal in 1983 to 2,020 kcal in 2009-
10. Over the same period, the average protein intake per person per day declined
from 62 gm to 55gm. One sees a similar pattern in urban India; the average calorie
and protein intake declined from 2,089 kcal and 57 gm in 1983 respectively to
1,946 kcal and 53.5 gm in 2009-10. The vast majority of the population remains
seriously undernourished. A key mechanism to address the problem of hunger and
under nutrition has been the Public Distribution System (PDS). The recent WTO
ministerial conferences have threatened the possibility of subsidies given in the
procurement process of food grains which is the life line of PDS. This will further
shrink the food basket of the poor in India.

Controlling of food price is another major important issue the government
has failed miserably. Let us look at the prices here. Food prices have climbed up
steadily in the past one year destroying the family budgets. Price of Dal and onion
have already reached a boiling point. Till about a month back, it was onions at

Rupees 50-plus a kg, Now, arhar and urad dal at Rupees 150 and more is the
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major talking point. Prices of dal/ have zoomed up by more than 100% across the
country. Not only dal/ and onion, the price of vegetable and rice have also
exploded. The rise in vegetable price has come as a double-shocker for the
common man. Tomatoes are selling at Rs.60 a kilo, with ladyfinger at Rs.50 a kg
and brinjal at Rs.40 kg. Like never happened in the history of independent India,
prices of necessary food articles are sky rocketing during the period of current
government. One major cause of increase in the prices of vegetables and pulses is
the rise in the prices of the raw materials required in the production starting from
seeds, to fertilizers, pesticides, and labour costs. Subsidies to the small and
marginal farmers are cut or abysmally low. As a result, the cost of the end product
also increases. Both food and fertilizer subsidies have been cut by Rupees 5000
crores and Rs. 2000 crores respectively.

The expenditure on Tribal Sub Plan, which is supposed to be 8.6 percent of
the total plan expenditure, is only 4.4 per cent — a shortfall of Rs. 24,000 crores.
Allocations for Minority welfare have fallen in real terms. The allocation for the
ICDS has been slashed by Rupees 1500 crores despite the direction of the
Supreme Court for its universalization, which would have required an additional
Rs. 10,000 crores. Similarly, in the case of the SC-Plan, the expenditure is pegged
at 7 percent of the total when it should be 16.6 percent- a shortfall of Rs. 52,470
crores. The common man was expecting “ACHHE DIN” under the Government.
But unfortunately it turned out to be the biggest joke of the century.

The lofty claim of highest ever allocation for MNREGA is patently false
because it was higher in the year 2010-11. Maintaining 2010-11 levels in real
terms would have required an expenditure of over Rs.65,000 crores in 2016-17.
What is even more shocking is a concealment of the fact that in 2015-16, despite it
being a drought year and the promise of doubling the number of days of work
from 100 to 200, the actual level of expenditure was so low as to generate only an
average of 38 days of work. But, see the other side of the picture. India is a

country for the corporate ruled by the corporate. Twenty nine state —owned banks
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wrote off a total of Rs.1.14 lakh crore of bad debts between financial years 2013
and 2015, much more than they had done in the preceding nine years. Whose bad
debts to the tune of Rs. 100 crore or more had been written off? The government
has no answer. Obviously, it is not of the common man of our country. While the
government is allowing the defaulters of rupees 9000 crore loans, the liquor baron
Vijay Mallya to escape the country, they are putting the poor farmer in prison for
defaulting of their agriculture loans of meager amount. Last year, the government
was subjected to tearing criticism for the mention of revenue forgone to the tune of
5.85 lakh crore rupees, in which majority are the corporates. So this time, in order
to avoid criticisms, the budget 2016 has taken an easy route. Instead of the direct
references of the revenue forgone of Rs.6.11 lakh crore of the current year, its
mention is scattered across the budget document to escape attention.

The biggest danger lies in the efforts of the Government to subvert the
federal ethos and principles of our Constitution. The replacement of planning
commission with Niti Ayog, which has only advisory role to finance ministry, is
the first step in that direction. The government is aiming for taking away the
federal powers of the states by abolishing of Planning Commission. The budget
has also proposed merging of plan and non-plan fund without taking in account of
its gigantic and cascading impacts on the farmers, poor and weaker sections of the
society. Further, this will have unprecedented consequences in the form of
imbalances and inequity in distribution of resources within the states and among
the states of our country.

According to the estimates of Kerala, there are over 13 lakh people
associated with agriculture sector in the state. And around 75 lakh people are
associated with the plantation sector. The Regional Comprehensive Economic
Partnerships (RCEP) free trade agreement with India and other 15 nations, the
agriculture and plantation sectors in Kerala are staring at an uncertain future as
they fear that once the pact is singed it will sound a death knell for these sectors.

Kerala will be one of states worst-affected by the RCEP agreement due to the
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agro-climatic conditions as well as crop mix. There will be a direct impact on
rubber and spices and an indirect impact on coconut. Currently, the fall in price of
rubber from rupees 260 per KG to rupees 100 has created an unprecedented
economic situation in Kerala. Declaration of minimum Support Price for cash
crops is the only way out to save the farmers from committing suicides. The
demand for increase in import duty for rubber is long pending demand of Kerala.
Many other demands of Kerala are yet to be fulfilled, such as increasing the
amount of financial assistance to IAY programme. The IIT in Palakkadu had been
declared three years back but no steps have been taken to construct building to
materialize that dream. The hiking of service tax by 4% will have a blow to states
with tourist destinations such as Kerala. The demand of Kerala for AIIMS was
also turned down by the budget 2016.

To conclude my speech, what the budget is lacking is the doctrine of
implementation and future road map for the common man. The declaration to
bring down the fiscal deficit to 3.5 per cent in the coming year is a classic case.
The government has already committed to disburse the 7" Pay Commission
salaries to the employees which involve around Rupees 1 lakh crores. But there is
no mention in the budget document that how this task will be accomplished and it
is a good example of lack of fiscal prudence of the government. The only clear
indication is the more and more privatization and corporatization of the sectors
where the privatization is already done and finding more and more avenues for the

private capital.
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Tifdl H S9a1 ® 3R S@ dcb Al Bl b T8 BN, T qb < BT YA ORE A T8 B
Hehdl| AR YETTHAT AT 20 A% A&l St W) Tifdl 4 S Y & 3R S i Bl & Y
@ 3Te TRE BN ® 6 9@ Ja wiral 1 waiior fawmr T8 B 9@ a% et e iR
IEIITEd JFSHR Pl AU YT A8l BN WX AR A Ay geareAr SR faw #3 S+
J7h AUl DI WHR B $ g & wial, Wi, feami, Jarsi iR afgamsi & fdery &
ferg 18 e o B

golc # WRBR 7 7fal # EHREFIR GIRT W WR g1 qgm= ds@ Ao &
fIT 19 TR e WY W T Bl TR UISTl BRIGH & oIy 5 EAR HRIS HIT B A
@ T 2w wW Sed 2 fF Afal # A ure @ fhedid © iR Ul & SE@d g
HRHR -1 I Ao fhar gl daradl &1 HRTHA H)T & oy TWBR U dara 80 A
TY BT ARG 7a S S & gl 7Mal &1 b 1 & g 87,765 HIs A 8200 HIS
Y 31fd & 7 €1 S A B 38,500 HXS Ao, fH 3800 RIS WY B q@
g B

A= foEa St 1 3199 39 I § B84 3R ShRChIR W WK fear § arfe <o
P THEM B IFR A Th| A BT 984 W BATGfAS! TN R AR & 3aaR W
g9 BT SUYW U8t |l TN WRBR 94 A e (el aror:il it g9 e+ 9, 9
a<h W BIgd I W AR A1 AT A1 SR 3T T ARBR Bl I DI Dbl ARIST Sl 2
2R faaw= 3 w3 wer & % arrel fog ad § 10 g9R fpaie] grgd a9 SR

AN WHR 7 WAl B R B F U W H3H IoW1 8, 9@ Tiai &1 ey e
3R garelt &7 & firerm @1 Mfgad wy & TRal @t WG W BRf| 3 AR Rat B
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T AH 3R T R WY & B [1:gedh @rea giaer < o1 & 2| Afansii & 9w &
gu A gRe e & fay S wIs 19 B < &1 o forn 2l
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O e ¥ g@T ISl 8, SY SE@J §Y BN 3R Al W BIHd HRAT FHAE DI SRR B
ANl ARBR A Al & oy $iY vd fham Heamr areH IR & 8, | B o
4 e | TR ARBR F fHAMT @ garmaon iy § ff I3 3 2| 9 g1 9
g 2 5 e SRR 3 fHam &t oy 5 ant 7 q [ w1 [ form 8 e forg
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rEfed fpd T €, Sl UTHivT @ we STl W W BRI Bl AT Bl

Soa R @1 ok AR s St 9 & @1 © iR SfTel ay 62 ARy Whel
AT T o1 fobam 21 s9h 3ifafRxh, TaRurel &1 faera, d iR I8l &1 Hiiihed RAT
I AT D)1, faaeht Fraer T aqara S 3Dl Bl Bl B BT Il AT AT
ST S goie AT H fHa Bl
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WRT WAl B gftc & IR SaRil &1 R @, SAfaf¥ a1 Ixil &A1 Udh
e B R Reer § aefda 3 @rma ot €1 v T8 2 fF 98 o 99 & 3o &
drt & fRa # ¥ afcw w® I W9, wemaity wd Sarmfa @t & g RaeRr B
freqamft w& & arace AR A= s o0 Sieelt St 7 YT Joe due # W fear g S
grior 3R T & & faer &1 i gem v, R giardt dard woiga Bl &k A9
TS| AT AT S S oid ATedl Bed Ior §, Fd BRUT ALARRIT Bl HAGA!
frerftl S| o1 & & At Tegell W eI dfad wx gt glagslt & #oqa e @1
v fopar g1 A facEst St 4 Ad g7 $Ran wrd s SR ik fefree gfear @
gerar o & forv fat &1 ffde v 7 ff a1 e T8 fows | e arur sl o
AAT BT H A BEN, T AN Bl AR W v B A fakEE St |
AfTSI B SRRFE IFfthe AR & T8d AThR IREAT BRI fHAT 8l SH-89 ATOHT, MR
Hfere gerar e | IR el H 9l & G 9 URe I § U.ALTH, @ gfaer o b
AN ¥ g9d B AT SR Bl

AT [ R 9 &S FHT | S I9H doic IR B WX ST SR |
BIfcd guTs <l § IR doic &I TR il &




10.03.2016 218

st Safa gd (@) wavem #§ enmeveity i # S @1 a9 2016-17 &1 9iC A
HH b oy g=are <t gl
fad #3099k Pl awIdHdl, TG bl Bl RART AR IADT Tl ghAHAT
W TS dTel IR B @I gU U Agferd doie U fvar 21 39 9ol # gaifdh $B HoR
HeH Al FoRI T €, olfeh F3I AR B fb S S B SHFH Bl A SR el |
TIlifh FEH 3EH a1 Il g1 g9 doic H ol fb g9 doic | Jifdl, AT SAThi B
T T AT &1 59 goic § BIS-BIS CRIRN shisal &l W afffad fear i g1 e &
forers ¥ 9 fharl B UEd < B BIRY B WY Bl 59 99 O T id goic § G
T g, S fRw =1 &1 oy Bikiel PR H SRR gholdl el | 58l B g & oo
R TR €, FEl VEd & Bl B T B T B IaDhAl 8, 39 qoIC Bl W IART B |
gl I§ goic I IR g &F R Hfed 8, @ I8 99 Qe 2 59 &1 e |
AEg & W a9 firem 3R AR & gor 89 9 & onfe gfg @1 e ferm|
S qoic & A/ ¥ el g SR e, O e § guR, BRIIR I SR
ot Wt smaws 2l
A H IR BHISSST b BRIS $ha U 9U, WU ¥ RRAT $9 s W,
THAUIE H gelayl ¥ Bl Sy, a9 $A Fern O, AR & e &, A |9 giamat
At 1 7 W W A DY AMaeIdhaT B
31 fdgall W 39 goie ¥ AR &R B raeaehdr 8-
1. AR TH PR B S-FASe Il R Ribon wd @ aegendl 2l
2. I & H ATHR &b ATAR T3 S|
3. I ISNTR Wied & ga I8 Wt faar foear S =@nfeu b 98 o) a1 AR @i
¥ gd # il Ha) a1 AR e § B KRR a1 T8 8 @
4. HUSI P AW W AT CH qQIAT SY Al AR IETT H FQIad a1, Hifh B, Bl
SEIRIESERUSUEE]
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facer fafrrg aRfea 1Y saqd wu & 350 fafos spRa! SR & S wR dd
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I B ST IS, e @Ry 1T Aen, L9 U, gRaRl Bl I B
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BIC HRATAT Pl e o1
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100 Hererd oft¥ ekl < Siee|
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21. WA & Iy el 3MMde 39,533, Hls, WKl Gdl3l &I 3000 T3 b, WIC R
e &1 mafiear & T B
22, & Arer # ufafe At & SRR &1 iR 9o vd namHEE um wed Ao ud
gl
23, T | U0 & AR U U Sellhi b1 faeprg ol
24, f1em # amdes & IR fUsel q7T § TG Iolc &1 wraeT= fHar T 2l
25, I Sfa Qd S & famra #§ Hf amdes &1 iy gerlt =i 7l
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e @1 Swiar g, 98 399 AeaqU w9 9 a9 9em @) ufdgdr B W Swidr 21 eI
SAY ISTHINTT GGSIHxYT Bl W g1 frer|
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"SHRI M. UDHAYAKUMAR (DINDIGUL): I am thankful to our chief minister
of Tamil Nadu Puratchi Thalaivi Manbumigu Ithaya Deivam Amma for giving
me the opportunity to express my views on the Union Budget 2016-17 presented
by our Honorable Finance Minister.

Our Chief Minister of Tamil Nadu, Puratchi Thalaivi Amma, commented
that the Union Budget for 2016-17 lacks flavor as it does not have any specific
announcements of schemes which would have enthused different segments
including the States. It also does not speak of the status of implementation of
many schemes announced last year and the year before. The people of the State of
Tamil Nadu had still higher expectations, which have not been met. I second the
same statement expressed by our leader.

There were Direct Tax concessions amounting to Rs. 1060 Crores mostly
due to Corporate Income Tax concessions, while indirect taxes worth Rs.20, 670
Crores had been levied. These taxes come on top of the periodic increases in
central excise levies on petroleum products which had seen an overall increase in
yield of more than 90 per cent in the first 10 months of the current fiscal year as
per the Economic Survey. This is a regressive approach which cannot be
supported.

I welcome the following announcements in the budget.

Infrastructure and agriculture cess to be levied.

Excise duty raised from 10 to 15 per cent on tobacco products other than

beedi.

1 per cent service charge on purchase of luxury cars over Rs.10 lakh and in-

cash purchase of goods and services over Rs. 2 lakh.

Government paying EPF contribution of 8.3% for all new employees for

first three years.

Service tax exempted for construction of houses less than 60 sq. m

Rs. 38,500 Crores for Mahatma Gandhi MGNREGA for 2016-17.

* Speech was laid on the Table
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Swachh Bharat Abhiyan allocated Rs. 11300 Crores.

Hub to support SC/ST entrepreneurs.

Total allocation for agriculture and farmer welfare at Rs. 35984 Crores

28.5 lakh hectare of land will be brought under irrigation.

5 lakh acres to be brought under organic farming over a three period

Rs. 60,000 crores for recharging of ground water as there is urgent need

to focus on drought hit areas cluster development for water  conservation.

Dedicated irrigation fund in NABARD of Rs. 20,000 crore.

In the budget, the Finance Minister said that the General Insurance
Company will be listed in stock market. Since the multinational companies are
unable to create and increase the customer base they wanted to purchase the public
sector insurance company to increase their customer base. If it goes in that way
even then this government will promote multinational company’s products in
public money.

All hopes for tax slabs were in vain. They have sprinkled water on the
hopes of middle class Government employees. Tax on EPF is not at all justifiable,
because the money is saved by the employees for their future purpose. I request
the Finance Minister to consider on these issues.

We have no doubt that this budget emphasizes on agriculture and industry
sectors but the most important Education sector is neglected once again.

Infrastructure push is quite positive along with the visible thrust on
farming, rural development and bringing the Agricultural Produce Marketing
Corporation (APMC) markets to an e-platform. We welcome the continuity of the
MNREGA and Aadhaar schemes.

The expected doubling of farmers’ income by 2020 is a good move and
focus on development of roads and railways and the proposed new National

Highway projects are commendable.
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The budget allocation of Rs. 35,984 crores for agriculture will indirectly
fuel demand for Fast Moving Consumer Goods (FMCG) and have a trickle-down
effect.

Social sector schemes like cooking gas to rural women, crop insurance,
interest subvention on agriculture loans and medical insurance to Below Poverty
Line (BPL) families will go a long way in increasing the standard and comfort of
living of rural people.

Overall, subject to reading fine prints, the government seems to have taken
steps in the right earnest towards balanced growth of rural and corporate India.

Focus on skill development along with an additional one crore or 10 million

people to be skilled is a realistic target.
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"‘SHRIMATI V. SATHYABAMA (TIRUPPUR): 1 express my gratitude and
sincere thanks to our beloved Leader Hon’ble Chief Minister of Tamil Nadu,
Puratchi Thalaivi AMMA for giving me this great opportunity to express my
views on the Discussion on the General Budget 2016-17.

The Finance Minister has proudly announced that the growth of Economy
accelerated t07.6% in 2015-16 and India is being hailed as a ‘bright spot’ amidst a
slowing global economy by IMF. Robust growth has been achieved despite
unfavorable global conditions and two consecutive years shortfall in monsoon.
Foreign exchange reserves have touched highest ever at 350 billion US dollars.
But whether these accolades can bring in desired results in uplifting the poor and
deprived people in the country is a big question.

The Union Minister has also said about the challenges faced by the Country
due to the risks of further global slowdown and turbulence and additional fiscal
burden due to 7" Central Pay Commission recommendations and OROP. This
will raise unwanted doubts in the minds of the People in Service about the
implementations of the 7" Pay Commission and OROP.

The Government need to focus on priority sectors and I hope the
“Transform India” have a positive impact on economy and the lives of the people.
Boasting on domestic demand, farm and rural sector, social sector, infrastructure
sector employment generation and ensuring macroeconomic stability are to be
focused.

Agriculture is the backbone of our Country. The Union Government, in the
process of building a corporate and Digital India, should not break the backbone of
the nation and farmers. The rural economy contributes around 50per cent of Indian
Gross Domestic Product and is already showing a sign of strain as government
cuts the once-generous subsidies that shielded farmers and villagers.

Agriculturists’ income dropped nearly 50 percent due to drought. They borrowed

* Speech was laid on the Table
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loan from banks for seeds and fertilizer, but now they don’t know how to repay the
loan. The well-being of farmers is vital to the nation’s prosperity.

Allocation for agriculture and farmers’ welfare is Rs. 35,984 crore, which
should have been much more. A dedicated Long Term Irrigation Fund will be
created in NABARD with an initial corpus of about Rs. 20,000 crore. Programme
for sustainable management of ground water resources with an estimated cost of
Rs.6,000 crore will be implemented through multilateral funding. But this will be
not enough to bring 28.5 lakh hectares under irrigation. It is a welcome effort if 5
lakh farm ponds and dug wells in rain fed areas and 10 lakh compost pits for
production of organic manure are taken up under MGNREGA.

Soil Health Card scheme will cover all 14 crore farm holdings by March
2017. 2,000 model retail outlets of Fertilizer companies will be provided with soil
and seed testing facilities during the next three years to reduce the burden of loan
repayment on farmers. A provision of Rs. 15,000 crore has been made in the BE
2016-17 towards interest subvention and the allocation Rs. 5,500 crore for Prime
Minister Fasal Bima Yojana and Rs.850 crore for four dairying projects are
inadequate. At this juncture, I would like to request the Union Government to
allocate the funds for Tamil Nadu as requested by our Hon’ble Chief Minister
Puratchi Thalaivi AMMA for providing financial support to lakhs of farmers in
Tamil Nadu affected due to the damages and devastations caused due to floods.

Hon’ble Chief Minister Puratchi Thalaivi AMMA has urged the Union
Government for the interlinking of peninsular rivers and for the nationalization of
rivers to facilitate economic development in the country. The Government has
notified the special committee for interlinking of rivers, as requested by our
beloved Leader Puratchi Thalaivi AMMA. All the inter-state rivers should be
nationalized so that water resources of the country are optimally utilized.

The Hon’ble Chief Minister of Tamil Nadu, Puratchi Thalaivi AMMA had

sought the assistance of the Union Government for implementation of the
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Athikadavu-Avinashi Flood Canal Scheme at an estimated cost of Rs. 1862 crores
which may also be sanctioned on a priority basis.

As per the announcement of the Hon’ble Chief Minister Puratchi Thalaivi
AMMA in the Tamil Nadu State Assembly on 10.09.2011, the “Chief Minster’s
Uzhavar Pathukappu Thittam -2011” is being implemented in the State of
Tamil Nadu. The Governments has to provide and ensure the best market price to
farmers and I am sure the unified National Agriculture Market is working towards
setting up a common e-market platform to connect 585 regulated wholesale
markets, thereby making India One food zone, One Country, One Market. This
will immensely benefit our farmers in getting fair and remunerative prices.
Allocation of Rs.87,765 crore for rural sector is welcome. The Union Government
has expressed that Rs. 2.87 lakh crore will be given as Grant in Aid to Gram
Panchayats and Municipalities as per the recommendations of the 14" Finance
Commission and every block under drought and rural distress will be taken up as
an intensive Block under the Deen Dayal Antyodaya Mission. This cannot be
achieved without the active participation of State Governments and respective
local self Governments.

Allocation of Rs.38,500 crore for MGNREGS is really inadequate
comparing to the volume of people participating in this mega-rural employment
assurance scheme. [ am happy to know that 300 Rurban Clusters will be
developed under Shyama Prasad Mukherjee Rurban Mission and 100% village
electrification by 1* may, 2018.

Implementation of Poultry Venture Capital Fund and Rural Backyard
Poultry Development has led to highest ever egg production. In Poultry farming
too, Tamil Nadu stands tall and is the second largest producer and exporter of eggs
in the country. More than 90 per cent of poultry or poultry products exported from
India originates from Tamil Nadu. At present, poultry concentration is in the
poultry belts such as Namakkal, Erode, Tiruppur and Coimbatore. The poultry

keeping has evinced great interest among poultry farmers. There is a good
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potential for export of eggs, egg products and frozen chicken meat from our State
to Gulf countries, Russia, etc.  Further, due to the changes in consumption
behavior of the people in the state towards desi chicken and desi eggs, there is
great scope for the development of backyard poultry.

The social sector including health care need more focus and the State
Governments need to be supported adequately by the Centre. Allocation of
Rs.1,51,581 crore for social sector including education and health care —Rs.2,000
crore allocated for initial cost of providing LPG connections to BPL families are
welcome. I wholeheartedly welcome the Government's announcements regarding
District Level Committees under the chairmanship of senior most Lok Sabha MP
from the district for monitoring and implementation of designated Central Sector
and Centrally Sponsored Schemes. Priority allocation from Centrally sponsored
schemes to be made to reward villages that have become free from open defection
will really encourage people living in villages to construct toilets in all the houses
as well as community toilets in every village.

The launch of National Rural Digital Literacy Mission is a recognition of
the pioneering role that Our Hon’ble Chief Minister Puratchi Thalaivi AMMA
had played in launching and implementing the free laptop scheme for school and
college students studying in Government and Government aided institutions. It
was intended as an effort to bridge the digital divide, which he Government of
India has also now recognized. The introduction of new Digital Literacy Mission
Schemes for rural India to cover around 6 crore additional household within the
next 3 years is good for the rural people. The Rashtriya Gram Swaraj; Abhiyan
with an allocation of Rs.655 crore is welcome.

The Pradhan Mantri Jan Aushadi Yojana under which 3000 new medical
stores selling generic medicines are to be set up is also very similar to the Amma
Marunthagam Scheme launched by the Tamil Nadu Government led by Our
Hon’ble Chief Minister Puratchi Thalaivi AMMA. The launch of a new Health

Protection Scheme to provide insurance cover for poor families which require
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hospitalization is welcome. New health protection scheme will provide health
cover up to Rs.1 lakh per family. For senior citizens, an additional top-up package
up to Rs.30,000 and the introduction of ‘National Dialysis Services Programme’
under National Health Mission through PPP mode needs appreciation and needs to
be implemented through State Governments only.

There is an allocation of Rs. 100 crore each for celebrating the Birth
Centenary of Pandit Deen Dayal Upadhyay and the 350" Birth Anniversary of
Guru Gobind Singh. In the same way, Rs. 200 crores should be allocated toTamil
Nadu State for celebrating the Birth Centenary (1917-2017) of “ Bharat Ratna *
Puratchi Thalaivi Dr. M.G. Ramachandran, founder of AIADMK Party who was
the Chief Minister of Tamil Nadu for 3 consecutive terms from 1977 to 1987.

Our Hon’ble Chief Minister Puratchi Thalaivi AMMA has consistently
opposed Direct Benefit Transfer to replace subsidized commodities like food and
fertilizer with cash payments since the availability of these critical commodities is
more important than saving on the subsidies. The New Urea Policy-2015 has an
objective of maximizing indigenous production and improving energy efficiency.
Providing 100% neem-coated urea has not only improved efficiency but has also
helped in plugging subsidy leakages by preventing illegal diversion of subsidized
urea to non-agricultural use. The highest ever urea fertilizer production was
achieved in 2015.

I would like the Union Government will allocate and ensure the supply of
Urea, Fertilizers and other agro products at subsidized prices to Tamil Nadu and
other productive States, proportionate to the yield and production. In this regard,
Tamil Nadu is entitled to more supply of subsidized Urea and other fertilizers.

Allocation under Pradhan Mantri Gram Sadak Yojana has been increased to
Rs.19,000 crore which will connect remaining 65,000 eligible habitations by 2019.
The stepped up outlay for the Pradhan Mantri Gram Sadak Yojana also responds
to the request made by Our Hon’ble Chief Minister Puratchi Thalaivi AMMA to

the Prime Minister for a substantially enhanced outlay for this programme so as to
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ensure speedy completion of approved projects in Tamil Nadu. I expect an early
release of Central funds under this scheme.

“Stand Up India Scheme” to facilitate at least two projects per bank branch
will benefit at least 2.5 lakh entrepreneurs. National Scheduled Caste and
Scheduled Tribe Hub to proposed to be set up in partnership with industry
associations.

As a Member of Parliament from Tiruppur Constituency, I would like to
request the Hon’ble Finance Minister to allocate financial support to common
effluent treatment plants so as to keep the competitive edge in the global garments
market. The common effluent treatment plants (CETPs) invented the unique zero
liquid discharge technology and revived the Tiruppur garment export business to a
level of Rs.21,000 crore. I once again request the Hon’ble Union Minister to
release Rs.200 crore as a special grant which had been already allocated under the
13™ Finance Commission . I also request for service tax exemption to CETPs as
the services is provided only to their own members.

I wish to record that the Hon’ble Prime Minister has assured action on Free
Trade Agreement with the European Union. The FTA is a long—standing demand
from Tiruppur garment industry whose target is to double their export in three
years. Nearly 35% of total ready-made garment exported from India valued
$8.56% billion in first six months of 2015-15 went to the EU. Tiruppur exporters
had also pitched for agreement with Australia and Canada. For Canada, garment
exports from India have been in the range of Rs.1,400 crore for four fiscals now.
The exporters project that national garment exports will touch Rs.2.28 lakh crore
by 2019-20 from the Rs. 1.12 lakh crore in 2015-16 if the trade deals with the
three exporting destinations are singed. This demand need a positive response

from the Government.
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SHRIMATI KAVITHA KALVAKUNTLA (NIZAMABAD): Sir, thank you for
the opportunity.

We understand that Budget is a very complex exercise and to comment on
the Budget is also not very easy. So, simply to simplify it, [ would like to lay down
my analysis in three parts -- the good, the bad and the ugly. Since I am an optimist,
I will start with the good part.

The proposal to do away with the distinction of public expenditure into
both Plan and non-Plan from next Budget is a welcome move, but we just hope
that you will take the States into consideration so that the transition of accounting
can happen easily. Particularly, the allocation of Rs. 38,500 crore for MGNREGA
is a wonderful move. Since the international market is not very stable, we need to
right now increase the domestic demand and that is what the allocation for the
MGNREGA aims at. So, I believe that this will serve the purpose and help the
poor a little more.

A similar move is to increase the allocation of PMGSY to Rs. 19,000 crore,
which is also a good move. My favourite is the increase or actually doubling the
amount in the Mid Day Meal Scheme from Rs. 3,377 crore to Rs. 8,578 crore.
However, the States have to cough up more for the matching contributions. So,
that is a dampener, but nevertheless, the increase in the Mid Day Meal Scheme is
an interesting thing.

The exponential jump in the allocation for New and Renewable Energy
from Rs. 262 crore to Rs. 5,035 crore is very good. I am sure that the country will
go on a green path with this move. Infrastructure is the need of the hour and you
have given a very generous Rs. 2,21,246 crore, which should again help the
country.

The Mudra Bank has performed very well in the last year. It has helped
nearly 2,80,00,000 people who were almost the first generation entrepreneurs from

very small and marginalized communities. So, I hope that the Mudra Bank also
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gets much more allocation and support from you this year so that it can help more
people.

Another very interesting proposal that you have taken up in the last Budget
was to take out Rs. 9,000 crore from EPF and PPF unclaimed amount and to form
a Senior Citizens Fund, which added a very humane touch to the Budget. I truly
appreciate it from my heart.

Another good scheme to plug the subsidies is the PAHAL Scheme where
you have actually networked around 15 crore consumers and who are now directly
getting benefit for their LPG subsidy.

You have been kind enough to give another Rs.2000 crore. You have said
that you will increase it from Rs.2000 crore to more, if needed because this is in
respect of the health of the rural women. Apart from this, for the development of
backward areas, you had given Rs.450 crore for Telangana. You have promised
much more. I hope, this year will see the release of the rest of the amount. |
congratulate you and the junior Minister for keeping up all the macro economic
parameters, as you had promised last year.

W Gl B 9 B T, @ Hich B W a1 Bt | There are five heads

which I would like to discuss. One is that there is a confused policy and the
Government continuously keeps sending mixed signals to everybody. There is this
jugglery of the heads which we see in terms of allocation. There is also poorly
monitored subsidy like fertilizer subsidy. There is zero focus on improving the
facilities in the mega cities. There are incremental advances. We have not seen any
bold decisions. I shall substantiate my arguments.

About confused policy, why do I say this? Why did people give you such a
historic mandate? It is because you promised stability, accountability, clarity in
policy, predictability in policy and an efficient delivery. But after two years and
three Budgets, what do we see? We see only jugglery, publicity, naare-bazi,
hyper-nationality and not in touch with reality. Unfortunately, in short, I would

say that what this Government presently suffers from is a policy psychosis. If the
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earlier UPA Government was suffering from policy paralysis, this Government
today somehow suffers from a policy psychosis. I would certainly substantiate
why I call it a policy psychosis. What do I mean by policy psychosis? My stated
policy is something and my action on ground is something else. I will give you an
instance. You claim that you are a biggest advocate of cooperative federalism. My
friend Shri Jayadev just mentioned that from the last two years, States like
Telangana and Andhra have been requesting the Central Government, as a part of
the 14™ Finance Commission recommendations, to relax the borrowing limits of
the States by .5 per cent. You have not done that. Now you have sent the FRBM
Act completely for a review by the Committee. I Il ¥ HHS & 4w 98 o1 & &l

States are not having that leverage or help from you. You have also said g7 ©.d1.
ReIHTSSIeM Tae &Y TSl 3¢ 91 Wil &l Whatever needed will be done. But in the

case of Telangana you did not announce incentives. That is why, I say that your
stated policy is something and your action on ground is something else.

Let us take the instance of taxation. Let us talk about the much talked about
issue of Vodafone. When the issue had taken place in the previous Government,
you had always criticised the UPA Government. You have said that there is policy
paralysis. But now, after two years, in your Government, the issue has not
resolved. To add to much more confusion, your tax person sends the notice again
to the Vodafone. The Minister and the Government simply brushes it off by saying
g A1 R H 8 WAL, BT H 8 AT WeR § AT BT H 8 Fehall g, but you take a call.

You have a great mandate. You explain to the people that you want to nail
Vodafone and this is what you want to do. Or you say that you want to bail them
out and this is what you want to do. Unless and until you do not spell it out, things
would not be clear. When you enjoy such a great support, I believe that you should
take some great action. That is why, I call it a policy psychosis.

And procrastination was never your forte. I8 I Il HIH AT, MU ST IHDBI

<7 o] wd aferg| There is one other important thing. We speak very high of start-
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ups —Start-up India, Stand-up India and Digital India. &= S 7 980 o0 WD A

I 3IRRE W f&ar o1l You have set up a corpus of Rs.10,000 crore, which, of
course, Shri Mahtabji disagrees with that. We are a pioneering country in the

world to levy a six per cent equalisation tax on the internet advertising cost. I8

fh TR Shac HEM? STc TSAIoME hiF BRdl 87 TS 7T dloll & TGl dRal gl 3T
Tdh TR B8 I & B WIE 31T & § quIe HHM iR gl a% YT 81 %@ ®1 You are the

pioneering country in the world. None of the countries in the world is willing to do

this. But you have done it. 3@ ¥ UifeRTl B T 3iR IS (RH 9 2| gafoy #
grerct g there is a policy psychosis in this Government. TSI 89RT & AYhadRA

FeR H 98d ¥ Bd W JorR @ 21 Only one sector has been performing very well
and that is the auto manufacturing sector. You have decided to tax them. None of
the auto manufacturing people are happy. Your stated policy is one. You say that
you will support manufacturing sector but you tax the auto manufacturing sector.
That is where I say that there is a policy psychosis.

About falling rupee, this was a major promise by the NDA Government.

Before coming to power, you said 81 9@ UlaR # 3MET @1 SfeR 40 ¥UYY d&F B o,
oAfhT anft @ v @ <@ R, it will almost hit a century. ®Iifd gF 1 3mH 3meHt
W9 & aN § S|l §Asd T8l ol In the past three Budgets, we do not see any
concrete action proposed to take care of this issue. When a person in a village
looks at the TV screen, S \HsT # 31T 2 f&F Sk & qdhTdel BUY & T IS B 78 T,
98 67,-68 JUY TP B AT 2l Al I TSI & AT W1 2] IqDb IR H A0 i gofed i
T 9 T & T8 fBarl I would want you to address that issue.

About One Rank One Pension, this was your stated policy. goiee ¥ Ugd
MU &l o fh & AT § YA A1 a9 ¥ a1 UM dehldl SRelHe HR odl, olfhT QI Sral
{ A 78 gl You have clubbed it with the recommendations of the Seventh Pay
Commission. 51§ IS &I 1T A B, MUY Fal g A fhaT & AfIHIH 12,000 TS

BUT 2, T8 12,000 BRIS BUY & AT 24,000 HAs vuC @il If it is for the honour of our
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countrymen, it is for the honour of our military 9t @vaT & & &4 fear @ A= =Ry,
femT & 711 Kindly implement the One Rank One Pension.

I also spoke about the jugglery. This has been discussed in detail by the
senior leader of the CPI. You claim that you have given for agriculture Rs.87,500
crore. Out of this, you have taken out Rs.15,000 crore from the interest subsidy
head and added it in the agriculture Budget. You are saying that you have
increased it. @1 IE VA & M1 fF U1 UF o9 F Fbra iR @9 o9 # Sren, R e
Hel [ Tb BUAT G 8, offhd VAT &l gl 3Ma fhr Bl THAIE B arell STl ),
you are one of the finest minds in Indian politics today. 3ma @& #= § VAT I={l
T8 oAl B AT ASHN & IR § 9gd a1d bl gl R A A A B2 6w

AT Qe wrafERia Ao 8t 1Ry 3R e va gfie @t avg 8 arfeyl Now from
the block level, you have come to village as a unit. You say that you will cover
only one crop and not two crops. So, it is actually of not much use. You also talk
about doubling farm income by 2022. ¥ 2022 T® 7R & [HAM $ g9H7 T ©
I BIR iR ®I 12 Ued aifve & 9@ @ W SR TS| ol 3 R gled g,

we grow in agriculture only under one per cent. There are lots of issues. I
understand that. Is this a realistic estimate? I want to know about it. T I8 U iR
AN ] T8l I8 SMQ, Rifh $AH 914 2022 @ a0 Hd & a1 G31 ordl © fb drt
TN SH QMR B, SWINA dTol, ¢aex dlol, dIsad dlel TR 81, offhd ™ @ a8l &1

g8l %8 Syl Unless you have a laid out plan as to how do you want to achieve
this, it looks as though it will remain as a slogan only.

I also spoke about subsidy and particularly fertilizer subsidy. You gave out
Rs.72,438 crore as subsidy in 2015-16. In 2016-17, you are anticipating to give

away Rs.70,000 crore as subsidy for the fertilizer companies. # F&T &1 3T HT
el § fb fdwR 2015 § we have tabled a C&AG Report, which slammed the
attitude of the fertilizer companies. 39 RulE # ATH-9% wal 11 & 5 o1 Al
IS ol 8, 918 YIgde 8l A1 3%h! @, this does not trickle down to the farmer. If it
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does not trickle down to the farmer, 3 a1 AL FT SN 8?2 T AN Il TEHR A
VAT oFTe & f smue fham &1 faorit 98 fhan, emum A @1 faseht =g e, o
MY SRl &1 81 o fofar 21 39 3T ¥ Aifdd &) <, [ want it to be proven

wrong.

Secondly, any responsible and uniform thinking Government would focus
on rural as well as urban areas. In India, we have only few mega cities like Delhi,
Mumbai, Kolkata, Chennai, Bengaluru and Hyderabad and maybe a few more to
add. There was nothing ever said about these cities, apart from the smart city plan.
This will not suffice and this will not be enough to take care of these cities. There
should be some plan and particularly Delhi, being the Capital of our country faeeit
ST B o B, faeell TR SHTUT WA WIbd Bl Aley| wif S W BH ey 9§

people ask as to why the Delhi is so bad. Why is the pollution so up? Why is there
always traffic jams in Delhi? Just out of interest for the national Capital I have
gone through the records and I came to know that Delhi’s share in Central taxes
remained at Rs.325 crore starting from 2001 till date. I would request that since
Delhi is the National Capital, notwithstanding politics there should be some
handholding for Delhi and the rest of the metro cities. We have just witnessed

floods in Chennai. &Sl geb! I AR 81 ST § A1 s H W Sfthd 9 BT 8, ta)aIs
H AU T WRE B B S @, OIs BT W TS BT 7, s0, we should be prepared. I

sincerely request that a Disaster Response Fund should be established to take care
of at least these mega cities.

TR, IMMAA (0 q gorc #, fisel aoie # iR 39 a9 § M Fall BI AR Hict Bl
BB AR dd B AT HET 6 3 DIt DI AAd §Y SR A AR Foarai a
WENMET B W Gedx By A¢ Hall Dl Raar™ I {7 IR S| 31 39 DIRET v 4 954
UaRrSt 21 Koshish is for people who have to make a lot of effort to try. But you
have huge support, you have a great mandate. 3mue! 1 dics feRioM o= =iyl g1
@ o 7 5 Eadl @ 98 w9 fRwnel 5 g dadt o a6 8 ddeie @ Ig
fame f6 TRt Bien fBa g1 2| Ul Sa-1 dvsc e § a1 ruifore &1 o fawaray
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f& amu grax # 21l Do something. ... (Interruptions) Yes, of course I will tell you.
F T T, 39 IR 7 W # [feaad w7 @ Jepft, afeT a3 die smue e g, e
3ae! Widt 81§ R a1 & ge Sor, R dics f$Rie o @t Siwwa @l First example

is monetary policy. 539 BRI TS MUd! A A1l You promised it in the last
budget, @ifpT anft IF a8 FHHS H B

HEIGY, < B IN ¥ & AR Aeadqul qe &1 B & aN H, P BrgrRad Remd &
Ix # F@l HTH B g, ofhd & TS YW g 9qAst H 78 mar 21 1 am a first-time

Member. & T& TR HHS H & HA ST 7 3R & 91l [oR MY, 0 qoic awd Y, $9

N

it dies fSYe s9& ax @ &0 gam 21 Bringing back the black money, everybody

says this is a political thing. But nothing substantial has been done about it. One
thing I have to say. If you do not take a bold move, things can turn ugly. And that
brings me to the ugly part of my list in the budget. % &1 & 9ISl 8, S 431 39 Toic
H ggd g8 il U A1 XY BN Sl 8, AYH IWh! qadl [, IHp! A-gie b, o
Fel [ I8 31 W V=g THIae HEATY | MU SHP! 41 9 & a1l But you have given

away Rs.6,11,128 crore as a subsidy or tax incentives. 99 31 P VaRIS T8l o,
Fife e ar @ Fer T & SrHs g @ fvar <4 & @ o war fr T, g

ISR 98T &l 397 U&h a7l ¢l [ will just read out. Diamond and gold industry
gets Rs.61,126 crore whereas carpet industry, which also employs 30 lakh people,
only gets Rs.41 crore from your government. Petroleum products get Rs.41,128
crore. For drugs and pharma industry, my Hyderabad is very big in pharma and in
fact that is the only industry which has done very well in terms of export earning,
you gave only Rs. 1,179 crore. Is there a rationale for this? a1 a1 g*@RFE a1 Al
TFAIC 311, TV 7 $B A dl $9H BT A1y

SHRI ARUN JAITLEY: Last time also this was referred. Let me just put this
controversy to rest. What is the concession which you are talking about for
diamond and gold? Diamonds are not produced in this country. They are imported

into India and our core competence is to cut them and polish them. That is the
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principal trade. Technically speaking, when diamond comes in only for polishing,
because it is entering the territory of India customs duty is payable. But here it
only comes for value addition, polishing. So, it goes back. That exemption from
customs duty on the value of diamond - because that diamond is not used in India,
it goes out - is only a theoretical entry. What is India’s contribution is only the
polishing and cutting of that diamond. If we say that just because you send
diamond and gold to India we will charge custom duty on the whole value, these
40,000 or two lakh people that you say will all their jobs because nobody will send
it to India.

It is only a technical entry. As far as carpet is concerned, carpet is
manufactured in India. It does not come from outside. The thread does not come
from outside India. Diamonds come from outside the country. There is a
temporary import which takes place, and then after cutting and polishing, it goes
back. That is how the difference is there. So, the notional entry of Rs 60,000
should not persuade your argument to a misunderstanding that it is a bonanza
given. If you start charging them custom duty on the whole value, nobody will
send a single diamond to India for cutting and polishing and the whole of Surat
will be unemployed.

A Bfaar deagpaan: § VAT TE BT W T B GId B AT B B HA FH9, H a1 e
AT B & E 5 SHHT W R 2, 3T WHIeX R 2| SN I HEl 5 aw g8 U
g, <fhd 3R pharma industry is earning so much from exports, why don’t you give
more benefit?

SHRI ARUN JAITLEY: Surat has a very large number of Telugu workers also.
SHRIMATI KAVITHA KALVAKUNTLA: Sir, I know Telangana people are

there in Surat and the interesting thing f6 3FR 25 Rg SIHS # YA § HM A © dl
25 TRI CRICTSS # W B & ol [ am just trying to understand.
HON. CHAIRPERSON: Please conclude now.
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SHRIMATI KAVITHA KALVAKUNTLA: Sir, I have just one issue. The
second and the last thing in my list, which I feel is the ugliest of all, is the Non-
Performing Assets. Have we taken any good action? We have not. & @ U1
fpar g f5 3919 9@ & |FH, 8RN 16 & < § 91 LAY, & Tl B &, d al HET
B Y| AT 3fTSThel Ul il ST R@l &, Usel US89 dled o b o™ a1 iRl &1 <91
a1 AR T W g € 99 died ¥ e fou S £ A ot 9w o 2 e g
TR} BT T8, Fe}i 1 < 2l VAl BTed &R iaa o 78 g wife fiee @ 7em & ==i
T & o 39 uféper TA.dLT. & IR H, [ don’t want to take his name because he is a

Member also. <féh I 8 <& o, But that did not definitely send a strong and good

message about your Government. So, these are the good, bad and ugly aspects of
our Union Government. ¥l d< # Teb & B Al Ul YR Hwllc Bl ol foadt 1
NPT, 3MMUDHI ABHR BT YSdgd Aol Bl

“qr fpar o qrer,

319 TP a1 el © 3Tl

ST B MY 19 I,

AT U8 W@l © Hel I8 8 9|
I g nft Y Hwel A &,
e <8 | &,

T fear <t sr@ Y w

R T BN HWPT, B BT H-IH [
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"SHRI K. PARASURAMAN (THANJAVUR): 1 place some of my suggestions
on the General Budget 2016-17 on behalf of our Hon'ble Chief Minister of Tamil
Nadu, Puratchi Thalaivi Amma.

On the day of submission of this budget, it had created a large amount of
expectations amongst all people especially middle and poor class people. We had
a thrust of expectations that at least the present budget should be a tool of
controlling the food inflation in the country. But I had witnessed on the day of
submission of this Union Budget 2016-17 that at the time when the Hon’ble
Minister of Finance started the speech, the National Stock Market became hot and
busy particularly the prices of manufacturing sectors moved upward. Accordingly,
we can understand that this budget is a boon for commercial sectors, big
companies and corporate sector but not for the common people.

India is currently the fastest growing economy in the world, but the growth
is not translating itself into jobs and welfare benefits for the people of the country
at the desired level. Sustaining growth momentum, while managing myriad fiscal
and macro-economic challenges and meeting the considerably heightened
expectations of the people of the country was the complex task before the Finance
Minister.

Unlike in past years, Plan expenditure has actually been increased in the
Revised Estimates for 2015-16. This would hopefully ensure that the releases to
State Governments for scheme expenditure would be speeded up before the end of
the current fiscal year. I am happy to note that the Finance Minister has accepted
the suggestion that I have repeatedly made to do away with the Plan and Non-Plan
distinction with effect from 2017-18 onwards and focus instead on the revenue and
capital outlays. This is a much needed reform.

We are aware that Agriculture contributes nearly 1/6to our national GDP
and majority of the people are involved in the various farming activities. You

would accept that this field should be developed according the rapid increase of

* Speech was laid on the Table
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population. There is biggest challenge in front us to get self-sufficiency in
agricultural production in the coming years. In this regard, I welcome the proposal
of the government for doubling farm incomes in five years which is a laudable
objective, but it should be done in real terms. To make agriculture profitable and
to double the income through agriculture, it is pertinent to encourage both public
and private investment in agro technology development and creation and
modernization of existing agri-business infrastructure.

In this connection, I would like to remind Hon’ble Minister about his
announcement made in last year's General budget. It was informed that the
government will establish institutions like Indian Agricultural Research Institute
with an initial sum of Rs.100 crore as well as an amount of Rs. 100 crore for
setting up of Agri Tech Infrastructure Fund for the advanced development of
agriculture.

So, I request hon’ble Minister to inform about the present status of Agri
Tech Infrastructure Fund and kindly develop such kind of research institute along
with additional allocation for the Agri Tech Fund in all states. Because the
objective of doubling agricultural profit as well as production could be achieved
only through input of advanced technology and new system of crop cultivation.
The research institute should also take action to discover the vanished traditional
crop varieties once were under cultivation in the country, especially in the state of
Tamil Nadu. I am sure that the vanished traditional crop varieties would be a boon
to the Indian agriculture during the period in which the climate change is biggest
threat to the community.

As far as the post harvest infrastructure is concerned, we cannot deny that
the country is still lacking in the development of post harvest infrastructure which
in turn leads to wastage of agricultural products particularly in godowns of Food
Corporation of India. At this moment, I would like to bring to the notice of the

government that under the dynamic leadership of our Hon'ble Puratchi Thalaivi
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Amma, various steps have been taken in the state of Tamil Nadu to develop post
harvest infrastructure.

In order to reduce post harvest losses, construction of 88 modern storage
godowns with capacity ranging from 2,000 MT to 10,000 MT and 70 cold storage
units each with the capacity of 25 MT have been taken up in the last four years in
Tamil Nadu. In view of this, I urge the government to increase the annual
allocation for the upgradation and establishment of scientific godowns under FCI
in the places where agricultural production has been earned at large amount every
year.

I welcome the importance given by the government for expanding the area
under irrigation. However, my concern is that focusing allocations under the
Pradhan Mantri Krishi Sinchai Yojana towards uncompleted projects under the
Accelerated Irrigation Benefit Programme (AIBP) would repeat the old error of
skewing the fund allocations towards States which have a number of major and
medium irrigation schemes pending completion, while depriving States like Tamil
Nadu of funds, as they have already virtually exhausted the surface water
irrigation potential.

The expansion of the Soil Health Programme and the Soil Card Scheme by
the Government of India would be more beneficial to enhance the quality of soil
across the country. I am very happy that it is recognition of the efforts launched by
our Hon'ble Puratchi Thalaivi Amma who pioneered the Soil Health Card
programme in the state of Tamil Nadu. The country has now been harvesting the
impact of excessive use of chemical fertilizers and pesticides along with various
kinds of inorganic inputs. Besides affecting the quality of soil converting into
barren quality, excess use of chemical inputs leads to various kinds of diseases.
Therefore, the government should not only develop soil health programme but also
give more importance to prevalent usage of organic fertilizers across the country.

The Pradhan Mantri Fasal Bima Yojana is a welcome initiative but the

budget allocation of Rs.5, 500 crores appears grossly inadequate. The stepped up
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outlay for the Pradhan Mantri Gram Sadak Yojana is a result of continuous request
made by our hon'ble Puratchi Thalaivi Amma to the Prime Minister for a
substantially enhanced outlay for this programme to ensure speedy completion of
approved projects taken up in Tamil Nadu. In this regard, I thank the government
and urge for an early release of Central funds under this scheme.

The launch of the National Rural Digital Literacy Mission is a recognition
of the pioneering role that our hon'ble Chief Minister had played in launching and
implementing the free laptop scheme for school and college students studying in
Government and Government-aided institutions. It was intended as an effort to
bridge the digital divide, which the Government of India has also now recognized.
I welcome the announcement of the scheme to cover 5 crore poor families with
LPG connections, aimed at reducing domestic drudgery. It is the same objective
with which the government of Tamil Nadu has implemented the scheme for
distribution of Fans, Mixies and Grinders to households in the State. I urge the
Government to ensure that the beneficiary identification under the subsidized LPG
scheme is done in such a way to ensure that States like Tamil Nadu which already
have a sizeable coverage under LPG connections are not left out, since the families
that still do not have such connections in the State tend to be amongst the poorest.

I also welcome the Pradhan Mantri Jan Aushadi Yojana under which 3000
new medical stores selling generic medicines are to be set up and it is very similar
to the Amma Marunthagam Scheme launched by hon'ble Puratchi Thalaivi Amma
in the state of Tamil Nadu. But at the same time, I would like to register my
objection on the decision of the Central Government in fixing additional excise
duty for the import of essential medicines especially cancer medicines. The
government had recently listed several important medicines under the list to be
imposed excise duty. This step may lead to the excessive cost of those medicines
as well as encourage emergence of fake and sub-standard quality of medicines in
the country. Therefore, the government should abolish the import excise duty on

life saving drugs.
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The launch of a new Health Protection Scheme to provide insurance cover
for poor families which require hospitalization is welcome. This scheme is very
similar to the Chief Minister’s Comprehensive Health Insurance scheme which is
under implementation in Tamil Nadu since 2011. I earnestly request the
Government of India to converge their new scheme with the Tamil Nadu scheme
of health insurance. This will not only enable smoother roll out of the Central
scheme in Tamil Nadu, but also reduce overlap and administrative burden.

I welcome the launch of several schemes to sustain the impetus in the
education, skills and job creation area. I would urge the Government of India to
consult the States in the design and implementation of these initiatives. The
provision for the Rashtriya Madhyamik Shiksha Abhiyan (RMSA) at Rs.3,700
crores is very inadequate.

The proposal to develop a National Career Service Platform into which the
State Employment Exchanges will also be linked is a welcome measure. As far as
the proposal to draft a new model Shops and Establishments Act is concerned, I
would request that State Governments and other stakeholders should be consulted
before a draft is finalized.

The performance of National Highways Authority of India in Tamil Nadu
is still somewhat wanting and needs to be improved with greater co-ordination
with the State Government and greater sensitivity to state specific issues. [ am
concerned about the proposal to privatize the Road Transport Sector through a
Central legislation by amending the Motor Vehicles Act. Encroachment of powers
of State Governments by this proposed legislation is not acceptable.

In the area of FDI policy, the proposal to permit 100 per cent FDI for
marketing food products produced in India appears to be a backdoor entry for FDI.
I welcome the announcement of providing Rs. 25, 000 crores to recapitalize public
sector banks and the assurance to provide further funding if required. This will

enhance confidence and enable greater lending and spur economic activity. But at
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the same time, the government should take actions to protect nationalized banks
from bad loans.

It is unfortunate that the Finance Minister has not eschewed the tendency to
levy cess and surcharges on various items of central taxes which are not shareable
with the States. The levy of Krishi Kalyan cess on Service Tax, the infrastructure
cess on Excise Duty on vehicles, the doubling of the Clean Environment Cess on
coal and lignite and the levy of a surcharge even under the new tax compliance
schemes are retrograde measures and ways by which the Centre is trying to avoid
sharing its tax proceeds with States. I strongly deprecate this practice.

Already, the government of Tamil Nadu has been unfairly treated by the
Fourteenth Finance commission with a drastic cut in the horizontal share from
4.969 percent to 4.023 percent of the general shareable tax pool and from 5.047
percent to 4.104 percent of the service tax pool. The criteria adopted by the
commission are neither fair nor progressive as efficiency and fiscal discipline have
been totally ignored to the detriment of well administered states like Tamil Nadu
which are known for their prudent fiscal management.

The proposal to treat assignment of spectrum usage as a service and not as a
sale of intangible goods also eats into the tax base of State Governments, while
enhancing the base of the Government of India. However, on the whole, the tax
proposals in the Budget are regressive. There are Direct Tax concessions
amounting to Rs. 1060 crores mostly due to Corporate Income Tax concessions,
while indirect taxes worth Rs. 20,670 crores have been levied, which come on top
of the periodic increases in central excise levies on petroleum products which have
seen an overall increase in yield of more than 90 per cent in the first 10 months of
the current fiscal year as per the Economic Survey. This is a regressive approach
which cannot be supported.

I feel it is my prime responsibility to list out some of long pending demands
of my constituency for the kind consideration and early sanction of the Central

Government.
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1. Irequest the Government to initiate necessary action for establishment of a
new kenderiya vidhyalaya school in Pillaiyarpatti at Thanjavur District. The
district administration have been provided ten areas of land, temporary
building at free of cost will be provided till a permanent school and 50%
percent residential accommodation for the staff as per the norms.

2. It is a matter of great worry that there is no IT Park in Thanjavur District.
Approximately 50 thousand engineering graduates passing out every year
run the risk of not getting a job at all. I urge upon the Hon'ble Union
Minister to immediately set up IT Park in Thanjavur.

3. I request our Hon’ble Minister to take the necessary steps to start a sea
transport link service from Chennai to Nagapattinam or Karaikal by using
small ships and ferry boats.

4. Thanjavur district is one of the top three districts of Tamil Nadu which
produce larger quantity of coconut products. The headquarters or its centre
could be established in any one of the top three districts of Tamil Nadu
where we have the largest cultivation of coconuts. As the farmers of
Thanjavur district do not know about the schemes of the Board, they are
deprived of the benefit of Coconut Development Board. I request our
Hon’ble Minister kindly establish the centre of the Board in Thanjavur
immediately.

5. Folk artists entertain people but they live in a sorry state of affairs. Only
when the standard of their lives are improved, these folk art forms can
survive the test of time. Poverty-stricken folk artists are forced to find
alternate jobs to earn their livelihood. There is a sense of fear that their
pathetic living condition would affect the folk art forms leading to their
extinction. I urge upon the Hon. Member for Culture to set up a Central
Welfare Board for folk artists so that they can live with dignity and take

forward various folk art forms to posterity.
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6.

A stadium at a cost of Rs. 6 crore has been constructed at Vaduvoor village
of Needamangalam Union of Thiruvarur district. I humbly request the
Union Government to allocate an additional fund of Rs.2.5 crore
approximately for timely completion of this project.

Post Office in Needamangalam at Thiruvarur district is functioning in a
rented building for the last 40 years. Since, there is availability of land, a
new and own building should be constructed. Post Office in Orathanadu at
Thanjavur district is functioning in a rented building for the last 60 years.
Since, there is availability of land a new and own building should be
constructed for Orathanadu Post Office.

I request that Hon’ble Minister for Culture for allocation of funds for
carrying out of 22 restoration work. 2 have been sanctioned already and the
rest of 20 regarding Sri Brihadeswarar Temple-conservation work of Lower
Moat wall of Sivaganga Temple Little Fort, Thanjavur to be undertaken at
the earliest. I once again request to allocate the funds for that purpose on
priority basis.

I request the Hon’ble Minister of Urban Development to allocate sufficient
fund this year regarding provision of centralized parking in Thanjavur and

upgradation of Moat of Thanjavur Big Temple in Tamil Nadu.

10. The Tamil university functions as a high-level research institution in Tamil

1.

language, Literature and Culture and imparts education and research
simultaneously. I request the Hon’ble Minister of state to forward a
proposal for kind perusal and request yours goodself to sanction a special
grant of Rs.17.63crores towards the protection and improvement of eco-
environment of the Tamil University campus.

I request the Union Government to allocate funds for extension of the world
famous Thanjavur Saraswathi Mahal Library which is more than 300 years

old.
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12. Thanjavur is the granary of Tamil Nadu which is located in the Cauvery
delta region. The Big Temple is one of the UNESCO Heritage site located
in my Thanjavur constituency. Regularly, more than five hundred people
are visiting the temple every day. So many public representations have been
received requesting the Subway or Over Bridge in front of the Big Temple
to avoid crowd in traffic. I request the Union Government to allocate funds
to construct the subway or over bridge in front of Big Temple.

13.Farmers are the backbone of our country. Heavy rains, drought, fog and
diseases affect the standing crops before harvest and as a result of this, the
farmers face hardships. I urge that Union Government to spread awareness
among the farmers about the crop insurance schemes so that their
livelihood will be protected.

14.1 urge the Union Government to set up storage house with the facility of
dryer with stockings of agricultural produce in the delta regions including
the Thanjavur constituency and such store houses would be more fruitful
during rainy seasons with highest preservation of agricultural produce.

15.Hon’ble Minister for Civil Aviation may be aware that the Airport at
Thanjavur was operating the service previously. I urge the Ministry of
Defence to take necessary action for re-functioning of airport.

16.1 request the Hon’ble Minister that the GA Canal Project of Rs. 2610 crore
is under the consideration of the Government. I request to kindly sanction
and initiate the work immediately. Due to this project, 2 lakhs farmers will
be benefitted. If you sanction the projects, farmers will remember you and
heartfelt forever.

17.1 urge the Hon’ble Minister of Road Transport that adequate fund should
also be released for Thanjavur to Pattukottai and Pattukottai to Karaikudi
National Highway Road.

18.1 request the Hon’ble Minister for Human Resource Development for

issuing orders for construction of additional classrooms along with
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auditorium both in Serfoji Arts College, Thanjavur district and
Rajagopalaswamy Government Arts of College, Mannargudi, Thiruvarur

district.

19. The Southern Cultural Center is located in Thanjavur in Tamil Nadu and it

is working ceaselessly for the welfare of artists of all spheres. Union
Government should allot funds for repairing the buildings at this centre
which are in dilapidated condition besides constructing a compound wall.
The old aged artists should be given old age pension through the assistance

of the central government.

20. Adequate funds should also be released for constructing an auditorium for

21.

the Thiruvaiyaru Music College in Thanjavur district.

Vaduvoor Lake in Needamangalam Union of Thiruvarur District is in the
control of Department of Forests. Thousands of birds from different part of
the countries come to this lake. More than thousand farmers are benefitted
through this lake every year. Union Government has announced this place
as a bird sanctuary. Watch towers in this place needs renovation and more
watch towers should be set up for the benefit of thousands of tourists who
visit this sanctuary. Union Government should allocate funds for de-silting

work 1n this lake which can benefit more than 2000 farmers of this area.

22.The Punnai Nallur Mariamman temple is a Hindu temple located at

Thanjavur in the state of Tamil Nadu, India. The temple of goddess
Mariamman is one of the famous temples around Thanjavur district. The
goddess cures her devotees of all physical ailments. A charismatic yet
considerate form is seen here. Mud replicas of the different parts of the
human body are placed in the temple as an offering and pleading the mother
for cure. In the month of ‘Purattasi’ (September-October) the Floating
Festival (Theppam) takes place in the holy tank located at the temple.
Brahmotsavam takes place in the months of ‘Adi-Avani’ (August).

Navarathri, Mahasivarathiri are the famous festivals celebrated here. I urge
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23.

24.

25.

Union Government to dredge the surrounding areas and to allot sufficient
funds to make it as a tourist destination.

As the National Highways Road covering Thanjavur to Kumbakonam to
Vikravandi work will be delayed due to tender, I request the Hon’ble
Minister kindly issue the tender to start the work immediately as it is very
essential.

The Thanjavur city already have the basic foundation for any grand super
specialty medical research and outreach institution in the Thanjavur
Medical College Hospital which has churned out hundreds of medical
professionals to serve the public in the past 50 years. Importantly, qualified
and experienced medical professionals might find it easier to base
themselves in Thanjavur where professional experience sharing could add
to their advantage. Continuing medical education and virtual medical
facilities have taken deep roots here. I request the Government to please
consider the suggestion and recommendations made by the committee for
setting up of AIIMS at Sengippatti-Thanjavur of my constituency.

There are 419 High and Higher Secondary Schools functioning in
Thanjavur district. Out of 419, approximately one third of the students are
willing to join polytechnic college, as the courses will have more practical
and these are more application oriented. I therefore urge upon the Hon'ble
Human Resources Development Minister for establishment of New Central
Polytechnic College in Thanjavur immediately for the students who want to

join jobs quickly after 10" standard.

26. Thanjavur is the granary of South India. In Thanjavur, coconut, banana,

groundnut, black gram and green gram are grown in large scale besides rice
production. Thanjavur and its adjoining five districts of Tamil Nadu are
wholly dependent on agriculture and agro-based industries. As the economy
of these districts is primarily dependent on agriculture, the need for an

agricultural university becomes important. I urge upon the Hon. Union
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Minister of Agriculture to immediately set up Central Agricultural

Univeristy in Thanjavur.

In short, even though several shortcomings are seen in this Budget, I accept
that some areas like agriculture, crop insurance have been given priorities by the
government. However, I am also happy that I use the opportunity to list out some
of pending projects relating to my Thanjavur Constituency and I once again urge
the government to give importance for early completion of these projects with

adequate fund allocation.
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"SHRI RAMESHWAR TELI (DIBRUGARH): I support the Union Budget, 2016-
2017 presented by Hon. Finance Minister Shri Arun Jaitleyji. The Budget which
is growth oriented and pro-poor is undoubtedly a historic one. Allocation of funds
for various schemes will benefit every section of society. The all inclusive,
balanced and growth oriented Union Budget with its focus on both rural and
agricultural sector on one hand and infrastructure on the other, will change the
lives of our people to a great extent, which is indeed a commendable effort on the
part of the Government. To ensure development of rural economy and for the
upliftment of the poor and the downtrodden, Government has taken a slew of
measures. These measures will definitely boost the economy of the poor. The
Pradhan Mantri Krishi Sinchai Yojna which will bring 2.85 million hectares of
land under irrigation is a laudable step that would not only increase the
productivity of the farmers but at the same time it will also give much needed
succour to the farmers. To subsidize farm loan repayment, a provision has been
made for interest subvention, which is a welcome step. An increase of 11% in the
budgetary allocation made for the rural job schemes MGNREGA, rural
electrification under Deen Dayal Upadhyaya Gram Jyoti Yojna with an allocation
of Rs. 8,500 crore which will electrify 18,500 villages by 2018, allocation of funds
amounting to Rs. 2000 crore for providing LPG connections to the women
members of poor households, schemes to train one crore youth over the next three
years under the Ministry of Skill Development and Entrepreneurship to give a
push for job creation, Prime Ministers’ Fasal Bima Yojna are some of the
ambitious schemes announced by the Finance Minister that will certainly go a long
way in ameliorating the conditions of the poor and the needy. I extend my
heartfelt thanks to the Hon. Finance Minister for presenting a pro-poor and a

people friendly Budget. Thank you.

* Speech was laid on the Table.
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"SHRI P. KUMAR (TIRUCHIRAPPALLI): The Budget presents a total receipts
of Rs. 19,78,060 crore for 2016-17, which was Rs. 17,85,391 crore in the RE for
the current year. This includes a revenue receipts of Rs.13,77,022 crore for the
next year, compared to Rs. 12,06,084 crore for this year. The Hon. Finance
Minister presented a Revenue Expenditure of Rs.17,31,037 crore and compared to
the Revenue Receipts, there is a shortfall of Rs.3,54,015, which is the deficit.
Comparing the total expenditure figure of Rs.19,78,060 crore, with the Revenue
Receipts, recoveries of loans and other receipts, there is a Fiscal deficit of Rs.
5,33,904 crore, which comes to 3.5% of GDP.

There is a welcome measure in the Budget, in the sense that there is an
increase in the Revised Estimates for the current year in the Plan Expenditure,
which was not the case in the earlier years. Since there is an increase in Plan
Expenditure, we, from the State of Tamil Nadu, expect that adequate additional
allocations will be made to the State Governments during the current year itself.

The Finance Minister also made a departure from the past practice. He put
an end to the distinction of Plan and Non-Plan expenditures from 2017-18, which
was one of the suggestions made by the Chief Minister of Tamil Nadu, Dr. Amma.

The Budget at a Glance presented by the Hon. Finance Minister testifies
that out of one rupee of the Centre, the States get only 37 paise, which includes
“share of taxes and duties, Plan and Non-Plan assistance”. The rest 63% is
apportioned by the Centre, in one form or the other. With this meager share of
37%, the States are to manage its plans and programmes.

Coming to the fiscal deficit figure of 3.5%, I have to mention that the
Centre finds other ways and means to mop up additional resources, to keep this
figure down. To say one example, the Centre resorted to increasing the excise duty
on petrol and diesel, several times during the last year. Whenever there was a

reduction in the international price of crude, the Centre did not pass it on to the

* Speech was laid on the Table
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consumers, but it adjusted it by increasing the duties. By this, the Centre got huge
revenues for adjusting it in the fiscal deficit figures.

I would like to reiterate the point that any increase in the petroleum
products leads to cascading effect on prices of other essential commodities and
also an increase in inflation. The Government has to ponder over this and take
necessary corrective steps so that the common men are not burdened.

The Government tom-toms that there is an increased devolution to States
by 55%, as a result of the 14" Finance Commission’s recommendations. But as far
as Tamil Nadu is concerned, our State has been badly hit by the reduced allocation
due to the 14™ Finance Commission’s recommendations. The criteria fixed for net
allocation to States go contrary to the wishes of the States like Tamil Nadu and
progressive and people-friendly States should not be allowed to suffer due to such
criteria.

For the social sector, there is an allocation of Rs.2,000 crore for providing
LPG connections to the BPL families. While I welcome this, I request the
Government to ensure that States like Tamil Nadu are not left out, which are
already implementing this scheme very efficiently, as demanded by the Chief
Minister of Tamil Nadu.

Here, I would like to seek a clarification from the Hon. Minister regarding
extending PNG pipelines to the southern States, which is a cheaper and a cleaner
fuel. If PNG is extended, the Centre could even get rid of the subsidies connected
with LPG. I want to know the status of the plan to extend the PNG pipelines to
southern States.

Connected with this, is the issue of laying of gas pipeline project by GAIL.
The present alignment of laying of gas pipeline in Tamil Nadu goes through seven
districts viz. Tirupur, Erode, Coimbatore, Salem, Namakkal, Dharmapuri and
Krishnagiri. This would cause irreparable damage to the agricultural and
residential properties. This project would adversely impact lakhs of mango,

jackfruit and coconut trees which are grown in those areas. I would also like to
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draw the attention of the Government to the provisions of Section 7(i) of
Petroleum and Minerals Pipelines (Acquisition of Right of User in Land) Act,
1962, which states that no pipeline shall be laid under lands which were used for
residential purposes. Moreover, this alignment could as well be shifted to areas
along the National Highway, as is being done in the State of Kerala. This demand
was explained by the Chief Minister of Tamil Nadu, in the letter addressed to the
Prime Minister of India on 8" Februray 2016. Hence, I request the Centre to
intervene in the matter and shift the alignment to the areas alongside National
Highway.

In education sector, the Finance Minister proposes to open 62 more
Navodaya Vidyalayas. Though I welcome this initiative, I would like to suggest to
the Minister to recommend to the Ministry-concerned to open at least one
Kendriya Vidyalaya in each district of the country.

Though the Hon. Finance Minister increased the focus in quality of
education in SSA, the funds under SSA have been decreased by the Centre
unilaterally. The funds of SSA are shared between the Centre and the States in
65:35 ratio. The Human Resource Ministry of the Govt. of India was supposed to
give 65% as Centre’s share to the States. But it had granted only 50% as Centre’s
share to Tamil Nadu, last year, citing the enhanced devolution of tax resources to
States as per recommendations of the 14™ Finance Commission.

But, it is pertinent to point out that State Government of Tamil Nadu, under
the able leadership of the Hon'ble Chief Minister, Dr. Amma, is working towards
ensuring access to free education for children and it is a pioneer in formulating
various programmes for effective implementation of RTE Act.

Moreover, it is needless to say that the expenditure on SSA is met from out
of the education cess. It is a known fact that the revenue from cess and surcharges
are entirely appropriated by the Centre and not shared with the States. That being
the case, it 1s unfair and unjustified to reduce the Centre’s share of funding for

SSA. When the Hon'ble HRD Minister assured the House that the sharing pattern
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will not be changed, this sudden change of sharing pattern jeopardizes the
implementation of SSA in Tamil Nadu.

So, I request the Government to clarify the position why the sharing
pattern was changed, especially in view of the fact that SSA is being funded from
education cess.

Coming to the aspect of ‘cess’ in this Budget, the Hon. Finance Minister
has imposed and increased ‘cess’ and ‘surcharge’ on various Central Taxes,
knowing fully well that they are not shareable with the States. He imposed a levy
of Krishi Kalyan Cess on Service Tax, infrastructure cess on excise duty on
vehicles, doubling of Clean Environment Cess. By imposing such cess and
surcharges, the Centre is avoiding sharing them with the States, and apportions
the entire money with itself. Hon. Chief Minister expressed her opposition to this
move, through a letter to the Hon. Prime Minister, in this regard.

For the rural sector, there is an increased allocation and we welcome it— be
it Grants-in-aid to Gram Panchayats and Municipalities, be it allocation to
MGNREGS.

In the case of relief to income tax payers, he belied the expectations of the
middle class, which is a major chunk of people who contribute to Centre’s revenue
from income tax. Middle class income tax payers expected something more from
the Finance Minister, especially when in this year, the Government will be
implementing the recommendations of the Seventh Pay Commission, which will
lead to increase in the pay structures of Central and State Government employees.

On the whole, the Budget has not inspired and motivated many segments of
our country and it belied the higher expectations of the people and it totally lacked

flavour.
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“This 1s a serious, sober Budget that preserves India’s most treasured
asset in a turbulent world — macro-economic stability.”
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U 3R Had o

“Our first cheer goes to the Government for showing admirable
restraint by sticking to the fiscal consolidation path. Our second
cheer goes to the comprehensive set of measures announced in the
Budget which are likely to support a more balanced growth
trajectory.”

This was in a newspaper by a very well known columnist. All of you know
him well. His first line in his column is:

“In the face of threatening global financial squalls the Budget
provides credibility, a steady course for steering the economy and
welcome improvements in tax administration.”

gAY IE qoIC Sl o, I8 JURfee AT, Fifh 89 RN < i [haAT| 3T g AW 7 e,
AN UIET Bl k% A A e Sff 1 {9 YR ¥ S fha1 fb w9 i, 9w 9 We
g a1 e @, Afgen & a1 gar &, STe 39 gl W fhdar o el € uvg I8 @ §Y

Al srlemel W g9 q9IC B TN R W &l I8 H B B UP qqd e 8 A |

AT ¥ R 3T 3 gorc T YURIAT HEl off <& 2

3q § AT g, ATYD] FHSA Bl BIRNY BT § [ $H golc B T a1 HAsw@qol S
g e T 21 s @1 38 § I 89 Al A fhpd d-oice o fpar, &9 fea, S|9a ar
7 onft faaR & orer wwsey, fad #3 St ff 39 AR # O dlell, W o S
AN S 7 Fal & 6 uferd daex da 3 ema ol 4 &R B gl L (raer)
HON. CHAIRPERSON: Is it that you want to clarify on some important points?

... (Interruptions)
SHRI JAYANT SINHA: I want to address only the important points that have

been raised so far. ... (Interruptions)

Ugoll a1d a1 I8 & [ v v, ) w7 fohar mar g ufedtes daex da & forw @
foear T 81 The hon. Member had said we needed to take some bold actions in this

regard. | wanted to reassure her and other hon. Members that indeed we have done

SO.
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I want to touch upon the fiscal management briefly. After that, I would let
hon. Members continue.

Let me speak about the bold steps we have taken as far as the public sector
banks are concerned. When we inherited the economy in May, 2014, it was
already clear that we had a set of stressed assets that were arising from the large
number of stalled projects that had accumulated during the UPA Government’s
time. These projects were stalled because of a number of policy failures and policy
paralyses that the UPA had demonstrated. In a way, they were also representative
and illustrative of an environment of crony capitalism that existed during the UPA
time. So, when we started to look at the set of stalled projects, we recognised at
that point that we needed to take action in three different ways.

First, we needed to address the underlying stress in many of these industries
which had arisen due to policy paralysis and we did that. Secondly, we needed to
make sure that we understood exactly where these stressed assets were and what
the extent of those stressed assets was at a systemic level was so that we did not
create any challenges with respect to systemic stability. Thirdly, we had to equip
the banks to be able to go through the resolution process and deal with these
stressed assets. This required considerable amount of bold policy action which we
demonstrated in many of the industries which were facing stress.

As we have explained over and over again, for example if you look at the
power sector where the discoms were running huge losses we had to put in place
the UDAY Programme so that we could deal with the losses in the power sector in
various States so that we could start to heal the power sector as well. The power
sector was also dealing with problems with coal allocation and problems in terms
of power transmission between North and South. We addressed all these problems
at a policy level.

When you look at the steel industry, the market was being flooded by low

cost imports from around the world. We immediately acted on that through
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safeguard duties and further acted on it through the imposition of a minimum
import price. So, we did that as far as steel is concerned.

Similarly, in the textile industry, we amended the Textile Upgradation
Scheme and made it possible for a capital subsidy to be available for our textile
industries so that stress would be relieved in that industry as well.

As far as the road sector is concerned, there were a host of reasons why
there were no bidders for many of the tenders we were putting out and a number of
stalled projects existed in the road sector. We had to address that through swift and
decisive policy action which we have done. All hon. Members know that the speed
of execution and speed of awarding road projects has gone up dramatically. It is
evident in front of the entire world. Everybody accepts that.

We addressed that through policy action. That was the first set of things
that we did to ensure that the lot of the stress that was coming on to the banks
because of policy failures, because of inaction on behalf of the UPA Government
was addressed as quickly as possible. That is a very decisive set of action we
undertook as far as policy making is concerned.

The second very important thing that we had to do was to really understand
the extent of stressed assets across the systems. As the hon. Members know well
that there are many banks which are lending individually to many companies and
the extent of stressed assets across the system was not possible to understand until
we built a data base, which the RBI then did to be able to understand exactly what
the stressed assets were across the entire system, both public sector banks and the
private sector banks. So, we did that. We conducted the Asset Quality Review.
Government along with RBI and the banks worked very closely to understand in
the last six to nine months what the stressed assets were across each bank, across
each sector and across the entire system as well. We completed the Asset Quality
Review in the last two or three months so that we could understand how these
assets had grown, where they were and in which industry they were. We have

completed that. We know where the stressed assets are. We have transparency and
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recognition around that. We know that the number is around eight lakh crores. The
good news is that we have seen that this number has now stabilising and we now
put in place appropriate policies for the banks themselves to recognise and classify
these stressed assets. That was the second very important thing we did as far as the
banks are concerned.

The third very important thing, you have seen results of this in the
newspapers every day, that we have done is we have equipped the banks through
the data base, through the joint lending forum, through the Corporate Debt
Restructuring process and a new process that was introduced by the RBI which is
the Strategic Debt Restructuring process to swiftly take action as far as the
resolution of these NPAs are concerned. I would like to let the hon. Members
know that if you open the newspapers today and you look at the companies that
are monetising and selling their assets now. You look at the resolution process.
There are 29 of these that are going on where promoters themselves are being
replaced. You can see that the tools with which we have equipped the banks, the
resolution process that is underway right now is actually bearing results. In fact, it
is an unprecedented change in creditor rights that they can move forward with
these promoters and force them to resolve these stressed assets. It is an
unprecedented change. It has never happened before.

Sir, as far as wilful defaulters are concerned, Mr. Chairperson, Sir, [ would
like to tell you that we have taken swift action on wilful defaulters. The hon.
Finance Minister spoke earlier today about how we are taking action there. But
today there are 7,686 wilful defaulters that are recognised in the system. We have
filed suits for 6816 wilful defaulters. There FIRs filed for 1669 and SARFAESI
action that has been undertaken for 584 of those. So, if you look at the total
amount, out of rupees eight lakh crores for which wilful defaulters have been
identified and action has been taken, it is Rs. 66190 crore. So, as far as wilful
defaulters are concerned, we have taken very swift action and as the hon. Minister

said that nobody will be spared. The full force of the law will be applied against
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wilful defaulters. Once they are notified, in any case, they are shut out of the
financial system. It is not possible for them to borrow again and effectively as far
as their businesses are concerned and their own individual career as business
people are concerned, once you have the label of a wilful defaulter, the doors are
closed on you as far as borrowing from India’s financial system is concerned. It is
a very painful conclusion to their business activities. These are very harsh,
profound and important measures that we have taken as far as stressed assets are
concerned. Hon. Members should be reassured that these actions are
unprecedented in India’s economic history and they represent bold and decisive
action as far as the banks are concerned.

Sir, I will conclude by saying that in this Budget on this particular issue we
also recognise, as the hon. Finance Minister has said, that rather than having too
many weak banks, we are better off with the process of consolidation where we
have fewer stronger banks, banks that cannot be played off by promoters, banks
that will be able to take action against wilful defaulters and banks that will have
the technology and the lending practices and enough talent so that this problem
does not occur again. So, we have dealt with it tactically in terms of really getting
a handle on stressed assets but more importantly, for India and for the hon.
Members to know, we have dealt with it systemically and structurally as well in
terms of tools that are available to the banks. Of course, bankruptcy code and
other measures which we will take through DRT and SARFAESI are yet to come.
Those will further strengthen our banks. Between making our banks stronger and
giving them the tools, we are structurally dealing with this problem where NPAs
have been a periodic problem as far as India is concerned. Hopefully, we will not
have these problems to this extent again.

With this, I will conclude my first intervention about public sector banks
which is an issue raised by many hon. Members.

I will now come to the second point of fiscal management. Even though I

am a first time Member of Parliament, I have sat through the debates as an
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observer watching what happens when we discuss the Budget. I now had an
opportunity to sit through the debates when we talk about the Budget.

The part that I think we do not spend enough time in this House and in this
country is, to understand the actual realistic fiscal position that we confront as a
country. And a part of what we had to do, the balance that we had to strike in this
Budget, is to deal with the fiscal realities as it is but at the same time, responding
to the challenges and stresses that we were seeing in the economy. But that
balance and understanding the actual fiscal position are very important for hon.
Members as well as for the country to understand.

Here are the simple facts. If you look at this fiscal year, our total
expenditure is Rs. 17.8 lakh crore. It is projected to go upto Rs. 20 lakh crore next
year. Our total revenues, both tax and non tax, are Rs. 12.5 lakh crore. Therefore,
we are running a deficit of Rs. 5.35 lakh crore this year. We are running a deficit.
T AN TS § O 32 &1 89T WRBR ©1C § O & g1 3R 89N HHTs A6 12 IR BRIS B,
TR BN B! HATS Il 12 oG BRIS & d AN @d 17, 18 ol HIs & I g9RT ST
HICT ©, 98 TN 9I¢ 5 A BRI$ Bl §l 3R I °IeT WBR B -1 &I 8, J @ Sl g4
TR §, A AT e FEd © B Y iR wd Ry, < § SMar wEdl ¥ emw ek
Td HIRY| qE ARN BT Ig FHSAT AT R RRIERT A GHsHT @12 b S 89 d =07 o
® €, 3 HU B AR dedi DI AR STH qdl B 5 U BT A BAT G| &F A
B T FRER § W9 3R &) 8, 3R {hadhe ATorie A1 &, a1 84 e 3 &A1 ©l
g AN 7 del b haed Sfhfie & difg g, 3.5 Wic W™ ®d| 89 @l 9 39 sdfe
fepar i 87 ST 3R el BT Al aMT aTed 81 3R 8 <A 3R 1 %0 < Fol WY,
arTelt Gifgdl @1 3R Mt o1 <7 T WY, R W =Ier <7 g OV a1 I8 e &1 em
T8 BT 9 FRIE B BH AN T |HST © SR {Hiell Wl g1 9T ulRumd @i gen? #
AR Al B dT @redl € f6 S @9 § S & 89 <d 8, Before the Budget was

announced, hon. Members, there is a borrowing rate for the Government of India.
9 BH IIOIR H T ofd o, AT 89 SIS <A1 gsal o7 ST 8 Ui & SINIURT o, 8 Wic &l

TS o, RPN DI FT fh ST 0T 9adT o &1 & 3R I8 S 8 Wic W T o &,
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Sl 5.35 <RGBS B &4 Tl Bl 0T 8, I8 84 8 Wic &9 W R AT Tsdl| WR Hiifh
B AN 7 I8 AT 9911, ’1C DI B 61, 5.35 A HRIS 30Tl At Hl A, 3.5 Wi
fthddhd Sfhi¥e |

HeIed, § A WeRl BT qaqrl dredl g, H U AEgH W IR 9 W D AW
¥ I BT A AEA g B S o8 T W S B AN 7.876 THC AT W of W I, IS b
GHY G€ 7.64 THC B A1 8| IS 9gd BH 8 AT &, Wifh I§ e 8 ANl 1 AT 3R

Fd H R Bl g W AT AEAT BT FHSAT A1V P 39 USRI e Ao 89
RN 1 fRar B S AR AT BT a9 e I8 O [P T o H SR @E HAT Al 5, 3D
ft g wweET ARy, omd @Ml & ft 81 # I9ic Fadl 8, IMMUHl W IR J F 0T oAl TSl
gl 3R B9 I8 fhada SfhfRic 3.5 We W Wfd 7 wad 3R IRIET &1 S A 8, a8
7.64 TRT UR TE ST, Al R 3MTYHI 8, 8.5 AT 9 TAT U U1 oI Ul |
3ITST 3T HE W® & b goIc A JAD! Theil® 8l Wl 2, AT AN Bl AR Theil® B, IqY
T AN 1 3U! qar|

3T AR WERT 7 9gd a1 @, [l 7 Fal - e, I TS onTell, 1 I e H
A T TE FART fF ST HT A YR G S, B AN 7 98 HH B forn g Fifes g
SR < 39 YPR A Aged a9 21 89 RN 7 e Aoric ol @R 9 R B s
U P TIAT TS T, TN IR P g9 T8 ¢ 3R 3Tl R 1 39 99 g8 B H = @
@GIged TR §TRAA A1 ATedl ATl g=arg|
2 AfcABoA WS T4 T8 AR W PV Al © Al FARN DD Yol TRl gl .. (FaeT)
4l g8 giy diferfl @ WIfafra & ar # a7 &R @ 9, Al IHD! WeAms HA |
3TIPT I8 TS1 81 &l M7 & 7 Sivact [ &1 Adb1, o & 7 P RS &1 A1, Mg
B T UHSRMNE BT AGT, MY & 7 ARERE B R a7 &, g ot Aol 16l ot A7ee &
forg @t off @ I A W MU S A R BN el dor o, fd w78 e faal
..(@ag) T8t 9% & Siceh St O 99 W@l S 9@id § f& obstructing Parliament is
part and parcel of parliamentary democracy. UifelIFic) SHIBAl d I8 Bial 2l I8 e
3 SIS 8, T8 I8 B8l gl Sd Y I dd Hed & o WD MU 9T Hel AT, SN
QD! AE HAT ANV 3T IFDHT I1§ T8 IR B
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S AN, W19 oMY A I Fore 4 fhar @1 e ifdifwem @ fea, 3w AR aoie
B SADAT FIT BN, 98 AT DI 1 o l... (aAgF) SAAY MY o 3UTHAT R Filell I
foran| 59 f9eR & AR vl 79 g @ T, 99 B B AR o WY, 99 A B AR A
TR, d9 RGN B ATE [T Y, sAFAT T S goic A B, a8 fIER &7 sHiae B, oNus fod
#F T B g B AOR # @A Y SR UE Wew H Sl gd BN O W, SHH! AR

G U SMUY 9 goic Bl g1 &, 59! faad A & a1 Bl (Faer) # I8 Hear arsdl

g {5 dgce SHIAM! 980 B # o, offhd oG d sl Aoigd oY I8 R Foigd
off, Fifs AU ARBR B! diferRrst € ST & Sep off, dorg 0 I & Ao o 3R Rord
dp W IAT B AOIgA AT, SHIAY ST DI SHAA HOGA &l | HH A PHA T8 HIST QI
A g fhdl, U ATl 7 gY, AW 3MU fhar] a1d R gad qo Wt @ o, bt RAfd eff,
D! S H W PR A1 BRAT AN | A& H JMq Al e Area gl
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SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): My party colleague,
Shrimati Kalvakuntla Kavitha spoke very well. She stated that she was really
concerned about jawans and kisans. 1 would like to add one more thing. I thought
she would definitely speak about it because I thought, being a lady she would be
obviously attracted to jewellery. She talked about the nation, about the citizens,
about the jawans and about the kisans.

I would like to bring to your notice that the gems and the jewellery sector
has been taxed one per cent excise duty. Hyderabad being a place from where a lot
of jewelleries are being exported, almost one crore people, who are artisans,
goldsmiths and other karigars will come on to the road. So, that is why tomorrow
if you give us time my party Members and also Shri Asaduddin Owaisi because he
is also from Hyderabad, and most of the karigars are from the old city, will come
and give a representation on that. We request you to please withdraw that one per

cent excise duty which has been imposed.
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19.00 hours

SHRI Y.V. SUBBA REDDY (ONGOLE): Mr. Chairman, Sir, I thank you for
permitting me to speak on the General Budget which, many are saying, and rightly
so, is tilted towards farmers, poor and rural India. Although in terms of fiscal
management the Government seems to have done well, thanks mainly on account
of global petroleum and commodity prices falling in an unprecedented manner by
over 70 per cent giving leverage to the Government to hike the Union Excise
Duties very substantially, there is not much good news for the country.

The investment proposals signed by various States with great fanfare are
hardly materializing. It is a matter of great worry that exports have been falling for
the 14™ month consecutively. On the one hand, imports of manufactured goods are
increasing every month, but on the other hand, even in the face of the
Government’s prestigious Make in India programme, our exports have been
falling. Despite an unprecedented fall in the global petroleum and commodity
prices, the trade deficit for April-December, 2015 is as high as $ 99 billion. In
respect of the Index of Industrial Production for the mining, manufacturing and
power sectors, the cumulative growth in three sectors during April-December,
2015 over the corresponding period of 2014 has been 2.3 per cent, 3.1 per cent and
4.5 per cent respectively. This is a matter of great worry. I agree that the existing
NPAs are vitally affecting the viability of banks. But have we learnt any lessons?
Are we not adding NPAs even now on daily basis?

The country has added on an average 19,000 MW of coal based power per
annum during the last five years before 2014. In 2014-15, the country added
another 24,500 MW of coal based power projects so much so that the coal based
power capacity has gone up from 77,000 MW in 2009 to 1,75,000 MW now. The
domestic coal production is only 530 million tonnes per annum as against a
requirement of 800 million tonnes of coal required for the 1.75 lakh MW to
operate at 80 per cent PLF, which means we have to import 300 million tonnes of

coal per annum when the rupee has already slipped to Rs. 70 per dollar. The power
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capacity that we have will be sufficient for the next decade also. Most of them are
either stranded or under performing. Despite this, every day each State
Government is awarding bids for coal based power projects. Are we not guilty of
adding fresh NPAs every day?

Coming to the Budget, I have no doubt that Shri Arun Jaitley has succeeded
in establishing his Budget on 9 pillars right from agriculture to tax reforms and I
compliment him for an exceptional job done to keep the fiscal deficit at 3.9 per
cent for this year. He has also not changed the target of 3.5 per cent for 2016-17.
Not only that; he has been able to rein in revenue deficit, current account deficit,
inflation and allocated Rs. 25,000 crore for banks recapitalization to avoid NPAs
etc. With Rs. Nine lakh crore agriculture credit target, with the new Prime
Minister Fasal Bima Yojana, bringing 28.5 lakh hectares under irrigation, huge
allocation for rural roads, new health insurance policy for the poor, free LPG for
BPL women, opening up of Prime Minister Jan Aushadhi Stores, allocation of Rs.
2.87 lakh crore to local bodies etc. are all welcome.

But, with due respect to the hon. Finance Minister, the announcements
made in the Budget are not pursued meticulously with the same vigour and
passion with which the Budget is prepared. I personally feel that the vision will
dwindle without completing its mission. I am not criticizing; I am only bringing to
the notice of the hon. Finance Minister the ground reality, so that he can plan his
course of action accordingly. Let me give one or two examples to substantiate my
point. The Budget talks about opening up of 3,000 Jan Aushadi Stores. It was the
target of the 12" Plan. We are four years into the 12" Plan and we have been able
to set up just 164 stores and only 87 are functional. There are only two in
Telangana — one in NIMS and the other one is in Uppal — for four crore people.
There is just one store in entire Andhra Pradesh. So, setting up 3,000 Jan Aushadi
Stores, as mentioned in para 53 of the Budget, is very ambitious. So, a real

emphasis is needed here.
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My second point is this. The hon. Finance Minister said that he would
supply 1.5 crore LPG connections to poor in three years, that is before the next
General Elections. I tried to go though the pattern of issuing LPG connections.
There is no doubt that there is whopping 1.5 crore new LPG connections issued
between April and December 2015. But, the problem is, nearly 70 per cent of them
are not poor. Poor find it difficult to take this because the proposed scheme only
gives a BPL woman subsidy of Rs. 1600. The Petroleum Minister is on record
saying that a minimum of Rs. 3,400 needed for an LPG connection. So, subsidy is
not even 50 per cent of what is required. So, I urge upon the hon. Finance Minister
to add, at least, the price of LPG stove to make this scheme a success.

This is a very dangerous proposition, considering the fact that even after 45
years of bank nationalisation, only 40 per cent of our farmers have access to bank
credit while the balance 60 per cent are in the grip of private money lenders. If the
Government is really committed to double the farmers' incomes, they should, on
war footing, ensure that hundred per cent of farmers are provided bank credit.

We further request that national projects like the Polavaram irrigation
project should be completed within the next three years by making timely and
adequate financial releases, as it will go a long way in furthering the food security
of the country. Many of the promises made in the Andhra Pradesh Reorganisation
Act, 2014 and the promises made on the floor of Rajya Sabha on 20™ February
2014 have not yet been fulfilled.

While I welcome the Government's commitment to double the farmers'
incomes in the next five years, I must say that provisions made in the Budget are
highly inadequate to accomplish that target. To achieve this, MSP for various
crops like paddy, cotton, etc. have to be increased substantially looking at the
substantial increase in input costs. Here, the recommendation of Swaminathan
Commission of giving MSP plus 50 per cent profit on farmers produce to fix MSP
should be implemented. Sir, I come from an area where nothing can be grown

except tobacco which is earning Rs. 5,000 crore to Rs. 6,000 crore of foreign
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exchange for the country annually. So, I have two points to make. The first one is
the Pradhan Mantri Fasal Bima Yojana should be made applicable to tobacco and
the second one is 'farmer' should be made a unit instead of the proposed 'village' as
unit, so that the benefit of insurance reaches to every farmer.

Another important proposal of the Government is to provide Housing for
All by 2022 under Pradhan Mantri Awas Yojana. It is a very laudable move. But,
here, the beneficiaries are identified by the State Government. If the entire power
of identifying the beneficiaries is given either to the State Government or
Municipalities or Corporation —which are otherwise under the control of the State
Government — there will be discrimination in identifying the beneficiaries. There
is every possibility — and it has become a norm — not to give importance to areas
which are represented by the Members of Parliament from the opposition parties.

The Union Cabinet has approved Special Category Status to Andhra
Pradesh. Hon. Prime Minister, Modi ji has also promised that he would give
Special Category the moment BJP comes to power. It is nearly two years, but
nothing has been done so far. People of Andhra Pradesh are screaming for Special
Category Status. My party President, Shri Jagan Mohan Reddy also met the Prime
Minister, the Finance Minister and the Home Minister and the President umpteen
times to take decision in this regard. So, kindly implement this promise made
during 2014 immediately.

In this Budget, the hon. Minister has given just Rs. 100 crore for Polavaram
project. Sir, it is the dream of Telugu people since 1940s. It was given national
project status in 2014. But, so far, just Rs. 500 crore has been given for this. The
hon. Water Resources Minister and the Government of India are saying that the
project would be completed by 2018. But, at this pace, I think, it will not be
completed by 2018. So, I request the Government to take up construction of dam
in his own hands and complete it. I request Government of India to complete
Polavaram project by 2018 as promised.

With these words, I conclude. Thank you, Sir.
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* SHRI T.G. VENKATESH BABU (CHENNAI NORTH): At the outset, I present
my views on the Budget (General) for the year 2016-17.

The President of DMK, Mr. Karunanidhi has given pass marks to Mr.
Modi, our Hon’ble PM for presenting this budget. May be, he is still harping on
alliance with BJP. To him, Mr. Modiji can become a good man in a bad party. It
is also a warning to the Congress party so that they should not claim much stake in
the alliance.

But, while welcoming the positives of the budget, our Amma, the Hon'ble
T.N. Chief Minister has categorically declared that few of the budgetary proposals
are retrograde, going against the principles of cooperative federalism and far
below the expectations of the people of Tamil Nadu. Of course, we don’t have any
illusions of alliance, while assessing the far more important budget.

Given that the global economy casting gloomy shadows, this budget is
prudent enough to look inwards. The budget has not provided much boost of
investment to manufacturing and service sectors dealing on exports. Since, it is
dawned on the Government that any push in these sectors will not yield any
positive results in the backdrop of acute recession, overwhelming the world
economy. There is less talk of globalization, reforms and liberalization though
there is no policy orientation against these principles.

But forced by the circumstances, the Government started looking back and
revisiting its old ideology. In this regard, doubling of investment to the farm sector
and rural development is to be welcomed.

Indian Agriculture is facing a crisis and is shrinking. The minimum wages
of agricultural workers have dwindled to Rs. 120 per day. Agriculture is the
primary sector of our economy on which manufacturing and service sectors are

dependent. So without strengthening the agricultural sector, the other sectors

* Speech was laid on the Table
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cannot thrive. This wisdom has dawned on this Government after almost 5
decades.

The target fixed for doubling of farm income is to be welcomed. The
investment to convert 55% of dry lands into wet lands is also to be welcomed. The
scheme ‘Electricity to the whole of India before 2018 is good.

On the plea of Prime Minister, 75 lakh people have come forward to
surrender their gas subsidy. The Government, on the other hand, has announced
gas connection to 5 crore poor families in 3 years. This is laudable.

The Budget has unleashed massive investment to the infrastructure
development including road, water and rail transport, far above the previous UPA
Government's allotment to this sector.

But other sectors including health and education are not adequately
pampered. Amma’s intention is that for health and education services, the people
should not be dependent on private sector. These two services should be readily
available to them in good quality and free of cost. Tamil Nadu government is
allocating more than 6% of its GSDP to these services, whereas the mighty centre
with all resources at its command is spending less than 2% of GDP to these two
services. As a result, Tamil Nadu could scale new heights in these services. The
World Health Organization has hailed the T.N. health system.

The University Grants Commission officials have time and again praised
the educational standards set by Tamil Nadu Government.

Even the flagship programmes like 'Start Ups' and MSMEs are not
sufficiently funded. Our variant of startup is New Entrepreneur-cum-Enterprise
Development Scheme (NEEDS), which has been started 3 years back and is
progressing on fast track in evolving more and more of young, educated and high-
tech entrepreneurs with the full backing of the State Government. More than one
lakh incubation centres are providing these entrepreneurs with skilling.

In MSME industry, we have almost 40% of MSMEs in our State. More

than one lakh MSMEs are newly registered in the past 5 years, which is a record
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of sort. More than one crore new jobs were created apart from 3 lakh fresh
Government recruitments.

The NDA Government has neglected even its core constituency, namely,
the middle class. They are not alleviated in the tax and exemption limits. As a
result, they have to pay more tax. The tax imposed on the EPF withdrawals cannot
be tolerated by even the NDA allies. By all means, it has to be withdrawn before
the current session of Parliament is prorogued.

The amnesty extended to the Black Money holders is tantamount to
accepting the Government's inability to unearth black money. This will encourage
tax evaders while discouraging tax payers. The much trumpeted policy of
widening the tax base will have a beating.

Despite increasing the investment, the fiscal consolidation is achieved by
this Government in that the fiscal deficit for 2015-16 was 3.9%, for 2016-17 it is
estimated to be 3.5% and is to slide down to the magical figure of 3% in the years
to come, to meet out the target fixed by RBI, through which RBI can reduce the
interest rates. The fiscal deficit and total loan availed by our Amma’s Government
are kept well below the marking of RBI, despite massive spending on infra and
social welfare schemes.

But the outstanding loan amount together with the loan to be availed will be
Rs. 6 lakh crore. The Government gets 21% of its revenue from loans and pays
19% as interest. This is evidently unsustainable and urgently needs to be cleared.

Tamil Nadu under the leadership of our Amma strongly objects to the
clandestine way in which FDI is to be allowed into multi-brand retail food market.
We also strongly resent the proposed amendment to be brought into the Motor
Vehicle Act, through which the road transport is to be privatized. This is
encroachment into the domain of the State and is gross violation of the principle of
Cooperative Federalism, the words coined by NDA.

We also strongly oppose the surcharges increasingly levied on basic tax

with the sole objective of not to share this tax income with the States.
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The Centre derives Rs. 2 lakhs crore through the slump in international oil
prices and another Rs.2 lakh crore through auctioning of spectrum and coal.

By virtue of constantly hiking the excise duty on oil, the Centre has
amassed 3/4th of the declining cost of oil and transferred only 1/4th of the price
fall to the consumer. True to the principle of Cooperative Federalism, the NDA
Government should share a part of this tax revenue with the states.

The concept regarding the use of spectrum as an invincible product instead
of regarding it as a service is a well mooted strategy to appropriate the whole
licence fee on spectrum into the Centre’s kitty denying the share of states.

It is to be welcomed that this budget provides for Rs. 20,000 crore Corpus
fund for irrigating 28 lakh hectares and Rs. 6000 crore for sustainable ground
water conservancy.

It is feared that states like Tamil Nadu which have fully availed the
irrigation facilities will be spared for funds as happened in the previous years. As a
water-starved state, Tamil Nadu needs more of these funds.

Most of the newly launched projects in this budget are carbon copies of
similar projects already carried out successfully by our Tamil Nadu Government.

To cite a few, the soil betterment scheme expansion is in recognition of
similar schemes introduced in Tamil Nadu. National Rural Digital Literacy
Mission is a replica of the 30 lakh free laptops so far given by our Government to
bridge the gap in digitalization.

The Centre is to provide free gas connections to 5 crore families all over
India to reduce the burden of women from the household works, and with the
same purpose, Amma’s Government has supplied mixies, grinders and fans to
around one crore and 85 lakh BPL families without any cost.

The plan to open 3000 Medical shops to sell medicines at cheaper prices is
almost similar to the already implemented scheme of opening more than hundred

Amma dispensaries.
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The Medical Insurance Scheme announced in this budget to the poor is in
line with the CM’s Medical Insurance Scheme launched and bettered by our Anna
in 2011 itself.

The schemes announced to promote education, skill training and job
creation are laudable and they could be linked with similar schemes in the states.
Tamil Nadu is the forerunner in these three schemes and so our Amma suggests
that wider consultation with States can be initiated before implementing these
schemes to provide a linkage. But the fund of Rs.3700 crore allocated to these
schemes is barely sufficient.

While our Amma has extended greetings to the Centre’s allocation of more
funds for the infra development, she puts out a request that the National Highway
Commission can be instructed to prioritize the schemes selected by the State
Government.

The PPP Mode is proposed by the Centre to build up the infra facilities with
high quality potentials. Our State reiterates its special powers to renegotiate such
pacts, since they are more tilted in favour of the private partners. For example, the
Viability Gap Funding (VGF) provided in the PPP Pact acts as a cushion to the
private partners in the event of any loss or liability. The fund has recently been
unreasonably hiked from 20% of the total project cost to 40%. There is no
transparency or accountability in these pacts. So Tamil Nadu State wants to revisit
this pact and also the SPV (Special Purpose Vehicle) pacts to be signed with
Railways, which are more tilted in favour and whims of Railways.

The decision to recapitalize the PSU Banks to the tune of Rs. 25,000 crores
and to further it, when need arises, is to be welcomed as this move will augment
the much needed investment.

As insisted by our Amma for a very long time, the Centre has finally
decided to constitute a committee to review the Fiscal Responsibility and

Consolidation Act. The State Government should have a stake in it.
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Our Amma’s request to the Hon'ble Prime Minister for allocation of more
funds to the initiation and completion of the already sanctioned central projects in
Tamil Nadu seems to have been heeded to, since more funds is allotted now in the
Pradhan Mantri Gram Sadak Yojana scheme.

Similarly, our Amma’s suggestion that there should be no distinction made
between the Plan and the Non-Plan expenditures from 2017-18 fiscal onwards, so
that it can be focused only on the revenue and investment expenditure, also seems
to have been heeded to.

I request that the Hon'ble Finance Minister may take note of the expert
opinion that Rs.1409 lakh crores are being dealt on electronic transactions as
calculated by the RBI. If 2% tax is levied on these transactions, the Government
would get a budgetary tax revenue of Rs. 50 lakh crore, which is almost double of
our present tax revenue. The experts also opine that if Rs.500 and Rs.1000 notes
are withdrawn, which totals 82% of total currency, it will curtail the Black Money
and the counterfeit notes supplied by the Pakistani ISIS. It is for the Finance
Minister to evaluate the feasibility of these two expert opinions.

We are at pains to point out that there is no mention of Cauvery and
Mullaperiyar disputes in this budget.

The budget also avoids talking about the linking of peninsular rivers and
the Pamba-Achankovil-Vaippar river-linking project which are persistently
demanded by our Government.

With these reservations expressed, | want to congratulate our Hon'ble F.M.
who has taken tireless efforts to bring out this budget, which is comprehensive and

1s least destructive.
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"SHRI SANKAR PRASAD DATTA (TRIPURA WEST): The Union Budget of
2016-2017 could not fulfill the expectation of the downtrodden — lower middle
class and middle class people.

However, it could fulfill the expectation of the corporate house.

In the agriculture cooperation and farmers welfare head, it was shown that
a 128% more allocation is there for the sake of the farmers of our country, but
reality is this that a meager 33% is increased in the Budget, which is not sufficient
for the starvated peasants community of our country.

It is shown that in the MGNREGA, 38,500 crore has been allocated for this.
But a dues of previous year, an amount of Rs. 8,800 crore has to be cut down from
this year Budget, so the actual allocation would be less than the previous year.
What we are seeing in case of the mandays that got in the previous year was only
38 days, which is much below from the announcement of the Act which told that
100 days work should be there. But the actual position of mandays demand that if
not more minimum Rs. 50,000 crore is required immediately in the allocation of
this year Budget.

In 2016-2017 Union Budget for the women and child development, the
Budget allocation has been fallen by 1188 crore in relation to 2014-2015 financial
year allocation.

In case of S/C sub-plan and S/T sub-plan situation demands that according
to the percentage of population, it required to sanction 91,301 crore and 47,300
crore respectively but only a meager amount of 38,823 crore and 24005 crore
respectively for the S/C and S/T sub-plan, which is pathetic.

This BJP Government does not increase the tax of the rich people, rather it
has decreased the direct tax by around 1000 crore for the sake of the rich.
Whereas the indirect tax which is being paid by the poor and common people has
been increased by around 20,000 crore.

Is this the Budget of fulfilling the slogan of “Sub Ka Sath Sab Ka Bikash”.

* Speech was laid on the Table.



10.03.2016 277

What happened to the black money and non-performing assets, according
to one Government agency, it is around 10 lakh crore, if we could recover the
money it could have been used for the development of the people of the country.

This BJP led Government did not keep its own words, as it is told in the
BJP election manifest. It was told that the price of the essential commodities
would come down. But what is the reality? The price of all the essential
commodities are going up like rocket speed. By this time the fall of il prices in the
international market brought a scope in Indian economy and Rs. 1 lakh crore has
come into the exchequer but that fruit has not distributed among the people of the
country.

The number of millionaire are gradually increasing .
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SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Thank you, Sir. I
am fortunate enough that I have been able to participate in the super-hit Budget as
enunciated by our hon. Minister of State in the Ministry of Finance.

Sir, the Tarzan of our country has deployed one Humpty and one Dumpty
for preparing the Budget for which they are now boasting of a super hit Budget.

We have even been enlightened by the vichardhara of the Government. We have

been told that it is a balanced budget. Fga= fovam @1 Bl 5@ A A Aol dferd @
gl off, I9 AUD! SUIUE Actdd HIA B R SRRG TSI? $9hT Aded © b you were

trying to surreptitiously poach into the area of common people but you were
buckled under. Thanks to the pressure mounted by the agitated people, where the
stellar role was played by our leader Shri Rahul Gandhi ji. It has forced you to roll

back the tax on EPF. Can you deny this? If it was so balanced, who has forced
you to roll it back? # Sia Ri=gr S @t a1d 9 IR ¥ G @ o1l Rieer wree, #§ R @8

g1 dredl § fb corporate tax contribution to gross tax revenue picked at close to

40 per cent in 2009-10. In the 2016-17 Budget estimate, they are expected to
contribute only 30.3 per cent of the total tax collections. Why is the corporate tax
30 per cent plus surcharges? After adjusting exemption allowances, it was just
24.67 per cent for 2015-16, the last year, for which the data was available.
However, it is still 9 per cent below the maximum statutory rate of 32.44 per cent.
Why have you failed in collecting the taxes? Where is the performance of this
Government? The efficiency of the Government is mostly relying upon its
capacity of collecting the taxes where you have failed miserably.

Sir, the Government may claim many things but we have to observe the
reality of the state of our common people. The Finance Minister has tried hard to
project himself as a fiscal fundamentalist. Yes, corporate lobby may clap on you
because you have exhausted all your resources and burnt the midnight oil to
establish that your Government is pursuing the path of fiscal rectitude. I would

like to know whether the fiscal discipline is the only parameter of a robust
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economy or of an efficient economy. Hon. Home Minister, during his tenure in
Opposition, used to criticise the then UPA Government by saying that they did not
have any big idea.

May I know as to what are the big ideas that you have incorporated in your
Budget? Each and every piece of your proposal has been borrowed from the UPA
Government. So, you are the great borrower of the ideas conceived by the UPA
Government. Still you are accusing and criticising the UPA Government that it
was suffering from policy paralysis. May I know as to how do you define policy
paralysis? Rather, I can say that in spite of a virtuous combination that you have
inherited from the UPA Government, firstly the crude oil prices has been falling
sharply, which contribute a lot to the performance of this economy. You had got
the opportunity. That is why, inflation got checked. In spite of a virtuous
combination that has been inherited by you, you have failed to strike a right chord
because you appeared to be robust, to be bold but you are feeble and effete in
action. You do not have any kind of imagination. That is why, in spite of all
favourable economic environments, you have not been able to strike a right chord.
Still, you are fumbling.

You are yourself imbalanced. So, naturally the person who is himself is
imbalanced cannot prepare a Budget which may be balanced. You are yourself
suffering from policy myopia, from policy dementia.

The Budget 2016 has come amidst growing disquiet over the actual state of
the Indian economy. GDP grew at 7.6 per cent in 2015-16 at the back of 7.2 per
cent growth registered in 2014-15. During the UPA regime, the growth of our
economy registered was 6.9 per cent. Then, how can you say that you have made
something different, for which you may claim that it is a ‘super hit Budget’?

The Wholesale Price Index fell to 0.9 per cent in January, 2016. Such a
virtuous combination of high growth and falling inflation — if truly reflective of
ground realities — is unprecedented in recent economic history. Yet, several other

economic indicators do not corroborate such a ‘sweet spot’.
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Even your Economic Survey shows that fixed capital formation has fallen to
29.4 per cent of GDP in 2015-16 from 30.8 per cent in 2014-15. Please mind it,
capital formation has fallen from 30.8 per cent to 39.4 per cent. Agriculture has
grown by merely 1.1 per cent this year after -0.2 per cent growth last year with
food grains production stagnating at around 250 million tonnes for the past two
years. Mr. Jayant Sinha, during the UPA regime, the food grains production of
our country had touched 263 million tonnes, and in spite of all policy paralysis, we
had been able to register at near four per cent agriculture growth. ~ You cannot
deny it. Even then, you remain happy with the litany of policy paralysis conceived
by your leader. I think that being accomplished economist as you are, you should
not be carried away by those political leaders, who only want to score political
brownie points. Yes, I must appeal to you.

The Government has not let much borrowing space to the private sector.
Am I right or wrong? It should have, at least, increased public investment.
Unfortunately, the capital expenditure relative to GDP for the next year is
budgeted at 1.6 per cent, which is even lower than current year’s 1.8 per cent. A
slew of measures could have been taken to weed out unproductive revenue
expenditure to augment capital expenditure. You know everything. But you are
also under stupendous pressure because on the one hand, you have to please your
political boss and on the other hand, you have to prove that you know better fiscal
management. So, on the one hand, to please the political boss and on the other
hand, to manage the economy, you have been landed between the devil and the
deep sea. That is why you yourself have been imbalanced.

Sir, may I cite two-three points, which are relevant to the present state of
affairs? Firstly, I would like to quote Mr. Roopen Roy, a renowned credit
company manager, in respect of a dream home. He said:

“But is first-time homeowner’s dream fraught with risks that he
does not understand? What happens when an unscrupulous real
estate developer operating in a relatively unregulated industry raises
money, but fails to deliver the promised dream home? Are
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nightmares common or do they happen in very rare cases? Well
unfortunately, it is rather widespread prompting the Government to
consider stepping in. ”

Sir, I know that there is a time constraint.

iy, Revgr S 9 SeRdeH # dal o7 6 W BT S Bl SRRd T8l ol Sl @ IR H
qET 9g I B TS| A H ARIN DY AGIE H AN O IR SIeR) BT B B &l § FAT
St ¥ U ATl gl dredl gl

For the last several years, the import duty has been increased from
one per cent to 10 cent. But why do you adopt this route by resorting to
increase in excise duty by one per cent? Why do you resort to this route? It
is because easily you can earn money by imposing more import duty. So, it
clearly indicates a malicious intent that [ am saying. You know that
corporate sectors are desperate enough to infiltrate into this area of cottage
industry, which may be called an industry of unorganized sector, where
traditional artisans are earning their money with dignity and honour.

On the one hand, you are pursuing the ‘Skill India’, ‘Make in India’ but on
the other hand, you give advantage to the corporate dragon by imposing excise
duty of one per cent which may snuff out those traditional artisans from their area.
ST freer off Y S%e Sfewr & & O BN We @ i # 21 WiId Ry=r oft sy g
SR B8Rt fh $xed $fear & 9 2010 & 26 SHaXt B dchlens Ieeufa ufowr urfee =
Abrs M Rarege &1 a1d Hel oAt S g fhar o b 8d g sfear 9 sRa Hifd
HRAT AT Yoh TR% U &, BRATUM 8, offhd A8l W WreaRT wicl H AT 711, Hreaes
wfed o ATl AT S TA1 USRI 8, 98 3% siedl H ol SHfely Wovs Ub Rarege
& forg S¥ed $ear ga1 R ol # S aredn § 6 ordl Wb WA Ralegwe ®1 il
wed Bl s Sfedr # Uobs UM Rareged & o smue fpaet i smdfeq &t € oiR
o af # foat IR ardfed & Wi off, a8 we wEe § W gen A1 AL, § g8 S

=redt gl
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SO 9 A8 © B oW S § 6 det SR or | AT dRal SR dffiarrg # o
HI qIETE H A IO H BH DA dlel AN &l e H A1 FEIA B BTerd @I 8 gl 2l

Virtually, the those tea gardens in West Bengal have become the enclave of death
and destitutions. 3TT®I G # &= B0 B ol AERIfeR™ & ANl & THT o g
g1 S8t ARl @ AN §S9 22 B @Ry, 98 §9 Ul 9 Tl & SRl @ are-as
ST 14 B WAl Bl JAUYD! WDR 7 IS 1Y D ThAeaR fBU| g8 ShaAlaR A & d1a
Ie g udl A8 o7 fF U T i fensus # go U 9| #ifeie WY BIS T U IR
3MUHT IRBR - S 373 A1 T <H3iaR by &, IHH DI a@e T8l § Q| T 3TqH!
T Uiferll 87 SMUD! WHR 99 1 qHIE] B BTed Bl <@d gU CHIATIR I & A1 a7 a8
AR 78 wwErf| emet arg il @1 ofax Joie § U ft o T8 2 ofed figw &
PRIST AT & SR W AR B Bl § Uh ARG Bl 6 1 3", A B A -
T € 7 I1ed ¢ [P ST BIU SN & U RiP 3H § 40 TRAC I T g I AT
F S-WB T 1 B9 RN DI J3MMao & Sy, 39 i & Gfdemr & el Last but

not least
“FR IR H 91 TR aA B
9id A A =G T8 B §,
el w9 Tl afed gPipd B
G d By I ¥d e B 21”7

s arai & |, [ oppose your budget.
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it Wi Rig Bt (Aare - S Rig R): 7215y, MUY 3TNl & 31 §oic TR dle &l
e fagr 8, # aus! g=ydre ol g b o qoic 9|y qoic 8, {HUl gole © 3R qaee

goic Bl U8 U UBR A HHeilc ST g9 Joic ol

19.30 hours (Shri P. Venugopal in the Chair)
JUTafy A8ICT, YUY HH © 3R T g ¥ Adb Fhd © st § Y goic HI 919

Rl , ol IO Ugel H Yeb dTd el =TS g [P Jerdiard Sit 5 Bl §

W@RY AR Y |qa Wifd, GR R g Faat a8 il

R AT g @l 21 AN & H UEUHe) Bl U haed off, Sl aRal BUAl Bl haed o,
U8l RPN & HRAM B! a8 W 98 81 T3 8l Hacd AX I8l B & T8I, dfch e IAID
T B AT TR AT A W 49 g3 21 U R F IR e € 5 dH 9 B9 e vEead
FHEAT BT MR W & A8, Ifed I S @I L. (@@w™) 1 do not disrupt anybody.

Why are you disrupting me? You can say later on. After all, I do not disrupt
anybody.
HON. CHAIRPERSON: Do not disrupt him.
SHRI BHAGAT SINGH KOSHY ARI: If anybody speaks, I do not disrupt. How is
it that you are disrupting me? ... (Interruptions)
SHRI K.C. VENUGOPAL: Sir, there is no quorum.
Sir, I am on a point of order. There is no quorum in the House.
HON. CHAIRPERSON: The bell is being rung--
... (Interruptions)

HON. CHAIRPERSON: Nothing will go on record.

... (Interruptions)...
HON. CHAIRPERSON: Now, there is a quorum. The hon. Member, Shri Bhagat
Singh Koshyari may continue.
SHRI BHAGAT SINGH KOSHYARI: If there is no quorum, please ask your
Members. If you are so conscious of quorum, please ask your Members....

(Interruptions) No, it is not good.

* Not recorded.
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#eIey, # &g w1 o {5 9% 99y 9o 8, Wl duic ®, 9awudl a9ie B, Uh didie,
HITNIE IR gFe¥a ToIc gl # U Pel {6 | qoic B 91a P& Ho, S99 U8 W1 Uh
f9eT 8 At WY 7 6 W AT A, W a7 H UEuEe) B haed off, el /@ afsar
TIET g5 8 T &l T RHR 4 98 "1 9 BT RAFT P gall, Gl o 81 © 6
I AN 1 gt A 39 98 B dTell B, dfdhd o/ BARN WRBR ATS 2| 3R MY g =g el
2 3R S el © [ Ig RBE & AT &1 Ursa=M BidT &1 SAfU sy A7regw 3§ fo
H2 St & fdeT s & 98i dopia ($%d Jrea= ¥ fhar Syl W €, gauadt &l 3

Haedsl § W g8 W I8 S Y a1 Sl (@@wE)  Am 1 speaking anything
against you? Again and again, you are interrupting me.
HON. CHAIRPERSON: Please address the Chair.
N wia g It Ay, # B & e TEl a1 @ g, MR d8f U haed I &
TR 8 sAfelt AN I8 e g o # o &3 @l At Ul ol femw ey drgts
6 ¥ 5 SR @l o R Wwohl, R e Rue & € 5 et feww veaew @
EISENEIRIRE I

3T BN TET 500 TS YUY I TR dhR TSl 8, el ARdR HI Tl &
aoiE ¥ gAfoly A8 AR A fadl & o a8l fewd &1 drea = el a1ey| s9d W &
M H o SRl W SEi-STEl 39 a8 ¥ haeddl 48 1Sl 8, 98 Wt $B T $5 Hew
NGESEIRCIIY

Il HIAAT Sl AU I e <&l Al I/ goic & aR H A< AR g qA ad bel
JAT A B A SR B A AT BE| H I AT ST, DAt Y8 SR Sl g [
ifed G qaTdl SUTEIT S dEd O fp AN SrRiees & Us & HH © -

ol Y M-, YT Y B,
A Aol A1 <@, A, Jd SR AhS! |

TT BT AdAd TS, dd BT AdAd @I GHT dTell I AR ADbSl Pl AdAd & STl & fofg
S| WY TIET S 150 fhamier §R SR 96 3R Id bR A I WA Jaii
BRG] - <R BT AT fQelTg | Joal & d1e #R fOdr St 50 fharfier ® & 96 3R
TS oY 3 | 99 e e aror:ft St yam w3 o, 9 9wy et s ft #= 9)
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3red St 7 wa #A U FSd ATS Y B MM A AN 7 fF g9, AW 9Rar & &ik
A TG Tl BT 9GE HHA U FSD AISHT & BRI Y & d H THDb 3R dol et S
gl § I 3P (oY 9g0-9gd g=IdIe ol §| %8 g 91 Al dI, Al H gEm HA off iR o
A St 1 SR Uferaw @31 St &1 gers <l § b 1@ A% ia Bl Araned, g8 3R 98311 bl
TR H G YD AT DS B THRT 81 87| I 34 AbS! SIellbR AU Y T&l T8
TS, P SAR Yo HA S 1 Hel & b 84 A9 BRI A1 Ui dRs Wi A 9 B Ay
HAT| 3 qMG BT GADY A @l 7 G & A 37 M| 3T W S H U BIS T H AN
gl & Sl oY 98 I I9 Abel d gU W, J § 8 S| H 59 UfaEiNe ded & foy
ARHR BT 98T ol Bl

AqaR, A8 3l fast sy H#A SN U 91 B @ U1 Uh-al e, d 3D ANl B
el g o oft. IR argd ot wnfier €1 S A & dR W wIE 89 doaet ff T R
Thd I f6 9 01 w1 TR A18d 3 BEl © {6 s afedn aoie g9 21 Afdh SeR A
®g AN BE 32 A b g YAl & foy oo €l 8, AR & IR § o el | 4 ard fquer
® AR N BE ¥ & IR T8 Wl Be W@ & b I8 W-%Hd 21 I8 Pel b ARbR 7 fhami
H &A1 TS AM Al PO AU G gAEal S SR B gl H g1 B P daedl g b
TS <9 H 60 wfarerd fbar g1 afe g fory gar yer w2t ot =, fo=y w30 Sft 9 R &1 8
@ # |raar g 5 ga T a1 ' 9= 2 =@ty f S 60 wfiwd frai @ g8t <@ @1 60
frerd a1 o W | 2| AT SW Jar dI A1 7 I & Ao e Smean| gaferg
Tl € 6 S A 9 a1 g9 @l @ g Ayl

# UH g WWHR BT s HEAT A1 IS A ® JIY W A § IR WY AW
& AN WA el 2] a8 W fog ® & {6 I8 U-BrR 8, offeh garedi & ol oo 78l 5l 44
IT Pel b AMUBT g1 THS H M1 @MY b 59 F@i 60 ufera Jar Jean g, e g
Sqb o0 AR &) v 59 Ioic | gl

W fdere St 59 <0 o1 dfed 9 & |1 U T ATTS PR Q| 98 Pedl o -
Sfrsed SIa W™ aRIf=idEar It Arise, awake stop not till the goal is reached. @@ <t
Sfred @ ard off, # dradr g s8R ga #3057 ®e1 © - s 9, WIE 3| fAdde
& T § Sl e 37 AR WIS (Y DI a1 3Tl 8, 98 3fd d1e qal Aroi1 Bl ard 8, o
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T 20 FRIS AN DI Jlaam B B 21 3R a2 ha SieA1 B gAY oM &, S aols
IS AN BT AR e & 2

Aeled, § fae &A1 =medr g 6 g9 o § 6 o wwa <@ el &1 gy B
MBI AT, a8l gar w21 o, e 1991 # o Al & WU H A Ao PH B o,
AfhT 2004 & AT B R B TATI 2004 F 2014 TH VAT T & fF IT B HIC o T
3R AN rferaRen Al TS| H USR] TRICS Feal § 6 AR < #31 St &1 I8 usel qoic
g, SN URCl BN A rferawen W18 off, ofeh AR T #H & Ul It 9 srfardRen W
3iTers o, BR o W3t & AN goic ¥ srfarawen Ioa W B T3 R JN goie & 91
srefaraven drew ot 8 der ot E1 H Sy favard faear § SR R oru werd WA ofiR
for #3 wqRr wR g fh MiTad w4 5 3 ¥ Sid & SR gHR HA Sl S gRkasd
TN A, G TRE I FSHT BT A1 [ @ T R R R A 160 TAE 3G B
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FSHR ST 3R g1 & <2 BAN < B foxl ogaven &1 «ligl A |

T2 @ & 9§ R ¥ ue IR A o w95 St @1 qerg <9 ge orw 9

AT BRAT § | gaTg |
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SHRI K.N. RAMACHANDRAN (SRIPERUMBUDUR): Thank you, Chairman,
Sir, for allowing me to participate in the discussion on the General Budget.

The Budget presents a total Plan expenditure of Rs. 5.5 lakh crore and a
non-Plan expenditure of Rs. 14.28 lakh crore. So, the total expenditure is projected
at Rs. 19.78 lakh crore. As is the case with the Indian economy, for a long time,
the projected revenues fall short of expenditures and thus we have seen a deficit
Budget. This is a fact. Our dignified hon. Finance Minister has made a good
attempt to keep the fiscal deficit at 3.9 per cent for the current year's Revised
Estimates and expects to keep it at 3.5 per cent for 2016-2017.

We also recognize that the Plan expenditure in the Revised Estimates for
2015-2016 has been increased. With this increase, there is a hope and we are
waiting that the Centre would release more funds to different States for scheme
expenditure, particularly, before this financial year.

Hon. Amma-led Government of Tamil Nadu had been making a
suggestion to abolish the distinction between Plan and non-Plan expenditures for a
long time. Now, in this Budget, the Finance Minister has announced that this
distinction would be eliminated from 2017-2018. This is really a welcome step.

The Budget lays special emphasis on sectors like agriculture, irrigation,
social sector including health, women and child development, welfare of SCs and
STs, and minorities.

Though we welcome this significant emphasis, our 4mma had expressed
her concern that ‘focussing allocations on uncompleted projects” under the
Accelerated Irrigation Benefit Programme would repeat the mistake of unbalanced
fund allocation to some States which have not completed many major and medium
irrigation schemes. This Programme plays a vital role in agriculture sector. This
will also deprive of States like Tamil Nadu of funds. This will result in severe
heartburn and hence, I request the Government to encourage States like Tamil

Nadu, which have completed the projects in time, by allocating more funds.
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Tamil Nadu is the pioneer in Soil Health Card Programme; and the
Government of India’s budget allocation of Rs. 5,500 crore for Prime Minister’s
Fasal Bima Yojana has come at a right time, but it is grossly inadequate. I request
the Finance Minister to see that more funds are allocated for this programme.

As we all know, the revenue from “cess and surcharge” is not shared with
the States, and it is totally appropriated by the Centre. With a view of not sharing
funds with the States, the Finance Minister has adopted a new method of levying
cesses and surcharges on various items of Central taxes. He introduced the levy of
Krishi Kalyan Cess, infrastructure cess, clean environment cess, etc. These are all
retrograde measures; and we feel that the Centre is trying to avoid sharing its tax
proceeds with the States.

There are also other measures in this Budget, which would eat into the ‘tax
base’ of State Governments and increase the ‘tax base of the Centre. This should
not be the intention of the Centre, when the Government talks loud about ‘federal
nature’ of our country.

The States have been voicing their grievances for some time with regard to
keeping the fiscal deficit under control, as per the FRBM Act. Different States feel
that the Centre adopts different methods to keep the fiscal deficit down, whereas
the States are not able to do this and are not allowed to do this. In this connection,
we welcome the announcement of the Government to form a Committee to review
the FRBM Act. Here, we would make a request that the Committee may have
consultations with all the States, whose views could be taken on board while
taking a concrete decision.

Coming to the taxation proposals, there are direct tax concessions to the
extent of Rs. 1,060 crore, mostly corporate income tax concessions, while there is
a levy of indirect taxes worth Rs. 21,000 crore.

In addition, the Centre indulges in adjusting the Central Excise Duties on
petroleum products, this is our long time grievance, as and when there is a

reduction in their prices internationally. This puts a huge burden on the common
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people and the Chief Minister requested that the Centre should not resort to this, as
it is intended only to make its kitty fat.

We welcome the allocation made to the social sector, including education
and healthcare, which stands at Rs. 1,51,581 crore. While welcoming the
allocation of Rs. 2,000 crore for providing LPG connections to BPL families, we
urge the Centre not to leave out States like Tamil Nadu that has a sizeable number
of people covered under LPG connections.

For the “Stand Up India Scheme”, there is a provision to facilitate at least
two projects per bank branch, which will benefit at least 2.5 lakh entrepreneurs. I
also welcome the proposals with regard to education, skills and job creation.

Here, I would like to make some points with respect to mounting NPAs and
problems being faced by the education sector. NPAs are a major concern for the
financial sector and the health of our nation also. To arrest further addition to
NPAs, I would suggest that the Government can think of a settlement mechanism
with the borrowers. The Government can bring forward a new policy on NPAs
which could decide the criteria for treating a bad loan as NPA. The repayment
period of loan may also be extended and interest rates may be re-negotiated to
enable the genuine borrowers to repay the loan so that it does not fall into the
category of NPA.

There are no two opinions that Tamil Nadu is in the forefront in education
sector, as is the case with other sectors. It is the first State to produce thousands of
talented and knowledgeable engineers who brought name to our country and who
are still bringing good name. The educational institutions nowadays are in pathetic
and panic situation.

Education is the backbone of India’s human capita; and the educational
institutions, especially the private professional colleges, are doing a great service
to the nation, by not only educating the young minds, but also making them go
abroad, earn and bring back money to India, in the form of NRI moneys. This

ploughed back money of the NRIs is further put into India’s development.
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So, while the educational institutions achieved the objective of nurturing
young talents, they are suffering a lot since they provide education at a very low
cost. They do not earn revenue because they do it with a service motive. They are
in a financial crisis presently, because they took huge bank loans to run such
institutions for the cause of students’ community. The loans taken by these
institutions are treated on par with the loans taken by the industrial establishments.

I would request the Government to separate these two because educational
institutions are running for a noble cause and they should be treated as not for
profit organizations, so that the loans taken by them do not fall into the category of
NPAs.

The two-month stipulated period for repayment of loans is very severe. If
one fails to do so, they debt becomes an NPA. This is a very harsh and the real
business is getting affected because of this. I would request the Government to
extend the period of repayment of loans to six months, as was originally
envisaged, which will serve as a catalyst for customers to pay back within this
period. Apart from that, our Finance Minister has announced Rs.1,000 crore of
rural higher education fund. Please ensure that this fund should go to rural areas
for the benefit of the rural students. This is my humble request.

Coming to the issue of imposing tax on EPF withdrawal, we must welcome
the withdrawal of this proposal. In the same way, there is another long-pending
issue of removal of burden of imposition of service tax on insurance premiums.
Insurance premiums collected by the insurance companies like LIC, are being
taxed presently. But these insurance companies fund the road sector and other
sectors of the Indian economy and imposition of service tax on the premiums will
do no good to the country.

To give an example, the total amount contributed by LIC during the last
three years was Rs.7.52 lakh crore. LIC has also committed to contribute Rs.5 lakh

crore to the Indian Railways for its infrastructure development programmes during
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a five-year period. So, I request the Government to reconsider the decision of
imposition of service tax on insurance premiums.

With these remarks I would like to end by quoting hon. Amma who
summarised the Budget proposals thus. This Budget lacks flavour as it does not
have announcements of any specific schemes which would have enthused different
segments including States. It also does not speak about the status of
implementation of many schemes announced last year and the previous year. The
people of the State of Tamil Nadu had still higher expectations which have not
been met.

Thank you, Sir.
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DR. RATNA DE (NAG) (HOOGHLY): Mr. Chairman, Sir, this year’s Union
Budget has been presented at a time when the public discourse in India shifted
from mere issues of development towards issues of social democracy.
Nonetheless, one has to analyse the Budget as a fiscal document affecting the
Indian people.

The classes of people who occupy the centre stage of the Budget are
farmers and Scheduled Castes and Scheduled Tribes who otherwise do not find
any place in the dominant discourse of the NDA Government. Two consecutive
years of drought and allowing the drastic fall in global consumer prices has placed
the farmers in severe distress. Farmers’ suicides have become the order of the day
even in affluent States like Punjab. In such a situation much is needed to be done
for rural India where 67 per cent of our population resides. Let us see what has
actually been done in the Budget.

There has been substantial hype about focus on farmer and rural India. But
a minute study of the Budget makes it clear that the claim is entirely baseless. I put
some figures here to support my argument. In terms of the total outlay, irrigation
accounted for only 0.14 per cent. In 2015-16 the allocation was Rs.13,500 crore,
amount spent during that period was Rs.12,000 crore, amount remained unspent
was Rs.1,500 crore. Agriculture and allied activities accounted for only 2.7 per
cent of that total outlay. Rural development accounted for a mere 0.4 per cent of
the total plan outlay. To be precise, agriculture, irrigation,

20.00 hours

There is one area of rural India which has got much importance in the
Budget. That is the area of rural consumption demand. For that purpose, Rs
38,000 crore has been devoted to rural job creation through MGNREGA. Much
emphasis has been put on creation of infrastructure and Rs 97,000 crore has been
given for roads and highways. In addition, Rs 48,000 crore has been given for

rural infrastructure. Any student of political economy would know that the sole
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purpose of this expenditure is to boost Indian industry and business which has
been declining profit and investment.

HON. CHAIRPERSON: Hon. Members, Dr. Ratna De (Nag) and Shri Suresh C.
Angadi want to finish their speeches today itself. Thereafter, we shall take up
Zero Hour. If the House agrees, we can extend the time for the House till 9.00
pm.

SEVERAL HON. MEMBERS: We agree.

HON. CHAIRPERSON: Dr. Ratna De (Nag), please continue.

DR. RATNA DE (NAG) : the Budget does not reflect any ideological shift
towards the making of India. Coming to the urban poor and the middle class, the
Budget does nothing for them. In fact, by increasing the proportion of indirect tax,
Budget has been extremely regressive on them. In a few words, regarding the
restless aspiring youth of India, the Budget does nothing to revive the lost hope.
Decreasing the allocation for higher education and education in general shows the
commitment of the Government towards the youth of India.

Regarding my State, our Chief Minister Mamta Banerjee has provided
inclusive governance and has fulfilled the hopes and aspirations of our people with
limited resources without much need and appeal for financial assistance from the
Central Government.

There has been some mild noise in the Budget regarding the hill sector.
Yes, the dialysis will be cheaper but what about the cost and treatment of the
patient which is always a burden on the poor?

We have been told that 100 per cent rural electricity will be completed by
2018. But in our State, already 100 per cent rural electrification has been achieved
in early 2016. At the end, I have no other option but to say that this Budget has no
hope for the industry, no hope for the youth, no hope for the poor and no hope
even for the Sensex. Lastly, I would say that the Budget has continuously
marginalized the Scheduled Castes and Scheduled Tribes. The allocation for the

Scheduled Caste Dalit women is one per cent and for Adivasi women it is two per
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cent. Without taking into account the needs and voices of the women, the scheme
lacks in understanding the life’s reality and is blind to the conscience of the Dalit
and Adivasi women.

On 7™ December 2015, it was reported in the Indian Express that hon.
Prime Minister Narendra Modiji said that his Government is leaving no stone
unturned to fulfill the vision and dream of Dr. B.R. Ambedkar to create a
prosperous and inclusive India, whose views and thoughts he said have not been
fully understood as yet. I would like to know whether you are going to fulfill such

views and thoughts of hon. Prime Minister.
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SHRI SURESH C. ANGADI (BELAGAVI): Thank you, Chairman Sir.

First of all, I congratulate the hon. Prime Minister, hon. Finance Minister,
the Minister of State and the entire team of the Finance Department for presenting
a unique Budget.

“The happiness of the commoners is the happiness of the king. Their
welfare is his welfare. A king should never think of his personal interest or welfare
but should try to find his joy in the joy of his subjects.”, said Chanakya. <’ii &1 &
gl § - VAT A0 F 9 3R T & goie g ya A ok fa W= % ey e g

For the first time in the history of Independent India, a pro-farmer, f&m=i @&
forg, el & forg, &R W@l & fow development-oriented agricultural Budget, aiming

for the doubling of farmers’ income in a time-bound period and eradication of
poverty and not the poor, has been presented. This is a tribute in the real sense to
our rural folks who are the backbone of our motherland.

In a country where 60 per cent of the population living in rural areas,
dependent on agriculture and allied activities their survival, generating 58 per cent
workforce and contributing 19 per cent to the GDP was neglected so far.
Agriculture also plays a vital role in export and manufacturing sectors. The
country’s peace and prosperity is dependent on them. All these years, only
sloganeering, blame game and false assurances were going on but this Budget is a
step in the right direction for upliftment of the poor and downtrodden. It is an
experiment to bring back those who left the villages in pursuit of livelihoods, a
gram vapasi movement, not an award vapasi drama; because of the pro-farmer,
pro-village Budget, many retired people can come and stay in their villages now.
Most of the people are going to urban areas. To avoid urbanisation, the hon. Prime
Minsiter has given Rs. 2,25,000 crore in the Budget for the rural areas, for the
rural people. People can move towards the villages now for development.

Even after 68 years of Independence, our villagers are deprived of roads,

electricity, potable water, and toilets. They are living under the false hope of
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slogans like ‘garibi hatao’ since the 1970s. but one generation, ‘garibon ko hata
diya’. But this Budget and the NDA Government have rekindled the hope of the
sceptical countrymen. This Budget is a bold step towards wiping the tears from the
eyes of the poor farmers and instilling confidence in them. It has proved that now
there is a Government at the Centre which is caring for their welfare.

I am proud to say that under the MNREGA Rs. 38,500 crore have been
given. This is aimed to create employment generation for the rural people. Most of
the time these were only given for the panchayats; now it has been given to the
opening of the small ponds for the small holders. For the Pradhan Mantri Gram
Sadak Yojana, Rs. 19,000 crore have been given; for agriculture and irrigation, it
1s Rs. 47,912 crore.

A sum of Rs. 1,01,775,000 crore for Rural Development and Drinking
Water has been allocated. A sum of Rs. 1,56,380 crore has been allocated for
Women and Child Development and under the SC and ST Sub-Plan a sum of Rs.
62,838 crore has been allocated to arrest the negative growth of the economy since
2014.

In rural areas setting up of food processing units is very important. Fifty per
cent of food is wasted by the agriculturists. So, if we can start food processing
units in the rural areas then it would be very helpful. Towards this 100 per cent
FDI has been given which can create more employment in the rural areas. A sum
of Rs. 2000 crore has been allocated for LPG connections. About 1.5 lakh B.P.L
families are likely to benefit out of this and around three crore people will benefit
each year. In the coming three years, more than five crore people, particularly the
women in the rural areas, will benefit out of it. This is a historic step taken by the
hon. Prime Minister. A sum of Rs. 2,87,000 crore has been allocated for Gram
Panchayats. Every Gram Panchayat will get about Rs. 80 lakh in the coming days.
The late Indira Gandhi nationalised the banks in the 60s. At that time around 60
per cent of our population were having bank accounts, but still 40 per cent people

were left out. If any person other than her were concerned about the poor people
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and the people belonging to the Scheduled Castes and the Scheduled Tribes, it is
our hon. Prime Minister, Shri Narendra Modi. The rest of the 40 per cent who
were then left out of the ambit of banking, have now been included and they also
have their bank accounts today. Our Prime Minister said that we have not done
everything. The previous Governments also have done good work and wherever
they had done good work, it has been appreciated. But wherever they have failed,
we have opposed that while in the Opposition. We did not oppose everything that
the previous Government has done.

Sir, Shri Kharge ji is a senior Member and he is the leader here and 1
would like to request him about a small issue in my State about scarcity of
drinking water and I would like to request him to take up this matter with the hon.
Prime Minister ... (Interruptions) The matter is pending before the Tribunal. 1
would like to request Shri Kharge ji to convince the Opposition leaders in
Maharashtra and in the State of Goa and we will convince the Chief Minister of
Maharashtra and Goa to settle the issue of drinking water out of court. For about
four to six months people in my district are sitting on a hunger strike. I would like
to request that Members both in the Treasury Benches as also in the Opposition to
settle the issue of drinking water out of court. This House is meant for discussion
and not for blaming each other. So, this is an important issue for the farmers and
also the villagers. The place has been drought hit for the last three years. I request
Shri Kharge ji and our eminent best Parliamentarian Shri Arun Jaitley — who has
already been felicitated by the hon. President of India — to call these six leaders of
the three States and settle the issue. I make this request in the interest of the
country and also the farmers... (Interruptions) 1 am requesting Shri Kharge
because he is the Opposition leader. I am also from his State. I would like to
request Shri Kharge to take the lead in the matter and settle the drinking water

issue out of court. The issue of drinking water is a major problem.
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The vision of the Prime Minister is to uplift the youth, the poor, the farmers
and the villages. We are with him. We will work together for the prosperity of the

country.

I support the Budget and I congratulate the hon. Finance Minister once

again.
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SHRI MALLIKARJUN KHARGE: Sir, the ball is in the court of the Government
of India because the Prime Minister has to solve this problem. He has to call the
Chief Ministers of the concerned States, namely, Goa and Maharashtra and
Karnataka. The State of Karnataka is ready to cooperate but the Chief Ministers
of Maharashtra and Goa are not agreeing to it.

Sir, you may know that such a problem came during the period of Shrimati
Indira Gandhi. She solved the issue of Cauvery drinking water problem, the issue
of Krishna water problem. She prevailed upon the Government of Andhra
Pradesh, the Government of Karnataka and the Government of Maharashtra. All
the three Chief Ministers agreed with the advice of Shrimati Indira Gandhi. She
convinced that they should give drinking water to Chennai. So, 15 TMC of water
was given to Chennai as drinking water after her intervention.

In the same way, if the Prime Minister intervenes, nobody will deny it. It is
not my problem. How can the Opposition leaders play a role? Only the Prime
Minister can play a role in this issue. You prevail upon him and you pressure him.
If Shri Modi, Shri Parsekar and Shri Fadnavis agree, the problem will be solved
and particularly the problem of your constituency will get solved. We are with

you and we are supporting you. I will give you the support which you want.
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HON. CHAIRPERSON: Let us take up ‘Zero Hour’. Shrimati Ranjeet Ranjan, I
will not allow you more than two minutes.

Mt oita o (Fuid) @ J9IRT Aelgd, TR Bl %8 9 H, e wRemsii § $o
HFRMES & T wea & R i1 & o1 & 7 wsuw R o <@ g Sue e #
3ITUhT €T MDY BT =Tl § b areiivie gRem fawafdeneaa & oM w@wa &1 a8l
B FT AR G BIC § Sfdd U ordiel @l JAdls © QR AT SRe 31 Pl

Vel 7 A gHE i @ O el 99 © AT $El b AReR e g™

[N

feafaenead & TUdd WHd Bl FATE B did SAEEIE 85 hIc & o IR 99 &
Iy 2005 ¥ @7 M ol & Rac® RA ARHR gRT AFE U DT § SRR A Bl
dTq O ATEd! 2] I8 984 8 T Bl a1l o I8 i HEl {6 9% i WRER R gaH
BIC H TANIA AJUT I BABAH DI Wl ATYA BT ATed! 2, R B8l M1 o1 &6 arelire
g favafaernery U sroqdiees Al &, forie! |fagr o1 9RT 30 &1 A& U<

|UIT Heled, § I8l I8 A S |Hel g b ¥l ¥ed H 1981 H STl

g fawafqenery wengs faggsd, 1981 UIRA &R il qRem favafderaa &

IS TR Bl Y Felel har T o, fTqep! 1867 AFHIG STH AT §RI b
UiE AeR W8 7 3fSiel Ul &d H gHas W $] QAT o7l 39 Yae @ ORT 12 H
faeafqenery @1 afRur d el w1 & favafdenery @ Afimm ARAT gHeEHEl gR1 Rfud
SAD! U TRiE B U 107 e W B, RIepT URY AR Uil IR Bieldl el g & w4
H gAT 1, S 91 H I7eiiTe G fagafdenad & wu d shiRuNe ghl ot 39 vae Bl g
urg ¥ fwafdeney & 4 T AUeR H HEl W B g B JHHEl B e
IR wipfa®s S+ & foy &9 & 2l

FHTIRT ARGy, A8 WdaTeid & ¢ <R ardd foar &1 fawy & f& foddt woiifoes <
® Do H A URAAT W WS GRT 1981 UdE & Al Bl AT H WRA ARBR GRI AFAI
JIH B H IARIA FABAH dGa DI TASIY WBR DI Sl I &, 98 Madg gl e
SR gRT UM B # fear wan de it guivagel 8 & dfdem grr sreusiasd! &l fad T
JMABRI BT IJoored 2l THFRIS ARHR R dfeam # fFdt evf stamia wven &) wRimeer &
Yorse El 81 WPR Bl A B @Iy fb aR1 30 H a1 R AW QNI qRE B
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STCTAEID] P AU T & FAer0r AR wifid &3 SR Fa &1 fdeR f&ar 1 2 8iR
gR1 30 H I8 |l el 71 B 6 99 59 g H Ve oF 6 Bls W HewWd T8l B, qwer
B WITAT TG 9 gRT B Tt 8

UG WY § U I AR Sreqr A 6 sreqied [wafdened B 99 d B
I WRBR Uh YSAF & dqed PR @1 ol J4 gARERE IS Bl ST dllex Fal (8
A1 TR gRT Fal {6 X A1) W U 21 @ 7 (6 H ST Fl... (@agm)
HON. CHAIRPERSON: Please do not mention any name.
MAA Ioita I9=: BT oRmEe | BT § W SIAAT H Bl § W oIgy | BT g a8
Rreror denelt #§ fF9 T & ocH 7 R I Fv HHYMS B eRie fHa o @ gl #
HRBR BT & AThNd AT @l g b 3R I 3refliTe IMaGE o1 gRem dwer &1 &
B € Al I8 YR < A 78l afep R faeg H ey gl
st Al g9 (Mse) @ quufd w285y, 39 o¥ B SEEIT AR gl off I8 2
SEERI 98 & WY @, Hs NagRE iR 9 & Ul R Ga19 3 J@ Tl B a1g, B
JETS & BRI (A DI ST DR W ASGR BT TS 8T &l WX AD AeAH A ARDR
 3mue 2 fb Uil &1 vy by USA B W1 7 gI;AT 2l olfh 89 SfF Wl s WBR A Dl
HT B & Al I MMER W I8 Dedll ¢ (b I8 AT Bl A9 8 3R I Hibve Al 8
@ HRU BH dgd PV PR UM Bl [RAfT § T8 B | MU 4a1 & fb SR $age v &
BRI & B

M TRHR o Fets qTeRAl AR & R W B SITHNT BT AT STHH B avg
Aferes & fou @ifta foe 21 a8 groa S el et @t ot a1 diuwsiivaarg &t arern

Tl S B AR A Bel b ISy TE BN, D 99 IO Bl YR BRAT| AT

UASIOHATS S FRpe ATl gl AT MU A1ETH ¥ s WRPR ¥ I8! 0 ¢ [ 4
TRE SR, YN @ Ul bl S@1d AT XET &, 99D [ pe AR vae § Al &l @l
ST 8 U8 B WHR @ R @ 5 duasitdars & dR W € 98 U @
HoHAqiver g0 519 I8 61 BR Acad I AS BT -1 o, IUT T8 W el BT I1¢
3R 39 W I 60:40, 90:10 & AR W AT 100 KT BT < Y AT I8 B Bl Al
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B SR & TRAT BT 9T e | IS Wl & URAT Bl ga19d o1 [igad dR R ®waar e
3R fpd wgg BHT| 581 vl & Wiy S fog, o1 Wkl

HON. CHAIRPERSON: Shri Bhairon Prasad Mishra and Kunwar Pushpendra
Singh Chandel are permitted to associate with the issue raised by Shri Nishikant
Dubey.

2t fie puR AFEY (Bem) @ 9uafd Jele, 39 Wi 9gd o 81 puAr g3 d8 A
qief &1 rAfd SIS ... (T )

HON. CHAIRPERSON: All right.

N e IR AF@ER: ga A S & el e § WRA IS 9197 A9 Sl Wk
ISR Sff @Y 125d1 INNG e W W Rl WK gRT S O @ g AT €1 A12d B
AUl @ WU U [Jbid WRA DT A0 fBa1 S @1 21 9 |ied 9 s dAdie) Rl &
RIS W &1 fATor fham S <er g1 9741 Ared & faaRi | IR0 o) A TeTE HAY
St AT T ¥ B U &R 99T B AR I8 ©1 g G 98 & g9 b WY Hedl U @ ©
fe 9TaT AEe & W W dle o dTell, ST DR drell a1 Sferdl @1 AW we arell uret
BT gRT 9141 T84 & A § AIfq q918 T8 b afeld HHaAal gRT Yad UR¥R | 9761
Ared B O Sl g aRfEior g 79 W 2661 YU Pob ST HRAT ST & A
I Yot URAR H S HEIYRET B AR FAM R BIS Yob A8l gl TE BN B 3@ Ib
191 A1ed Ud feral & ufd Qi @GR 21 Sl ] 91d) 189 B DHRIH B MATSH UR Yodb
I Ahdl g, 98 aferdl d fZaW & B Wl gl (@ragm)

HON. CHAIRPERSON: Try to conclude.

£ AT IR AFH: H§ US AW A YAd H BRRG Wie A o ggad St gl
JGad SO HHATRAT Bl AR A AT Xl 7 S 4 379 o R &=ar g b erd
IRER H ARA IS 91E1 A8 ARG SedR Sl &1 Sawdl @ IRMar fGad &1 dridhd X
HHATRIT GIRT AT DA W d Bl I DR R d1Y Y Yoob ST B @ [1IH Dl
FAT fam Sy R arar red &1 s=n @ aRfFaEr (aq &1 Ried Yad SHARAl g
BUICAT & |1 AT ST b | &=yarg|
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HON. CHAIRPERSON : Shri Bhairon Prasad Mishra and Kunwar Pushpendra
Singh Chandel are permitted to associate with the issue raised by Shri Vinod
Kumar Sonkar.

3t gawg AEl (FEETQR): HEIGy, &5 WRGR B YIHAT TS IS B 1 D G918 Bl 2
B AR UfHAT ATe] B8 ol U 3Tl A8 Bl ATARIT M a1 11 2 S digHsigqars
BH-1 GH & BN IH NHASArg A Bo-2 a1 81| 89N S e H fogepd I8 2
f 30 el & A 18 Riel Tiewey ABdS & a8l agd BRI B & qTe T AS BT B &
B U1 %@l gl Ife I8 W an] e A1 Yoteey] Jihdes ¥ee &l YIUASIuHars Bo-2 Sl 81
e 9T 3R B WWHR A JARY 2 [ 50 BT Bl Reldd I oy JHhacs W
H NASHTHars F B 2 M far 9y R 98 IR sFdacs Tal &1 deae fma
ST D |

HON. CHAIRPERSON: Shri Bhairon Prasad Mishra and Kunwar Pushpendra

Singh Chandel are permitted to associate with the issue raised by Shri Balbhadra
Majhi.
SHRI BHARTRUHARI MAHTAB (CUTTACK): Mr. Chairman, Sir, there are
apprehensions about the structural damage to the Jagmohan, which is the
Assembly Hall of the 12" Century Sanctum Sanctorum of the iconic Jagannath
Temple in Puri. The Archaeological Survey of India has recently conducted a
survey of the Jagmohan and found some repairable structural damages in it. ASI
says that cracks in stones and joints of the structure needs immediate repair.
Plaster has loosened, there is rainwater leakage and walls are damp. Some corbel
stones have fallen off and iron beams have rusted at embedding points. Prime
Minister Shri Narendra Modi visited the temple recently. ASI must have explained
to him the enormity of the work. Repair works should be done in a time bound
manner. ASI has been working for seven hours daily. This has affected the flow of
devotees entering into the Sanctum Sanctorum since 27" January, 2016.

As the ASI has taken up the work, I appeal to the Government to finish it in

a time bound manner so that the Sanctum Sanctorum is repaired and the Assembly
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Hall where a large number of people congregate to have darshan of Lord
Jagannath is restored fully.

HON. CHAIRPERSON: Shri Bhairon Prasad Mishra is permitted to associate with
the issue raised by Shri Bhartruhari Mahtab.

#it veete Rig wea () : 9vufd weiey, 31 faF U8l A SMYR WR 988 He@qul "eAl
FHER T H Bl U SR $aR & Alodd O e 99 Se 9iivd &R fear Tl S9e 9|
Sa UiE Rl Bie, offay, fohel, QM oTiRd SR @@ & &) e foRmy uig @Rl &1 I|al
o firer| afesd, | SR REgR SR 9rrg &ereT # Ueb U Al bl BgE TS e
ST g1 H oS AT W ARBR Bl AT A aredt g b Sl AT S1u SFEM dRd § I
D! AN ISTHII AT B A1 8 Aehdl © AT BH S© Dlg IHdrs ¢ Thd ol 390 <7 4§
T ofRd T S¥folU R4 & i Sl 3 =&l frerar, o fpsl, 8¢ Mav g 3 &
TR SHIRAT B S AT BTSN A8l dfeh aRad H ST B)d ©, 39 gedl H U™ 9l

SRl =1 ANTE fHaAT| S8R W o faeell @ M Sl DI IFDT ¥ e, & Bl Siad
s, 5l &1 < e S, fopddl @1 A e TS # 59 favy R uigde AwR fad
AT @Ted ATl # Arear § {6 W (Ul WRBR U AN BT Sl SHTEH B & ISy AR
D Y AT PHY T DI Aars =T BRI § =rear g fb de g8 Tbye 8l

HON. CHAIRPERSON: Shri Shrirang Appa Barne, Shri Bhairon Prasad Mishra

and Kunwar Pushpendra Singh Chandel are permitted to associate with the issue
raised by Shri Prahlad Singh Patel.

2 oA T JEar (f@TR): AHUlT 7Eley, H# fud HIEH | Uh He@yul [qWg Sor
AT §| H Ueh IRGER & YU H AT AT 3R 98 dgd 8 A8caqul U o1, U Yo Dl oo
==l 8 e offl SEH PEl M1 P P rEaR VN € S ded € [P Us Yo el gl wfey
3R U [ BT ofax EaR fAfrd & Safe Hifsan € s <o &1 9erar < <@l 2l g8f W =41
gs [ AR & $© AN US =T Bl d1d B & olfbd d6E A &1 § 98] W IRE & w9 4
AT o, BIE . T A B ¥, 98 IS AR BT W o7 | A Dt {6 L, GGG H By IR
US R[S BT el ol &l § 3Us AEH | GRBR F Yol dredl g [P U gol e &1 87
FT U ST BT A1RY? SO Hore § U ol BT Rived ® A1 87 39 W Hif$A @) @
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YT BFT A1, 9 W UH [Oga =4l 8l d1iey, I8 H 3fUe A1 | AR A AN

BT ATEAT g

FHIIT A1, AT {31 qel BT AR (31, IqD (oY 9gd-9gd g=Iad1g|
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HON. CHAIRPERSON: Shri Bhairon Prasad Mishra, Shrimati Ranjeet Ranjan,
Shri Shrirang Appa Barne, Kunwar Pushpendra Singh Chandel and Shri Vinod
Kumar Sonkar are permitted to associate with the issue raised by Shri Arjun Ram
Meghwal.

SHRI RATTAN LAL KATARIA (AMBALA): Thank you, Chairman, Sir. I
would like to bring to the kind notice of the hon. Agriculture Minister that Indian
farmers produce huge amount of food grains, with their hard work, for fulfilling
the needs of the Indian population. But, there is food wastage. Perishable
commodities such as fruits, vegetables, fish, meat and milk have wastage of 15 to
25 per cent while non-perishable commodities witness wastage between 5 and 15
per cent. This is putting considerable pressure on natural resources.

In the year 2050, the population of India will be 1.65 billion. In view of
fulfilling the food needs of the population, we will have to prepare a vision
document which provides the strategic framework for innovation-led inclusive and
sustainable agricultural growth in the country. Therefore, I humbly request the
Government to set up infrastructure to stop food wastage.

Thank you, Sir.

HON. CHAIRPERSON: Shri Bhairon Prasad Mishra and Kunwar Pushpendra
Singh Chandel are permitted to associate with the issue raised by Shri Rattan Lal
Kataria.

SHRI B. VINOD KUMAR (KARIMNAGAR): Thank you, Sir. Sircilla town in
the State of Telangana is having many powerlooms. Approximately 40,000
powerlooms are there in this town; it is known as a powerloom cluster. Most of
these looms weave only plain fabrics. These looms are outdated, some being more
than 50 years old. The weaving community in this town is poverty stricken and
many suicides occur frequently.

The Government of India very recently had announced a scheme known as
Comprehensive Powerloom Cluster Development Scheme where they are ready to

invest or allot a sum of Rs. 100 crore.
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I request the Government of India to allocate this Scheme to the State of
Telangana, particularly in Sircilla. Thank you, Sir.
N aEEw W () ¢ QNN HERY, W Y Bl Bl QW [Adi Al Bl Bla
fear foafies & ame1or 99d 8 S 39 YBR B URA & U HA Amiiie | ek
HIpTRAT #31 g1 feyier eafdxal o1 Sfed vd =g A ATABR S Bl a1 Dol B d[asQ
A ®Ia sfear faffics gR1 a9 2010 ¥ IAREVT & UEEH & JAFAR IR IMABR F ADI
i H i a1 yHRE T8 AT T Bl SaR ARGV BT DI iSAT fAfics H AN BRI B
forg Sfera e Sern o @izl e fayr fewufaferdl ae, 1995 & wae™ & d8d Ud
SRS gRI FAI-99g W AR feen-frder &1 ured 78 fean o %@ g o 9, wEes §

AFR B g1 IR ST S@-RETd fhan ST I Aok =R 36035/4/2010/1.8.2011 R
SSINCREENE]

SIS & fQer-Fdel & AR dehaR MBAR §-1 IS H 99 2012 H DI fSAT
gR1 Ao fawnfiar e 3§ et HHATRAT BT SRET QU S &1 Y™ A1 ]
IIRY| DI SISAT GRT 14} T el Al &1 Frgfd & Y 57 a8 Frgfdd dex 7 fawai
IRV & AR & T & AT T, IFH! TAEBN & S ARV Dl shedr fafics gr
IRA WREHR & T & AR T_=fd # gfic a1fdd wHarlRal &1 smRevr &1 o i &1
a1 g1, 9 A g fhar S anfey, difes defadl B v e we | gans|
2N B IGYA (FREETE) ¢ AT FHART S, AT J Y DIl H Aler Dl AR o2
2, S [Ty # 3MMUDT gIaTg DRl gl AR DI Heedqul AT, SfRT rard rorm H TRiai
BT ATANT Frerar 1 59 &S & S § AT 70,000 29T e & R 20 it Hiex smara
T Gl Bl AR IAUD HEH W WRA WRBR ¥ R ¢ {6 g9 IR B 70,000 ST I
g} 9 oG BUU fhar MU ST Riife R avg ¥ =9+ ufhar adt 8 sad ol 4
®El T PE YR B WA H 10,000-15,000 BV fU Od € SR <rHieil &1 wuT e
drae B B R a1 JRmET g’ Y 94 BRI 918V Ud AR Jfded H Aidal ol
HIeT Bl ARy

T g faw off 2
HON. CHAIRPERSON: Only one matter can be raised by an hon. Member during

‘Zero Hour’.
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... (Interruptions)

HON. CHAIRPERSON: Shri Bhairon Prasad Mishra and Kunwar Pushpendra
Singh Chandel are permitted to associate with the issue raised by Shri Mukesh
Rajput.
5t T RSt (sl fieelt) : s wwofa S, # 9ga & #eayet ¥e1 Som arear g1 W
AT &5 H gexQR A8 [ 21 Y8l INRI D T B TeR il & O A SN Bl
gl 39 W HIoR # g1 997 g1 UM A AT AYRT IS A & fheariiey 3faY W&d ¥ AR 9reR
& AN AAHT BTl & W § 99 gU &l 9 AN 30 pH-49 b oI T8l A 9 & Sfafd
39 Yol W I B S @ &A1 8] Uh WSS Dlfelal ol A bR BNATN Bl RS el 8l
I SIRA B TS Bl DR A (AT AR AH UIfRAHE BT B TEl oI Feball g dih
fSUTEHe & SRT 791 PR < §| ARPR |Als §s o, Us<ys! fSurcHe $o T8l ol 2l

AT TS AT ¥ IR e w4 St @ faed § 5 gl ReRr @ w=ee dew
T YT B SN B goIrod & SMY| 3R @RI BT AIGST ST 8l al AR s A Ua-9:
fPaier g9 @R SIMT gsdl § 3R |RN &1 @l ¢ O 4§ [Sl 81 gsdl ol R st &
A B ALY S BIC 3P AT YeRARSE 81 SMY Al ANT I A8 bl gdell Teil A fehel
TE Wb ¢ I§ UM A AN b WA Bl AHT gl A T8 fabr w3 A we W B
DR B Ao &, H o1 & g TR g1 A% (e 8 {6 gdt WReR @ Redwe &t oY &b I8t
AP 3R gl T Bl 3o <

HON. CHAIRPERSON: Shri Bhairon Prasad Mishra and Kunwar Pushpendra
Singh Chandel are permitted to associate with the issue raised by Shri Ramesh
Bidhuri.
SHRI R. PARTHIPAN (THENI): Thank you Chairman, Sir. I am grateful to our
most respected leader Puratchi Thalaivi Amma and to the people of my Theni Lok
Sabha Constituency for enabling me to represent in this august House.

My Constituency is spread across the lower fringes of the Western Ghats
and the region is covered by hills on three sides. The climate prevailing in this

region is very suitable for horticulture crops. Horticulture crops like pepper,
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cardamom, grape, mango, jackfruit, banana, coconut, pineapple, etc., are
cultivated in thousands of acres.

Recently, the Union Government declared this region as a reserve forest.
However, there is no significant presence of any wildlife in this region except for
a large number of pigs. These pigs frequently destroy the crops cultivated by the
farmers.

I would, therefore, request the Union Government to take necessary steps to
protect the farmers and their crops in that region. Myself and the people of my
constituency shall be grateful for this act of kindness.

Thank you.

ST, fllc W (s SR @) : A QU Sft, 961 7 S e wdl B, H 9D aR |
HET & Y @S g §1 9§ 2007 & @R 2012 TF UG W H ¥ dR W uferd dae?
dopi o7 5 R A I AN DI bl 7 Bl QAT B, IAD Rl AT I8 7 s 7 B uferd

HFR DI BT T 14 AT TH TASH B DN 3 1 2l fH fher s arem

Teh AW B, A B H I B €, 2 g9 [ddipd fSwieer ded ... (Faem)

HON. CHAIRPERSON : The matter is in the court.

DR. KIRIT SOMAIYA: I am not talking about Kingfisher. I am talking about
wilful defaulters and NPAs. More than 64,000 crore wilful defaulters are there. g
P fSwrecd @1 fhd bR A T e T & o9 & SR @ foar w1, a9 & A
H U g & g A f&am Tl A 99 2007 ¥ 2012 IH gl H fow HA S g
BHRAT AR [ S fAape fStrecd €, 91 RIS 3MfSe a1 oy fb U1 el | Bl
AT 3R ST 91 agel (pan Se| &1 e & Hiferes faora Aredr &1 |1 arfis gern Syl
3R BIs TG fEBTee” Bl ® A1 Bl Yo forar St g1 # & oxar g b dfecied dareR
bl BT ST BW AU ATMRY|

HON. CHAIRPERSON: Shri Bharion Prasad Mishra, Kunwar Pushpendra Singh

Chandel and Shri Ashwini Kumar Choubey are permitted to associate with the

issue raised by Dr. Kirit Somaiya.
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Nt e ToW (AAYR): RISy, A AedT S ANl & S HEl 9 BT g iR fha
FIRRAT W BT &1 BIs VAT < a1 o, TG THUAY 7 dIe < faoig ATt &1 57 997 =
o Bl qu aredr g 5 < & goiufy dm @ s & L. R dod €7 i safay Riife
FIH SATET I BT U1 g6 A @ N gl R fao Ao &1 & \aret T8 21 ward 9%
6 P T AR B, B B 97 FE TS B Uh I 7 18 IS AT IS AT B
M f&T orR i) gfera, T, fFam A1 A9igR b g1y faq1 #R el § A S9! g &
qrg 1 A BT U1 ajel ST @ offeh ofiuferal ol |ferel 3R ollF 8ANl |as el 3R
PIe T BT IRHR I AH FR <l 2l S Afsdst ft 916 &1 It 8, o7 ff 91 fohar
ST 21 3MRER T BARY RISl A fege™ & qoiufadi ik g dRl & 01 Hl 916
Bl 8l

Hered, H ol drear § b fasr A € dad U wfdx T8 8, dafch 89Nl 89IR
T Arear S @ < # € 91 A da) a1 T8 BRd &1 # TSR F AN Hem B Y4
st AT 9a1 7 8 SR areR W A swferg e W S geiufodi 5 an forn 8, St
SIE 81 SIR fosll &1 i 0T A% T fHAr Sy &R Afeds! AT T & Syl AEey, I8 AR
AR YaSll 1 91T 8, TN gS-ds fag wanel ¥ a9 g of e e 2 f L ¢ H ofd A
c[c dTel ISty AT S §SIRI N @I, &S goiaferdl ol wof el 3R & ot H d< i
HON. CHAIRPERSON: Now, Dr. J. Jayavardhan.
DR. J. JAYAVARDHAN (CHENNAI SOUTH): Hon. Chairperson, Sir, I would

like to bring to the notice of the House an important issue with regard to the
National Food Security Act highlighted in the Memorandum submitted by the
hon. Chief Minister of Tamil Nadu, Puratchi Thalaivi Amma, to the hon. Prime
Minister.

Some key suggestions made by Tamil Nadu to safeguard food security
were not adequately addressed when the National Food Security Act was

passed.

* Expunged as ordered by the Chair.
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Tamil Nadu seeks a legally binding assurance on the issue price of food
grains for the additional assured quantity provided for those States which are
drawing food grains over and above the additional assured quantity provided
under the Act. Such additional quantities of food grains should be provided to
the States at Rs.3 per kg. or at least at the current price applicable for the
Above Poverty Line families of Rs.8.30 per kg. ... (Interruptions)

HON. CHAIRPERSON: Hon. Members, please do not disturb.

... (Interruptions)
HON. CHAIRPERSON: Hon. Members, silence please. Please do not disturb.
Please be seated.

... (Interruptions)
DR. J. JAYAVARDHAN: Preferably, the entire urban population should be
covered as households eligible for allocation of subsidized food grains.
Alternatively, at least 75 per cent of the urban population should be covered as
that of the rural areas. ... (Interruptions)

Schedule I of the Act assures the limited allocation of subsidized food
grains only for a period of three years from the commencement of the Act. ...
(Interruptions)

HON. CHAIRPERSON: Nothing will go on record except what Dr. J.
Jayavardhan says.

... (Interruptions)...
DR. J. JAYAVARDHAN: The guarantee of supply of subsidized foodgrains
with an assured level of subsidy from the Government of India should be for a
period of 10 years. A provision to obligate the Central Government to import
food in times of scarcity is very crucial... (Interruptions)
HON. CHAIRPERSON: Mr. Rajesh Ranjan, please do not disturb. 1 have
allowed Dr. Jayavardhan to make his submission. Please do not disturb.

... (Interruptions)

* Not recorded.
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Y ol I AEarer: FIR Sft,... ST vl @1 et A Syl L (@rau) q@ 99 3@ Bl
...(TquT™) PREE deT B, T8 @ AP B, oAfh ... * I8 b 7Bl 7l ... (aum)
HON. CHAIRPERSON: I will go through the records and take a decision.
... (Interruptions)
HON. CHAIRPERSON: Ranjanji, please take your seat.

Dr. Jayavardhan, please continue.

DR. J. JAYAVARDHAN : A provision to obligate the Central Government to
import food in times of scarcity is very crucial to make this legislation truly a
Food Security Act. “The Provisioning of Funds to State Governments for Short
Supply of Foodgrains Rules, 2014” is not an adequate safeguard of the interest of
Tamil Nadu.

Extending the time period up to a few months to complete identification of
eligible households is not a realistic timeframe, particularly so when the District-
wise break-up data under the Socio-Economic Caste Census (SECC) is yet to be
made available. Hence the period should be extended for two years.

Sir, the provision in the Act empowering the Central Government to
introduce cash transfer and food coupon scheme is strongly objected to by our
State, and this should be amended with a clear indication that any cash transfer
and food coupon scheme can be only introduced with the concurrence of the State
Government.

Sir, I would request that the Central Government should take effective
steps for proper implementation of the National Food Security Act by addressing
the lacunae present in the Act. Thank you.

SHRI P.K. BIJU (ALATHUR): Hon. Chairperson, I would like to raise an
important matter of urgent importance before this august House.

This House had passed the Forest Rights Act on 18" December, 2006. This

law concerns the rights of forest-dwelling communities to land and other

* Expunged as ordered by the Chair.
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resources, denied to them over decades as a result of the continuance of colonial
forest laws in India.

This Act came into force after notification on 31% December, 2007. The
rules were framed by the Ministry of Tribal Affairs on 1% January, 2008. Nearly
250 million people live in and around forests in India, of which the estimated
indigenous Adivasi or Tribal population stands at about 100 million. This Act will
benefit the marginalized citizens of our country.

Sir, I am not going into the details of the rights enshrined in the Act.
Section 6 of the Act provides that the Gram Sabha or the Village Assembly has the
authority to decide the future of the tribal lands. But I am sorry to say that the
Government to reluctant to implement the Forest Rights Act throughout the
country.

I would, therefore, urge upon the Government to implement this Act as
early as possible.

Sir, there is a shocking news coming from the State of Chhattisgarh. The
Chhattisgarh Government has taken a decision and passed an order to cancel the
community land rights of tribal village under the FRA in on January 8, 2016. This
is done for the Adani Enterprises and Rajasthan Vidyut Udpadan Nigam Limited
for their coal blocks in Chhattisgarh. This is a direct attack on the rights of the
tribals.

So, I would urge upon the Government to withdraw such move and protect
the rights of the tribals in the country. Thank you.

S Srasfias e (Wgdon) ¢ {9t Heled, ORI U Paxdl ATTal K 3R A 2
P! IMUSRIT & HRU AT AT HI FAfdefad 8 9D oy 980 9 @9 IO ISl 2
IS & Sl 3G IR, ITH I HAfGefd! H FHRT & DR dledi & Gauic T § 4R
WY IS ISl § AT 37 HRUT ANl & A0 & foIv Jre-ame= &1 @9 W 98 ST gl
ORI 5T H 1600 fheldier ol qqa AT Usdl 8 3R FHsl Hail 3MUal & DR Wi
T A AFE AR UYAT BT M BN BRI B AT Paxdll AIersi & AW b Aap, VAT
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qgfa drel sfexr smaral &1 fafor oer sraid smavdd © Sk U9 Srardl & feaior & fou
Srer faxfiar egaRen &Rl wsdl 81 ORI # 99 2001 H YbH 31 o1, foryet daar Reex
WA W 6.9 l, IF® HRU & G A SAGT AT TAT 20,000 F A S 811 gg A
Feo e Af¥S -5 H @1 gl ToR & AFgfad Sofa arel el S & 318,
FIGBIST Tl & SFIIIG & 38, ol digdd & &9 W4 Ud 31 &4 fordl & 1741 W4
YHH S AR ¥ 37 8, I fefthebee TRAT SR foham Y| ORI WRBR o b5 ARDR
I R W R g ofes e ewara afed g1 99 aue wieww 9§ #iv g fh osfewr
AT IS & q8d Hes, S IR qArdiol Nl & widl d1 fSfhhee gRar sfer fvar
SIMESCE]

HON. CHAIRPERSON: Kunwar Pushpendra Singh Chandel is permitted to

associate with the issue raised by Shrimati Jayshreeben Patel.

Hon. Members, I have 25 more speakers to speak in ‘Zero Hour’. I request
all the hon. Members to finish their submissions within one minute. Otherwise, I
will not allow you.
. it Aedta (Sooia) @ @wufd #8ied, U+ q31 b Hecdqul fawy R i &1 37adr
fean, g forg ammuep! g=yae < g

HEIGd, 39 o9 ¥ Ifeine qRem fawafdemam ik onfren fafesn swenfies
faeafqenerd, S 100 IR WHR FGaH A o o, olfbd 39 fawafdaraai 4 sgygfad
ST 3R SIS BT By ARE0T AeA(O1h Jd9 & folg 781 1 50 iR Hiew roqd&dl &
fou € ok A9 gas foru Gell €1 fdp A fAwafdaney e e & g 8, sy A
amrE & f5 g7 orggfaa Snfa vd Sienfa & faenfdai &1 it yawr fiel, St emeror fa
3R AT I8 G9a 7 B A1 ARBR T ARIRI Pl IUARID Goll TG DY Fifh fHdr Y
AIhdife AR GHfRUST 7 § S 39 UBR &I gH NUTRT GV ¢! 8, 9 Iad § o
AR Y& dAlhdd &, Y& GUFRUEHT 8, U W Dol ol gAY TAT § U8 el gl

... (cgagr)

HON. CHAIRPERSON: Shri Bhairon Prasad Mishra, Kunwar Pushpendra Singh
Chandel and Shri Sharad Tripathi are permitted to associate with the issue raised

by Prof. Chintamani Malviya.
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SHRIMATI K. MARAGATHAM (KANCHEEPURAM): I would like to draw
the attention of the House to an important issue. The Central Government
increased service tax on insurance premium with effect from 01.06.2015. There is
an increase from 12 per cent to 14 per cent on gross premium and risk cover and
an increase from 3% to 3.5 per cent on first year premium. There is also an
increase from 1.5 per cent to 1.75 per cent on subsequent premium. Growth of
insurance industry is very important in national development as it depends on
household savings and disposal incomes. LIC has contributed Rs. 7,04,151 crore
for 11" Five Year Plan (2007 to 2012) and Rs. 1,50,000 crore to the Railways.
Again, the Central Government has forced Swachh Bharat cess at the rate
of 0.5 per cent on all services from 15" November, 2015, from 14 per cent to 14.5
per cent causing huge burden on common man, as he has to pay 14.5 per cent
service tax and additional 0.5 per cent Swachh Bharat cess on health and term
insurance premiums. This hike is a major blow and burden to the common man as
it directly affects his monthly spending. Insurance savings is a social security.
Hence, Mr. Chairperson, Sir, through you, I request the Central
Government to withdraw the Service tax on insurance premiums as it will reduce
the cost of insurance policies and boost the much needed increase in health and
insurance coverage.
HON. CHAIRPERSON: Smt. V. Sathyabama is permitted to associate with the
issue raised by Shrimati K. Margatham.
SHRI TAPAS PAUL (KRISHNANAGAR): Chairman Sir, it is an important
matter. [ would like to inform you that there is an urgent need for proper level
crossing with gate in my constituency, Krishna Nagar of West Bengal in the
railway lines at Bethuadehaei, Muragachha, Dhubulia and Debagram villages as
they casue an imminent danger to the lives of the hundreds of people and kids and
also to transport who cross these railway lines on daily basis by risking their lives.
# WHR A T8 W Readve HA1 A1eal § 6 a8 39 W &4 S| #4 I8 91 B aR ARBR D
&I H A1 gaT g 5 a8l oFR T iR 87 & dsd & rawei o) < A1 3res B
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SHRI S.P. MUDDAHANUME GOWDA (TUMKUR): Sir, there is a village, by
name, Hathenahalli, just adjacent to Tumkur district which is the headquarters of
my constituency. About two days back, a fire accident occurred in that village in a
religious festival. More than 70 innocent people suffered severe burn injuries. Out
of them, the condition of more than 10 people is very critical. These injured
persons were shifted to the district hospital which is very near to that village but
unfortunately, treatment could not be provided to all the innocent people because
the district headquarters hospitals are not well equipped with burn wards as well as
trauma centres.

So, my request to the Government of India is this. I have been repeatedly
requesting the Government of India to upgrade the district hospitals and provide
good facilities, particularly, trauma centres and also burn wards to treat these types
of patients. So, they have to strengthen and upgrade the district hospitals. This is
my request. I have been making this request to the Government of India. I urge
them once again. Thank you, Sir.

2 @ o A, (RamagR): w9l 98iey, § (ol TaRATSd &1 8 SSMI & BHaral
ERI DI ST &AM AR SAIHAASI Bl TP ARBR BT L Gra1 aredl gl o 78m
HI AT ARG DI H I Vold B LT HAS § 41 o1 & foy QR A et o <& ol
AR A 6 T9IBR 55 [HC B IoM MgiRa off, fhT SU 9T A Ugel & IRAT &1 e
7| Y- YR YIRUIE W U1 BT [l gl YR H DHad U 8 QRS iR 98 W
UTsde YARATSH SfST &l S WdTferd Bl 81 39 BRUT AN BT BI%! U Bkt 8| A8
W fqum #51 Sft 99 gU €1 841 UBdl W B AR SN faed fear @ fp fieel 9 AR
AR FHae B0 §Y TR SfeAT B arrge Ol oY, S et 49 § safoy SW R 9
g fear Syl gaR fras ft @l € S sdiae 9 o §, S® ®I%! ddbel® 8kl 2l
BARIG H dadl IFYR H & QR 8, T8l 4 AfSen, 787 7wl 3R el & fow s w9
SR 21 SRR ool ¥ IRYR arT Ya-iwaR QR ST Bl AATHIe Flge g YRs 81 Sl
a1 AT B 1! Glaer Bt iR S aRergT @1 Sl a4l 81 /& 8, 89 W W b
| H-H 7 gEROR B & U ST BT © dl S S  BIRUT RE BRAT Ul
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gl 30 A8 A Pl WS BT PR gAY T8 AT 8, A1 9 Al g dpel Bl ol A wA

St} el ATl g (% el I QR arT 4aniver UAR SISAT Bl AEATBICT Fellge Y
% Bl ST
HON. CHAIRPERSON: Shri Bhairon Prasad Mishra and Shri Sharad Tripathi are

permitted to associate with the issue raised by Shri Lakhan Lal Sahu.

it =Roureia Rig St (Rsm) @ @vmafa S, # eues #1em & WReR &1 e gRaron # gia-
: /A DI §s JHINGH IR AR AAargiee o1 AR et =medl gl g9 SRl a8 & fhami
B T R A D TSI BAA T B TS 3] Yb AT Usad |l sRAON & Ml Bl A
3R HUH B BAA Dl S HRIT & DR JHAM Ugal o, AfhT q9 F 3T qb Bl
HaATAST I% el fad M7 3R 9 IR A1 &l o w1 21 # ouas 7w ¥ WRBR DI Bl
aredt g fop fo fhami &1 o A1 Bl ©RE g8 S8 deblal Jafas faan Sy ok 54
IR W R framl & JHAE gall &, SUdH! HRATS B S|

DR. KULMANI SAMAL (JAGATSINGHPUR): Hon. Chairman, Sir, thank you

very much for giving me an opportunity to raise an important issue of public
importance.

Sir, for the promotion of technology start-ups involving new products,
processes and business models, the Government of Odisha has constituted Odisha
Venture Finance Limited being associated with Gujarat Venture Finance Limited.
The Odisha Venture Finance Limited has been constituted to act as an asset
management agency to manage Odisha Micro, Small and Medium Enterprises
Fund with a corpus amount of Rs.150 crore.

21.00 hours

The proposed funding will be made by the State Government, Government
of India, banks and financial institutions contributing Rs. 50 crore each. In this
regard, I request the Government of India to consider giving assistance to the tune
of Rs. 50 crore towards the corpus of Odisha Micro, Small and Medium
Enterprises Fund in order to promote innovative projects in micro, small and

medium enterprises segment in my State of Odisha.
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Thank you.

SHRI P.R. SENTHILNATHAN (SIVAGANGA): Hon. Chairperson, Sir, I thank
you for giving me this opportunity. I also offer my sincere thanks to our beloved
leader puratchi thalaivi Amma.

National Highway 210 starts from Trichi and goes to Ramanathanpuram
covering a length of about 200 kilometres.

HON. CHAIRPERSON: Shri Senthilnathan, just a minute.

Hon. Members, it is 9 o’clock. Still, there are 15 more Members to speak.
What is the opinion of the House? If the House agrees, we may extend the time of
the House.

SEVERAL HON. MEMBERS: Please extend the time of the House.

HON. CHAIRPERSON: Since there are 15 Members, we may extend the time of
the House by 15 minutes only.

SHRI P.R. SENTHILNATHAN : Sir, National Highway 210 runs between Trichi
and Ramanathapuram. The length of this road is about 200 kilometres. Out of 200
kilometres, 100 kilometres of road passes through my constituency, Sivaganga.
This road is under the control of NHAIL. The Union Government had allotted the
funds for widening and reconstruction of the above and tenders formalities were
also completed. The tender was taken by one Transtroy Company. The company
has not yet started the road though the work was awarded to it in the year 2013.

As per the NHAI norms, the road was to be maintained for every three
years, but the company has done the work of only 100 kilometres. The company
did not start the work of the remaining portion of the road, which falls in my
constituency.

I urge upon the Union Government to compel the company to start the
work. Otherwise, it should cancel the contract and take needful action for early
laying of the road.

Thank you.
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DR. SHRIKANT EKNATH SHINDE (KALYAN): Hon. Chairperson, Sir, I thank
you for giving me an opportunity to raise an important incident which has
happened just a day before. It is about falling of a seventeen year old boy from a
local train. Not merely because of an accident but also due to apathy of the railway
officials, the boy lost his life.

The boy was travelling in a rail when he fell down in-between Badlapur
and Ambarnath stations. His friend informed the GRP, who reached the spot but
tried to search the boy without any search light and left within minutes. His family
kept searching for him for the whole night without any help from the railway
officials or the GRP. After 13 hours of excruciating pain and agony, they were
able to locate him in the nearby bushes, but their ordeal did not end there. The
local government hospital refused to treat him until the police arrived and
eventually the boy lost his life.

My request to the hon. Railway Minister, through you, Sir, is that though
the Railways are not able to stop the accidents, at least they must try to avoid the
fatalities. If in this case we could fix the responsibility and take punitive actions
against those who are not performing their duties, then this will act as a deterrent
and the railway officials will be compelled to act. Otherwise, rubbing the salt on
wounds of Mumbaikars travelling by railway will continue.

Thank you.

HON. CHAIRPERSON: Kunwar Pushpendra Singh Chandel is permitted to
associate with the issue raised by Dr. Shrikant Eknath Shinde.
SHRI M. UDHAYA KUMAR (DINDIGUL): Hon. Chairperson, Sir, vanakkam.

As a lawyer by profession, I am privy to the meandering process of judicial
dispensation in lower courts with the total backlog of the judiciary standing at a
whopping approximately 3.25 crore cases. Incensed by this alarming scenario in
courts, threatening erosion of public confidence in, and credibility of, the judicial
system, the highest court in the country moved forward in baby steps by

conducting an internal study on the issue of pendency of cases. There are more
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than 60,000 cases pending in the Supreme court, 45 lakhs in High Courts and the
trial courts account for 2.75 crore cases. So, it is high time for the Government to
get cracking by providing more funds to modernize the system as also to fill up the
large number of vacancies of judges in various High Courts, presently 43 per cent
of the total strength.

After the process of appointment of judges suffered for a while due to the
controversial National Judicial Appointment Commission Act, which was later
struck down by the courts, the Supreme Court Collegium System is reported to
have been at work again by going ahead with recommendation for appointment of
judges to various high courts. The situation has been compounded by the fact that
the Government has become a compulsive litigant in higher courts preferring
appeals on cases with questionable merit.

HON. CHAIRPERSON: The next hon. Member is Shri Rajendra Agrawal.

SHRI M. UDHAYA KUMAR: Implementing the long-pending judicial reforms
apart, we need to address the need for fast-tracking the judicial process through a
slew of measures like resorting to out of courtroom attempts and fine tuning the
traditional courts functioning under Panchayats.

HON. CHAIRPERSON: Please sit down. I have already called the next Member
to speak.

SHRI M. UDHAYA KUMAR: I urge upon the Government to pay adequate and
immediate attention to speed up the process of judicial dispensation to provide
long needed relief to the common litigant.

it IO AT (WRB): AU AEIGY, T ol Werastt # Rar dard 9 a3 dana &
TG YGT B AU WU A B dTell gA1d HhAT BT FaTeld AT H GIRA G=RIA I DIl
q (S GG AN b oo FEw & FFAR fhar S 21 et gl B e ufhar # Wi
AT H Al B WG TR 9 BN 0F & GO ¥ Wefdd geArg o 8 8§l 39
THR G PR A SHARIEE fY dIeh B e BA § oY T I Bl gardl ol HReqafi
H YRER TR & a9d B 3] 39 IHR I8 IR &I UH oW a9 &1 2] ol g1 & § SR
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you ¥ gY vErgd gAral | Hifedr g i oeiid Sal & Adrel 1 39 GHET Bl of IR
TR fewforg @t 2l

TG, TE U THR eI Tl varh I B 2013 H O #5789t arfife Rare #
THRAUE HAST 7 T 39 Bl Bl & | Ed gy et ufshar § wads ud et garal &g
T IS A gR Ao R 1 WRINTd &R, 59 A JMa] Bl I
Al & @ e R garal & fown e, darem g e &g R |fedn a1 e & |-
A1 el UGl W AT o el gAal bl MR 9% N H B B IR B
off |

AT JUD AT | RBR F IR T o IR USw § gl § U gC g1t § N &
- A e wfafafer o e Sig BR1s Sy 91 YR g o Hed Joly Sl | gH1d
afthar 3 WAl & 767 fIeiNr &g U SMRANT Hl o7 fhar Sy qen e a & d=mrad
aregell & fata o uce gamal & WM W g g 9 fFared W e fHar Sl
HON. CHAIRPERSON: Kunwar Pushpendra Singh Chandel, Shri Bhairon Prasad

Mishra and Shri Sharad Tripathi are permitted to associate with the issue raised by
Shri Rajendra Agrawal.

SHRI P.R. SUNDARAM (NAMAKKAL): Hon. Chairman, Sir, in the Union
Budget of 2014-2015, it was announced that new All India Institute of Medical
Sciences would be setup in different places in the country. Following this, on
18.7.2014, hon. Chief Minister of Tamil Nadu, Dr. Puratchi Thalaivi Amma, had
written to the hon. Prime Minister requesting him to establish one such Institute in
Tamil Nadu.

The State Government has already identified the required extent of land at
Sengapatti in Thanjavur District, Chengalpattu in Kancheepuram District,
Pudukottai Town in Pudukottai District, Perundurai in Erode District and Thoppur
in Madurai District. In response, in 2015-2016 Budget, the establishment of an
AIIMS in Tamil Nadu was announced.

A Central Team visited Tamil Nadu in April 2015 and inspected all the five

1dentified locations. However, so far, the final decision of the location of AIIMS in
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Tamil Nadu has not been announced. I appeal to the Centre to expedite
announcement of location of AIIMS and also setup AIIMS without further delay.
Thank you, Sir.

3t geq fsn (smawht) : @HIly AeEey, ddemrel 9 H g |ed H gAY UErd gArdl W
g9, qIgae, FAE Bl b B oY 7 gAEl DI A ST §RI R BT YAG T 7]
FHTSIEaTE el & GRaAr W g ed | i ¥, Sweid W BN UKIE b1 gAY fhar e
QUG IhTd 915 IR U § U9RId © S g gY, S99 O aRg 9 g9dd, IIgdd 3R
IS Dl =R gEUANT fhar a1 iR AR Al Bt afoSri Ssig T, dlbas bl gl Bl
TS, IHT H Wi quaErht g # difsq g safew g3 @ fime diem @1 A A Sl
JHIRT AEIGY, BN IS WIS fAhN WUS WAINTR, SHUS 98315d & da¥d i Wd ¢l 39
IR e et snfa afger & oy omRfE &1 718, $afy I g91d 9 BIs TSR AR Aded
ft 78 ol ofee o e ¥ gfo 7 91 gfafim &1 am Brs R IR & rueR &R
UGS B RaRien g &7 a1 ok 376 tRareHl g #A-dfedl &1 UeRv &R & dudh
T 7 b STe deb ISRt TET MY, AT el vrel wig| Ui Rafer # g Saited
F g & Iy T gREn SR el & fy Wi w9 A BN SRATSl TR Y SR IdT
GRTT T WREUI ST BRI Afae Qi@ 3R w8, I9 H diw W T8 8¢ Woban gl et
TS I8 gINT fh AN BR W d9-d1 AFI & §RI IS Slell T8, A YNGR, faRRR 3R
QR B gf & gR1 BAR g A W ¥ Sleil T | a8l W RISl 3R S8 bl
& S fHar 1| I8 98d & °R smufieHe iR AR a1d 2 ... (eraer)

HON. CHAIRPERSON: Kunwar Pushpendra Singh Chandel, Shri Bhairon Prasad

Mishra and Shri Sharad Tripathi are permitted to associate with the issue raised by
Shri Daddan Mishra.

"SHRIMATI V. SATHYABAMA (TIRUPPUR): Hon. Chairman Sir, Vanakkam.
Thank you for this opportunity. Hon. Chief Minister of Tamil Nadu
Puratchithalaivi Amma, in a letter addressed to Hon. Prime Minister, has sought
his intervention in issuing orders to GAIL to cooperate with the Expert Committee

set up by Tamil Nadu Government to find out ways and means of laying the gas

* English translation of the speech originally delivered in Tamil.
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pipelines alongside the National Highways in 7 districts of Tamil Nadu without
affecting the lives of farmers as well as common man. These gas pipelines of
GAIL may be realigned along the Highways instead of laying them through farms
lands. The Kochi-Koottanad-Mangaluru-Bengaluru gas pipeline project of GAIL
is expected to traverse 7 districts of Tamil Nadu viz. Tiruppur, Erode, Coimbatore,
Salem, Namakkal, Dharmapuri and Krishnagiri and is expected to cause
irreparable damage to the assets and agricultural land of thousands of farmers of
Tamil Nadu. This gas pipeline project would cover 310 kilometres with an
affected area of 20 metres width. Due to the implementation of this project, around
1,20,000 fruit bearing trees like mango, jackfruit and coconut trees will be
uprooted. Keeping in view all these aspects, Tamil Nadu Government advised to
immediately stop the laying of gas pipelines through farm lands and find other
ways of laying them alongside the National Highways. In this situation, Hon.
Supreme Court had issued orders restricting farmers to use the specified land
allotted for laying of gas pipeline. On this issue, the concerned State government
is fully dependant on the Union Government. Moreover this is a very sensitive
issue affecting the livelihood of large number of people, particularly farmers,
belonging to 7 districts of Tamil Nadu. I once again urge that the Hon. Prime
Minister should intervene in this matter and issue orders to GAIL for laying gas
pipelines alongside the National Highways and not through agricultural land.
Thank you.
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it SR T aRY (A1) : Wy, U foads ER <w & aoft 9 et SR arel ol |
A 2l HRA TRBR GRT 5 R Bl FAAS AR BT [drs 4l a1 o1 gepl gl Ty fegs wrex
B &I & UaT JAND UgNa | T Feds 7 7 gaar 94 B Ah-dhls 3R
D! WP W H A & {7 dvs ARBR & GATaR0T HATSAT & =TI TSI Tl Heqol
MR Bl WERTS, WRBR & WEAH I Ueh UG Aol o, <lfpe 3l db I8 URaird SR
el garll

# IUS A F WHR A AME Bl § 6 98 39 vy &1 1iRar & o F=fa
Ue B H AU WM A WRDR A NS T S 46 W PR gl =g
2 fPel HAR =i (FRR) ¢ AU HEled, MU Gl Al D1 WAy fa], I8 3o agd
srel fhal, sue oy amueT agd-aga gwame|

qEICy, U B By Al § BT IR JWY B HeqA §¢ & ol faowex fagr 4
fee @9 78 F AR Wfed s FREl gR1 jrorifae g 8 %@ g1 98l 3
AN B W3 FAW & <& | gl AfeAM & WY IellehR Ud {907 AT &l SR S
g1 3T B ATy B 6 f98R & fquell gl & 9 wiameil & g1 g8l f98R & o=R
UE TSI oIS gdr ol BTt & H g8 B W Sear urel & Wiar faRiseR siven & gwn
Yohel gl AT 2l 89 AE ¥ Sad 8hIe Bl g BRI Bl T Bl oAby K d U
feqefia areH R At 90 2|

ARIGY, 3MUH] SIS MY BT fh SR IaR 99 & |fed I & o e
# ufafeT @9 sl & & 28R 7 600 ¥ i 1T Y e M AE & R §S ©
3R 48R B WWPR B W B GRBR I3 g5 ¢l I & UP dRS Jd H3A1 g Frem
far®... "9 TS dSd & Y TARHR A, AP oS Ib I9 qep fAurad B
ARER T8 fFa1 T S¥ AR BT G0 9w 2] TR 9P [F AR &F © TaR B
afera, M, 989, 16 AT B Tl D A1 TARDR ol 3R 37T qb I TARDHINAT DI Hol
T8 & S 3R T & AfHa S F T RuI & 8 8 &S IR wieg e W Higg g1 a8

* Not recorded.
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ford aTq B WRPR B, f[IeR & 3o Sierre-2 o fRUfa v ¥ ar & 78 2l iR & e @
TE SHTeRTST YT 8 T 2l

d IRT AR A fRwer Ixufy 7eed ¥ ol dAr aed g B fER @
SHTERTS-2 A g9y, S f98R & AT 3=-d+ 9 S e | g=garg|
HON. CHAIRPERSON: Kunwar Pushpendra Singh Chandel and Shri Bhairon

Prasad Mishra are permitted to associate with the issue raised by Shri Ashwini
Kumar Choubey.

SHRI A. ANWHAR RAAJHAA (RAMANATHAPURAM): Mr. Chairman, Sir,
day in, day out, the Sri Lankan Navy is attacking and capturing our fishermen. Just
day before yesterday also, 20 fishermen along with their boats have been taken
away by the Sri Lankan armed forces.

The arrest of our Tamil Nadu fishermen by the Sri Lankan Navy and the
capture of their catch, and also the violent attacks on them are sadly continuing.
Our Tamil Nadu Chief Minister has written so many letters by now to the Centre.

So far, 64 fishermen and 77 fishing boats have been taken away. The Sri
Lankan Navy is violating the traditional fishing rights of our Tamil fishermen.
Repeatedly, our Tamil Nadu Chief Minister hon. Amma has been drawing the
attention of the Prime Minister for a positive intervention.

Two kinds of solutions can be adopted as pointed out by our hon. Amma.
One is, retrieval of Katchatheevu and the other one is encouraging deep sea
fishing. In order to facilitate the deep sea fishing with the infrastructure
development at a cost of Rs.1520 crore, the permission and the funds have to come
from the Centre. Our Tamil Nadu Government led by our hon. Amma has
proposed to provide fishing equipments with fifty per cent subsidy for deep sea
fishing.

Our Navy and Coastal Guard are stationed near Rameswaram. But, they
have not protected our fishermen even once. Problems caused to our Indian
fishermen in this fishing season are shocking. There must be an end to these

sufferings. More than 600 fishermen have died so far. Hence, I would request the
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Union Government to provide guns to each and every fishermen who go for
fishing for their safety and security. This would definitely prevent the fishermen
from threat and death. I strongly believe that this is the only solution to protect our
fishermen and their traditional fishing rights.
PR IO g a<a (F9RgR): awufa S, # 9gad Aeayl vy 9ed & 9 @t
2l TN & QreN AeS ® IR § I a1d SE@HT dredl gl oS & FHER uF H A ue 6
3N 3w fafdwr & sft st Mfaeiex S g1 O SIoRIET WP AEIAT &1 We AT & &l
g, 98 ST ¥ BN ¥ BT ARG 9 BT B B I8 OEH 155 <2 & 35000 fcHTRITCA!
PHATBR AT FIHT BT TG U W Uh Hd UR PR O I3 o, [O7H o9 50 ARd
ST @ 3T Bl FHET & 79 g &l fqwa ® fb U9 Ud o Sredt urdl & i | wedw
IS TASIC! § IE TH0T UgardT| Yot 7 Afdetd He oy T T4 DI Afd &1 garen
3 U 5 FHRIS BUY B UFe! oS & SIS Wy HY WHER UF H ugl df meeddafahd g
5 w3 FXpia AEIHa & IS AT SN HY UGT B Fhdl Bl g3 dd @ 39 91
& foy gorm 6 TSt &1 o faeelt @t I91 &1 =i 2 dfd Jacids &l Wew I,
et a1 g BT dTet AT WR TSl HevaT g

# Jeeide ¥ ofal gl WX FHE &F BHRER Wl $, Jad1 vd I T et @
S8l IR YT H qgoid FHIS Ul U4 FHISETEl Ure) @ ERAR b 9Hd A Afedl # ant |
S O 99 T 2| Ry s (AN1/aTe) & @I 9 deods @) Al qaurg & TS g
TSI 7 fUBe &8 a9 ¥ gaces Bl AfQdl Bl aRaTg B dlell I IR Yo Bl ARBRI D
Feqor § @ el ok yemafe iffmRal @t ureRm # AfE d I A @
I T T B, TA.ONE. R A 27 59 HIfhAT eSS & SR UMed! a8l s P H
MUY 31t HT g 6 S W W Ut g SMY Ud geer@ve &l Afal &1 aamar Syl
HON. CHAIRPERSON: Shri Sharad Tripathi and Shri Bhairon Prasad Mishra are

permitted to associate with the issue raised by Kunwar Pushpendra Singh Chandel.
Hon. Members, there are five more speakers who would like to speak. Is it
the sense of the House to extend the time?

SOME HON. MEMBERS: Yes.
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SHRI K. ASHOK KUMAR (KRISHNAGIRI): Hon. Chairman, Sir, Tamil is the
official language of Tamil Nadu and it is one of the 22 languages under Schedule
VIII of the Constitution of India. Tamil is the first language of a majority of the
people residing in Tamil Nadu and Puducherry. Tamil language is also spoken
among the small minority groups in other States of Karnataka, Andhra Pradesh,
Kerala and Maharashtra. Tamil was officially recognised as classical language of
India by the Parliament on 6™ June, 2004. Such a rich Tamil language is removed
from the train journey tickets.

During the British period also, the name of the place was printed in Tamil.
After getting Independence also, Tamil language is followed. Nowadays, the
Tamil language has vanished from the journey ticket. We are in the computer
world. We may print 24 languages in the journey tickets including Tamil. But our
train tickets are printed only in English and Hindi.

I would urge upon the Union Government through you, to print Tamil

language in the train journey ticket so that the Tamil people can easily understand
it.
#it WA gre st (qien) @ AU S, A A9E &F & i I dTel faEge gd g
forel # IS @re R B b S G U AN B A bre T8 a1 gl oy
HfIPIR TWe AT 57 AT & od A dfed 21 U8al A1 US; H & B! 918 59 BT Bl
ST fhan Tl ST @ gel AR Afe-F1fE 7€ A1 ISg ARBR 1 39 el d 39 o
PRI AR AT & JHTaRATel ARl 7 Fody Seadmoil § 0 Tgdl HI BT a1 Slel | FTah!
RIERCIR =

I 3 I ST B B gl W WY Bre Iy T8l 8 U1 B © W o B
e B gfagr T8 el U1 2 YW B HRU EHAN B R T 1 o WRPR A AR
g o 39 vy w9t a3 <Rl @1 I Wrel YR BIH S S oW o7 vg Frew o
B HUT BN
HON. CHAIRPERSON: Kunwar Pushpendra Singh Chandel is permitted to

associate with the issue raised by Shri Bhairon Prasad Mishra.
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it St s (fan) : 9wmufa S, A SareR are ee Aeafdener # a A 9 g faRieh
fafafeal & o5 o erEl B IRWR fhar 731 € ik $8 o1 S| W 3 81 9 9 I
P Poifdhd PR DI HH BN & &l 37 BEl @ U § g8 & el grr ff e fhar o
8l 2| ST el gR1 qHA fhar S Je1 81 ¥ B ufiaiRa weiard] Wied & wawd o
IR AT T B & A FIST & BT § B IR L ol UH Bl BT ARKISS <1 B
D B T8 D $O [Ued B I 8, Ol A_iaral a1 & faari @ gwifad e 2l

H Bw AR A IRF Ho 6 WA Rerdl 1 vga™ & axs 39 el w®
BRATS B Bl BT Bl R | G=Iare|
HON. CHAIRPERSON: Kunwar Pushpendra Singh Chandel and Shri Bhairon

Prasad Mishra are permitted to associate with the issue raised by Shri Janardan
Mishra.

SHRI K. PARASURAMAN (THANJAVUR): Hon. Chairperson, Sir, under the
guidance of Hon. Chief Minister of Tamil Nadu Puratchi Thalaivi Amma, I would
like to draw the attention of the Minister of Human Resources Development to
establishment of a new Central Polytechnic College in my Constituency
Thanjavur.

There are 419 high and higher secondary schools functioning in Thanjavur
District. Out of them, approximately one third of the students are willing to join
polytechnic courses as those courses have more practical value and are more
application oriented and this ability will help the students to shine well in
industrial companies. Also, those who completed polytechnic courses can join
engineering courses and can complete them with less expenditure. It is a matter of
grave concern that that there is no Central Polytechnic College in my Thanjavur
Constituency.

Our Hon. Chief Minister of Tamil Nadu Puratchi Thalaivi Amma has
implemented many schemes in the field of education. Also, Amma allotted
Rs.84,568 crore for Department of Education over the past five years. As for

higher education in India, Tamil Nadu stands in the first place in the country.
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I, therefore, urge upon the Hon. Human Resource Development Minister to
establish a new Central Polytechnic College in Thanjavur immediately so that the
students who want to join jobs quickly after 10" standard can be benefited.

Thank you.
3ft IRE POt (Jd R TR): GUURT 7816, BTN FHGH &F 9 HARTR & 3
AN Ueh fA8T Wl SUS SSr TR | TSl 8, St dsdiiel 1 &, 98 TR dgdld &
I A S S g1 98 R A & 8, U IR IR Ud SRR, dfée a8t @ ey
B, S FESHR TR SIS &g &, S8l IR Bicd 8, a8 4 60 ¥ 65 fhalHIer &l
0 TS St 21 BIs W @ 9@ IR MR § s war ® O S9! g 98 W) A i
U & DR HH-HH a8l R ghedr W Bl 8, S Sl A ffdl UM & HRO Al 59
60 fhalHicy Td axa T & a1 IR # & g9 dls < g

Ad: H AMUB AEYH ¥ URT ONPR D A WRY HA St F I8 AR BT b

AR 3R TERIRITS & 41 # TR Sl J8dicl ©, 99 dediiel gRATerd W U 9ed WK
BT BRdlce WU A B HUl R A T8l & WG ANl Dl gelro garn 39 F fed
REJICENEEERICRIEIC

HON. CHAIRPERSON: Kunwar Pushpendra Singh Chandel and Shri Bhairon
Prasad Mishra are permitted to associate with the issue raised by Shri Sharad

Tripathi.

The House stands adjourned to meet tomorrow the 11" March, 2016 at

11.00 a.m.

21.25 hours

The Lok Sabha then adjourned till Eleven of the Clock
on Friday, March 11, 2016 / Phalguna 21, 1937 (Saka)



